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LOK SABRA DEBATES 
J 

LOK SABHA 

Tuesday, April 2, 1974/Chaitra 12, 
1896 (Salca) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPIlAJtER in .. ChaiT] 

ORAL ANSWERS TO QUESTIONS 

Deman. lor iDenue Ja nJbdD~ Fees 
by BIInDah-SheU IUId C&Uex 

*527. SHlU INDRAJIT GUPTA: 
Will the Minister ~ PETROI.&UM 
AND CHEMICALS be pleased to 
.state: 

<a) whether the Burmah-SheU and 
·Caltex Companiea have asked for 
increase in their reflnin, fee. ill India; 

('b) if 10. whether lIuch incr .... if 
sanctioned, would mean a correspond-
ing further rise in the prices of petro-
le8m prodllOts oYer aDd' above the 
bieber pri!:es aJUlQUDCed on the 1st 
March, 19'14; aDd 

(c) Government's reaction in the 
matter? 

THE MIKlSTIIR OF PETROLEUM 
AND CHE1IICALS (IIHRI D. K. 
BOROOAH): (a) Yes, Sir. 

(b) and (c). The matter Is wder 
exkmiriation of Qovemment. 

SHRI INDRAJrI' GUPTA: I am 
afraid the reply doe. not throw mu.ch 
lliht. Anyway, I woilid lib to know 
Sl*iftcally from the hon. Ylnl.ter 
WHether It Is a lact that theite. _0 
campanJes have i"aiJec1 Wa demaDd 
far. ~rWIe Iii .. ~ fee. ;VStb 
partictUar ~lice' to crude on which 

2 

Government have negotiated for and 
obtained from Saudi Arabia, and 
therefore, whether the companies, 
demand at tbis junctUre is meant to 
create d1tJiculties in view 01 the fact 
that they do hot like to refine crude 
oil which is not brought from their 
own sources aDd hence this shows 
that they are following an obstruc-
tive attitude. 

$HRl D. K. BOROOAH: Ail the 
refineries of the three forman oil 
companies. Burmah-Shell, ESSO imd 
Caltex, have since last year, that is to 
say from iMart!h, 1973 to January, 
1974, been refining crude oilu refiners 
ftl!" the lOS. It is at the rate 01 Rs. 20 
per tonne. Now, they are askin, for 
an enhahcement 01 it to Its. 28, which 
the IOC has riot qreed to. It is under 
disOuBBion with thEPl. It is a COI%'-
nifti:ialjli'OpositiOJl. between the 10C 
and tlreie conipaniei. But any increase 
will have to receiVe the consent of 
the Government. We have not as yet 
i"eeI!ived . any pnIpo881 for enhance-
merit ftooIh the tOC, but the demand 
is for an increase from Rs. 20 to Rs. 28 
per tonne. 

smtI INDRA..JIT GUPTA: Why? 

SHRl D. K. BOROOAH: They have 
shown lOme reasona-we have not 
accepted tht'm-<lne 01 them beinl 
that the toRt hal lODe up beealde the 
corl'Olion rate ill hilher, 'beealde the 
oU that they a1'8 aettlnc il not oob-
fram Saudi Arabia but also from 
Bura. They sa,. tllatthe corroIIJan .. 
hieher because 01 a bieher IIUlphur 
content in the IJl. And tbiy have 
demanded a hiIher rate but the IOC 
has not ~ If, IDCl have not sent 
8IIy propoal. It D UDder the consi-
deration 01 the Gcivernment. 

Sltlli .' IlIlbBAJlT GUPTA· .. 
speciftCquestlOl1 wal whether tile 
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refining fee which these companies 
charge in the case ct crude un which 
they brine from their own lOurces is 
lower> than the rate at which they 
want to refine oil brought by the Gov-
ernment from its own sources. That 
was what I wanted to know; whether 
the distinction in the two rates that 
they Wllnt or they claini is in regard 
to whether the Gource of crude oil is 
their own or whether it is oil brought 
on Government account from any of 
these oil-producing countries and, if 
so,-if that is their logic-why is 
th ~ Government at all eXa'mining 
something which is obviously a discri-
minatory attempt to squeeze some 
money out of this country and which 
will lead inevitably to a rise in oil 
prices also? 

SHRI D. K. BOROOAH: This waS 
the refining cost. The problem WllS 
that the refining cost, as worked eut 
earlier, was Rs. 20. On the basis of 
our experience in OUr own refineries, 
We thought that Rs. 20 was a very 
rasonable rate, and on the basis of 
that we have been paying them. 
Therefore, the IOC bas not agreed to 
pay a higher rate till now. But this 
is under consideration. (Interruption) 
The proposal Is placed before then:J.; 
the proposal is being considered. 

SHRI D. N. TIWARY: May I know 
what is the actual cost of refining of 
the IOC and what is the di1!erence 
in the rates that they have demanded 
fOr similar crude 011 being refined by 
them? 

SHRl D. K. BOROOAH: The refin-
ing cost could be camparable only to 
the coastal refineries in the public 
sector. The cost in the two public 
sectOr refinerles-Kadras and Coehfn-

AN HON. MEMBER: K~li. 

SHRI D. K. BOROOAH: Koyali II 
)In inland reflnery;-for processing our 
crude is more or less similar to tha.t 
Which we are payin, to the companiea. 
. It may inerease or decrease some· 
1hnes, but as I said, this Is the ftgure 

~.~ 

arrived at after taking into conlldera-
Hon all aspects. 

SHRI D. N. TIWARY: What is the 
experience in your own renneries? 

SHRI D. K. BQROOAH: The cost 
varies. In Madras it will be more 
than Rs. 20, and in Cochin, it IS· 
slightly higher. But that ia not really 
the point Itt issue. The point at issue 
is that it is now Rs. 20; that is ftxed; 
they have done it for a year. Now. 
they are asking for a rise. 

.n "'! ~: ~ l!T;f\' 9~ ;rnr 
~ flfi W$lT (Ri m;;rf~ ~er if \ifT 
';RIT" ~ ~!!O' lIrrQ IHlfOr art; ~ 
~ I ~~~~if~ m; rn~ 
.... f ~ ~q ~ ~ f1:q;T~;:r<,I' 
~ ~;pf mtrT ~Tm I ~* 
~ if ~ ~cr ~ inr 
IfqT or(\' lfmII' ~ flfi ~ lfttr iii) 
~ ~~ ~ijlfR~~? 

"" ~ ~ : $~ ~T ~'11' 
mio "To ~o ~, Ifq~ ~ ~ 
1f11!lIT '1'Ti 0 "T 0 ~ 0 'In: '3if iii 
,,'f;f if ~ I ~ If( ~ ~ 
1lI1i\'1rr, ~T ~ ~ ~ m if \1.~ 
~q;ft Wf \1~ rn 
SHRI RAJA KULKARNI: Sir, it is 

R known fact that in respect of these 
two oil companies, the crude oU 
belongs to the marketint foreiln 
branches and th83e two refineries, the 
Burmah-Shell and the Caltex Re-
fineries, are only procelBors; they 
process the crude oU. In view of the 
reality of the situation, have the 
Ministry ascertained whether there is 
any actual cc:mtract between the Re-
fining and Marketing Companies anI! 
whether that actually needS any revi-
slon? Is th~ any jU8Wk:atlonfo'r lID 
lnoease in the refl.ninc fee IIdked for 
ty theae two refineries' 
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SHW D. K. BOROOAH: I am not 
.aware or that. But, certainly, we 
would not agree to any increase in 
the refining fees. 

Tarret of IrriptioD facilltl. to Kerala 
in First Year of Fifth Plan 

·528. SHRIMATI BHARGAVI 
"l'HANKAPPAN: Will the Minister 
of IRRIGATION AND POWER be 

,pleased to state: 

(a) whether the target of irrigation 
iacilities rto be extended to Ke.rala 
State by the Central Government 
during the first year of Fifth Plan has 
been finalised; and 

(b) if so, the particulars of projects 
proposed and the capacity 01 each? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) Irrigation is a State subject and 
the irrigation projects are implement-
ed by the State Governments as part 
d their developmental Plans. The 
Annual Plan of Kerala for 1974-75 has 
) et to be finalised. 

(b) Does not arise. 

SHRIMATI BHARGAVI THAN-
XAPPAN: May I know from the hon. 
Minister wlrether any letter was 
received from the ~et ~ster of 
Kerala in the month of December 
1973, for ... istanc:e to the tune of 

Rs. 300 lakhl, out-side the Plan pro-
vision, for execution of some of the 
projects In Kerala? If 10, what actfon 
has been taken in this re,ard' If not, 
what are the reasons therefor? 

SHRI K. C. PANT: The Kerala Gov-
ernment did make a request earUer 
this year for apecial assfstaDce. In 
fact, in June 1973, a request; was 
received. . The Planning CommJilllon 
went into this and came to the c0n-
clusion that it was not poIIib1e to 
Pl'OYide BDY sPllC\a.l Central ~ 
in view of the ftnanelat constraint. 
~ thfs yell'. Ii 

SHRIMATI BHARGAVI THAN-
I{APPAN: Did you eel any letter from 
the Chief Minister during the month 
ot December, 1973? 

SHR! K. C. PANT: We ,ot a letter 
ill December, 1973. The situation is 
net likely to have altered since then. 

SHRIMATy BHARGAVI THAN-
KAPPAN: Most of the major and 
medium irrilation projects were 
started as early a8 1961. None of 
them have been completed so far. I 
would like to know what measures 
!Jr e being taken by the Government 
to carry out these projects and com-
plete them-all these projects-as 
early as possible. 

SHRI K. C. PANT: Sir, certain 
projects in Kerala have been gOing on 
fer a number of years and I would 
agree with my hon. friend that it is 
necessary to complete these project~ 
qdckly and to get the benefits from 
these projects. Since the Plan has not 
yet been finalised, it is not possible 
for me to spell out the details ot 
allocation and SO on. The jleneral 
i6ea is to CQmplete as many of the 
on-going projects in the Fifth Plan, 
as possible. There are seven (!h-

gomg major projects. Our intention 
is to CQmplete six 'Of them "nd get 
the benefl,ts from them during the 
course of the Fifth Plan. 

SHRI VAYALAR RAVI: May I 
know whether the Plannin, Commis-
sion has categorically IUllested the 
completion of the Beven incompj.ete 
projects pen.~ for the last fifteen 
year.? May I also know whether they 
would take up other minor irrl,ation 
projects Including Vamanapuram pro-
ject? 

SHRI K. C. PANT: There are. Beven 
major irrlpt10n project., under con-
struction in· KeraIa now. 

SHRI VAYALAR RAVJ: T1ierew .. 
a .discuuion in the ·PlaDniD,.Con:anJB-
sion. . 
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SliRl K. C. PANT: The Planning 
Commission is famous fol' ita diacus-
sions. Out of these seven continuing 
projects, the idea is to complete six 
dUl'lng the Fifth Plan. The han. 
Member asks whether it will spill 
o\'er into the Sixth Plan and whether 
some new projactG will be taken up. 

SRRI VAYALAR RAVI: Vamana-
puram project. 

SHRI K. C. PANT: It has been 
recommended by the Kerala Govern-
ment and it is one of the projects 
tentatively included but until the 
Plan is finalised I will not be able to 
say anything definite. 

SHRI N. SREEKANTAN NAIR: Is 
the hon. Minister aware that these 
seven projects would take at least 
another 25 years 'more for completion 
if allotment is made as is being done 
now IlDd that the overall cost of each 
of these projects will be four-fold? If 
so will the Government consider Bome 
method by which some more money 
can be diverted, whether from "the 
World BIUIk or some other 90urae so 
that these projects can be completed 
within the Fifth Plan period? 

SURI K. C. PANT: I have already 
iudicat.ed the broad approach of the 
Government in the matter. I agree 
that we should compl~ .. many of 
these projects in the Fifth Plan and 
1 believe th.e broad idea is to com-
plete most of them, at least six of 
thl'm. If:he wants completion of on-
,oir:, projects, one practical approach 
would lit ~ take fewer new projects 
and divert that money to on-going 
project!!.· There are obvioul dlftlclll-
ticl in taking up new proj.ecta also. 

SHRI N. SREEKANTAN NAIR: My 
qupl!tion is whether they would 'get 
some aid from the werld _ani!: or 
would be the Centre live .,..e help 
so that these projects COlIld be com-
plcted; otherwise they would take 
aDoth • ., yeaN. 

SBI'It. C. PANT: I hope hfI pre-
phacy fat. not come true. 

Total aauwa,. LuuIs aUoUe4 to Its 
Emplo,.ees for Ap1ea1tural plll'JlOlll8 

·530. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of RAIL-
WAYS be pleaaed to state: 

(a) whether some Railway lands 
have been allotted to the Railway 
employees during the past one ,.ear 
for agricultural purposes; 

(b) if so, the baGis for such allot-
ment; and 

(c) the total land allotted so far?' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESm): (a) to 
(c). A statement is laid on the Table 
of the Sabha. 

STATEMBNT 

As per extent instruction!! surplus 
Rallway land in station yards and in 
railway colonies are allotted to the 
Railway employees/Railwaymen's 
Co-operative Farming Societies on 
annu.al or biennial basis on paymen* 
of suitable licence fee for 'Grow More 
Food' purposes. Accordingly, upto 
31st MlU'ch 1973 a total of approxi-
mately 31,000 acres of land hal been 
allotted. 1 

.. ~ 11IIlf """"" : ~ dlf-
~ iii' Jim m ~ilr ~ .m Rf1if 
~ t 11f;n;m ~~fiI; 
IfIn' ~ ~ .)i ~m rJlnmr ~ 
fiAf t fiIr ~ 110' "lR ... <I 'l1ait 
t 1ti1J.~1 ." .. ~. ~ if 10' I!mr 
~~ 'fl: ~"f q~ qrf'~If"f ~ 
~ fqir I \ri 1IIl: ,,. 'liT "'_" 
q~ fiAT I1ITm' t, m 1ft" 
~~j ~ nr-1Pdir (fIIi ~ fiAT 
""" t, lIT ft' .,," it; ~l 
1Ir ~ ~ ~ tt.nrr I1ITm' t ? 

.~ -tbfr: ~ itr· 
"",, 'fl:.m """ m.) t t 
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f1Iimn ~ l ~~. ,~ 
~~12~~tl m lW ~ ~ q't (m t fiI; 
;;r~ lilT 'IN ~ Wit ~. q: 
~ 1IiT ~N 1fi m ~"'ffl I 

SHRI BISWANARAYAN SHASTRI: 
May I know the number of railw8y-
men'. cooperative fBl'DliDg lIOCieties in 
each zone and whether he is aware 
that 80me of the rallwaymen's landI 
are leased out to outsiders by IIC7JDe 
rllilwaymen and thereby runllinJ a 
zamindari? 

SHRI MOHD. SHAJ'I Qt1RESIU: In 
regard to the last question, the ruleJI 
lay down that the land will be allot-
ted only to the aetual eultivator. With 
regard to the number of cooperative 
societies existing in each zone, I need 
notice. 

•• ~",,:W~it 
~ ~W~1IiTn.f~ pr 
t Jtwit ~ it W ~ 11ft' 1fi1r 
'1ft 11ft ~ ~~ 1Ii'If~ ~;;it ~ 
'1ft ~ ~ ;;mtt t ~ iiI1JW q1; 

~ ~~~I~ \lI'IfA ~ 
;;rJ'If, m tt ~ t 'ii!nlfl' ""J1IT fit; 
III'IT ~ ~;fl'ftr ~ .r f1r;m: 
~ t f'mir ~ ..rt ~
'fR: ~ .t,~ ~ III=t 
~~ 11ft' IlI'Ift;r ~ IlIR ? 

.~ Wllft'tbft': q p!1I' 
f\TotT ... t ,. ~ it; qtW 

IlI1h "" t, WI!' .t ~ .t, 
i'«R'~ .t ~ ~ diEfh,4iCftii 
~ qtft ......... < 1t;~t 
~ q \lI'IfA ~ ~ I 

"'- ~ tq: .~.t 
"'If t ? 

-A'JI'IR" Jbft:qmm 
aT'I~" If t I~ 'mr 

" 111m mi "I{T t fit; f~ ~ 
1fl' 'Ii ~ 

'" 'W'R ~: q'fIfit~m it ft:r1t \iI1ft;r ~ ~ 
!fiT ~ fiI;1Jr t ~ ~ \ft. t~~~~ it~ ~ 
q'fIf ~~ ~~ ~rgt t 
~ WTlt-Wtt't ~ ~ ~ ~ 
rn tn: qq;n 'l\'fU;1'n: Ifil: ~~ ~ 
~ ~~ ~~ Ifil: ~ ~ 
wm Ifil: it~ ~~ it~ 

m ~ ~ aiR"'"'" it ~ ~ 
~; ~ t ~ f~;;mrr t \iIiT 
fit; ~ \;Ilft;r mffi ~ ~ gt 
t cih'" om: it !JITq" lift 'fin 'Ulf t ? 

.n 'W'R ~ fbi" : UIf ~(f 
lfttn1I' { fiI; r'llm 1tiT ~ 
{IIiT<T lfi'I1l' If(\' ~', iRl'r;rr I!r ~ro 
lfi'I1l't 
SHRI A. K. M. ISHAQUE: Since a 

substantial quantlml of land is avail-
able with the rallwa,- adminiltrati~ 
ami since intenSiVe cultivation is 
necessary to grow more food in thou 
lands, do Government proPOie to aJ]Qt 
thOGe lands to persons who are land-
leSll so that intensive cultivation II 
possible? Secondly, w~ prelereDce 
is 'given to the railway emplo)'eell. who 
already have some pay IIC8les and 
some regular tneome, and not the 
landless people? 

SBRI MOHD. SllAJ'I QU'RESJlI: 
PreferenCe II alwayS dYeD. to .. 
landl_ people and not to thOle who 
have already landl. 

.. 'lI"'" : _1ft tRft 
~ ~ qm t fiIr WN lin' ~~ 
!fiT ~ qr t qR lin' litfR 
t m fIIR: q "''' ~ t IfIV 
iIft' ~~ ~ II"( "'" q ~ 
,~ ~ .rf ;i'tfR '"" ~ 
t ? 
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.,.. "~:~1IIl 
~ ~ t fit;o ~ ~Ift;:r '{mi ~ 
~ iii f,,~ ~ .~ ~ q: 
f~ IIT1ft;r t·· .m ~ IR 

~ ~1fii\IT ~ ~ t I 
~ l~it;~ 1ft 1972~~ 
f~~ 'i'iiI'~;r;'iOIT f;r;/fT ~ ~ 
~ ~iiIT ~Tt I ~iii 
~ ;ft ..... m ~rn~ 
<tiT qt ~ ,(f'T ~. ~{t 
.~ qm{ flRT~ 

"" ~ q!!~ fiIt: ;pIT ;p 
~ ~!A>"'(VT 1irh ~ .. ~ 
~ ~~~ ~~ 1IIl"tf1!' 
~ fi!imil ~ ~ IIiIf ;fi'I1rn IR "" 
~ t qR ~ m~(t;rt 

ffi ~" "" ~tr ~ 1!iT;fIfur 
f~ tm t ~ ~ crnr ;fIfur 
~ q Tft l/ftlrer ;roT ~ ? 

-nW'R....n~ ~ 
lfITt IfI1m ~ ~ ~ m 
it~~am~~1 

Delay ba 011 DriIJbIc III ""-7 IDIb 
due to Im.peIa4IDc qttatlcla.." 

o " N.G.C. 0JBeIals 
:+.' 

·534. SHRI PURUSHOTTAK 
KAXODKAR: 

SHRI D. D. DJ:SAI: 

Will the Minister of PB'1'ROI.t1mM 
AND CHEMICALS be pleued to 
state: 

(a) whether the drilling operaticml 
in Bombay High were delayed to the 
impending agitation by two prtnclpal 
assocllltion of the 0 & N.G.C. 08kdB1II 
agafnlt the manarement; and 

(b) If BO. whether .. y etrorta were 
made to avoid tile alitation. 

THE MINISTER OF PETROLEUli 
A!'OD CHEMICALS (SHRl D. X. 
BOROOAH); (a) and (b). The em-
ployees of the ONGC posted in the 
BOlnbay Offshore Project have beea 
agitating on certain ia:Jues like addl-
tional allowances. provision of real-
delltial accammodation in Bombay, 
shorter shift period and helicopter 
tranllportation of shift personnel tram 
Bombay to 'Sagar Samrat' instead at 
sea-transportation. 

'l'he COlIUlliuion is making all efrona 
t(l meet such of the demuda of tl1eae 
employees as are considered reUDD-
able. For example, additional pay-
ments in the form of quarterly per-
for,uance incentive, payment towards 
local transportation charges and "sea 
voyage by boat" allowance have beau 
granted to the drilling personnel 
working on bOard Sagar Samrat, in 
addition to other allowances given 
e:arliel. such as hard duty allowance, 
drilling allowance, house rent allow-
ance and special disturbance allow-
anoe. Moreover, efforL3 are being 
made by ONGC to obtain resident.iaI 
accommodation to the employees. 
Also, the question of transportin, 
Ehift crew from Bombay to Sapt' 
Samrat by helicopter is under collli-
deration. 

However,. the agitation on such 
issues by the employees has D.Ot 
adverely affected the pro,ress of 
drilling operationa in Bombay High. 

SHRI PUBUSHO'l'TAK XAXOI). 
!CAR: The hon. lIliniiter hu tried 
to .. tfafy everyone. Aceordina'to the 
Sanskrit saying 'wri'N ~~ l!'1f' 
satisfaction itself is happiness. The 
hon, Mlnlster .. ,. that the agitatiou 
is ,om, on but it does not aftect tile 
work adversely and, therefore, he It 
happy. If the adtation g088 on per-
manently and that wW DOt ~t the 
work adverse17. is the Government 
contempJatllll ftndinI out lOme de-
vice to ensure that IIIeh agitatioDa do 
not take plaee, part1cuIarIy In lUCia 
project. as oll aploratlaa! 
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SHRI D. It. BOROOAH: It is cer-
tainly the riJht of the worldng class 
to ask for better conditions of ser-
vice and I am in full agreement with 
their plight. It is also the reaponsi-
bility of the Government to see that 
they concede their demands, as far 
as possIIble and reasonable. There-
fore, I am not unhappy that they are 
making these demandll. I suppose 
they are entirely within their right! 
in making these demands, particu-
larly in view of the excellent work 
they have done. I am grateful to 
them far what they have done and I 
hope we would ibe able to provide 
them the facilities the,. have asked 
for. 

They have uked for two or three 
facilitiu. One is a change of the 
shift. Instead of 15 dayS at a stretch 
they want to work tor Beven days. 
That is not possible. We have made 
enquiries all over tile world. The 
drilling crew work in a shift tor 15 
days and then they 10 back for a 
week. 

Then, transportatiOn by ship takes 
a long time. Therefore, we are giv-
ing them a special allowance for 
that trip. In the mean wilile, we are 
trying to locate helicopters. We take 
helicopters from the Indian Air 
Force. They have their own diftl-
culties. So, we are eoll1lidering the 
demabWty of lWlng hel,I.~ter. to 
carry them. It is in our interest that 
the minimum time should be taken 
for k~~ ~ U1e crew frOJD. 
the ahQre tQ ~e I11IP. 

So t~ .. the houIin, problem il 
concerned, 81 you &ll blow, it ill veq 
di1ficult to let bp~1I in Bombay. 
We are ~, to eet 9O~ housea 
for theal ~V.l1 the l\Iabaruhtra 
Housing Board. ~ the meldlwhUe, 
we bave tried to buy some land so 
that we Can bulld ho~es tor them 
permanently. lII\lW we, are' giving 
them ho~, rent aUGwa1!Ce at the 
rate of. If I '1UIl not ~ken, se per 
cent. 

We are ~. thorn hani 4",ty 
allowance Of 40 per cent 01' the pa,., 

subject to • 0eiliDc of .... N, We 
give them also a special dlBturbance 
allowance of a lump sum grant of 
one month's salary, at the time of 
coming to the Bombay ol!-shore pro-
ject, which is not to lbe recoverei. 
Then there is a drilling allowance of 
20 per cent. We aYo liVe them. a 
quarterly performance incentive 
ranging upto 40 per cent of the par, 
depending on their performance, as 
assessed by the Project Manager of 
the Drilling Contractor and the 
ONOe. All that I would say is that 
we are having a very close lOOk at 
not only their demands but our :re-
quirements also. We hope that we 
will be able to sort out thill problem 
to the best interest of the work 
that they are entrusted to do. 

SHRI PURUSHOTTAM 
KAR: The hon. Minister 
that agitation has not 
aft;ected the work. 

KAKOD-
has said 
adversely 

MR. SPEAKER: The hon. Mmister 
has already replied to 1his point. 

SHRI PURUSHOTTAM KAltOD-
KAR: How long will it take the !lon. 
Minister, under the present BituatiOJl 
of strikes and so on, to complete thls 
oil exploration, drilling and tIO on, 
a.aQ W'l!.~ we can expect oil and ma-
nufiwtlJl'Ct ~ its Pt:oduc.~s. , 

SHRI D. K. BO~AH: There is 
the uae 01 the wOrd 'ac1tation'. I 
am sorry I have 4180 ~ It. But 
this is hardly appropriate. Th., la-
bour dem~ct. are a CCIIlt~g pre-
cess. You cannot satisfy them. XL 
is ROt .. t they may not ull for bet-
ter stadarcl of livlnJ lafIel'.' It fa a 
continuing process, and we aIIall 
have to discUBs tilis matter with tIle 
wol1killaolalB aa we .. ~,. NQIU!-
tlWle ..... are trying to tan out the PNJI.... It JJNaY tab ~. ~\111\1 i' • tJwoDd our ~ tq pt 
those ~: for iDIItaDce, nl8l'dUlc 
heHcopter, we are trying to ret the 
~Mel' CM1 ~t: reprdiq !louie., 
there iit acute Ihortale ~ bO\lJl!8 in 
Bombay and we are . trylqto ,et 
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houses throUCh the good officu of c&l*ity Of ~e helicopters to take 
the Government of :Malu\raltltrL I them ~ 
hope we will be able to IIOrt them out 
earlier than what. 8OIJ1e people are 
thinking. 

So far as the main work is con-
cerned, It will be on an expanded 
scale and it is alllO going to be a con-
tinuous one. It will be too early to 
say anything as to when we can 
complete this work because Bom-
bay High is a very large area. Con-
tinuous drilling will go on in thi8 
area. I think that within three years 
it will be possible to get IIOme oil at 
least. 

SHRI B. V. NAIK: From what 
the bon. Minister was good enough 
to explain, he seems to have erred 
on the side of generosity as far as 
the working force are concerned. 
May I know whether, in view of Ute 
fact that a large area is supposed to 
be gOOd enough for prospecting, there 
is a paucity of off-shore drilling per_ 
sonnel in this country which might 
Ifmit the possibility Of havinC many 
more Sagar Samrats in the Bombay 
High area, and in order to see this for 
ourselves, may I know whether the 
Minister would think it appropriate 
that a ~41'liaInentary de.ijon 
should visit this platfonn dril~g ID 
that area? 

SHRI D. X. BOBOO.AH: So far 
a8 shona.e of J)8l'l8CIIIlnel is conCWDoo 
eel, it 1a thae because peopla have 
not had the opportwdt;y of belDg 
_train~. But today the mortage ill of 
platform rather than of JIeNOIIMI 
because people can be trafDed, and it 
has been proved that our teehnloal 
personnel are as 80ed as any in the 
world. Th~ partiCUlar shi{). althourh 
it is working ID collabOration mth 
experts frGm Ameriea,· iii captafJaed 
by an lndian ClU)ta~, Capt~ S\lli. kar. . 

So far as Members of Parliament 
visiting that a.... Is concemedl 11m 
a _ant elf tills Ho~ It tIM! ·m ... 
hen deefre··te PlY a .tdt, thq._ 
oertaIIaIy......-..n., and It caa .. 
aTIIJIltdtn .......t.ace will ... 

SlllU RAJA KULJtARNI: First of 
aU YOu have to determine, Sir, whe-
ther Uaere is any relatic;lllllhip het-
We&l:l the anawer given and the ques-
tion !tIell, ~use according to me 
the question relates to the associa-
tions of officers, and the reply given 
relates to workmen. So far there 
bas bean no agitation by the work-
men m the Bombay High where they 
are engaged in the drillin, opera-
tions; I happen to be the President 
of one of these organisations of the 
workmen $here; there is no ~tation; 
thourh We have been demandin, the 
things which the hon. Minister has 
ci~ ~ his reply, the 8iitation and 
the threat of stopping work have 
been done by the officers' a&SOcla-
tiona. The quutiall is apaGiflcaJq 
directed towards tile two principal 
aBlOCiatioDII of· the . ONGC ~. 
Now, t~ w no reply to tbte. We 
would like to know-whether .... 

Q. ~: The question,. 
whatever it was,_ w.- between 
Shri Kakodkar and the Minister and· 
biIIitR '01 them. are .. tilled. 

SHRI RAJA KULKARNI: 1,. 
therefore, raise the issue that 1011 
will have to determine whet!ler the 
q~estfon is relatecl to the reply or 
the reply is related to the questioJL 

KR. SP~: 1: _ 00\ ~d
about the reply when the ~ 
an~ the Member ~ satisfied. 

SHRI RAJA KULKARNI: My 
point is that there ill an Asaociation 
Gf -Clu& U' OtBeerL 'II8y are alllo, 
.. tated .... 

MR. 8PBAlQ:R: ~* lIim teply. 

~, :MIlA, lC;~ lie 
hili> JJOt.~ ~ ~ 
Q. ~ lie wUl (It ,. 

only if you aft down. Ii Ul ~. 
you to please aft down and MkJDI 
him to,.. 
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SBRI D. K. BOROOAH: I cou1-

der certainly the word 'agitation', -ell 
1 said, was not quite appropriate in 
this context. But, when I aald 
'working class', 1 included also the 
ofIlcers. Not being a believer in the 
caste system, I do not believe that 
~ere should be any class difference 
between the officers and ~ work-
men. 

AN HON. 'MEMBER: What a 
'Clever reply. 

SHRI NlHAR LABKAR: In view 
of the recent oU finds in the BOlD-
bay High, I would like to know whe-
ther the Government would think it 
proper to go in a big way in other 
prospective areas and also, in "iew of 
the fact that we have no expertise 
in our country and it will take years 
to acquire it, getting the foreign col-
laboration and expertiSe be expedit-
ed so that we can go in for other 
fields also? 

MIl SPEAKER: Kumari Kamla SHRI D. K. BOROOAH: That is 
Xumari_bsent. the intention. 

Shri Vasant Sath&-also not here. 

Shri S. B. PaW-aIso absent. 

Shri J4ukhtiar Sinlh ~b
ant. 

Shri Nihar LuIrar. 

I'ermlttillc FGreip OU FIrme for 
0fr1Ib0re on BQ10ntiGD 

:+. 
-538. SHRI NIHAR LASKAR: 

SHRI MUKHTIAR SINGH 
MALIK: 

Will the J4iniater Of PETROLEUM 
AND CHEMICALS be pleased to 
'State: 

(a) whether Government have 
permitted some foreip oU ftrms to 
undertake of! shore drUlings in the 

-Indian Ocean; 

(b) if 10, the names of such forelin 
1lrmJI; and 

(c) the broad features of the terms 
'of agreement? 

THE IIINISTEB OF Plft'ROLBUK 
AiND CHmIICALS <SBlU D. x. 
BOROOAH): (a) No. Sir. Necotia-

-tiona are, however, IOIDI on with 
selected foreign partlea tor on ex-
ploration, development and produc-
-tlon in SGme or the oJrIhore areu. 
At w. stage it is not In the Plb-
lic intereet to'd1Iclole an1 deta1Js in 
·thia conneetlon. 

(b) aDd (c). Do Dot arIIe. 

SHRI INDRAJIT GUPTA: May I 
knOw whether the intention of the 
Government in the negotiatiGnll 
which they are conducting at present 
visualises only the obtaining of 
foreign technical know-how and ex-
pertise or also proposals fOr foreian 
equity participation? I want to know 
that. 

Secondly, I also want to know 
whether any of these foreign firms 
with whom talks are being held are 
also proposing that a part of the oil 
found should be at their disposal for 
exports. 'II 

SHRI D. K. BOROOAH: They 
have been utilised as, what is known 
in the oil world, drilling contractors 
or general contractors for drilling. So 
there is no investment by 1I1e Gov· 
ernment as such. Therefore, no 
share is enviaqed. 

So far as the question whether they 
shwld take a share in the oil or 
they should have only fees, that is 
under COJlIideration. 

SBRI INDRAJIT GUPl'A: So, 
theJ JnII7 take a Part of the oU alBat 

SHRl D. K. BOROOAH: I woulcl 
not confirm the hon. Member. 

SHRI P. VENKATASUBBAIAB: 
One of the cla-. of the IDdo-Sovlet 
TreatJo of I'ltenclablp was to .. 
Soriet collaboration BD4 ~ Ill-
the matter of ~ttonof oIL I 
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want to know whether the Govern- THE DEPUTY MINISTER IN THE. 
ment is havmg any negotiations with MINISTRY OF IBlUGATION AND 
the Russian Government in pursu- POWER (SHRI SIDDHESHWAR 
ance of that treaty? PRASAD): (a) and (b). The work 

SHRI D. K. BOROOAH: In pur-
suanCe of that as also of the earlier 
co-operation with the Soviet Union, 
we have already entered into large 
scale arrangements with Soviet Union 
for onshore drilling, that is, drilling 
on land in differ,:nt parts :If India. 
Our only collaborator for on-shore 
drillings in our territory is the Soviet 
Union. But, so far as off-shore drll-
Ung is concerned, Soviet Union have 
no expertise in this line and there 
has been no proposal in that regard. 

SHRI B. V. NAIK: The location 
Of the drilling of the Bombay High 
is at a considerable distance from the 
shore and outside, as far as I know, 
the territorial waters of this coun-
try. There is going on in 1he United 
Nations a controversy, called, sea-
bed controversy. Is there any objec-
tion raised by any of the other coun-
tries to our taking up drilling in this 
area called 'Bombay High' !because it 
falls in the high seas? Is there any 
law, international or national, which 
forbids a country 10 that we may take 
appropriate action? 

SHRI D. K. BOROOAH: This is 
a matter which has certainly to be 
considered. But one thint is certain. 
We have grave objection 8lld we will 
oppose tooth and naU any interfe-
rence or any attempt by any foreign 
country to drill in theta areas. 

SHRI S. A. SBAlIIIIl: 
tion must be exp1MJed. 

Thi8 ques-

Completion of GUIfIak PIojeet 

·540. SHRI BIBHUTI IIISHRA: 
Will the Minister of IRRIGATION 
.AND POWER be pleased to state: 

(a) whether Government ha. ftDd 
a deftnite target date to complete 
Gandak Project; aDd 

(,b) if so, the date 10 bed? 

on the Gandak Project fa expected to 
be completed by 1978-'7'7. 

.n ~ ""': ~ ;;ft, ~ 
\iI1;pfT~~ fit; qt m ~ 
If>l ~ gf ~~ ~~4i~ 
if f~ ~ ZllTe ~ ItI1 i;~, 
qh: m CTlTe ~ 11ft ~~~ 
it ;pit;r{t ~ ~ If>l ~ it 
qrlf\"? ~ ~ if;;IT 1976-
77 1!iT ~ ~ t ~ it 
m~ ~~t~ 
it" ~? 
~~ SIWR : ~ m· 
~ ~ ~~ m· 
~ rnr I!mfif~ ltft";;rr ~ t· 
~ ~ m lm~ !til" 
~ if~~it~rn· 

lIft"~mmt ~~ f8:lf 
mt~lI1:~ 1Ift~~ 
~ ~ I ~\re~mr qh: ~ 
~ ~ i1t~ fit; 1976-77 it 
~ ~ t 'lU ~ ;;nit ,,~. 

~t 

... ~_: ~'lft",tt~ 
~it~t~~i~
~ t, 120~~on 1I1:ri" 
~~t ~~, ~ ~ 
~~ it~ ~ t,mr 
~"'" it;;t\1r ~ .,. 'I'1m t, 
WN~tmQl".f 
fill" ~ ~fClir(/r.ftt~ t, m.· 
~ ~i fit;~~ ~. 

~ qr t, '""" '" ~ rie i?: 
IRfI1fI" IIIIT q it w ~ 11ft. 
~ ~t 'lU IIiW ~t ? 

lIT ~ ft it ~ "fin" 
~ t, lit • IIJ'II'm ~.? 
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.tt1Wwt .... : .qt~~~ 
lilt ~l ~Wua'1I>1 ~ ~ 
~~ ~~ ftil; 1976-77~q: 
.~ ~~ it ~I;qj 
.ij"IIi'~~ 1IiT~ t ~~ 
~~~ t qR "C~~ 
.~it,« ~~ ~t 1 

• ~ "'" : itu a:m'fT 
"1IiT PI' t 1 120 ~ ...r lfi': 
;Ai al~q~ ~';;1T~ t 1 
.;~ ~ ;;rm ~ 1 ~ W'til' ;;rcmr 
~ ~~ ttil; ;j't~ ~ t 
-.rr ~ ~m ie ~ w4il ~ 
~T ~f<;m ~? ~crN 
"'I(f~ t ~~.rt ~ ~ 
fl~~~ ~ ~ t 1 

... ~ : ~ 'flQ; IIIrCl: 

~mrr' I ~ ~~ 
1ffi <mRI" 'Ifl{ m.-aT m .1 

• ~ "'" : ~1fIIT 'i~ t I 
.. 1 1.l:T iIf ~ ~? fq 
11>1 ~~ t ? 

sim A. P. SBAR1Mt w. were 
:given to UDdel'l!Wad tha, if the. Jlibar 
.aovemment propoaea or recom-
mends, then. this Gandak proiect 
will. be taken up by tile CeDVal 
Oovenbnlllt. So far" we JmQw. 
Sir. the Chief MInUter Of Mar:hu 
already written to the Central Cov-
ernment. If.a)' I know whett. tilt 
'Central Go~ MIl decided to 
take up this project? 

IHRI SIDDHBSBWARPMSA.D: 
'This Is a maUer wbleh .. beaD .l'aiI-
ed earlier in the Ho~ 8Dd has baeD 
repJted to tIegardiq ill-Other il11a-
-Uon put b1 I!IIIrl Blbhlltl Mlsbn and 
the I'laIuIiq lIIiDiAer had said ilaat 
:it is not acceptable. 

MIL SPlIlAKEB: The Ministel' tl 
from Bihar and Members are from 
Bihar. 

SHRI A. P. SHARMA: hi. this 
House we were assured that this Jl'iU 
be taken up provided the Bihar Gov-
ernment agrees and now the Gov-
ernment replies that they have con-
sidered and they have decided not to 
do it . 

•• OqlfO ~: m ~ 
.~ ~ ~ ~Tl!;"{ ';;IT~ ~ 

t 1 m-u ;r.nr 0t'Ct ~ t. 
!!rIo( ;rill!';;(T if ~ ~ I :;m: 
'lR- $ ~ ;;6.[ ~ W ~ 1 
~ ~~ "5T PT f I 

~ ~ til i fir. ir.r ~ 
;r.rr.t 'If( (t lfilfmr ~T "(i ~ i;'1fi;f 
~m~ ".,(''if ;;j[f ~ ';;IT ~ 
f I ~;ro!f(;lfr ~. ~) ~ t ~ 
ia'f itiT f~ ;;it ~T 'IT ~t.T ~ I 

.u tf'ifl' ~r.1f' -:'" qr.: Pl1'I' ~f 
fit;' ~m.J;(t .~m ;;rr~m 
.i'if iti't qy;fi fW ';;IT ~, i'ij'4i"1' 
~ f;Tn;? 

.. ~ aR ; trr;;;ft~ ~~ 
It.r~~ ~ tffit~it 
t~R ~ it; ~) ~{l- 8'lfr 
,. trf1r1hfr WT~ ~ .. ;; it; m-lf 
~., 'if'lt? If ~r ~ ~ ~Pft 
it IIi1T fl9i fWif VlOf ;flti ~ r.;r;;y it 
~tJ ~Rf\' tT 1ft ~ft;r({ -.mr it 
~, ~ lIlT ~ vfr .1 " 
lfI';;'.f,1f . ~lf it f"l"6' Pj"~ II'R 
~ 11ft' m.-t ~ lJft.rtr m 
fllRlT t. ft ~ IliA &41' ~ ." 
f1AT~~ 1 

SHRI PRABOl)H CHANDRA: lien, 
of the projects are held ~ because 
of inter-8til~~. I. there any 
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pnIII)OIal wltll 1I1e CeNrru. Govern-
ment to take up theae project. and 
complete them in time rather than 
cause delay which il cauaiD, the 
country 10. to the *UDeof, b~oDII of 
rupees? . 

smu SIDDHESHWAa PRASAD: 
IrrigatiOn is a State I\lbjeet aIl4 these 
J'djeeta have lOt to be executed by 
the State Government. If there Bre 
inter-State ''problema we do try .et-
tie a1'ld BOl't out IUC!h pl'Oblellll. After 
they Bre sorted ou~ when BUCh pro-
jects Bre ready, they bave to be exe· 
cuted by the concerned State Oovern-
mentl. 

+ 
'" 541. "" -.r tqrft ~ : 

"" """"" ~ .mft : 
IRr ~ IIift' .~ ~iI' 11ft tm' 

~ f~; -

(ifi)' ~~ ~ IfIi 1970 if !I'm-
t'If ~ Wfu ~ ",er 1fT" 
em ~ d;n srfu lI'Tift 'sI'fu'fi!;'oft-
~ firiulI1' ",~ . ...,. IIIn' 'l'r 

~~*'t 

(w} ~ 1972-73 it .~_ 
~1 if~ IffinRf ,~ 1fT ~ It t • 

(~) m~" it; ~ 'fTi 'I'h: 
,firnit if 'If« (l t if)' ~ m~ 
'it; ~ .. ) 5IfrI' if~« II{ qfi.!A; 
~Q11l ~it;fi~~ 36rq ;rri'ii'? 

'\ ~ :.: '"'\::' .... 

~ 

{iii} IIlR (.). ~ Jft'!fu> 
~ ~Ifm: Cf~ ~ ~ 
srfu lfTtt stfu f.!;OTntl'a<:· er'lW IIlTlf 

1Il~ ~ if 1970-71 It>'T S<;.rT if 
1972-73 if ~ srra~ ¢r I 

1970-71 1972-73 1970-71 
(.fij-) (tl~) 11ft' !rR" if 

11.43 5.74 

m~f ~i srfu lfT~ 
srfa' AiOT~ ~ 

~ 2.92 2.96 

~ 1.98 2.02 

1972-73 
if ~ srfu-
mrl{~ 

5.71 

1. 37 

2.02 

(~) >iA'~ iIfi) ~. ~firlfT~ 
Ilcrr-f ~ it; r~~ f.ri;r~·;rolf 
fiI;it 'lIT ~ t;-

( I) ~~. if IIlfn .~(f 
1!ft'~1 

(2) cft~ ... 51 IfTift l'iU~1I' I 

( 3) IIlfM\ltw f!1R r_ffiI;ott it; 
11I' .... iI'~~1 

(4) ~~ ~ 'ftorr;rr.1 

(') ~ 1IIf.- ~I 
~ ~ it wftrme' 
~~I 

( 6) ~i OR .... ~oIfT "4fi IIfr 
"'~i ' .. 



27 ONI A7I81DCTS APRIL 2, 18'14 Oral Aft81Ders 

'" .... ~~:~T 
~~T~~~T~tm 
~ ~ t fit; 1970-71 IliT ~ it 
~ ~~r it; ~~l it; ~ it 31m 
fIIi'I~ 1. 37 !1m- ,f; IliT 'It t I 
"h: marorr ~ it 2. 02 31ftnrn" 
IliT ,f; ~ 'It ~ I it ;;rr;m ~ i 
fiI; ;m ~ it ~ !ft~ flRT t fit; 
(lRrt -d it; fitimt it '!~ ~ ~T 'IT 
'fllI' ~ 11IT ~ (lm=t -d iii lI'ffiI~ 1 \fft 
~~ !I~ rn 'R ~ .;t ~ 
~m? 

~1ft'1R~~: ~~ 
~ ~lilt (lRrt d it; ~ it,f.I ~ 
t ~ ~ t it ~1ft~ fit;mlT 
~ it \ilT ,~ ~t ~ ~ it ~f.R 
lilT ~ 'IT ~ it 12 ~.~ IIiT '~T 
1jsrT ~ tt c ~To m;r.n: it 9 ~~ 'liT 
"h: tto~o~T. it ~ ~.!" IIiT I .. ~ 
~~ 'IT lilT ~ ~ ~ ~)tjT ~ 
IliT ~ (I'1fI1f (IIfql ~ ~T iii ~ 
~~ ~ IlI"ro.tft "T\'fi et'Rrt: ~ 
iii ~ illY I 

~IIRW~~:~ 
it m ~11l1 IIiT ~ flRT fI1IT t 
~ittt~~T~ "'"t flli~~ 
iii ~llli) f!I!i?: m IliT flI.~l 
~ ~~ IliT qAT I IRT ~ 1ft ~~l 
~~Tt? ;mqm IIiT~Rf 
~ t fit; ~l iii ~ ~m ~~ 
it flI.fII;Irt ~);ft "Iftf(ii ? 

~ ~ .... ~ Pft' : ,.. W!;?: 
~it ~l ~ ~ ~ ~T 'Ih: ~ 
~~Tm\ll""lIliT~tmrt I \W 
~~~T_~~flI~
~~);ft ~"I 

~ .... ~~:;m1llN 
\ifili'~w~, ? 

....... ~ : ~~ {tT 'lPllliT 
,TifT ~ I 1111 'I'1f.t m ~ 1m" 
IIR,T I 

~IIRW~~: {tT,. 
tt~31~"h:~Wir~ l;rt~",r 
IIiT 1i~ IItm it ~ rorr t I '"'" 
(I1fi ~T ~ ~ it _ ~ ~ ~ y;wt 
it ~ 'IiI''t I IRT ~ ~ 'liT ~tR 
~1 Itf(ii? ;m;mvt t fit; \nT 
~~flRTfI1ITt? .. ~~ 
"'"~~ I 

....... ~:~it~~~1R 
~~ I!il: CIT !,iAiT ~T ;m i"iT ? 
SHRI S. M. BANERJEE: Sir, I 

would like to know whether some of 
the recommendation. of the Railway 
Reservation Committee were accepted. 
and considered by Government. If BO, 
I want to' know whether they have' 
al~o been implemented. In the mat-
ter of seat bookings and reservations" 
scandals are going on. So, I want 
to know whether thllGe recommenda-
tions in regard to this have been ac-
cepted and implemented. 

SHRI MOHD. SHAFI QURESHI: 
The Committee has given an intedm 
report. Some of the recommendationa 
have been accepted. Others ara. 
under Consideration. 

'" ~~ ~: fiI'ri' fm i 
q1I'T'{l i ~fTl;r 'fT fitr ~ 1{lIi U1lI' ~ 
~1frll'm~1 ~8'i'~ ~ ~ 
~ IIi'W wri ~I ~ ~ 'I1I'r 
'IT I qt~~Tfitr~. i {t' 
!lIT ~~~ q~~II'tt.r YiW'-
fit; ~l ~ fiort!: ~~T m;z ~' 
~ i;rT t Ifr ~ ~r i: I 4'~T 
~ i fiI; ~~ i If': ~ i 1fT' 
~? 

-ft 1l1'" -III!~: ~ hrmr 
1!1'\' ~~ ~ rn. 'R, U ~ ,'lJ\IIlmn' 
;;rr ~~ t I ~ lI'~~,'~(l m-
~);rwpfT ~ltt'fI' ~ ~ m if(f 
~~I 
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0eaen&Ima or Power It, IIJdrIUIUc, 
ftermal aad NaaIear ProjecCa 

"544. SHRI SHANKERRAO SA-
V ANT: Will the Minister of IRRIGA-
TION AND POWER be pleased to 
state: 

(a) the hydraulic, thermal (diesel 
based and coal bued, separately) and 
nuclear power projects which are ac-
tually generating power at present 
giving in each cue the quantity of 
power generation a normal year; 

(b) the projects coming under 
these three categories which are 
under construction giv~ their indi-
vidual capacities and the probable 
date of their completion; and 

(c) the projects coming under these 
three categories which are envisaged 
in the Fifth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). A statement is 
laid on the Table of the House. 
[Placed in LibTa1'1l. See No. LT-6600/ 
74J. 

SHRl SHANKERRAO SAVANT: 
Is it a tact that there have been 
some troubles in the Tarapur nuclear 
plant and if 80, have they been re-
moved? It has been reported that 
the Tarapur nuclear plant had been 
wrongly designed. I would like to 
know whether that is a fact and 

.whether that has been set right. 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
The Tarapur plant has run into trou-
bles from time to time, and one of 
the reasons has been located na:melY 
that some rearrangement is required 
in the transmission lines outside, 
where the transmission liDes are con-
nected with the mains, and this has 
been done. There have been certain 
dl1fteulties with the machinery. which 
have come up in the House from time 
to time. But Tarapur was by and 
large ruDing very smnothly. but re-cently again there hail been a break-
down. 
148 LS-2, 

SHRI SlIAN'ICBRRAO SAVANT: 
II it • fact that the nuclear plant was 
wI'ongly designed? 

SHRI K. C. PANT: There was 
some difficulty with the design al8o, 
which has alSo come up in the House 
in the past. But that was rectified 
some months ago. 

MR SPEAKER: Next quelltion.Mr 
Jadeja. The hon. Mem'ber is absent. 
The question list and also the Ques-
tion Hour are both over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Rejection of ~on tor mixing 
power Alcohol with PetrOl 

·526. SHRI R. S. PANDEY: 
SHRI RAM PRAKASH: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether Government have re_ 
jected the suggestioft for mixing power 
alcohol with petrol for runDing vehi-
cles; and 

(b) if 60, the reaSOM therefor? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHlU D. It. 
BOROOAH): (a) and (b). There is at 
present no surPl1!S of alcohol in the 
country and there is difficulty in meet-
ing even: the demand of alcohol based 
indultriei. It and when any IUrpluB 
quantity become. available, the posi-
tion would be reviewed. 
lacreaslnl' price of BItumeD and Ita 

.vaiJabUity 

"529. SHRI K. MALLANNA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased tu state: 

(a) whether the price of ' bltumea 
has increased in the lut lis: monthll 
from Rs. .70 per tonne and itll future 
availability appear. to be· UIlCeI'tain; 
and 

(b) If 10, the ItePlGovernmeDt 
,ropose to take in thi8 regard? 
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D, K, 
BOROOAH): (a) A statement indicat-
ing the increasel in the prices of bitu-
men l1'ades durinj the last JIil[ months 
is laid on the Table of the House, 

There i6 adequate ,capacity in the 
refineries f01' production of bitumen 
to meet fully the country's require-
ments, The actual availabiliw of bitu_ 
men, however, would be dependent on 

the exteqt of impOrt of crude' I)U and 
furnace on. 

(b) Increases in the pricea of bitu-
men grades, as in the case of other 
petroleum products, have had to be 
made OR account of increases in the 
price of imported crude oil. In the 
present context of high crude oU pri-
ces, it is Dot pollllible to consider re-
duction in the price of any petroleull1 
product including bitumen, 

Statement 

The basic ceilin, sellin, prices of Bitumen grades <x-Eombty dlllir.g the I: M fix n;~n1h •. 

Ca) Blllk 

(b) Packed 

Biram". C.tbGcks 

As on 
1-10-73 

554' 88 

Rs.lMT, 

As on As on As on 
3-n-73 23-1-14 1-3-74 

316'~6 570'~ 575'82. 

590'~3 794'79 809'79 

As OD 
2.-3-74 

615'82. 

849'79 

Ca) ",;S, G,ade 

(b) R. C. Grade 
653'79 703'~7 978'57 998'57 1038'S7 

67~'88 72.9'2.8 1039'07 1059'07 1099'07 

Wildt -. ~YIIDIbIaID.-Brpka.lam 
JInIUl Gaup LlDe 

°531. sHRI M. M. JOSEPH: Will 
the :r.fi$.ter Of RAILWAYS be pleas-
ed to state: 

(a) whether the RaUway Ministry 
baa already ~urveyed the Kayamku-
lam-Emakulani Broad Gauge Line 
(97 kIDs.); 

(b) wheth~ in view of importance 
of the Une; the $tate Legialative As-
sembly at its meeting on the 22nd 
..rUDe; 1978 UIlIIDimoUBly adopted a 
IlOn.ofIlc:ial reaolution on, the lubject 
and. it bas been torwuded. to Govern-
meat;. of India, MiDiItI7 Of RaIlways 
with requests to take up the work for 
iIqpleJ:DeDtatioll; ,ad 

(c) if 10, whether Govern~t will 
look into the matter afre3h for imple-
mentation of the scheme immediately? 

THE DEPUTY MINISTER IN THE 
MINISTRY OJ' RAILWAYS (SBRI 
MOHD. SHAFI QURJ:SHI): (a) and 
(b). Yes, Sir. 

(c) On Il"eeeipt of a copy of 1he re-
solution as ~d by Legislative 
Assembly of Kerala, the project for 
CODfltruction of a broad .gauge line from 
Kayamkulam to Ernakulam J\QlCtion 
WIUI ~-ezaminBci and included iD the 
list of new Unea propoae<i to be taken 
up in the 5th ~lan tor devel~J¥len.t of 
bllCkWU:d. l\1"e.,. 'l'he li8t .... as I~it
ted tel the PllmDlng Co~ wifh 
the request tQ1" allotment ot .l1dlt1QQ,al 
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fund6 for taking up these lines. They 
have, however, not allotted the neces-
sary funds so far and it has, therefore, 
not been possible to implement this 
scheme. 

~'532."-0 ,"",,"'04'1 m: 
ifllT ~ lii!ll' ~ ~ if>1'!m' ~ii Ai : 

(iii) ifllT ~"" it f;;m~ 
~ ifim ~ ~ -m;r it; PrlifVJ it; ~ 
~lIIvr AillT tJllT III'T ~T m f.fq~ 
~C! ~ ~I' 'ff 1ft; '1'\1: 

(lI) m- ~J ~) W ~ IA-
~1li I:I~ ~ PM it 1.~ ~~;r l!iT 
f.n!~ if>'N 'i{U ~) ~m ? 

~ 1M\' (1IIft~. ~o fiN) : 
(iii) ~i1: (lI). ~ orTi it 1949 it 
~"" ~ ifi) f;;m""" ~ 1tSR:r 
(~",,) i'Il!i ~ ~ \Ii1\;r IAR 
'tiT I!il1f ~~ m 110" 1i",~1' ~ it 1ft ~ 
1l~ ~1Jo~~o ~ m, ~ 
it I 947 it ri" f1i;1rr III'T I "fiI; mr-
'if>"tI:I'~l!iT~mit~ 
~)it mIT II[T, 1.~ 1.~ ~~ lji) 
~~ ittf ~ tJllT I ~ iii ~ 1.~ 
'lfuI~ l!iT ~ ~ lI) tJllT '1'\1: 
1955-56 if;:rit fiR ~ ~;;j~1' ~~ 
~ rilllvr f1i;1rr tJllT \!t~ ~ 
SI~ qlf-lll~r ~1 q-m tJllT I ~~ 
~T~~~~~~ 
31tter ~~ II<:: ~1m: 1966 '1'\1: 1969-
70 if ft!;~ rilll1lJ '1'\1: ,,~~ fiRr 
~ ~ 4t ~~ {R 1fi ,,",,-
SI~ ;r(l q'11fi fflfi I 

ft!;~ 1fi, ~"" it; ,'" ~ 
t ~ if ~ 1fi If~ 31tter ~r.I' II<:: \ffin1r 
t ~T i'Il!i 31T'1flrim' .. wntIR ~ 

~'" '1'\1: qfuj~ lliT rilll1lJ rn ItSI' 
~'=I';rI:il'tl 

~ if~ ",;r~ W ....... 'f(aa~ 
~ 

*533. '" ~ '"'" ~ : W 
~ lii!ll' ~ ~ ifir !m' l!il:ii Ai : 

(iii) <m ~I' ;sr;mr ~1RIi~ 
ilr.rr if ~r 1iifCll'; ~'\1: 

(Ii) lift ~, CI) iR' HAt 1JiR:r 
a'qr ~1lT'mr it; .. ;;rlif> T it ilir~ rn ~ 
1Ii~~T if) ~;")'"r.r i"f1lT 'lh;;r it ~ 
'Ill ~ ~r~ it; f<:ru. ~i~T Ifi!i~ 1t it ~r 
~ ~ml' ? 

~ '""'"' if n ~ ('" W'R 
m~) : (iii) '1'\1: (II). ~ 
IT'fi~ m ~Rrt ~ it; ~I:IT it; ~ 
~ ~I' ifil' ~T rn .. ~~ ~ 
26~, 1973 ~ ~Tf~ q'\1: 
,,'If<i~/ifiTm if; ~ ~l!i 'ii~T ~ 
iIIit'\'IT ~'l'd~ ~;nmn 'I1f)' t I 
131 ~ ~I';fl;rr it ~ li~1' , 
132 qq-~ ;;j'ifffi' ~Ifri~ ii;q 
~ morT it Ifi'ift 'fI~ .. ~ ~ 
it ~~T t irf.I;;r IfTftII.JT 1Ji) qt ~ 
!.IT ""it 'liT ~1fftr ~ t I IJi R:r q'tt 
~ll11e1'T it I!il1f ru cmr Ifili.mt 
;Jf)IJi~q'\1: iIi\\'I'~~l 

16 qq-/15 ~ ;;f't oil' 0 /lffiiT-
~,.w ~1RI1f~ ~qT ~ lffiIT lR m 
~ I ~ mf111i ;fl;rr it ~~ ~ I 

Removal of Second Class from Indian 
RaIlways 

*535. KUMARI KA!4LA KUMARI: 
Will the MillilIter of ltAlLWAYS be 
pleased to state: 

(a) whether the second class has 
been I\l:lolished from all the !nail and 
passenger lJ'alns; 8J1d 

(b) if not, the relllOJla for the delay 
in abolishing the second claaI? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS <SHRI 
MOHD. SBAFI QURESHI): (a) Yes, 
Sir, with elrect from 1st April, 1974. 

(b) Does not arise. 

RecommendatiOn of Irrigation Com-
mission regarding Developmeut of 

IrrigatiOn Potential 

"536. SHRI VASANT SATHE: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Irrigation Commis-
iion has identified the chronically 
circ-)ght affected areas and have re-
commended special measures for deve_ 
lopment of irrigation potentials of 
these areas and to mitigate the drought 
condition in theSe regiontl; and 

(b) if so, the areas identified as 
chronically drought affected areas and 
the recommendations made by the 
Commission for eradi!;ating drought 
and harnel8ing irrigation potential of 
these areae; and 

(c) the action taken or proposed to 
be taken by Government on t1aese re-
commendations during toe Fifth }'ive 
Year Plan? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. c. PANT): 
(a) and (b). The areas identified by 
the Irrigation Commission as drought 
affected are indicated in the statement 
laid on the Table of the House. 
[Placed in Library.. See No. LT-
6601/74]. 

The Irrigation Commission have re-
commended the follOWing priorities 
for development of irrigation in 
drought affected areas: 

(i) Improvement of irrigation 
works so as to stabilise exist-
ing irrigation and to extend 
irrigation with available I.p-
~es; 

(ii) Expenditioll6 cO'lnpietion of 
the irrigation works which 
have been taken up; and 

(iii) Investigation of further pos~i
bftities to increase irrignti'bn 
from surface and groundwater 
and through inter-basin trans_ 
fers of water to cater to the 
areas which are deficient in 
both sources and ground-
water. 

(c) Emphasis is IJrOposed to be 
given in the Fifth Plan for improve-
ment of projects already in operation. 
It is proposed to complete all the on-
going medium and most of the major 
continuing schemes in the drought 
areas. In taKing up new IIche.mes, pri-
ority will be given to those which 
benefit drought areas. 

Kallnada Speaking and other persoas 
Employed in MaDI'alore Chemicals and 

Fertilisers 

-537. SHRI S. B. PATIL: Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) the number of ltannada apeak.-
ing .. persons employed by Mangalore 
Chemicals and Fertilisers; 

(b) how does it compare with the 
total persons employed; and 

(c) whether Government are satis-
fied about employm~nt policies pur-
sued by Mangalore Chemicals and 
Fertilisers? .I . 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): <a) and (b). Ac.. 
cording to the information :furniBhed 
by this company, thera are 385 Kan-
nada speakinl persons out of a total 
number of 428. 

(c) Il'he personnel polley is a matter 
which· falls within the purview of the 
cempUy which is not a publlc aec:to&' 
undertaking. 



37 WTitte1'l AnswC!T, CHAllRA 12, 1898 (SAKA) Wn"e~ Answers 38 

west 1leD&'a1 GoverIUIleat DOte-
'l'l'luIsporiatoa 01 Coal 

-539. DR. RANEN SEN: Will the 
MinistlU" of RAILWAYS be pleased to 
state: 

(a) whether Government have re-
ceived a note from Government of 
West Bengal Iriticismg the handling 
of coal transportation by H81Iways; 
and 

(b) if so, the reaction of Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No, 
Sir. 

(b) Doeo3 not arise. 

Votes secured by Political Parties in 
tbe last two EleetioDs 

'542. SHRI AMBESH: Will the 
Minister of LAW. JUST!SE AND 
COMPANY AFFAIRS be pleased to 
state how do the number of votes 
secured by the Indian National Con-
grero, Bhartiya Jan 8angh, C.P.I., 
C.P.M. and Bhartiya Kranti Dal in 
the last elections to Legislative Assem-
blies, separately in th~ State; where 
electkms have taken place reeently, 
compare to the votes secured by each 
of them in the preceding election? 

THE MmISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): A statement con-
taining the requisite information is 
laid on the Table of the House. 
[Placed in Libl'aTl/. See No LT-
6602/74]. . 

Demand. ldid Supply pcIIIitiOll of orpnlc, 
and inorrantc Cbemlcals alter on 

CrIaIa 
-543. SHRI K. S. CRA VDA: Will 

the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) Whether Governml!!lt have re.. 
viewed the demand, internal produc-
tion, imports and supply position of 
chemicals, both organic and inorgaDic, 
after the oU crisis in the world; . 

(b) if so, the broad outlines thereof; 

(c) how do Government propose to 
meet the situation after impOlinl 
heavy duty on naphtha in the internal 
market; and (d) whether heavy duty 
on petroleum products will lead to 
rise in prices of chemicals and if so, 
the price rise expeeted and the way 
Government propose to meet the 
situation? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) and (b). The import 
of chemicals. both organic and inor-
ganic would be governed by the new 
import policy for the licensing period 
1974-75 which is under formulation. 
The import of chemicals including 
those that are petroleum based, 
will depend on the assessment made 
from time to time about the essen-
tiality and quantam of the require-
ment, availability in world markets 
and our own foreign exchange 
constraints. 

(c) The selling price of Naphtha 
for u-ses other than fertilizer, . .has been 
reduced with effect from 26.3.74 to 
reduce its impact on the chemical in-
dustry. 

(d) Increase in duty or a price rise, 
would have the effect of increasing 
the prices of various petroleum based 
chemicals. How'lVer, no accurate 
figures of such priCe incre~5es are 
available. 

Sea Erosion in Gujarat 
·545. SHRI D. P. JADEJA: Will the 

Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the sea er08ion in 
Gujarat Coast is spreading to new 
areas and getting more and lIlO!'e in-
tensified; and 

(b) if so, the steps Government pro-
pose to take to fight efl'eetively sea 
erosion in Gujarat coast? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) and (b). No, Sir. According to 
the State Government there is IlO 
serious problem of sea erosion in 
Gujarat. Only a few scattered places 
are affected and suitable protective 
meuurea have been taken. 
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Beeraltllaea.t of IadIaDa .". NailuAal 
OIl CompaDY of Iraq 

5287. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of PET-
ROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether a number of InGlians 
were interviewed and recruited by an 
Iraqi National Oil Company's Rec-
ruitment Team in India during Decem-
ber, 1973. 

(b) whether a list showing the 
names of the persons selected and 
persons going to Iraq will be laid on 
the Table, toaether with the general 
terms of contacts signed with indivi-
duals. 

(c) whether only a maximum of 210 
Dinars in Iraqi currency was offered 
to Indian nationals as compared to 400 
to 600 Dinars offered by the Iraq Gov-
ernment to other nationals through 
UN-agencies on similar assignments in 
Iraq; and 

(d) if so, whether Government 
would take up the said issue with the 
Iraq Government? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. 

(b) A list of candidates who have 
been provisionally selected has beeD 
received, Which is as follows::-

1. Shri M. M. A. Khan. 
2. Shri K. M. Sharma 
3 Shri H. K. Mahajan 
4. Shri T. S. Gill 
5. Dr. M. K. Indra 
6. Shri R. D. Badgayan 
7. Shri G. R. Singh 
8. Shri V. S. Bhandari 
9. Shri Sukhdev Singh 

10.Shri Atma Singh 
11. Dr. R. C. Fuloria 
12. Shri M. S. Bhatnagar 
13 B'Iri Br~ NIIDClan. 

14. Shri P. N. Sarin 
15. Shri H. M: Gulabanl 
16. Dr. H. C. GBDIUli 
17. Shri R. M. Nautiyal 
18. Shri M. J. Saldahna 
19. Shri M. A Ananth 
20. Shri A. Subramanyam 
21. Shri B. K. Bakhshi 
22. Shri H. K. Jain 
23. Dr. S. Parkash. 

Candidates have !teen informed l·e-
garding their selection. N ameli of 
the candidates accepting the offer ot 
emplyoment and the copies of indi-
vidual contracts have not been receiv-
ed. 

(c) and (d). Salaries offered to 
these candidates varies from Iraqi 
Dinars 176 to 286 per month. TIle 
Government is not aware of the offer 
of 400 to 600 Iraqi Dinars to other 
nationals through U.N. assistance by 
Iraqt. Government on similar assign-
ments. 

DJJrtnDee fa ..... reardiac DWIlber 
of DIstilleries aDd tIIeir capae1ties 

5288. SHRI JAGANNATH MISHRA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: eo 

(a) whether Government: are aware 
of the wide difference in the figures 
regarding the number of distilleries 
and the installed capacities thereof 
supplied by the Director-General of 
Technical Development on the one 
hand and the All India Distilleries 
Association on the other brought out 
before the Tariff Commission during 
its inquiry into the prices of indllll-
trial alcohol; and 

(b) if so, the facts thereof? 

THE MINISTDOF STATE IN THE 
Il'HIl MINlSTRY 'OF PJr1'RQI..BUM 
AND CHII'MICALS (SHKI SBAJI. 
NAWAZ KJlANl: Ca) Yea, SIr. 
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(b) The information supplied by 
the Directorate General ot Technical 
Development is in re8pect of the units 
Ngistered with that organisation, 
whereas the number at distileries 
,iven by the All India Distillers' 
Association is in reapect of it. member 
units which includes those registered 
with Directorate General of Technical 
Development and others which are 
presumably in 'he Small Scale Sec-
tor and registered with State Excise 
authorities. The facts relating to the 
latter are being ascertained. 
CCIIlversion of FertWlIr CorIIOraUQIl 

ot ID.dia Limited iDto .. holdlq 
COIIlpallJ' 

5289. SHRI M. S. PURTY: Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) whether the Action Committee 
on Public Enterprises has recommend-
ed the conversion af the Fertiliser Cor 
poration of India into a holding com-
paay and to group the regional plants 
under Autonomous Companies; and 

'b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) As a part of the 
overall pian for re-orgaDl8ation of 
the Fertilizer Corporation of India in 
a phased manner, the Committee has 
recommended that the ultimate role 
of the Corporation Board should be 
to operate as a holding company. The 
Committee has also recommended 
fermation ultimately at regional 
companies for operating the various 
plants. 

(b) Government have taken no de-
cision in the matter. 

BIeoUoa to IAblaU.... 6P-m bb' of 
UHar I'ndeah 

1290. SHRI .AJ4BIlSH: Will the 
Minister at LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

<a) the names of the candidates 
wtI.o contested. Election to the Lelia-

lative Assembly of Uttar Pradesh held 
In February 1974, constituency-wise; 

(b) the number of vot'es polled. 
constituency-wise; 

(c) number of votes secured by 
each candidate, constituency-wise; 
and 

(d) number of votes held invalid, 
constituency-wise? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS: 
(SHRI H. R. GOKHALE): (a) to 
(d). The information is being com-
piled and will be laid on the Table. 
of the House. 

5291. SHRI K. S. CHAVDA:WW 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the cosf of bulk drug 
is one of the factors for fixation of 
prices of formulations under the Drugs 
<Price Control) Order, mo. 

(b) whether some of the foreign 
firms import ,bulk drugs from the 
sources of their choiCe at prices which 
are not at all competitive. 

(c) if so, how many such instances 
have come to the notice of Govern-
ment during the last three years and 
the names of the concerned ftrms; 
and 

(d) ttle manner in which Govern-
ment propose to stop this malpractiee 
and use the Price Control for t'he 
growth of Indian sect'or at the drugs 
industry? 

THE MINISTER OF STATE!t>. 
Til!; ~TRY OF PETROLEUM 
AND CHl!!MICALS (SHRI SHAH-
NAWAZ KHAN'): (a) Yes, Sir. 

(b) and (c). Only such of the bulk 
drugs anll drug Intermediatel, the 
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importl of which have DOt been c:aDa-
lised through the State TradinJ 
Corporation are imported by the Drug 
and Pharmaceutical unita whether 
Indian or foreign. The prices of im-
ported bulk drugs depend upon the 
lIOurCe of supply of such materials. 

S.No. Name of the finn 

I. Mis. Hoechst Pharmaceutical Ltd. 

a. Mis. Abbott Laboratories • 

3. MIs. Smith, Kline & FreDch 

4. Mis. Merck Sharp & Dohme 

(d) To ensure supply of imported 
bulk drugs to the actual users at rea-
sonable prices more and more items, 
depending upon the value and the es-
sentiality of the bulk drug, have been 
canalised. 

PeacUnc APIIIlcatloD8 for F1PtiDn of 
Prices of DI1IP 

5292. SHRI K. S. CHA VDA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether handing over the work 
of Price Control to Bureau of Indus-
trial Costs and Prices has .dded to 
the delay in approval of applications 
for fixation of prices of drugs under 
the Drugs (Price Control) Orders; 
and 

(b) if so, steps Government pro-
pose to take to eXpedite grant of ap-
provals? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KliAN): (a) and (b). As a 
1;Joc!y expert in costin, BDd pricing, 
the Bureau of Industrial Costs & 
Prices will be able to deal expediti-
ously with the applications for fixa-
tion of prices of drula under the 
.Druls (Price Control) Order. 

The followln, are the main iuWl-
ces where it waa found after the .... 
port of the drup in question ... 
canalised that these were belne _-
ported at pricea higher than the pri-
ces at which STC were able to pr0-
cure them. 

Fursemide 
Prenylamine Lactate 

Erythromycin Stearate 

Furantoin 

Indomethacin 

1ftii' smr wi fu~~ fif~ it 
rW1T I'I'tt ~ .~ IJ' 

f....nar 
5293. ~~ -no 1A~o r~ : 

<m f~;nt 1A~ mt~ ;f',fT ~ ~ 'fiT 
~qr '!>tit f'fi : 

(ifi) ~ sr~ ~ f!IT~ f~ it 
~sr~ ~ fiw ~r <n: ~ .;n';t 
~ f<;Nsrewrlfit l\" ~ ifiif ~'fT; 

(If) ~ qf~·m.rr ~ f~'ffur it 'f. 
tI'Ii f.r.6ift srmcr It ~; ~ 

( ~ ) ~~ qf<:lfnr.;r <n: fifiiflfT m:-
G':fIf~, m IRr ~ sntif~ ~ 
~tu{)l\"ij;~1f>1'~1f1flfl' ~? 

f~ ~ fintft 1fwtWlf" ~ 
(~fWi~~):(IJ)7~ ... «t, 19721 

(lI) ~ (~). 4. 95 ~1lihT 
~;;cr1l'l1Rf ~fn~r (~
~) 1f>1' Wl1f~ 30,200 ~q-;:: iii) 
~~ljtqm~ rn 22,800 
~ ~ 'A"-~ ,tim ~ .. ~ 
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f1I;1rr ~ t I ~ ~ ~ ~ srvrr~"'t 
1IiTf~~~~~ I~~ 1. IS 
~ m IIfIf iI' ,\iIi t I ~~ qf~lf"hrifT 
iii qRcff lf~ iii ~ ~, ;prq;"'t ~ ~. 
~iI"'f.tIF"'tW~~ I 

~ M ~) "" \II1(If ,,"..,. If" 
'"" if ImI1n 

5294. ~~. aRO~: 
'fliT ~ ~ ~ ifflf.t ifo'T ~ rn f;p : 

(;p) IfIfT lI'5If m if; ~r.rn: 
~ "if ~ ~~ G~ t~,f<'l'l.r~ f~ 

;fU If"l' ~ 'fiT m ~"I' <'I'1l:f it 
«<f.t qR ~~ ~m ~ ~ if; f<'l't:( 
mtff ifo'T ~ lI'itr 'fiT ~ rn 
if; f<:rll' 1:<'!'~ ~ mr iflIT lfoTlf-
~ ifo'T "I'r ~ ~; 

( .. ) lff~ ;rffT, m ~); 9;lh 

(tr) ~~ m it 1969,.ft1: 1970 
if m qiift ~ro f~q trq 'l1V<m!';f'T ifo'T 
wa- t<! ~ ~ rru ~ ('!if\' if!IT-if!f1 
<ti'Ili~ ~;;rr ~ ~ ? 

~~ifn~ (~~ 
N Pft) : (;p) ~-f\l1lS m 
~lIiT~~it~ if;sm-IJ<: 
~ 1mIT ~ mlrfu" rnT 1969 
it ~ f<tilfT trlfT 'fT I ~ ~fi!'fu' it 
~WRiT~ililll'llrr.l'~.lfT Wit 
f.mm: iii ~ it ~ ftrq;rfur ~ 
'1ft" 'f'T I 

( .. ) ~ ~ ~ wm IJ<: v-r .mr tmntmr iii ~ lIiT _~, ~iIi 

~~1IiT~~t I 

('f) ~ if ~ 1tmrIr rru 
~~iIi~r.r~ if;~ 
it ~ ~ ~ ~ fffi trlfT 
~ I 

~triif~""'lR~ 

"""" "'" 
5295. ~ fill' "" ...... : 

IfIfT ~ QT q: ~!!it tm ~ 
f.t;: 

(IF) ~ ~ ~ ~ it ~ 
~ ~ ~ qt mr.ft if; sr<mr 
;p"'t ~ ~ ~~; 

(.) ~ mftlf ~ if ~ it 
~ 1:<'!';f ~ ~ fir;;r(ft <'I1TR if; 
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(tr) ~ m if ~ ltft ~ 
~T IfIfT ~ ? 

~~ifn"," (,,1 ~ 
m~) : (;p) ~ 1:<'!'~ if; 546 
mrOfT ~ f;r;;r.fi ~ <'11ft rt ~ I 

(.) mm ~ 1974-75 it 
35 mr;f'T IJ<: fir;;r;;ft <'!'trT * ~~ I 

(tr) 'lf~ ~ oqm mr if; em it 
f~~<mftf~~~ 
~~. ~ ~ ~ ~ <'I1TR 
if; ;;rr't it fcrim: f.tilfT ;;rrim I 

1974-75 it; l'ttA' \M(. if n-
~ 1IiT ~ fiR 'IR lIlT ~ 

5296. ~ fIR' "" apmr: 
IfIfT ~ ~ ~ iRIA';it tm rn f.t; : 

(11\') IfIfT 1974-75 iii ~ 
qq. it ~ m it ~ rnr f.t;er;f 
;fit m~ iii A1Ifvr fiI;if ~ 'lIT 
smrA' ~; 

(.) mlf ~ it fiI;trit ~
~ iii A1Ifvr iii smI'A' iIr.=ifN ~ 
'fiT ~ f; ~ 

(tr) 1974-75 iii mtW lI'If 
if; mr.r ~ rnr f~ ~ .m: 
m..,wt ~ a;roftr "fir 11ft' ~ ? 
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~~if n·,",,:(.~ 
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~~.~ .... ( .. ~ 
m.i~) (iii) ~ (~) . ~ m 
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~ f1m~ CfIi if; ~ ~
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197+-75 if; Uu;r ~ m 
~it~~~~~Ii<: 
ri it 't.R 'fiT ~~: 14.38 
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~~, 'J>7If ~!~ 
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~~~~ 9if;.m:it~~ 
~~~~ f~!lT if 
~I 

~~ifi~~q'(~~ 

'"'" 
5297. eft fP' ~ ~ : 

;m ~ ~ lI6 iRI'f.f 'Ii't !i"'T m f'" : 

(<ti) ~ ~ 'l~ 't.R it ~ fiRf.t 
~ t ~ ~ it; !I"mT lilt 
iIiTt ~ ~ ~; .m: 

(.) ~~~ li<:f~ 
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5298. "" flliq ~ _~ : 
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-t~ ~ ~, ~ Ii<: ~ if; If<mr 
'Ii't ~ ~ ~; IIIh: 

(.-) ~~~Ii<:~' 
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'Il1 trf ~ ? 

~ """'" if n... (-ft ~ m ~) : (iii) ~" ~ it; 
739 ~ if; ~ Ii<: ~ ~ 
~ if; JTIIi1ll' 'Ii't ~ ~ ~ I 

(~) 1974-75 if 27 ~ ~' 
~ Ii<: ~ ~ sr<mr ~ ~ 
f.t;if ~ 'Il1 mrr ~ I 

5299. SHRI RANABAHADUR 
SINGH: Will the Minister of mRI-
GATION AND POWER be pleased to 
state: 

(a)' the quantum of expenditures 
on BansaPl' Dam project in 1974-75; 
and 

(b) the time by which this project 
is expected to be completed? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Project 
proposals, for the Bansagar Scheme 
modified in th(: light of the agree-
ment reached amongst the states on 
sharing of the Sone Waters, are yet 
awaited from the Government of 
Madhya Pradesh. 

Linking of Rewa Town with Satna 

5300. SHRI RANABAHADUR 
SINGH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) what has been the ultimate 
Government decision regarding link-
ing Rewa town to Satna; 

(b) whether the survey of the Har-
palpur-Chatarpur-Panna Satna-Re-
wa Mauganj-Haumana-Mirzapur have 
been completed; 

(c) if so, what has been the !inding 
theerof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) A 
Traffic Survey for a new line from 
Satna to Beohari via Rewa has been 
completed and the report is under 
eJQlmination. Decision regarding 
cdnstruction of this line will be ta.ken 
after examimwon of the report. 

(b) No. 

(c) Does not arise. 

(d) due to paucity of funcis and laek 
of adequate traffic justi1lcation, it 111 
not possible to aonsider this proposal 
at present. 

5301. SHRI MOHINDER SINGH 
GILL: 

SHRI DEVINDER SINGH 
GARCHA: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether any steps are being 
taken to resolve the impasse between 
the concerned States over the cons~ 
truction of the Thien Dam; 

(b) whether any alternate steps 
are being contemplated to uti1ile the 
waters flowing to Pakistan; and 

(c) when a decision is likely to be 
taken in the context of eagerness of 
the Punjab Government to take up 
the construction in ita hands aDd ae 
.fact that Punjab Governmeat has abo 
spent about a crore of rupees on 
surveys? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRr SIDDHESHWAR 
PRASAD): (a) Yes, Sir. Efl'orts are 
being continued to bring about a eon-
sensus amongst the concerned. States. 

(b) Except for the flood waters 
during the monsoons, the waters of 
the Ravi are being utilised in India. 
On completion of the Beas Dam at 
Pong, and with the help of the exis-
ting Madhopur Beas Link, most of 
the monsoon excess will also be 
utilized. Only about one MAF i.e. 15 
per cent of the total flows of the 
Ravi, will go down to Pakistan during 
the monsoon.. These will be fully 
utilized on the eompletion of the 
Thein Dam. 

(c) The Thein Dam will be cleared 
as soon as a cOD_SUS is reach81 . 
among the concerned States on the 
inter-State i88UeI involved. 
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·TrabIa _dill due to Slaodale or 
.c.I d.....,· '''11M) IUId I'ellnan. 

trH 

5302. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of HAIL-
'W A YS be pleased t'o state: 

(a) the number of passenger trains 
suspended for want of coal during the 
months of January and February, 
1974; and 

(b) the name of the Railway zone 
which suffered most? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SH!RI 
MOHO. SHAFI QURESH): (a( and 
(b). The information is being col-
lected and will be placed on the 
Table of the Sabha in due course. 

DeralJllleD* ancJ Aeeldell18 during 
January aDd February, 1974 

5303. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the number of trains derailed 
·or met with accident's in all the Rail-
way zones during January and Feb-
ruary; 1974; and 

(b) whether Government have in-
vestigated into the causes thereof and 
if so, the results thereot? 

THE DEPUTY :MINISTER IN THE 
'MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESm) : (a) 
During January and February 197. 
'there were 122 train accidents In the 
categories of collisions, derailments, 
level crossin~ accidents aJld fires in 
trains on the Indian Govemment 
ltallways. Out of these accidents 
'there were 82 casel of train derail-
ments. 

(b) Inquiries have been conducted 
into all these accidents. The causes 
of these accidents are as under: 

Cluse No. of 
acciderm 

(i) P.ill·re ofrailway stall 63 

(ii) Pailure of persolls other 
t\1all railway stall • 

(iii) Pailure ofrailway eqllip-
mer.t . 

(iv) Accidelltal 

(v) Cause not yet fin alised 

1'o"1'J\L 

21 

IS 

7 

13 

122 

--- ..•. _-_._---
Pr0J)0S81 to provide Drinking Water 
and olher Facilities al StaUoDS in 

RaJaI&haD 

5304. SHRI BISHWANATH JHUN-
JHUNWALA: 

SHRIMATl KRISHNA KU-
MARl: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of Railway statiuns 
without sheds on their platforms in 
Rajasthan; 

(b) the number of such stations 
where no arrangements exist for 
drinking water and where the third 
class passengers have no facility to 
sleep at night under a cover; and 

(c) whether Government propose 
to provide these minimum facilities to 
the rail passengers of Rajasthan 
within a reasonable time and if so, 
the period by which these amenities 
will be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURE..ClHI) : (a) 
Covered accommodation for waiting 
passengers, by way of walting hall 
and/or cover over the platform exist 
at all Rations in Rajasthan. 
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(b) Drinking water arrangements 
exist at all stations in Rajasthan 
except at a few passenger halts where 
it has not been provided as yet, as 
it is not a minimum basic amenity. 
The covered accommodation referred 
to in reply to part (a) is used by 
waiting passengers in the night also. 

(c) Minimum basic amenities al-
ready exist at all the stations in 
Rajasthan. Provision of additional 
passenger amenities, depending on the 
need is undertaken on a programmed 
basis, in consultation with Users' 
Amenities Committee. subject to 
availability of funds. This is a con-
tinuing process. 

Full utilization of the lnereased 
capacity of Coehin Refineries 

5305. SHRI VAYALAR RAVl: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether the increaSed produc-
tion capacity of the Cochin Refineries 
after the second stage expansion of 
tlhe plant, which was completed in the 
month of August, 1973, has not been 
fully utilised so far; 

(b) if so, the reasons therefor and 
the facts thereof; and 

(c) the steps taken by Government 
to See that the production capacity of 
this plant is fully utilised? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) ;Ves. Sir. 

(b) and (c). The Shipping contrac-
tors MIs Triton Shipping Inc. with 
whom the refinery had a long term 
aifreightrnent contract, suddenly and 
unilaterally terminated the contract 
in May 1973. Due to hardening of 
the tanker market the refinery faced 
difficulties in making alternative 
transportation arrangements. Since 
then suitable legal action has been 
initiated against this .hipping con-
tractor. In the meanwhile a contract 

of affreightment has ,been entered-
into with another party which is pro-
l1'essively pressing into service an 
increasing tonnage for the transport 
of crude oil for the refinery. To the 
extent feasible spot tanker character-
ing is also being undertaken. With 
these measur(Is, unless there are 
setbacks due to any other reasons, 
better utilisation of the planned 
capacity is expected to be progres-
sively attained. 
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Blllleatloa cd Power GencDtIGG ad 
IQIiIb' III UZ. due to ........ ef COaJ 

5311. SHRI M. M. JOSEPH: Will 
the Minister of IRRIGATION AND 
POWER be pleased to stat'e: 

(a) whether due to critical coal 
supply position in U.P. ·State there is 
an immediate danger of complete dis-
location of power generation and sup 
ply; 

(b) whether the Harduaganj ther-
mal Power StatIon in Aligarh district 
with 210 MW installed capacity was 
likely to close down immediately due 
to coal shortage; and 

(c) if so, the action Government 
prOPOse to take in this regard? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) Though the general level of coal 
stocks in the power stations in U.P. 
has gone down, there is no immediate 
danger of dislocation of power gene-
ration and supply in that State. 

(b) 'l;Jle coal stock position at 
Harduaganj 'B' power station with 
2U1 :MW installed capacity has been 
precarious for the last 2 to 3 months. 
The station has, however, not had to 
clOSe down On this account. 

(c) Sustained efforts are being made 
joiJltly with the Department of Mines 
aDd tilt! Ministry of Railways to main-
tain continuity of coal supply to the 
power stations: 

(i) A Standing Linkage Commit-
tee has been set up in the 
Department of Mines to re-
view the monthly allocation 
of coal to power stations. 

(ii) A Control Room has been set 
up in the Ministry of Rail-
ways to review the daily sup-
ply and stocks of coal at dif-
ferent power stations. 

(iii)A Joint Cell has been created 
at Calcutta to review the 
loading aDd allotment of 
wagODl for movement of coal 
to the thermal power stations. 

Names cd penau IdUed ill aeeldat 
Dear MOftdabad. oa the 20th 

Febl'llU'T. 1974 

5312. SHlU LAMBODAR BALI-
YAR: Will the Minister of RAIL-
W A, YS be pleased to state the-
names of the passengers who died in 
the train accident near Moradabad on 
the mid-night of the 20th February; 
1974? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): In the 
accident which took place at Kath-
garh Left Bank station near Morada-
bad in the early hours of 21-2-1974, 
42 persons were killed of whom 27 
have been Identified so far. Their 
names are given in the statement en-
closed. 

Statement 
Names of persons who were killed in 
the accident at Kathgarh Left Bank 
station on 21st FebTtl4T11, 1974 and 
have been identified. 

1. Shri Tara Chand, Meerut. 
2. Shri Banwari Lal, Moradabad. 
3. Shri Umrao Singh, Kedarpur 

(Distt. Bijnor). 
4. Smt. Radha Devi, N~lna. 
5. Shri Mohlnder Sinlb. Nallna. 
6. Shri Chet Ram, ~. 
7. Km. Ram Kumari Devi, Luck-

now. 
8. Shri Raghunandan Tewari, 

Laksar. 
9. Shri Mahavir Sinlh, Silla 

(Dist. Bijnor). 
10. Smt. Rama Devi Meeta Kehra 

(Distt. LuckDow). ' 
11. Smt. Kam!esh, Meeta Kahra 

(Distt. Luc]mow). 
12. Shri Sheetla Bux Singh, Meeta 

: Khera (DiStt. L'iICknow). 
. 13. Shri . Vinod Kumar ·Tragl., 
Sisauna (Distt Bijnor). 

14. Shr1 Ram aalat. Alambalh, 
Lucknow. 

15. Shri Lalji Pruad, Japdharl. 
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5317. BRRI BISHWAN'ATH JHUN-
JFlUNWALA: 'Wih the Minister ot 
PETROLEUM AND CHEMICALS be 
pleased to' state: 

<a) whether a review ot 'the desi-
rability of proceeding ahem with 
N aphtha-based tertilizel' projects 
which are yet to be constructed has 
been taken in hand; 

fb) if' so, I the nanll!s' of the pro-
jects that have beend~cluded in the 
proposed study; 

(c,) whether ,the Pkulplll' pro~ect 
has also 'been included. undl!r thiB; 
and 

(d) whether the Mithapur project 
is bf~ng abandoned and it not, when 
it will go into production? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). As 
there is no proposal to bale any new 
fertilizer project on naphtha as feed-
stock, ng review ot the type referred 
to is envisllied. 

(C} The Phul,pur pro~ect envisages 
USe of fuel oil as feedstock. 

(d) The letter of intent granted to 
the party Wllil last extended upto 31. 
12.19'1,3. The Party intIonned Govern-
ment that they did not, for the pre-
sent, wish to proceed further witb 
this project. 

Belleareh tor a substitUte tor'" petrol 

5818. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state: , 

(a) whether Methanol is ,8 &ooc:i 
source'of energy and can 'be a aubs-
titut~ fo~ petrol; 

(bj i.Whether sOme research has 
been>'ii:me In tJl'ei 1.1.'1'.," Delhi to 'ibid 

8 substUut'e for petrol and if so, the 
pl'ogress so tar made; and 

(c) whether Government' propose 
to give assistance to Scientists who 
are engaged in search for alternate 
for petrol in the country and intro-
duce incentive schemes drawn up 
in this connection? 

THE MINISTER OF STATE IN 
THE MINISTRY OF l>ETROLEUIol 
AND C~~CALs (SHRI SHAH-
NAWAZ ~): (a)_Yes, Sir; pro_ 
vided certain modifications are made 
in the automobile engine. 

(b) and (c). The position in this 
regard is being ascertained and will 
be laid 'On the Table of the House. 

Micr&-waTe T~1d& Schemes ~ 
connect Secunderabad with VIJa-

"awad. 

5319. SHRI K. KODANDA RAMI 
REDDY: Will the Minister ot RAIL-
WAYS be pleased to state: 

(a) the progress of the scheme to 
connect Secunderabad and Vijaya-
waQjl by micro-wave tele-link and 
the likely> periOd of completion of 
the scheme; 

(b) whether any more such 
schemes are in progress in Andhra 
Pradesh and if so, the salient feafures 
thereof; 

(c) if not, whether Government 
propose to start any new schemes; 
and 

(d) if so, the gist thereof? 

THE DEPUTY MINlSTER IN THE 
MINISTRY OF RAILWAYS (SllKJ 
MOHD, SHAFI QURESH): Ca) The 
miC!l'O-wave Radio Relay link bet-
ween Seeunderabed to Kazipet sec-
tion has atreBdy been commissioned 
and thellalince on Xaz!pet to V!jaya-
wada section il expected to be C!OD1-
pleted by August, 1974. 
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&3G3. SHR[ PURUSHOTTAM 
KAKODKAR: 

SHR[ D. D. DESAI: 

Will the Minis~ of RAILWAYS 
be pleued to state: 

(a) wbetrulr any memorandum about 
inteT alia rllllll8 price. wal '.ubrnltted 

Written Amwet' • 

to him by Railway emplO)'e1!l of 
North Ealtera Railway in Febru8l'7. 
1974; . 

(b) if so, salient featlll'el thereofj 
and 

(c) action taken by Government 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RMLWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 
Yel. 

(b) and (c). One Of the demands 
contained in the memorandUm is that 
soaring prices should be controlled, 
inflatiOn restricted in order to main-
tain purchasing capacity of wa .. 
earners otherwise. a permanent Wa,e 
Board should immediately be estab-
lished. The Third Pay CommiIIlon 
he. recommended neutralisation of 
price rise ranging from 95 per cent 
in the case of lowest paid employee. 
to about 56 per cent in the cue of 
highest paid Class ill employee for 
every B-point rile in the average price 
index for 12 months (bue 1960=100). 
Government hal improved the recom-
mended Dearnen Allowance formula 
so as to ensure neutralisation of price 
rise to the extent of 100 per cent in 
the case Of sta1r drawing lpay upto 
Rs. SOO and 75 per cent in the cue of 
those drawing pay from RI. 301 to 
RI. 900. 

5SM. SHRI V ASAN'l' SATHE: 
SHRI BHAL.JIBHAI 

P.ABKAR: 
Will the Minister of PETROLEUM 

AND CHEMICAlS be !Pleued to state: 
(e) whether the retail price of 

Novallin based on AnaJcin is hilher 
than the prices of similar preparaUcml 
marketed by o~er firmlj 

(b) if 10, what action he. been 
taIwn by Qov"DDJalt UDdew the I)rUII 
(Price Control) Order 1.8'l0 for ~.
ducing the retell inice of NovalllJtj . 
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(c) whether Hoechst Pharmaceuti- rule' from 10th March, 1974 in support 

cals are Peini allowed to expand of their demands relating to revised 
their capacity for Analgin formula- pay lICales; and 

- tion while similar proposal from an (b) if 1'10, what is the reaction of 
Indian finn Wlllt rejected earlier; and Government thereto and the action 

(d) if so, the rell'SODS therefor? taken in Vole matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b)_ 
The present retail price of Novalgin 
tablets is Rs. 21.30 for 10x10 tablets 
5t -ip and Rs. 193.80 for 100x10 tablets 
slrip Some of the manufacturers 
are selling the same formulation at 
lower prices also. 

Government approved these prices 
after examining the price structule 
of Novalgin tablets. 

(c) and (d). MIs. Hoechst Phar-
maceuticals were allowed fuller uti-
lizatiOn of capacity in accordance 
with the Government policy enunciat-
ed in the Press Note dated 15t 
January, 1972 issued by the Ministry 
of Industrial Development; this per-
mission also covered Analgin formu-
lation. A proposal for the bulk manu-
facture of Analgin received in May, 
1971 from MIs. Suraj Prakash Gupta 
was rejected as it involved substan-
tial outgo of foreign exchange on 
import of raw materials, capital goods 
and technical collaboration. 

MIs. Hoechst tproposal for manu-
facture of bulk Analein is under con-
sideration. I.D.P.L. have alBo applied 
for expansion of their capacity for 
AnaJcin, this proposal is alto unde, 
conllideration. 

"Work-to-Rule" b7 All 1.1IIa a.uway 
0 ...... V.OIl 

5355. SHRI·VASANT SATHE: 
SURI P. M. MEHTA: 

Wi1l the Minister of RAILWAYS 
be pleased to state: 

(a) whether the All India Railway 
GuaT~S' Union resorted 10 'work-to-
146 L.S.-4 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHlU 
MOHO. SHA!'! QURESHI): (a) 
Yea. 

(b) The pay scales of Guards have 
been gone into in great detail by the 
Pay Commission, whose recommen-
dations have been accetpted by Gov-
ernment. While no basic chBDIe in 
the scales recommended by the Com-
mission is possible, any anomalies 
connected therewith will be consi-
dered by the Sub-committe of the 
Departmental Council of the Joint 
Consultative Machinery that is being 
set up to examine such anomalies. 

Food Artleles sold at RaDwa7 
Platforms 

5356. SHm MUKHTIAR SINGH 
MALIK: 

SHm BIRENDER SINGH 
RAO: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whet.her food articles are 801d 
at Railway platfonns in unhygienic 
conditions ~Ind they are also expen-
sive; 

(b) whether Government propose to 
set up any committee to look into the 
matter; and 

(c) if not, the reaSODII therefor? 

THE DEPUTY MINISTER IN THE 
JIlINISTRY OF RAlILWAYS (SHRI 
MOHO. SBAFI QURESHI): (a) 
No. The prices of food articles IOld 
at Railway platforms are reucmable. 
Frequent ciIec:k8 are exercised at 
stations at appropriate levels to en-
sure that unhygienic conditions do 
not prevail. Complaints about un-
hylienic conditions as and "'~n 
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received are enquired Into aDd cor-
rectlve action taken. 

(b) No. 

(c) A Committee of Membera of 
Parliament headed by Shri Parimal 
Ghosh, the then :MiDl8ter of State 
for Bailwa1S had already enm1ned 
all aapecta of caterinl in the year 
1967. No new circumstances have 
arisen to appoint a new Committee at 
this ltage. 
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Workiug 01 the Drup (Price CODtre!) 
Order, 1910 after 011 CrlIIs 

5358. SHlI,I K. S. CHA VDA : Will 
the Minister of PETROLEU.M AND 
CHEMICALS be pleased to state: 

(a) whether any allllClIS'I!lent has 
been made of the working I!)f the 
Drugs (Price Control) Order, 1970, 
after the oli cr1Bill in the world; 

(b) if flO, what are the conclusiOns 
of Government; 

(c) in view of the non-availability 
of raw materials for drugs in the in-
ternational market due to oil crisis, 
will Government impose voluntary 
price control on d:rup for Indian !leC-
tor of the druill industry; and 

(d) if not, the reasons therefor? 

THE lIIINISTJ:R OF STATE IN 
THJ: MINISTRY OF PJ:TROL1I:UM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d3). Due 
to increase in the prices of petroleum 
in the world, the prices of various 
raw materials for drugs have increas-
ed. The Dl'UiS (Pricer Control) 
Order, 1970 makea provision for the 
drug manufacturing companies to 
apply tor revision of Prices. The 
availablity of raw material. far drugs 
in the international market hu so 
fu no"t been unsatlsfact\:lry except in 
few cases such as Vltamin B2 and 
Vitamin B6. 
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MaD1IIut1lre aDd S1Ippl, 01 THE MINISTER OF STATE IN THE 
NIacyIWlllIe MINISTRY OF PETROLEUM AND 

CHEMICALS (SHRI SHAHNAWAZ 
5359. ISHRI K. S. CHA VDA: Will 

the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) what ill the present supply posi-
tion of Niacynamide and its prices in 
the internal and international market 
during the last t~ree years, compara-
tively; 

(b) whether semi-baic raw mate-
rials required for the manufacture of 
Niacynamide are still imported and 
MIs. Warner Hindustan have been 

KHAN): (a) Except lor Welt Bengal, 
no other State hal reported Ihortqe 
of Niacynamide. The price of indi-
genous product ranged between Ra. 
120 and Rs. 250 pw Itt. c:IurlDi the 
last three years as per prices noU8ed 
to the Government by the manufac-
turers. There were no importa of 
this item during 1970-71. The average 
approximate impOrt price (CIF) per 
kg. of Niacynamide durin, 1971-72 
and 1972-73 was Rs. 49 and Rs. 45 
respectively. 

(-b) The main Intermeditea from 
which Niacynamide is manufactured 

given a near monopoly in this item; are Beta-Plcolines and 8-Cyanopy-
and ridine. Existing units In the country 

(c) how many Indian firms have 
applied for the manufacture of 
Niacynamide; the broad features of 
their proposals. t~eir present pasition 
and the reaction of Government there-
to? 

are producing Nlacynamide from Beta-
Picolille which is betng produced by 
MIs. Warner Hindustan Ltd. As, the 
indl~nous productaon Ojf !;Beta-Plco-
line is not adequate, balance quan-
tities are imported throulh S.T.C. 

(c) A statement is attached. 
Statement 

------.-----------------------------
S. No. Name of the party 

I. Suneet. Laboratori •• 

3. Dr. K. A. Reddy 

3. r.D.p.L •. 

4. H. C. Shah & Associates 

s. Dev. Coq,oratiDn of Konkam 

6. CIPLA 
---- .. ----

FiDaDc1aI Alsistaace lot JrrIpClOD 
Sebem. Ia Mabarubtra 

5360. SHRl SHANKE4RI\AO SA-
V ANT: Will the Minister or IRRIGA-
TION AND POWER be pleased to 
state: 

(a) what types of irrigation lChemes 
are taken up and a_ted by the 
Centre wholly from its own funds; 
and 

Qty. applied 
for (trnnes) 

Present position 

------------

20 

300 

100 

600 

Ltttrr of inttnt l\IIdt'r iSluc. 

Under con,iduali(ln. 

Lcttrr of intent IUldu i50ur. 

V ndu comidcralicn. 

U04cr considmllion. 

Licence WIder issue. 

(b) whiclt irrillation Ichemes In 
Maharashtra are financed exclUll.velT 
by the Centre and liven financial 
assistance, Bivinl In each cue the 
nature and extent of financial auis-
tance from the Centre? 

THE DEPUTY MINISTI:R IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SBBI SIDDJilBBBWAR 
PRASAD): (a) Irri,allon is a State 
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subject and irrigation projects arc 
implemented by the Stste Goveru-
ments from their own resources with-
in the framework of their develop-
mental plana. However, there is Cen-
tral BlISistance for the State Plans 
but it is in the form of block loans 
and grants, not related to any indi-
vidual scheme, group of schemes or 
head of developme'nt. 

(b) Does not arise. 

COIISumpUon 01 Petrol aDd other Pet· 
roleum Products in 1913-74 

5361. SHRI SHANKERRAO l:;A-
VANT: Will the Minister of PETRO· 
LEUM AND CHEMICALS be pleased 
to state what was the actual consump-
tion of (i) Petrol, (ii) Diesel oil, (iii) 
Kerosene oil, (iv) Fumame oil and (v) 
Cooking GaBes in the months of Sep-
tember, October, November and 
December. 1973 and January and 
February, 19741 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI ISHAHNAWAZ 
KHAN): The information is being 
eollected and will be laid on the 
Table of the House, in dUe course. 

Construction of Power Projects in 
Gajarat In F1ftb Plan 

5362. SHRI D. P. JADEJA: 
SHRI ARVIND M. PATEL: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state the 
number and particulars of Power 
Projects in Gujarat which are propos-
ed to be constructed during the Fifth 
Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): The draft 11th Five Year 
Plan envisages construction of the 

following projects for benefits during 
the Plan period: 

S.No. Name of Schem" 

1. Ukai Hy·J cI Project 

2. Ukai Thermal Project 

3. Ukai Thermal ExtCllsion Pru-

Capacity 

300MW 

240MW 

ject. zooMW 
4· Gal:dhinagar Thenr.al Project 240 MW 

Construction of Kaclana Dam on 
RajasthaD-G$rat Border 

5363. SHRI D. P. JADEJA: 
SllRI ARVIND M. PATEL: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) the latest position in regard to 
the construction of Kadana Dam in 
Rajasthan-Gujarat Border; 

(b) whet'aer any agreement has 
been reached between the two State 
Governments; and 

(c) if so, the main features ,;hereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The work on the 
Kadana dam is in an advanced .lage 
74.5 per cent of the earthwork in 
dam embankment and 42.6 per cenl 
Of the dam masonry has been comp-
leted. The dam is expected w be 
completed by June 1976. 

(b) and (c). The Kadana Dam is 
being built by the Government of 
Gujarat in the terms of an agree-
ment entered into with the Govern-
ment of Rajasthan in January, 1966. 
According to this agreement, the dam 
will be built to FRL 419. The entire 
cost and benefits of this project will 
be borne by Gujarat. At a later date 
when Mob! areas are irrigated hom 
the Narmada, and part of Kadana 
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waters are released for Use in Rajas-
tllan, Rajasthan would pay to Guja-
rat an appropriate cost of the dam 
for such use. The exact proportion. 
will ·be fixed at the time when such 
releases .become available. 

Petrol DealenhlPl given to UnemPloy-
ed Graduates and Engineers In 

Gujarat 

5364 SHRI ARVIND M. PATEL: 
. SHRI D. P. JADEJA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) the number of unemployed 
graduates/engineers in Gujarat who 
have been given the dealership in 
Petrol by Public Sector Undertakings 
during t-!1e last two years; 

(b) the number of applications 
pending with Government; and 

(e) when the decision is likely to 
be taken on these application'a? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Only three Unemployed 
Engineers of Gujarat State were al-
lotted IOC's dealerships during 1972. 
No Unemployed Engineers/Graduates 
were given IOC's dealerBhips during 
1973, basically becauSe effective from 
December-end 1971, agencies have 
been preferentially awarded to war 
victims. 

(b) Applications are received 
directl, by IOC. 

(e) Does not arite. 

Generation ot Power In I1n4-711 

5365. SHRI D. D. DESAI: 
SHRI P. GANGA DEB: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether 80 per cent of the 
present power shortfall would be met 
by 1974-75; 

(b) whether 2,500 MW to ',000 MW 
of additional power would be gene-
rated from April thla year; 

(c) whether power projects Illppiua 
back from the scheduled date of com-
miSSioning will be commissioned well 
in time; and 

(d) if so, whether sufficient lunds 
have been provided to complete the 
power projects? 

THE MINISTER· OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) to (d). Out of the shortfall in 
the power generation target of the 
4th Plan, about 2 million KW of gene-
rating capacity repreaenting about 
45 pel' cent of the ahorUall, is el(iIeCt-
ed to be commi.lsioneci in 1974-75. 
Efforts are being made to prevent any 
further slippagea in the scheduled 
dates of commissioni~. It is expected 
that with all the inputa, iDcludini 
funds, scarce construction materials 
and plant and equipment lbelng made 
available in time, there will .be no 
further slippage. 

Deploymeut of Dilltlal 8elImIe Jutna-
ment by oa.NGC for Looatlq 011-

Bell'iq stracturea In OgJarat 

5366. SHRI D. D. DESAI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Oil and Natural Gss 
CommilMion ~as deployed digitial 
seismic instrument in February, 1974 
for the first time for locating oil-bell1'-
ing structures in Gujarat; 

(b) if so, whether the Cammiuion 
is aleo adopting new teclmjquea of 
deep drilling for seafch of oil; 

(c) the total number of wells deve-
. loped by the 011 and Natural Gal 

CommillSion sO far in Gujarlit; and 
(d) the salient features thereof? 

THE MINISTER OF STATZ IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). Yes, Sir. 
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(b) There have been no funda-

mental clumIea in the drillinJ techni-
ques which ~tially remain the 
lI8Ille. In order to improve drillin. 
eftlciency, various steps iDcludilll 
provision of better drilling rigs, mud 
pumps and oeber equipment, a~ 
however bein, taken. 

(c) and (d). A total of 821 weIll 
have been drilled by the ONGC in 
Gujarat, 80 far. Of these 495 wells 
have been established as oii/gas bear-
ing (4.25 oil bearin, and 70 gls 
bearing). The current rate of pro-
duction from Gujarat is about 3.65 
million tonne. of oil per year. 

'lIItIB, or petro-ProteiDe from 
Ga,jarat ReIDer, 

5367. SHRI D. D. DESAI: Will the 
Minitser of PETROLEUM AND CHE-
MICALs be plased to state: 

(a) whet!!er amples of the Petro-
proteins from the Gujarat Refillery 
were sent to the Central Food and 
Technological Reaeareh Institute ID 
Kar,nataka for tests; 

('b) if 10, results of the testa; and 

(c) whetber such proteins would be 
_keted in India and if 80, the broad 
outlines thP1'eOf? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. 

(b) The Central Food and Techno-
logical Research Institute tested the 
product for rat feeding trials and re-
ported that the product raised the 
growth of animals satisfactorily. The 
Protein efficiency ratio (PER) of the 
product needed improvement, to cor-
respond to petro-protein samples pre-
pared in other countries. The P!)R 
coul4 be improved. satisfactorily by 
addlng some essential amino acids to 
the petro-protein concentrates. 

(c) It Is hoped that in due course 
ebe product will be marketed in India 
for animal feeding, particularly to 

cattle to increase milk yield. for 
poultry feeding. etc. Attempts are 
being made to take up animal feed-
ing triBla on wide scale in collabora-
tion with dairy, veterinary and oeber 
organisations. The use of the product 
as human feed needs more studies on 
acceptability and possible toxicity, 
although no evidence of toxicity has 
been found. 

ProductioD of 8eDzeae and TolueDe at 
ADkleshvar 

5368. SHRI D. D. DESAI: Will the 
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) whether Ankleshvar crude in 
South Gujarat is considered to be 
among the best in the world; 

(b) it so, whether it provides an 
ideal base for gettine solvanta like 
benzene and toluene; 

(c) whether priority is being ac-
corded to maximise production of 
Ankleshvar crUde in order to increaae 
production of benzene and toluene; 
and 

(d) if 10, salient feature. thereot? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) On account of 
its hieh API graVity, low sulphur 
content and high yield at naptha, 
kerosene and diesel oil. Ankleshvar 
crude oil can be considered to be 
among the best in the world. 

(b) The Naptha from Ankleshvar 
crude oil can be processed to yield 
:benzene and toluene in substantial 
quantities. The Koyali refinery has 
the necessary facilities for the produc-
tion of 38,000 tonnes of benzene and 
14,000 tonnes per year of tolueoe as 
designed. 

(c) and (d). Production of crude 
oil from the Ankleahwar fteld Is al-
ready at ita maximum capacity. 
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COJllltructiOa of Multi-pa.rJIOM Dam 
aDd. H, .. 1 Project _ River &:011 

5369. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether in view of acute power 
shortage, silting of Kosi canal and 
overftooding of areas within embank-
ments, it is proposed to examine the 
feasibility of constructing a Mult1-
purpaae Dam and Hydel Project on 
river Kosi near Barahkshetra and 
approach the Government of Nepal 
for the same; and 

(b) if not, the reasons t·herefol'? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Techni-
cal Committee appointed by the Govt. 
of India to go into the question of 
siltation of the Eastern Kosi Canal 
has, in its report of December, 1973, 
while recommending the various re-
medial measures for the silt problem 
of the canal, also suggested that high 
dam for silt storage in the upper 
reaches of the Kosi river may be 
investigated and has further stated 
that for any such high dam, the life 
of the dam, the regime of the river 
between the dam and the Kosi Bar-
rage, and between the ftood embank-
ment upstream and down-stream of 
the barrage would have to be careful-
ly considered. The report of the Com-
mittee has been forwarded to the 
Government of Bihar for necessary 
action. 

~ to BOlar b1 B.E.C. 

5370. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER ·be pleased to state: 

(a) whether the Union Government . 
has stopped further irant. to Bihar 
under the Rural Electrification Pro-
ir8DllDe;. ,.' 

(b) if 80, the reasons therefor; and 

(c) the total allocations made and 
utilised by Bihar during the Jut thrett 
years? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. c. PANT): 
(a) and (b). Grants are not given for 
the Rural Electriftcation Programme. 
The Rural Electrification Corporation 
provides loan assistance, in addition 
to funds provided in the State plan. 
The Rural Electrification Corporation 
has not stOPped providing loans to 
Bihar 

(c) The details of loan sanctioned 
by Rural Electrification Corporation 
and the amount disbursed to the Bihar 
State Electricity Board during the 
last three years are given below:-

Year 

1971-72 . 

1972-73 . 

1973-74 

Disbllued 
S.I'ctjoned to State 
by R.E.C. Electricity 

Board 

(Rupees jn lakh •• ) 

618· 45 

809' 51 

772'02 

37S1' lSI 

4°4' 74 

3°5'4° 

Per Capita AvailabJU&y aDd CoIl8lllllP-
tion of Power In BIhar 

5371. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) the latest per capita avU-
ability and conaumption of power for 
the whole country, for North Bihar 
and the rest of Bihar rellPectively; and 

(b) what sPecial efforta are being 
made to bring North Bihar to tbe 
level of the rat of Bihar and Bihar 
u a whole to the All India level? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER SHRI SIOOHJlSHWAR 
PRASAD): (a) and (b). The law-t 
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figures for annual per capita consump-
tion of electrical energy are-

AlIlnctia 

North Bih." 

Ralt 01 BihB" 

94 

104 

ApprolCi-

ma'e. 

Per capita availability of power de-
pends on generating capacity plus 
possible import over interconnection~ 

and cannot be precisely given. 

Increase in per capita consumption 
of electricity requires increase in the 
uSe of electricity for industry and 
agriculture as well as increase in the 
power availability. Power generation 
projects aggregating an installed capa-
city of 465 MW are continuing from 
the Fourth Plan and further schemes 
aggregating 530 MW ar~ being taken 
up in the Fifth Plan in Bihar. Out 
of this abouot 225 MW will be added 
in North Bihar itself. Power avail-
ability in North Bihar however, is 
expected to be stepped up to meet the 
reqUirements fully by providing addi-
tional interconnections between South 
and North Bihar. 

Recommendatlous of Miabboy 
Tribunal 

5372. SHRI 'RAJDEO SINGH: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the recommendations 
of Miabhoy Tribunal for 96, 84 and 60 
hourI duty in 14 days have been ac-
cepted; 

(b) if so, the reaROns why it has 
not been implemented and the time 
by, which it is to be implemented; 

(c) whether it has been implement-
ed or is in course of implementation 
for Locomen and Guards; and 

Cd) if so, why the other catqori. 
wbobave peacefully repruer:ted have 
he8D left out? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) The 
recommendations of Miabhoy Tribunal 
regarding hours of work of Railway 
employees are under Government's 
consideration. 

~ (b) iiId (d): Do not arise. 

Promotion course fer ASM. (Gr. Ra. 
205--280) to Station Masters' Grade 

(Northern Railway) 

5373. SHRI RAJDEO SINGH: 

Will the Minister of RAILWAYS 
he pleased to refer to the reply given 
to Unstarred Question No. 4310 on the 
llth November, 1973 regarding promo_ 
tion course for Assistant Station Mas-
ters grade (Rs. 205-?.80) to Station 
Masters grade (Rs. 205-280) and com-
bined seniority list and state: 

(a) whether there is no such pro-
motion course from Assistant Station 
Master grade Rs. 205-280 in other 
Railways except Northern Railway. 

(b) whether the Railway Board is 
considering to withdraw the course to 
bring uniformity on all Indian Rail-
ways; and 

(c) the reasons for implementation 
of this course? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) Pro-
1II0tion course for Assistant Station 
Masters in scale Rs. 205-280 for post-
ing as Station Master in the same 
grade' has been prescribed by Northern 
and Southern Railways. 

(b) and (c). The channels of pro-
motion of non-gazetted staff are pres-
cribed by Railwar Administration;3 
according to local reqUirements .. 
Therefore. practJce differs froin Rail-
way to Railway. There is D"O prQposal 
to bring about uniformity in this 
reprd. 
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Project .or "yin, oil pipellDe froID 
M.th .... te 11IIIuader 

5374. SHRI P. GANGADEB: 
SHRI SHRIKISHAN MODI: 

Will the Minister of PETROLEUM 
AND CHEMICALs be .pleased to state: 

(a) whether Government are pre-
paring a project for laying an oil pipe-
line from Mathura to Jullunder; and 

(b) if so, whether this is going to 
increase the storage capacity of oil 
depots in Punjab? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a> and (b). In-
dian Oil Corporation are preparing a 
feasibility report for a petroleum 
product pipeline from Mathura to 
Ambala and on to Jullunder to move 
the products from the Mathura Refi-
nery to the north western region. 
Tankage for receiving and storing of 
products at convenient consuming 
points along the pipeline route will 
also ,be planned and this will automa-
tically result in augmentini the oil 
storage capacity in Punjab. 

whit ~ """ '"~ ~W'f ff.if~.r • 
f1I1i ~ m ~.1~.1 "itT 

5375. W\' ~~ If'" :. 'RT 
itf)f"",~ an ~«rq" Ii~ ~ ~ ~ 
PIT ~fII;: 

(,.;) !fin' 1I'SIf SI~ ~ iI" 
It;.tN ~ U nml ~ 'ti11r 'I'R IIT\IO' 
111<: .nil"; ~ ~ 1rt1r ~ t; 111<: 

(_) m~ a)~a.T~ 
~ amt? 

~"'"' m ~1"" "in"", if tTIQ' 
~It (eft ~III .r): (1J)1I1<:(~). 
.1I'SIf 1(q ~ iI" ~T 'f11I .tm:: mro: 
'\:n1t~~~:.~ Q ~~~ 

~ I ~)ri'U ~ 11m'!' 1972-73 
iIr~ ~~U~f~1fPT~,.t I 
m- fI': .~~~ ~ ~ ~if 
~~T aT~ ~Olfoll1lifP'Wl~~ 
;rq ~q' if qy;j~ ~ ~, ,!fII; ~ 
~ iIi~m~~~lfiTq1l'1'f';M~ 
"i~ 1rt1r ~ ~T ~ ~ 'fa': 
'U\f'q' ~ ~ 'lfi'l' ~T ~ .. q' ~ ~ , 

'fiVIT~"~T~'m, (l'11m~T 
~ 1I'SIf SI~ 'fiT I ;;mt ~ ~\IAi~ 
lin' m~ fit;ln tm t I 

5376. 15() '!'i'il'1 • .tV : ro 
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f'CIT ~ fII; : 

('fi) Ipfr ~ IfiT ~~ omr ~ 
mm t fII; qtW 1fJ;;r;rr it; ~ "" ~ 
'F""iIi~~l!O'lIfi1f'~ 
~) Iifro,rrr; q1<: 

(~) If~ ~ {'IT ~~ m: ~ am 
m'll'l'l' ~~tl ? 

r~ m ~'!" "..-, (OJ#) 
Pf 'Iii q'~) (8fi) (~) :qtW 
q~ q);lr.rr ~ q~ ~ it; 
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4.9 ~ ~)1ne ~ "1I'aT 
~ tT ~tft, ~~ q'TIff!:T11I' ~ 
"'far ~ ~~ ~~ ~ ~ ~1Ii ~ tT 
1ifro,'I'l ~ 1f);;r;:rr it; Jrt ~ ('f'Ifi' m 
~: ~ q ..n- F ~ t)1ft ~"fA; 
'In: tfl' ~ ~it I ~ q'ifil1lll1r 
~ it; ~ it ~ mrr ~ ~IJ 1Imt· 
"'IJI'SI~ ~ fQit 16. 55~ 
fif;<;r)1ne ~ ~ IRII'aT sitt 15000 

~ fiJw)1f~ it qf'a1J f 1fII' 1ft' cm:-
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"Q( ~{~1 iii 1/)1r iii ~ mt~ ~ijt if 
619 0 ~~ 1Iq1f ~ ~iIi ~ wrfirt;r 
t I ~U~~~.m m~",l 
iii 31;m;r;t' if W:'R !liT ~u SllIiR: 'if'!'-
~ fiI;lrr IJlff t fI!i ~~ ~ ~ iO 
~~uilil 

JDCGIlvealeaee Sd ..... by P-.va 
of AhmedaHd-Bo&aII TraIn IUId other 

TraIu 
5377. SHRl P. G. MAVALANKAR: 
Will the Minister of RAIL WAYS 

be pleased to state: 

(a)whether Government are aware 
that the passengers and daily com-
muters travelling by the Ahmedabad-
Botad train and other similar trainl 
on the same route are inconvenienced 
and harassed due to late runnine of 
the trains and the indiscriminate lR-
terrogatiofls and even arrests by the 
Railway staff and police; and 

(b) if so, the steps being taken by 
Government to remedy and improve 
the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
running of trains on Ahmedabad-
Botad section bas been affected by 
frequent alarm chain pullings and 
during February due to public &.iita-
tions in Gujarat. Some interroga-
tions were conducted by the Police at 
Gandhigram on the complaint of some 
passengers reearding late running of 
a train due to alarm chain pulling. 
No arrests were made. 

(b) In all eases of avoidable deten-
tions, staff at fault are taken up and 
remedial steps are taken for improv-
ing performance of trains. 
Ovenlrowdin, lR Put... bpreII 
TraillS ~ bdwe-. AJuDe4aIIaiI 

aad sea_,. 
5378. SHRI P. 'G. MAVALANKAR: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether Government are aware 
that there is overcrowdInJ in the fast 

and expreu trains runnin, daily bet-
ween Ahmedabad and Bombay; 

(b) if 80, whether Government are 
considering any propoal to add more 
coaches to 80me of the said trains or 
to operate an additional train; 

(c) if so, the main features thereof; 
and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Over-
crowding on some of the trains on 
certain sections has been noticed on 
trains running between Ahmedabad 
and Bombay. 

(b) to (d). Attaching of additional 
coaches to these trains is at present 
operationally not feasible fOf want of 
room on these trains for an extra 
coach. Running of additional trains 
between Bombay and Ahmedabad is 
also operationally not feasible at this 
stage due to saturated line capacity on 
certain sections enroute and due to 
inadequate terminal facilities at Bom-
bay. 

DeterioratlDr Caterlq FaeJUtl.. .. 
W8llte1'll BaDway 

5379. SHRl p. G. MAVALANKAR: 
Will the Minister of RAILWAYS 
be pleased to ltate: 

(a) whether Government are aware 
that caterin, facilitie. on many trains 
On the Western Railway have been 
deteriorating of late; and 

(b) if 80, the steps Government pro-
pole to talr.e Or are taking to hnprove 
the situation? 

THE DEPUTY MINISTER IN THJ: 
·MINISTRY OF RAILWAYS (SBRI 
MOHO. SHAn QURESHI): (a) and 
(b). The caterinl( service on the tr ... 
on the Western RaIlway have been 
generally astialateory. 
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The following are some of the mea-
sures taken to ensure further improve-
ment in the standard of service:-

(i) Gradual replacement of the 
conventional dining car service 
on important long distance 
trains by picking up 'Ready 
to Serve' food prepared In 
modernised kitchens set up at 
different points en-route enab-
ling better quality of food to 
be served to passengers pre-
pared under more hygienic 
conditions. 

(ii) Introduction of low -priced 
packed meals to cater to re-
quirements of bulk of passen-
gers. 

(iii) Adoption of modern culinary 
techniques and appliances at 
various departmental units, 
such as provision of hot cases. 
insulated trolleys, iddli grind-
ing equipment, refrigerators, 
sterilizers, washing machines 
etc. 

(iv) More emphasis on training of 
staff employed in departmen-
tal catering establishments. 

(v) Thorough investigation into 
all complaints followed ,by 
adequate preventive and puni-
tive action agianst erring staff 
as well as contractors. 

5380. SURI D. K. PANDA: 
SHRI K. M. MADHUKAR: 

Will the Minister of PETROLEUM 
AND CHEMICALS ,be pleased to state: 

(a) whether World Bank team had 
liven lOme advice re,ardlni fertWzer 
production during their recent vialt to 
India; 

(b) if 10, tile main featurei thereof; 

(c) whether World Bank elQ)8rtl 
and Indian experts differ on way or 
base for the fertiliser production: and 

(d) if so, what is Government's re-
action thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d). Accord-
ing to procedures of finance followed 
by the World Bank each project pos-
ed for World Bank assistance is ap-
praised in detail and there are consul-
tations between experts of the World 
Bank and the experts of the Govern-
ment of India in the particular field 
concerned. In the course of these 
discussions a broad consensus is rea-
ched before the Pl'oject is finally ac-
cepted by the World Bank for financ-
ing. This is a continuing process 
which goes on from project to project. 

Site for BbimkUDd Dam 

5381. SHRI ARJUN SETHI: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Government have re-
ceived the report o,f Bhimkund Dam 
(Orissa); 

(b) it not, whether the final deciaion 
about site for the abovementioned 
Dam has been taken; and 

(c) if not, the impedimenta cornin, 
in the way? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (cL The State 
Government of Orissa have stated that 
they have received the report of the 
Central Team on the Bites tor the 
Bhimkund Dam and that they have 
taken a decision on the site. The 
Centre has not yet been informed 
about the lite selected. 
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DeIIIp DlieharCe of AlwlIlPlU' 8Ih'-
race Preject In Orilla 

5382. SHRI ARJUN SETHI: Wiu 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the final decision on 
Design discharge of Anandpur Bar-
rage Project, Keonjhar District (Oris-
sa) has been taken; and 

(b) if so, when the execution of the 
said project will be taken up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir. It has been 
decided to design the barrage for a 
discharge of 6.75 lakh cusecs, and to 
provide the freeboard and protection 
works for a flood of 9 lakh cusecs. 

(b) T'he construction of the project 
has already been approved by the 
Planning Commission. An outlay of 
Rs. 29 lakhs is anticipated to be utilis-
ed by the end of 1973-74. An outlay 
of Rs. 1 crore is contemplated during 
1974-75. 

ElectrUlcatioa of Kendrapara Railway 
station 

5383. SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the proposed electrifi-
cation of Kendrapara Railway Station, 
South Eastern Railway, has since been 
completed; and . 

(b) if not, the reasons therefor and 
the time by which it would be com-
pleted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). Electl"iflactiOn of Kendrapara 
Station which was accepted in 1973-
74, is expected to be completed dur-
ing 1974-76. 

'rram. cancelled In AsaaIB .... to coal 
lIbortap 

5384. SHRI NIHAR LASKAR: 
SHRI TARUN GOGOI: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether a serious situation has 
arisen in the State of Assam due to 
the cancellation of trains specially 
those carrying goods and essential 
commodities for want of coal supply 
to the Railways; 

(b) whether some trains bound for 
Assam and carrying groundnut oil 
could not leave Gujarat state due to 
the agitation in that State; and 

(c) if so, steps taken to improve thl' 
situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No. 

(b) Wagons containing groundnut 
oil suffered detention for police In-
vestigation in connection with suspect-
ed theft from one of the wagons. 
Some wagons were also detained at 
Surendranagar and Navnirman Samiti 
of Surendranagar objected to their 
despatch and these wagons were subse-
quently despatched after getting clear-
ance from the Collector of Surendra-
nagar on verification of their booking 
under proper permits. 

(c) Does not arise. 

La~lnr vi. ral1war; Iln .. ~ A ..... dur-
Inr Flftla ft.e Year· Plan 

5385. SHHI NIHAR LASKAR: 
SHKI TARlJN GOGOI: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) how many new railway line. 
will be taken up during the Fifth 
Five Year Plan in Assam; 

(b) whether the fundI allotted for 
the construction of new Railw.y line. 
in'the state are not' sulftl!1ent; 
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(e) whether the State Government 
had asked· for more funds; and 

(d) what are the new lines that will 
be taken up in the first year of the 
Fifth Five Year Plan in that State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFl QURESHI): (a) to 
(d). Surveys have been carried out 
or are in progress for the following 
lines falling wholly or partly in the 
State of Assam: 

(i) Metre gauge link from Tezpul· 
to Bhomraguri; 

(ii) Conversion of the metre gauge 
line from New Bongaigaon to 
Gauhati into broad gauge; 

(iii) Silchar-Jiribam metre gauge 
rail link. Surveys are also 
proposed to be taken up for 
the following Jines at the cost 
of the North-Eastern Council 
which are falling parUy or 
wholly in the State of Assam: 

(i) Jogighopa-Pancharatna-Duu-
nai-Darangin (BG) 

(ii) Gauhati-Burnihat (MG or 
BG). 

(iii) Balipara-Bhalukpong new 
line. 

(iv) Ttpling-Itanagar new line. 

It is proposed to take up gauge con-
version of New Bongaigaon-Gauhati 
section from metre .IIauge to broad 
gauge during 1974-75. A final deci-
sion about other lines to be ·construc-
cd in the FUth Plan will be taken 
after the surveys mentioned above are 
completed. 

Only Rs. 100 crores haVe been al-
. lotted for construction of new railway 

lines all over the country in the 5th 
Plan which is very small when com-
pared with the total cost of all the 
lines for which there have been per-
sistent demands from the State Gov-
ernments. 

Fixation of price for IIUlphurle acid on 
uniform basis 

5386. SHRI NIHAR LASKAR: 
SHRI R. V. SWAMINATHAN: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to sta!e: 

(a) whether Government have been 
ur~d by Acid and Chemical Manu-
facturers A~jlociation for uniform price 
of sulphuric acid aU ove~ the country; 

(b) whether Hindustan organic and 
Chemicals, Sombay and the Fertilizer 
Corporation of _ India, Bombay had 
priced the acid at around Rs. 250 per 
tonne wher·~as the manufacturers in 
Calcutta pr1ced it at Rs. 474; 

(c) if so, the facts thereof; and 

(d) steps being taken to fix a uni-
form price for acid? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Some reprCi-
sentations have been received in this 
regard. 

(b) to (d). The information is being 
collected and will be laid on the 
Table of the House. 

MemOl'lUlda nbmttte. oil tbe by-elec-
tion to Gailbata in West Denial 

5387. SHRI SAMAR GUHA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether memoranda have been 
submitted to the President of India 
and Chief £lection Commissioner l'e-
garding terroristic measures adopted 
to rig Gaighata by-election held in 
West Bengul on the 24th February, 
1974; 

(b) whether two positive documents 
have been enclOSed with the memo-
randa to Justify the complaints of rig-
ging there; 
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(c) if 80, reaction of Government 
thereto: 

(d) whether an inquiry will be iusti-
tuted to verif the complaints made; 

(e) whether the whole atmosphere 
of Gaighatll by-election was charged 
with terror and tension, and 81 such, 
re-polling in eleven booths failed to 
ensure free and fair election there: 

(f) whether re-polling was held in 
booth Nos. 50, 53, 80 and 90 where 
according tu the documents submitted, 
election was rigged; and 

(g) whether, in view of such com· 
plaints .frorn other constituencies of 
West Bengal and other parts of the 
country, a Judicial Inquiry will be 
instituted to ensure free and fair elec-
tion in West Bengal and other parts 
of the country? 

THE MINISTER OF LAW. JUS. 
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) Two 
memoranda, one from Shri Prafulla 
Chandra Sen and anoher from Shri 
Samar Guba, M.P. were received by 
the President. 

(b) Shri Samar Guha has enclosed 
copies of two documents viz., (i) 
statement of certain Polling Officers 
and (ii) English translation of letter 
addressed by political agents of eer-
tain candidates to the Returning Offi-
cer. 

(c) and (d). The Election Commis· 
sion bas directed the Chief Electoral 
Officer of the State of West Bengal to 
conduct a thorough enquiry into the 
matter and report the result of the 
enquiry to the Commission. The re-
port i8 awaited. 

(e) The first part of the Question 
is a matter of opinion and the second 
part is an allegation based on such 
opinion. 

(f) Of the four booths referred to, 
re-polling was held in booth No. 53. 

(g) In the country as a whole, 
there are more than 3,500 Assembly 
constit&'\tencies, which would live a 

fairly comparative idea about the 
total number of booths all over the 
COUfltry. An allegation made in res-
pect of certain stray incidents in a 
few booths cannot be a justification 
for the institution of a judicial en-
quiry, since under the Constitution 
Election Commission is the authority 
for ensuring free and fair elections 
throughout the country. 

Utlli .. tlea of full capacity of aalt pro_ 
ductiOil In eoastal belt of CODtII 

adJaceat to IIaItUa 

5388. SHRI SAMAR GURA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to 
th~1 reply given to Unstarred Question 
No. 1993 on the 5th March. 1974 re-
garding Progress on construction of 
Refinery, Fertilizer and other plants 
at Haldia and state: 

(a) whether the Central Govern-
ment will t"ke initiative to ask the 
Government of West Bengal Or take 
measures themselves for utilization of 
salt production in the coastal belt of 
Contai of West Bengal, which is adja-
cent to Haldia: 

(b) if BO, facts about the measures 
proposed thereabout; 

(e) whether Soda Ash plant at 
Haldia will provide scope for expan-
sion of other Petro-chemical produc-
tion projects either in public or pri-
vate sector there; 

(d) whether Government received 
applications for setting up of such pri-
vate Petro-chemical ancillary concerns 
at Haldia; 

(e) if BO, facts thereabout; and 

(f) the reaction of Government. 
thereto? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) No SUch proposal is 
under consideration of Ministrv of 
Industrial Development who are con-
cerned with salt. The availability of 
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salt in this area is hardly adequate 
to meet the requirements of the pro-
POled soda ash and caustic soda plants 
at Haldia. 

(b) Does not arise. 
(c) No, Sir. 

(d) to (f). Do not rise. 

Supply of coal to D.V.C. Thermal 
PlaDts 

5389. SHRI E. V. VIKHE PATIL: 
Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Railways have beeB 
moving the required quantity of coal 
to Damodar Valley Corporation Ther-
mal plants regularly; and 

(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): <a) Yes. 

(b) Does not arise. 

.. ae of orden lor waivlDc oil ander_ 
ebarees on parcel of newspaPers 

5390. SHRI PANNA LAL BARU-
PAL: 

SHRI ONKARLAL BERWA: 

Will the Minister of RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question No. 3363 on the 
4th December, 1973 regarding repre-
sentation from All India Railway Com-
mercial Clerk.' Association and .,tate: 

(a) the salient features of the re-
presentation from All India Railway 
Commercial Clerks' AssociatiOn and 
decision of Government thereon; 

(b) whether the order. to waive of! 
the under-charges have been issued 10 
far? 

(c) if so, the broad outlines of the 
orders issued; and 

(d) if not, the reasons for the delay 
and the time likely to be taken by 
Government to issue the orders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) to 
(d). The main point raised In the rep-
resentation was regarding waival at 
undercharges on newspaper parcels 
which were allegedly raised without 
any authority and after the prescribed 
time limit. 

Western Railway Administration 
has been advised not to recover the 
undercharges from the stat! on the 
newspaper parcels under dispute. 

Rul.s fOr fixation of pay and RDlorUy 
'or TrllDSportation statr 

5391. SHRI PANNA LAL BARU-
PAL: 

SHRI oNKAR LAL BERWA: 

Will the Minister of RAIL WAYS 
be pleased to refer to the reply given 
to Unstarred Question No. 4170 on the 
11th December, 1973 regarding w.lght-
age of service for seniority purpoll88 
for absorption in alternative appoint-
ment in class III posts and state: 

(a) what are the rulell for fixation 
oJ Pay and Seniority for the Transpor-
tatiOn staff when absorbed In other 
alternatiVe categories On being medi-
cally decategorised; 

(b) the reasons for not applving this 
principle to the staff referred to in 
reply to the question under reference; 
and 

(c) wbether Government will chan •• 
those 'Orders issued vide Railway 
Board's No. ECNG)-II-69JREII56 dated 
the 26th November, 1970 to avoid dis-
crimination? 

THE DEPUTY MINISTER IN THK 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): Ca) Me-
dically decategorised .tai! are .iven 
protection of pay last drawn, subject 
to not exceeding the maximum of the 
grade of absorption. They are also 
given weightage of previous I18rvIce 
rendered in higher or 8qllivolent 
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grade, for seniority in the category 
of absorption. 

(b) and (c). Surplus staff cannot 
be treated on the same footina: as 
medically decategorised staff. 

Election to Hajya Sabha' from Gujarat 

5392. SHRI P. M. MEHTA: 

Will the Minister 0' LAW, JUS'£lCE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Government have dp.-
cided to put off the RajYa Sabha poll 
in Gujarat State: 

(b) if so, the reasons therefor; 

(c) when they are likely to be held; 

(d) whether the present Members 
will be allowed to continue till thE 
new elections a1'e held; and 

(e) whether some Members of Rajya 
Sabha from Guj'arat State are likely to 
retire this year as a result of which 
the people of GUJarat will be deprived 
of their representation by way o' vot-
ing in the Presidential election due to 
be held this year? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) Yes, 
Sir. 

(b) On the basis of the reconullcn-
dation made by the Chief Electoral 
Officer of the State of Gujarat and 
the position ascertained by the Elec-
tidn Commission on disculliion with 
the Adviser to the Governor of the 
State of Guj'Brat, the Election Com-
mission did not consider it advisable 
to conduct the elections to the Rajya 
Sabha from that State, as the condi-
tions there were not conducive to 8 

. 'free and fair election. Subaequently 
'the Assembly has been !fissolved by 

the Governor on the 25th March, 
1974. 

(c) The electiona will be held after 
a new Legislative Asaembly is duly 
constituted· after a General Election 
to the. State Legislative Asaembly. 

(d) The term of the member~ of the 
Rajya Sabha is governed by the pro. 
visions of clause (1) of article 83 ot 
the Constitution. 

(e) Three memben are to retire 
with effcct from 2nd April, 1974. 

Presidential Elections 

5393. SHRI P. M. MEHTA: 

Will the Minister o! LAW, JUSTJCE 
AND COMPANY AFFAIRS be pleas-
(xi to state whether Government are 
considering to postpone the Presiden-
tial Election of this year In view 
of the fact that the electoral col-
lcge which has to elect the President 
is not fu 11 in view of vacancies? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): No, Sir. 

Election to Gujarat ASl8Dlbly 

5394. SHRI P. M. MEHTA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state whether elections to c,'\ljarat 
Assembly wlll be held before the 
Presidential Election this year? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): Fresh 

delimitation of constituenciel on 
the basis of 1971 Census and 
the preparation and revision ot 
electrol rolls thereafter with re-
ference to the newly limited consti-
tuencies are the twu basic re-
quirements which have to be ful-
filled before General Elections could 
be held in Gujarat to constitute 
a new LegislatiVe Assembly and it is 
not. therefore. possible now to state 
as to when the elections will be held. 
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5395. SHRI P. M. MEHTA: WIll 
the Minister of RAILWAYS be pleas-
ed to state: 

(a) whether Railways suffered heavy 
losses in Gujarat due to the recent 
agitation; 

(b) if so, the total loss sulfered; 

(c) whether the Railway services 
were not maintained properly and peo-
ple had to suffer great inconvenience 
as a result thereof in Gujarat; 

(d) whether due to the coal shortage 
the incoming and outgoing trains in 
Gujarat were also affected; and 

(e) if so, what steps are being taken 
to improve the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) Yes, 
some loss. 

(b) Rs. 3.37 lakhs approximately. 

(c) As a result of cancellation of 
24 Broad Gauge, 9 Metre Gauge and 
44 Narrow Gauge passenger trains, 
people had to suffer some incon-
venience. 

(d) No. 

(e) Does not arise, 

UppoadatiOD of otIleers' posts fl'OlD 
jImIor seale to seaior lCale 

5396. SHRI M, KATHAMU'l'HU: 
SHRI RAMAVATAR 

SHASTRI: 

Will the Minister of RAILWAYS 
be pleased to date: 

(a) the number 0.1 postll of omcers, 
department-wise and RaDway-wiIe 
and in the Railway Board, which were 
upgraded recently trom Junior scale 
to aenior seale, from senior lCal. to 
148 1..5.-5 

junior administrative scale, from 
j'unior administrative scale to senior 
administrative scale; 

(b) whether similar IlPIradation wa. 
ordered in the case of non-gazetted 
employees also; and 

(c) if not, the reHons therefor7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFt QURESHI): (a) A 
statement showing the number at. 
posts upgraded in December '78-
January '74 in the process of l'e-clas-
sification of gazetted posts On rail-
ways is laid on the Table of the 
House. [Placed in Library. See No. 
LT-6603174). 

(b) and (c). The question of im-
proving the promotional prospects of 
non-gazetted staff is receiving attell-
tion. 

Guidelines to encourage Indian Sector 
of Drug Industry 

5397. SHRI BHAGIBHAI PARMAR: 
Will the Minister of PETROLEUM 
AND CHE.'MICALS be pleased to state: 

(a) what guidelines have been laid 
down to encourage and assist the 
Indian sector of the drugs and phar-
maceutical industry; 

(b) whether any study has been 
made of the effect and impact of these 
guidelines; 

(c) if so, what are the conclusions 
of Government; and 

(d) if no such study has been made, 
would Government arrange for such 
study and consider revision of the 
guidelines to assist the Indian Sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLJ:UM AND 
CHEMICALS (SHRI SH4HNAWAZ 
KHAN) : (a) The guide lines for 
llcensin, of units in the pharmaceuti-
cal industry have been furnished in 
reply to Lok Babha started question 
No. 191 dated the lith March, 1874. 
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(b) to (d). By tbe Resoluti.:ln 

dated 8th Feb1"U8l"7 1974 Government 
have constituted ~ Committee on 
Drup.. Pharmaceuticals Industry 
head@d by Shri Jaisukhlal Bathi. 
M.P., with Wide tenns of reference 
which inter alia includ£l: 

"(i) to enquire into Jhe progress 
made by the industry and 
the status achieved by it; 

(ii) to make recommendations 
for promoting the rapid 
growth of the drugs industry 
and, particularly, of the 
Indian and small scale indus_ 
triM' sectors. In making its 
recommendations the Com-
mittee will keep in view the 
need for a balanced regional 

dispersal of the industry." 

'ClearaDAle of irrigatiOn Projects in 
Cauvery Basin by C.W.P.C. 

5398. SHRI K. LAKKAPPA: Will 
the Minister 'Of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the irrigation projects 
under the Cauvery basin have been 
cleared by Central Water and Power 
Commission; and 

(b) if so, whether they will be as-
.sisted by the Centre in the Fifth Five 
Year Plan? 

THE DEPUTY MINISTER IN THE 
.MINISTRY OF IRRIGATION AND 
.POWER (SHRI SIDDHESWAR PRA-
SAD): (a) In May, 1972 the Chief 
Ministers of Karnataka. Kerala and 
'Tamil Nadu decided to make attempts 
to resolve by negotiationS the Cauvery 
disputes amongst the States. These 
.efforts are continuiDi, and in the 
.meanwhile no new schemes are being 
<Cleared. ' 

(b) Does not arise. 
Beservatlon Order of SO/ST in RaD_ 

way WorkshoP, KharAlPUr 
5399. SHRI R. N. BARMAN: Will 

the Minister of RAILWAYS be 
pleased to state whether SC .. ST 
employees of the Kharagpur Railway 
Workshop have sent many represen-
tations til" the Railway Minister about 

non-implementation of the Reserva-
tion Order by the ofllcers tbere both 
at the time of new recruitment as well 
as in the case of promotion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): No. Ge-
nerally the representations, if any, 
received from the Railway employees, 
including workshop staff, are passed 
on to the General Manager of that 
Railway for necessary action as these 
are within the competence of the 
GeReral Manager to deal with. 

Charges of RestrictiVe Trade PncUees 
against Tyre Companies, Gramophoae 
Record Companies and NylOn Filament 

Yam ComJllUlies 

5400. SHRI JYOTIRMOY BOSU: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) the nature of charges which thE' 
MRTP Commission is investigating 
against tyre companies, gramophone 
record companies and nylon filament 
yarn units; and 

(b) the progress made in respect of 
investigations so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) :md (b). As 
already stated in paragraph 5 of chap-
ter IV of the Annual Administrative 
Report on the Working of the MRT? 
Commission for the year endine 31st 
December, 1972, the Commission has 
undertaken some research studies to 
locate existence of restrictive trade 
practiCe in different fields including 
Gramophone Records, Tyres and man-
made fibres. The Commission has 
pointed out that these studies are 
quite time consuming and it would 
not be in the interest of investigation 
to disclose details about SUCh studies 
till sufIlcient material bas been col-
lected and the Commission take a 
decisiOn to institute formal proceed. 
ings. 
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~ submitted. by JDapectors Q-
pallded .. IDnatkde die atralrs of 

CadbarY-"'" (1JIdIa) 

5401. SHRI JYOTIRMOY BOSU: 
Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) the profits of Cadbury Fry 
(India) Ltd .• yearwise between 1969 
and 1971; 

(b) the salient features of the report 
submitted by the Inspectors appoint-
ed under Section 44 of the MRTP Act 
to investigate the affairs of the Com-
pany; and 

(c) the date On which the Inspec-
tors were appOinted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The profits of 
Cadbury-Fry (India) Private Limited 
year wise between 1969 and 1971 are 
as under:-

Year Profits Profits 
before Tax af.er Tax 

1969 · 44,21,029 19,81,029 

1970 · 48.93,229 26,93,229 

1971 · 59,34,559 28,74.559 

(b) The Inspectors submitted their 
Teport on the 31st January, 1974 
which, inter-alia, showed that Com-
pany is indulging among others, in 
certain trade practices such as:-

,(j) paying a high rate of royalty 
at the rate of 5 per cent of 
the gross price of such cho-
colate products to its parent 
holding company in the Unit-
ed Kingdom, particularly 
when the nature of such pro-
ducts does not involVe sophis-
ticated technical know-hOW 
or innovation; 

(ii) excessive payment of re~ 
lors' margin upto 18 to 20 ,ler 
cent of the trade price of such 
products; 

(iii) earning profits of about 40 
'per cent on the total capital 
employed by the said com-
pany; 

(iv) unreasonably increasing the 
prices of such chocolate pro-
ducts for a number of years 
so as to earn unreasonable pro 
fits by taking undue advan-
tage of the monopolistic poSl-
tion of the company; and 

(v) not reducing the incidence of 
the administrative overheadl 
of the company, particularly 
their advertisement expenses. 

which may be considered as monopo-
listic trade practices as a result of 
which the cost relating to the produc-
tion, supply and distribution of choco-
late products manufactured by them 
has unreasonably been increased. on 
the recommendations of the Inspectors, 
a reference under Section 31 of the 
M,R, T.P. Act has been made to the 
Commission. The other aspecls 
brought out in the Report are being 
processed in consultation with the 
concerned Ministries. 

(c) Inspectors were appointed vide 
Government ordElr dated the 3rd Sep-
tember, 1973. 
COll8tructlOD of Baldla Fertilizer Pint 

5402. iSHRI ;JYOTIRMOY BOSU: 
Will the Minister of PETROLEt:. 
AND CHEMICALS be pleased to 
state: 

(a) when the construction work 
for Haldia Fertilizer Plant was start-
ed; 

(b) what was the original estimated 
cost; 

(c) whether any upward revision 
has been made recently and if ~o. 
the tact,l thereof; and 

(d) when the plant was originally 
scheduled to be commiuioned? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) September, 1972. 

(b) Abourt Rs. 88 !7Ores. 

(C) According to present indications 
the project cost could go upto Rs. 136 
crores nearly. 

(d) By Marcp., 1976. 

Power C1its ImpOIIe4 by D.V.C. 

5404. SHRI DEVINDER SINGH 
GARCHA: Will the Minister Qf 
IRRIGATION AND POWER be 
pleased to state: 

(a) whether Damodar Valley Cor-
poration has imposed severe power 
cuts on the Durgapur TISCO Steel 
plants and Alloy Steel' Plants: and 

(b) if so, the reasons fOr the same 
and the time by which normal power 
supply will be restored? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): (a) 
and (b). The DVC has had to improve 
some cuts On the power supply to the 
Durgapur, TISCO and Alloy Steel 
Plants, whenever its generation has 
fallen below 55() MW. These Plants. 
however, receive fully supply when the 
generation level is 550 MW Or higher. 
There has been considerable improve-
ment in the situation rcently and, with 
the Fourth Unit at Chandrapura attain-
ing commercial functioning, there is 
expected to be no difficulty in meeting 
ttle need of these Steel Plants. 

Punjab Government Proposal for 
Rail Link bet~ ChaIlcUprh aDd 

LadhIana 

5405. SHRI DEVINDER SINGH: 
GARCHA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government at 
Punjab bas submitted proposals to 

const~a rail link between ch:ancu-
garh and .Ludhiana ItIld' hA.a also paid 
to the Railway Board the cost for 
preparing a Survey Report in this 
context; 

(b) whether the Survey Report 
prepared long back is now almost 
out-dated and obsolete and also does 
not take into account the dire need 
for the project on economic or other 
reasons; and 

(c) if so, what steps are being 
taken to initiate action on this much 
needed project keeping in view the 
rapid strides taken by the State both 
in industry and agricultUre and also 
the strategic position of the area in 
t he defence 0 f the northern borders? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes, 
The cost of the Preliminary-cum-
Final Location Engineering Survey for 
a BG rail link between Jagadhri-
Chandigarh-Ludhiana was shar£!d by 
the Governments of Punjab, Haryana 
and the Union Territory of Chandi-
garh. 

(b) No. The Survey. had heen, carried 
out recently and the survey report 
was prepared during March, 1973. The 
main purpose of this survey was to 
fix the alignment of the Railway line 
so that the State Government could 
freeze the land required therefor. The 
survey team did take into consideration 
the increasd traffic likly to be generat-
ed in view of the economic develop-
ments in the area. 

(C) In view of the ne~ ra~l link 
being highly unremuneratlve, It l!1BY 
not be possible to take up the proJect 
at this stage when Railways are al_ 
ready short of finances. Ministry of 
Railways have received nO reference 
from the Ministry of Defence for tak_ 
ing up the project on defence consi-
derations. 
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Villt of IDIIian EqIneen of 
. '~.W,P,C, to Nepal 

5406, 8HBI NARENDRA SINGli: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether a team of Indian 
Engineers of Central Water and 
Power Commission visited Nepal 
recently; 

(b) if so, the purpose of their visit; 
and 

(c) the broad features of the dis-
cussions they had with their coun-
terparts in that country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Yes, Sir. A 
team of three experts visited Nepal 
from the 11th to 18th March, 1974 to 
assist that Government in the setting 
up of an organisation on the lines of 
the Central Water and Power Com-
mission, New Delhi. 

(c) The team has preliminary dis-
cu~sions with Officers and Secretaries 
of various Departments and also with 
the Vice-Chairman of the Planning 
Commission on the present orgaRisa-
tional set up in Nepal in the field of 
water and power development, the 
problems relating thereto and also col-
lected information about trained per-
sonnel available in Nepal. 
Setting up of Power Houses by Steel 

Plants 

5407. SHRI R. P. ULAGANAMB1: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether Government have re-
ceived any suggestions to allow steel 
Mills in the country to have their 
.own power houses, if so, the particu_ 
lllr!l thereof; 

. (c) if 10, main features thereof? 

.THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
pOWER (SHRI SID~HESHWAR PRA. 
SAD): (a) The major steel plants in 
the country already have captive 
power plants. Recently, Steel Autho-
rity of ndia, Limited, has sent proposal, 
for augmentation of the captive power 
generation capacity in Rourk'ela and 
Bokaro Steel Plants. MIs_ Tata Iron 
and Steel Company Limited, have also 
p~o~osed extension of their plant!pro-
vldmg balancing equipment. for inc-
reasing generation by 40 MW. These 
proposals are under examination. 

~b). and (c). No general guidelines 
prlllclples have been laid dOWn by the 
Government for permitting captive 
power plants by views Public and Pri-
vate. Sectors, Eeach caSe has to be 
conSIdered on merits. 

Construction of Fertilizer Factories 
at Korba, Talcher and ~dam 

~408. SHRI GAJADHAR MAJHI: 
WIll the Minister of PETROLEUli4 
AND CHEMICALS be pleased to 
state: 

(~). what is the present stage of the 
fertiliser factories which are beiD, 
con~tructed at Korba, Talcher 
(OrISsa) and Ramgundam (Andhra 
Pradesh) to produce fertiliser fram 
eoal; 

(b) when will production start in 
these factories; and 

(e) the estimated expenditure on 
erecting these factories, factory-wise 
and the number of persons expected 
to be employed therein? 

THE MINISTER OF STATE IN 

(b) whether Government have for-
mulated any general guidelines/prin-
ciples for permitting captive power 
houses by varioUS industrial under-
takings either in public or private 
.sector; and 

THE MINISTRY OF PETROLEUM 
ANn CHEMICALS (SHRI SHAH· 
NAWAZ KHAN): (a) to (c). Tol-
cher and Ramagundam projects are ill 
advanced stages of construction; they 
are expected to go into production by 
January, 19'16 . 
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Preliminary. work il under w.q on 
the Korba project. which is expected 
to be commissioned by Januuy. 19'78, 
Each of these three projects is esti-
mated to cost about Rs. 118 crorel and 
would employ. when in full produc_ 
tion about 1500-2000 people. 

Barvey conducted by C.W.P.C. OD 
Blvaw Kasi and BralullDlItra 

5409. SBRI GAJADHAR JAJHI 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether any survey has been 
conaucted by the Central water and 
Power Commission on the geological 
and other multifarious aspects of the 
rivers Kosi and Brahmputra with a 
view to taking protective measures 
against annual fl.oods; and 

(b) if so, the findingS thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). A com· 
prehelll!ive stUdy of the flood prone 
rivers in India was made by the high 
Level Committee on floods appointed 
by the Government Of India in 1957. 
The Central Water and Power Com· 
mission was represented on this Com-
mittee and the studies and the Secre· 
tariat work of the Committee -Nas 
done by them. The findings of the 
Committee were laid on the Table of 
the House in reply to Starred Ques-
tion No. 81 on February 11, 1959. 

The Committee had made detailed 
studies of the flood problem in the 
various river basins of India includ-
ing the Kosi and Brahmaputra, the 
eharacteristics of theJ'ivers and their 
catchments and had made suggestions 
in regard to the measures that could 
be taken for protection against floods. 
They had laid emphasis on the pre-
paration of comprehensive plans of 
flOod control for the various rivers on 
the lines indicated by them after 
making fu'rther studies on the llistory 
of ftOfJds, their frequency, magnitude 
and clltchment characteristics etc. 

Flood control beIne a State sub_ 
ject, the responsibility far the pre_ 
paratien of comprehensive plana and 
the implementation Of the flood pro-
tection measures is that of the State 
Government. The Central Water 
and Power Commission render tech-
nical assistance in this regard at .e 
specific request of the State Govern. 
ments. 

For the preparation of a compre-
hen'sive plan of flood control in the 
Brahmaputra valley, the Brahmapu-
tra flood Control Commission has set 
up by the Government of Assam. The 
Commission has taken up the work 
of the preparation of a 'Comprehensive 
plan in which they are assisted by 
the Board of Consultants constituted 
by the State Government. The Cen-
tral Water and Power Commission is 
also represented on the Board of 
ConSUltants. 

In regard to the River KOSi, it has 
been controlled to a large extent by 
the protection measures already un-
dertaken. Further measures fOr deaL 
lng with the residual problems are 
being planned by the Bihar Gov-
ernment. The State Government can 
draw assistance in this task from the 
Ganga FlOod Control Commission 
constituted by the Ministry of 
Irrigation and Power for prepariilg a 
comprehensive and coordinated plan 
of ~oOd control for the Ganga basin 
which covers a number of States. 

Indo-Rumania Talks on Power Gene-
ration in New Delhi 

5410. SHRI M. S. SANJEEVr RAO: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether Indo-Rumania talk 
On power generation were held in 
New Delhi in January, 1974; and 

(b) if so, the outcome thereof? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir. 

(b) The areas of economic, scienti-
fic and technical cooperation were 
indentifted and it was a~d that 
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these arelS should be stucUed in de-
tail .by apeeialista of the two countrieB, 
80 that concrete arrangements couId 
follow. 

Indo-Rumania DIscUiliODI OD on 
Exploratloa 

5411. SHRI M. S. SANJEEVI RAO: 
Will the Minister of ,PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether Indo-Rumania discuII-
sian on oil exploration Wefe held in 
January, 1974; and 

(b) if so, the results of thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM. 
AND CHEMICALS (SHRI SHAH· 
NAWAZ KHAN): (a) and (b). Yes, 
Sir. In pursuance of these discus-
sions, orders for purchase of 6 drill-
ing and 3 workover rig have been 
placed by the ONGC on Rumaian 
suppliers. 

Assistance to Karnali Power ProjecL 
in Nepal 

5412. SHRI YUMUNA PRASAD 
MANDAL: 

SHRI M. SUDARSANAM: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether OUr country has agreed 
to assist in the investigation and com-
pletion of Karnali power project in 
Nepal; and 

(b) if so, our financial contribution 
in this project? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) It has been agreed to associate 
Indian Experts with the investigation 
of the project. 

(b) Arrangements for the financing 
1)f the project have not yet been fina_ 
lised. 

OWD your 0WIl W...,. Scheme for 
.Ie Coal UIIeI'8 

5413. SHRI DHAMANKAR: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether the big coal users in 
the country have 'been adviled to 
have their own wagons in order to 
ensure regular supply of coal to 
their respective units; and 

(b) whether it will not undermine 
the functioning of Railways? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) No. 

(b) Does not arise. 

Agbanashlni Rydel projeet In 
Karnataka 

5414 SHRI B. V. NAIK: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Aghanashlni 
hydel project in Karnataka is situat-
ed in a seismic belt; and 

(b) if not, whether the relevant 
portion of Seismological survey will 
be published? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SDDHESHWAR 
PRASAD) : (a) and (b). Prelimin· 
ary feasibility studies by the Geologi-
cal Survey of India have revealed 
that the Aghanashini hydel project in 
Karnataka does not fan in active se-
ismic belt lies in seismic zone nI of 
lSI Seismic Zoning map of India. 
EvaluatiOn studies on the seismic 
studies of the )J1"oject: are yet to be 
carried out. 
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Distribution 01 CooIdnr Gas In .... 
5415. SHRI C. K. CHANDRAPPAN: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) whether cooking gas distribu-
tion in Kerala has been paralysed for 
the last few days; and 

(b) if so, the reasons and the facts 
thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM & 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. 

(b) The Cochin Refinery was shut-
down for some time dll1'ing the 
month of March, 1974, as a result of 
which the availability of filled LPG 
cylinders suffered a set-back. This 
resulted in short-fall in Kerala mar-
ket. The Refinery is expected to 
commence delivery of filled cylinders 
shortly. Once the supply is recom-
menced, it will take 3 to 4 weeb 
time for the supply position to be_ 
come normal. 

Supply 01 Railway Coupon Book tor 
use 01 M.L.As. 

5416. SHRI C. K. CHANDRAP-
PAN: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the Kerala Legisla-
ture Secretarillt has requested the 
Railways in October, 1973 for the 
supply of Railway COUPOn books for 
the use 01 M.L.As.; 

(b) if so, when were they supplied; 

(c) whether the supply 01 thl!le 
coupons was delayed; and 

(d) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTlJY OF RAILWAYS (SHRI 
MOHD. SHAn QUKESHI: (a) Yes. 

(b) The Il'equired coupon books 
werft supplilild. • the Kerala State Le-
giBlatUlle on 28-2-7' ad 1-8-74 by tile 
Sovthern Railway Administration. 

(c) There was no undue delay in 
arranging supply. 

(d) Does not arile, 

BettinI' up of DlviBJ.onal Headquarters 
Ofllce at Trlvanc1ram 

5417. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the General Manager 
of Southern Railway had declared at 
the 8th Annual Celebration of All 
Kerala Railway Users' Association at 
Trivandrum that the Railways would 
BOOn set up an area office in Trivan-
drum as a first step for the formation 
of the Divisional Head Quarters for 
the State in Trivandrum; and 

(b) if so. the salient features there-
of and when the area office in Tri-
vandrum is likely to come into being? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) No. 

(b) Does not arise. 

ExplOllOll In Chitpar RaDway Shecl 

5418. SHRI B. S. BHAURA: Will 
the Minister of RAIL WAYS be 
pleased to state: 

(a) whether six Railway eomployeel 
were hurt in an explosion in Chitp11l' 
Railway shed in West Bengal recent-
ly; and 

(b) if so, the facts of the incident 
and the reasons therefor? 

THE DEPUTY MINISTER IN THJ: 
MINISTRY OF RAILWAYS (smu 
MOHO. SHAFI QURESHI): '(a) Yea. 

(b) On 19-2-1974 at about 12_18 
brs. while Carriage and Wagons ata1! 
were doing repair work with a •• 
cylinder In wagon No. JlR ltC 878'18 
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(empty) at line No.2 sick lineuD4er raPe a lady p~ler OR "12th Feb-
the covered Shed of Chitpur, an ex- ruary, 1974 at Delhi Junction Station 
ploU1;Jnoccurred as a result of which and was apprehended; and 
-six employees were injured. All in-
jured employees were treated at B. R. 
Singh Hospital and on 13-3-1974 one 

.of the injured, Welder Probodh 
Chandra Dey succummed to biB in-
juries in the said Hospital. GRP, 
Sealdah, started case No. 23 dated 
19_2-1974 under Section 3 of Explo-
lSive Substance Act. A6Sistant Com-
missioner, Bomb Squad, and Inspec-
tor of Explosives Calcutta Police, 
visited the spot and the seized mate-
rials were sent for Explosive Expert's 
opinion, which is still awaited. No 
definite opinion about the cause or 
the reason for this explosion has yet 
been reached. 

Loss suffered by Railways on account 
of Subversive Activities and Violent 

Agitations during 19'73 

5419. SHRI SHANKAR DAYAL 
SINGH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the amount of loss suffered by 
the Railways on account of subver-
sive activities and violent agitations 
in 1973; and 

(b) the steps taken by the 
ways to m~ke up this loss? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHO. SHAFI QURESHI): (a) 
Rs. 13 crores approximately. 

(b) Steps are talFen to make liP 
these losses by better performances 
and efficient working. 

Alleged Attllmpt made by a Soldier 
of RAilway Security Force to RApe a 

Lady .... e .... er at Delhi statiOn 

5420. SHRI SHANKAR DAYAL 
SINGH: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whethl!r a constable of the 
Railway Secllrity Force attempted to 

(b) if so. the facts of the incident 
and the action taken against the 
constable? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHlU 
MOHD. SHAFI QURESHI): (a) and 
(b). There is no organisation known 
as Railway Security Force. The Rail-
way Protection Force which is mam-
tained by the Railways does not bave 
any rank designated as constables. 

On the night of 1011Ith February, 
74 and not on 12th February, 1974, 
as mentioned in the Question, infor-
mation, was received by the Duty 
Officer, Delhi Railway Police Station, 
Delhi Junction, that constable No. 6 
Risal Singh of Delhi Railway Police 
was taking a woman passen-
ger to one of the Office rooms on the 
first floor of the Station building. On 
receipt of the information, the Duty 
Officer rushed upstairs and brought 
the constable and the woman passen-
ger concerned to the Police Station. 
Medical examination conducted by 
the Police Surgeon Delhi, disclosed 
that no rape was committed. A calle 
vide FIR No. 85 under Section 376/ 
354/342 IPC hu been registered 
against constable No.6, Riaal Singh 
of Delhi Railway Police on 12-2-74 
at Delhi Railway Police Station, Delhi 
Junction. The constable has been 
placed under suspension and the c_ 
is under investigation. Further evi_ 
dence is being collected through 
chemical examination, the report of 
which is still awaited. 

Petitions Admitted by Speelal Leave 
in the court of Chief JUltice of India 

5421. SHRI HEMENDRA SINGH 
BANERA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) the number of petitions admit-
ted by special leave in the court of 
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the Chief Justice of India, 
Government from Jul)" 15, 
31st December, 1973; and 

against 
1973 to 

(b) the number of petitions ad-
mitted with special leave in the same 
court during 1970, . 1971 and 1972. 
separately? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) 33. 

(b) 15-7-70 to 31-12-70 

15-7-71 to 31-12-7' 

15-7-72 to 31-12-72 

01 

57 

(.7 

Clearance 01 Power Projects in West 
Beqal 

5422. SHRI A. K. M. ISHAQUE: 
WiJI the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) the names of the power projects 
recommended by West Bengal Gov-
ernment to the Central Government 
for clearanCe; 

(b) whether West Bengal Govern-
ment have recently urged the Central 
Government for their early clearance; 
and 

(c) if so, what action is being taken 
by Government thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDESHW AR 
PRASAD): (a) to (c). The following 
power generatiOn demes have been 
sanctioned for West Bengal:-. 

Name of Scheme 

1. Bandel Thermal Station Ex-
tension (I >: 200 MW) 

2. Kolaghat Thermal POWer 
Station (3 X 200 MW) 

3. Jaldhaka H. E. Scheme ~tule 
II (2 X4 MW) . • 

C~raci'" (Mwi 

200 

600 

4. Rinchington Hydro Electric 
Scheme Stage II (2 X 1 MW) 2 

In addition, project reports for the 
Santaldih Thermal Power Station 
Extension (lx200 MW), Durgapur 
Coke Oven Thermal Station Extension 
(1 x 200 MW) and DurgapUr Projects 
Limited ExtensiOn (lx110 MW) have 
been received and are under examina-
tion. 

COllverslon Of Panalia-Kotsblla into 
Broad Gauge line 

5423. SHRI A. K. M. 
Will the Minister of 
be pleased to state: 

ISHAQUE: 
RAILWAYS 

(a) whether Government have since 
completed the examination of the sur-
vey rePort on conversion of Purulia-
Kotshila line into broad gauge; and 

(b) if so, what are the salient fea-
tures of the decisions taken In the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY IOF RAILWAYS (SHRI 
MHOD. SHAFI QURESHI): (a) No. 

(b) Does not arise. 

Guard Assaulted at Nasrala Station 
~ .. ~ 

.Il:..... PROF. NARAIN CHAND 
~SHAR: Will the Minister of 
RAILWAYS be p1ea.sed to state: 

(a) whether the Guard-in-charge 
of 7 JH Passenger train from Hoshiar-
pur to Jullundur Citv on the 31st 
January, 19741 was assaitlted and the 
train was heavily stO'Iled at Nasrala 
Station; 

(b) if so, whether senior police offi-
cials of Hoshiarpur had to come to 
the Guard's reSCUe and ensured the 
comm.encement of the onward jour-
ney under police guard; 

(c) whether Government are aware 
of the feeling of graVe insecurity 
among the Guards as a result of this 
incident; 

(d) if so, whether General Manager, 
Northern Railway ttas received any 
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fep.reseDtation iIi· thia relard and the 
reaction of Govemment to the de-
mancUi contained therein; and 

(e) the action taken by the Railway 
Aidministration to ensure the security 
of life to the Railway employees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MHOD. SHAFI QURESHI): (a) Yes. 

(b) and (c). The Superintendent of 
Police, Hoshiarpur came to the spot 
with Polic Force and the Police eII-
corted the concerned train upto 
Jullundur City. This incident, how-
ever, did give some indication of a 
sense of insecurity among the Guards. 

(d) A representation of the Guards 
of Ferozepur Division through the 
Member concerned bas since been re-
ceived and is being attended to. 

(e) The Railways maintain constant 
contact with State Governments at 
all levels to enlist their help in mak-
ing adequate protective arrangements 
for the persons and property of their 
employees. Armed escorts are pro-
vided on important trains specially 
during night time which also protect 
the crew. Deterent punishments are 
awarded to the culprits for interfer-
ing with the working of the Railways 
and it", employees under the Indian 
Railways Act. 
Transfer of Farakka Barrage Work-

shop to West Bengal 
5425. SHRI A. K. M. ISHAQUE: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether Government are consi-
dering to transfer the Farakka Bar-
rage workshop from the Central Gov-
ernment to the West Bengal Govern-
ment fOr the industrial development of 
the area; and 

(b) if so, the names of the projects 
proposed to be started by the West 
Bengal Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SIIRI SIDDHESHWAR 
PRASAD): (a) and (b). The request 

of the GoverDJDeni Of West BeIlial 
for tile transfer of the Farakka 
Barrage Workshop to them for utili-
sation by Mis. WestinJhouse Saxby 
Farmer LImited, a Public Undertak-
ing of West Bengal Government, for 
the manufacture of agricultural pump-
sets had been under consideration. 
However, it hall since been proposed 
to set up a Thermal Power Station at 
Farakka in the Central sector. The 
question of transfer of the workshop 
is, therefore, being further considered, 
since the facility mieht also be re-
quired by the proposed Thermal Pro-
ject. 

Construetloa of MaJor IrrIrattol1 Pr0-
jects 

5426. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a) whether a number of major irri-
gation projects are under construction 
to benefit drought prone areas in va-· 
rious parts of the country; 

(b) if so, the names of the projects 
which will benefit the drought prone 
districts of Sangli and Satara in Maha-
rashtra; 

(c) whether it wu ascertailled from 
the State Government that those pro-
jects are being so executed as to ac-
tually benefit the drought prone areas 
in those districts; and 

(d) the reaction of the State Gov-
ernment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF ffiRIGATION AND 
POWER (SHRI SIDDHFSHWAR 
PRASAD): (a) Yes, Sir. 

(b) Warna Project will benefit 
Sangli district and Kri!i!na Project 
will benefit both Sangli and Satara 
districts of Maharashtra. 

(c) and (d). Irrigation Is a State 
subject and irrigation projects are 
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planned, investigated and executed 
by tb8 State ·Govemments. No pro-
posal for any revision·· in the scope 
of theBe projects hall been received 
from the State Government. 

AaraI EleetrilcatlQn propoamme of 
Mailaruhtra lor FIfth Plan 

5427. SHRI ANNASAHEB 
GOTKHINDE: 

Will the Minister of IRRIGATION 
.AND POWER be pleased to state: 

(a) whether the rural electrification 
programme of Maharashtra for the 
Fifth Five Year Plan period is likely 
to suffer a setback due to inadequate 
allocations; 

(b) what were the allocations asked 
for by the State Government; and 

(c) the allocations for the year 1974-
75 and the total aNocations for the 
.Fifth Plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR 
PRASAD): (a) to (c). The Govern-
ment of Maharashtra had proposed 
an outlay of Rs. 91 crores for their 
rural electrification programme dur-
ing the Fifth Five Year Plan. 'l:he 
Planning Commission has, however, 

·propoBed an allocation of Rs. (0 
crores only. This money will help 
in electrification of 3100 villages and 
energisation of 64300 pumpsets. The 
State Government would in additlO'n, 
be able to secure loans from the 
Rural Electrification Corporation. 

45.6 per cent of the 35851 villages 
in Mahara5htra were electrified by 
31.1.1974, and the V Plan programme 
would ensure that rural elecrtiflcation 
in Maharashtra would remain above 
the all India level. The tentative al-
location fOr the year 1974-75, in the 
,State Plan is Bs. '16 c~es. 

Written Answers 

MOJI,opoUee aDd BeItrleUve Trade Pru-
ta_ 0emmIIIl0llll' C1~ce lIOurld'by 
Balla!'Pllr Paper Mills tor SOdIum Trr-

poly Phoepbate Project 

5428. SHRI T. V. CHANDRASE-
KHARAPPA VEERABA-
SAPPA: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pieaBed to &tate: 

(a) whether the Ballarpur Paper 
Mills have sought for MRTPC's clea-
rance for Sodium Tripoly Phosphate 
Project in Karwar in Karnatka; 

(b) whether clearance has been glven 
by MRTP Commission; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTI€E 
AND COMPANY AFFAIRS (SHRI 
BEDABRATA BARUA): (a) The 
Ballarpur Paper & Straw Board Mills 
Limited has given the following two 
notices under section 21 of the Mono-
polies and Restrictive Trade Practi-
ces Act for tlhe manufacture of Sodium 
Tripoly Phosphate in Karwar:-

Dateof 
S. Annual Capacity applied fC'r receipt 
No. of tho 

N"tice 

I. 10,000 tonqes 

2. 14,000 tannes 27-3- 1974 

(b) and (c). The Government did 
not consider it neceBlary to refer the 
first proposal to the Monopolies and 
Restrictive Trade Practices Commis-
sion for further enquiry. The ques-
tion of clearance of the proposal ~y 
the ComimBion did not, therefore, 
ari5e. The second proposal has been 
received only on 27-3-19740 and t. 
beilli conaidered. 
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q-~ ~<;,.1 if iftW:~:f~: ~ ~ !~1 
, ~;;fi't.1 

5 4 29. 11ft ~'F"" ~~ : !fin 
~ li?lT ~ ~ ~ FIT rn f'fi : 

(;P) om ~ ~ it q~ if; 
R;g gf ~ ~ro if; ifTt it ;;W;{, 
~~f~'If?:fT?fT, ~~T'Ii~; 

(lSI) ~~,aT~dTll~iIffi 
om ~; iI't<:: 

(;r) ~mr ~ 'liT ~T ¢;f g-{ 
a"IT1Ja'1iTif;qfumT'fiT~it~,,~ 
~1II'T'f'ifT ~? 

~ 1f~ if ~ *,' ( .... , '!i!~ 
~T !~,): (;P) iii<: (~) iI"'R: 
~'Rf ~ ~T, ~ ll.T'U ~~ ~ro 
'liT;;rRr'liT~~ I ~if; ~;;f.:(l'11~1 

if; ~~I<: ~ ~e.rr ~ 'fili.m<:llT lIfT 
il'ffilT ~ gf I 

(;r) ~~fa'fiT ~'+1;r 17,000 
.,qif 'fiT &'Ifu ~:q;f ;PI ~1l1R ~ I 
~ e.rr if; fuo!m: iI"l'IT ~iIi qf<:<m: 
cmtT 'fiT iI"iIT a;p 'fiff ~~T ~ 
m-r 'If?:fT ~ I ~ l!a'1iT iii qt;;r 
~llT 'liT~" 2,500 llq;f iI'tt 
'iff<: ~Tlf"f ~llT 'fiT;l" 1,200 llqif 
'fiT mw ~~i! if; ~q- it <IT 'Ii ~ I 

~.1 ~.m~1ii IIil' "flNi ~a11t ~ 
~(ii' ~~ f~ 

5430 ..... , ~ ..... ""' : !fin 
~ li~ ~ iRl'R ~ ~ ~ f'fi : 

(iii) ifill ~ if ~ ~~T 
'fi) mglli ~~ ~ if; ~ ';W 
f.fvi lI' ~ ttif ~ ; 

(til) m-~,\'IT~tft,,~1I1it 
IRf t; iI'tt 

t.; 1f!lft~ if I;q-Ifeft (tJft,~ 
~, ~,) : (;P) ~(;r) ~ ifi1t-
'ifl'ful'f if; ~ it crm ~~m)1rllfT 
fuotfuT if; tfiTll~ if; ~ ~~
:qrf;:llT it ~T ~ ~ ~ '1ft ~ ~if; 
~T If,T iI1.~ if; maR ~ <t~ 
~ if; ~ it ~" i!T it ;lW fumffi 
<lT~r~'1 

IfiWImq- "!POi ~~~ .. <fA f.an 
tfiT 5~, 19 7 4lfiT q'a'fr ~ ~ ;;n7' 

543 1. .... , ~~I" ~0i\'1tfi;: : lfll. 
~ li<ft ~ iRl'R <tt FIT rn f'fi : 

(;P) om 5~, 1974 <fiT;mo-
~ilmr -<'I1ii{'3; Q,!ffi"li ~ if; crti!' l'PIT if; 
!TnT ~ ':3CI'<: ~ ~ ~ lfi( DlIfIf 
tlTlf"f i!T ~ q. i 

(li) om~'fif;!TnT ~ ':3CI'<: 
;;{Tit if; EfiroJIT ;pr <m ~ 'If?:fT ~ i 

(;r) IflI'I u.~ tle;:mt ~ ~T ;;fT ~ 
,,'tt 

(tr ) ~IRI' ~rn it ~ IliT ';" 
fm't ~ ~~ ? 

~ ~ if ~"af\' (tJft ~~ 
~ ~,) : (iii) 1.~ ~ro it-
m ~1Ii 1lI11Rr iii) lfT1i<'ft 'II~ mt I 

(II) ~ ~ I 

(;r) ~~ I 

(,,) ~~1fi)~ 13,883-
~qif <tt &'Ire- ~;ffi tfiT ~lfr.r t I 
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.m.~ ~C,,~ ~ 6 ~,Ii, 1974 

., I'" ~ f1r",~ .-
5 43 2. ,,) .'1'"'' "'i"""~ 

·lRT t.or ~ ~ ~ iii\" PfT m 
flli 

(iii) W 6~, 1974oit~li"
~ ~~!IJOI' q,: ~ ~ ~i!" gt'; 
~ 

(_) w ~~if~~~ 
it ~ ~ qn ~ iI""UlR filrQ;; qn 

('I") ~ ~, m ~ 81111 ~ ilT't 
it~'1i ~~ilfro w~? 

~" "ar"", it ~"ift (,,' 1!~~ 
W'5r !(..-r ) : ('Ii") ~ (tr) ; 6-3-

1974lfiT;;f'l'lf'f 11 ~~, ~~ 
~ ~ ~ ~~;j"o 4 q,: ~~ 
;:to 216~~~~'t.!;~;:ft-~ 
~ ~~~I "!!;'Ii~T 
;;iT f.!; ~~R q,: ~ ~i!" if 
~ tT1TT lIlT, ~ q,: f1fm I ..m-
.~ ~ mom: ~ ift;r..m- qm§-1fI7'f ~ 
~ f1ffi I m<:o i\"o mo, ~ 
~"!!;'Ii srftrf.rfa- if ~. <tiT ttmn- <tiT , 
qn 1«1' 0II1m' mr f.!; ~ ~ 'm't 
ti; ~ qr;:ft- it ~ ~ or.rr 
~tT1TT1 ~m-t:;.ti~~ 
~ ~ ~ ~ ~ ""fro ~ IfI7'f 
'~~ mR~~q,: rrrmi't 
~ '4I"I<ITU~~tm I ~~ 
~~ ~·~rrr"ITl 

OO~~~it~if 
.~ ~ ~ f<;r?t ~ qn ~~ ;;rj";f-
~~~tl ~~if~ 
2fiT ~~ rrr t, ~ ift\' qro I 

DeoIsloD of PertIlIser PllIIlt at ....... 
5433. SHRI CHINTAl4ANI PAN!-

GRAHl: 

Will the Minister of PETROLEUK 
AND CHEMICALS be pleased to 
state: 

(a) whether the proposal for setting 
up of a fertiliser plant at Paradeep 
in Oriua has been ftnally approved; 

(b) if 110, when its constructi01l 
work is going to start; and 

(c) why it is being delayed? 

THE MINISTER OF STATE IN 'fIlE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). Government have 
accepted in principle the setting up 
of a fertilizer project in the public 
sector at Paradeep during the Fifth 
plan period. 

Sapply of Surplus Power from Deihl 
to Baryaaa and U.P. 

5434. SHRI NNWAL KISHORE 
SHARMA: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether Government are aware 
that Delhi alone has surplus power w 
the country; 

(b) if so, the total surplus power in 
the State; and 

(c) the steps being taken to make 
use of this surplus power in the 
neighbouring States of Haryana and 
U.P.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRl SIDDHESHWAR 
PRASAD): (a) to (c). Delhi, along 
with a few other States, has some sur-
plus power which is being utilised for 
mitigating the power shortage in the 
neighbouring Statel. The surplU8 
energy available in Delhi is upto 0.' 
GWh a day. Thia Is being supplied 
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to Haryana. Uttar Pradesh iI being 
given relief from otber neighbouring 
systems and Badarpur. 

.Requirement of Locomotives darinr 
FIfth JI1ve Year Plaia 

5435. SHRI NAWAL KISHORE 
SHARMA: 

SHRI R. V. SWAMINATHAN: 

Will the Minister of 
be pleased to state: 

RAILWAYS 

(a) whether there is any proposal 
under the consideration of Govern-
ment to acquire more Locomotives 
-during the Fifth FiVe Yar Pla'll; 

(b) if so, the salie'llt features Of the 
-proposal for locomotives to be acquIr-
ed to meet the domestic requirement 
and the number of such locomotives 
to be exported to foreign countries; 
lind 

(c) whether there is any proposal 
to extend the life of a locomotive 
from its present life of service and if 
so, the salient features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS SHR! 
MOHD. SHAFT QURESHI): (a) Yes. 

(b) During the Fifth Five Year Plan 
period it is prOPOSed to prodUce 561 
Broad Gauge Main line Diesels, 
151 Metre Gauge Main Line 
Diesels, 396 Board Electric locos. 
100 Broad Gauge Diesel Shunters 
and 20 Narrow Gauge diesel 
locos to meit domestic requirements. 
In regard to export of locomotives, 
we are examining the feasibility. 
Most of the developing countries pro-
cure rolling stock including locomo-
tives by issui'llg global tender. Indian 
Railway production units participate 
in lile bid provided type, hOl'llepower 
capacity, etc., are within their manu-
facturing range but at this stage, the 
quantity and precise feasibilit,v can-
not be foreseen. 

(c) DUe to oU crisis, it has been de-
·cided to condemn generally over aged 
'steam locos which are more than 50 
~ears old on age cum condition basis 
,although the normal code life of 

these locomotives is 40 years. In any 
event each cue for condemnation 
would be referred to the Board for 
specific sanction . 

IDtroIIuct.tOD el Ba.U Car 8,.. 

5436. SHRI NAW AL KISHORE 
SHARMA: 

Will the Minister of RAILWAyS 
be pleased to state: 

(a) whether there is any proposal 
under the consideration of Govern-
ment to introduce rail car system in 
Indian Railways; 

(b) if so, the salient features of 
such rail cars to be run on various 
rail routes; 

(c) the time by which they would 
be put into operati()lll; 

(d) the estimated passengers and 
goods capacity of these cars; and 

(e) the extent to which these 
would help to ease the !present de-
mands on rail traffic? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RA[LWAYS (SHRI 
MHOD. SHAFT QURESHI): (a) and 
Cb). Diesel Rail Car services are al-
ready operating for clearance of pas-
senger traffic in Jullundur and Rajah-
mundry areas on the Broad G)1age; 
Tiruchirappali, Mysore, Ka'IlPUT and 
Varana:si areas on the Metre Guage 
and Simla-Kalka and Burdwan-Katwa 
sections on lile Narrow Guage. Die-
sel Rail Cars for introduction on 
Jullundur City-Hoshiarpur Section 
on the Broad Guage, and Bangalore 
City-Bangarapet Section on the Nar-
row Gauge are also on order. 

(e) B.G. rail cars were so far not 
indigenously produced. Two B.G. 
rail cars are now being indigenously 
produced as .prototypes and Ibased on 
their performance, further production 
will be considered. In addition six 
sets of N.G. rail cars are being made. 
Since large number of technical pro-
blE.'ll1S have to be overcome in the 
production of both B.G. and N.G. rail 
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cars, it will Dot be poasible to indi-
cate the exact dates of commission-
ing. 

(n) A _B.G .. U:nit consisting of two 
Powel Cars and'a 'trImer has seating 
capat;.ty ,tor 341l II 'class aeats. N.G. 
Rail Car Unit consillts of O'I1e Four 
Wheeler Power Car and 4 Fcur 
Wheeler trailers and has seating ca-
pacity for 186 II class seats. No space 
h provided for goods in these rail 
t:--tTS. 

(e) This will ease congestion only 
on these sections where rail cars are 
being introduced. TI'1e introduction 
of additional rail cars has been pend-
ed because of oil crisis. 

New Railway Liue between Bhadra-
chalam to Kovur (South Central 

RailWay) 

5437. SHRI K. RAMKRISHNA 
REDDY: WiII the Minister of RAIL. 
WAYS be pleased to state: 

(a) whether any survey has been 
carried for constructing a new line 
between Bhadrachalam Road to Kovur 
in South Central Railway; 

(b) if so, whether the project 
would be taken up during 1974-75; 

(c) if not, the reasons for not tak-
ing up this project; and 

(d) whether the Ministry is aware 
that this new line would help back-
ward areas and tribal areas of Kuam-
mam District? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes. 

(b) and (c). Due to the line being 
heavily unremunerative as revealed 
by the updated study report, it is not 
proposed to take up the project. 

(d) Yes. 

Survey for CoDIJiructlOD. of GOda.varl 
_mace 

5438. S~ It RAMKRISHNA 
REDDY: Will the Minister of IRRI-
GATION AND POWER be pleased to 
state: 

(a) whether any survey for the 
construction of Godavari barrage ha~ 
been made; and 

(b) if so, the main features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The Godavari 
Barrage, estimated to cost Rs. 26.59 
crores, is a ITeady under construction. 
The barrage. which will be a replace-
ment structure for the existing ani-
cuts, is planned to be about 3620 m. 
long with 175 bays of clear span of 
18.3 m, each. 

COllision between lZ Dn. Delhi-
Bowrah ExPress and Shunting 

Enrine In Calcutta 

5439. SHRI P. A. SAMINATHAIN: 
SHRI R. V. SWAMINATHAN~ 

Will the Minister of RAILWAYS 
be pleall'ed to state: 

(a) whether 23 persons were injUT-
ed and three persons killed when 12 
Dn. Delhi-Howrah Express dashed 
against shuntini engine in Calcutta 
on the 9th March, 1974; 

(b) if so, whether any enquiry has 
been c»"dered into the accident; and 

(c) the amount of compensation 
given to each victim of the accident? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHA~I QURESm): (a) No 
person was killed but 23 persons sus-
tained minor injuries when 12 Dn. 
Delhi-HoWTsh Expre·ss d86hed againste 
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a yard pilot engine at Madhupur ita-
tiOQ'of the Eastern Railway on 9-3-
197 •. , 

(b) Yes. 

(c) No compensation has yet been 
paid to the victims of the accident. 

Amount sanctioned to build over-
Brldrea and UDder-Bridres in SGath 
Central Railway Zone dlll'iDr 19'J3-7C 

54t0. SHRI B. S. MURTHY: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) the amount sanctioned by Gov-
crnme'llt for I973-7t to build over-
bridges and under-bridges in the 
South Central Railway zone; and 

(b) the amount spent and the tar-
get achieved 80 far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 
Rs. 5.53 lakhs. 

(b) The amount spent upto Janu_ 
ary, 1974 i5 Rs. 4.44 lakhs. 

Out of the 14 schemes for construc-
tion of road over/under bridges in-

.cluded as Throw Forward Works in 
lheRailway's Works Programme, 
1973-74, the Ranway has completed 
work On the Bridge proper in respect 
of 5 schemC!'!, including three which 
were physically completed earlier but 
were included in the programme to 
admit financial adjustments. Work 
on a:nother 5 schemes is in progress. 

'One scheme has been deferred by 
the Road Authority and work on thl! 
rest is still to be started. 

Separate Rililway ServiCe OcnnDIiIIIon 
for South Cenwa1 Zone 

5441. SHRI B. S. MURTHY: Will 
trie' Minister of RAILWAYS be 
pleased to state: 

(a) whether any decision has been 
taken for providin, a separate Rail-
way Service CommiSlion for South 
Central Zone: and 
146 L.S.-6 

(b) if so, the date from which the 
said Service Commiuion will begin 
functioning and the locatiOn of the 
headquarters thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). A separate Railway Service Com-
mission for South Central Railway 
Zone is proposed to be set up during 
1974-75 at Secunderabad. 

Strikes and work-to-rule resorted by 
Railway Stair durinr Current 

year 

5452. SHRI S. R. DAMANI: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) the details of strikes or work-
to-rule methods resorted to by the 
Railway staff in different regiol1ll in 
the current year; 

(b) the lOBS suffered a8 a result 
thereof by the Railways and itB effect 
on the national economy as a whole: 
and 

(c) what permanent measures are 
proposed to create sense of responsibi-
lity and discipline among the stal! of 
this most essential service? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESSH): (a) and 
(b). There has been no major strike 
in 1974 So far. However, agitations 
have been reeorted to by a section of 
SMs/ASMs, Shed Maintenance Staff, 
Loco Running Staff, Technical Super-
visors, Train Examiners, Guards and 
Shuntmen in different regions. The 
details (Including the loss sII/fered) 
are being collected and will be laid on 
the Table of the Sabha. 

(c) The legitimate demands of aU 
categories of staff are considered. and 
solved through the various tiers Of the 
collective bargaining machinery-the 
Permanent Negotiating M:l1chinery and 
the Joint Consultative Machinery-
which have been functioning consti-
tutionally and purposefully over a lon, 
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period of time. Further, representa-
tions coming from any 6Ourc:e, includ.. 
ing unrecognised Unions, are given 
due consideration and appropriate 
action is taken in each case. When 
there is ao much of SCOPe for ventilat-
ing the grievances and getting them 
redressed, there should really be no 
room for sUdden out-bursts of illegal 
strikes or agitations like 'Work-to-
Rule', 'Work-to-Safety' etc. 

2. There is no doubt that labour 
relations on Indian Railways is a sub-
ject that requires persistent attention 
and in this context there have been 
several special meetings with labour 
representatives under the aelia of U. 
recognised Federations which have 
been useful. Not only so, a confl!!'-
enee on labour relations Watl conv(!ned 
on 4th February, 1974 and it was at_ 
tended by some Members of Parlia-
ment interested in labour problem.;;, 
some leaders of central Trade Unions 
and representatives of two recognised 
Federations. The policy of one union 
in one industry has been accepted in 
principle in this Conference. 

3. Under the order issued on 25.1l.73 
in exercise Of Defence of India Rules, 
1971, strike is prohibited in Railways 
services for a period of six months 
with effect from 26.11.73. Violation of 
these orders is punishable as per pro-
visions of the rules. 

,. Railway employees who resort to 
illegal strikes in violation of the pro-
visions of the IndU6trial Distputes Act, 
1947, are liable for punishment. 

S. It has been decided to enforce the 
principle ot 'No work-No pay' to dis-
courage the elements instigating 
strikes and agitations. 

6. All acts of indiecipline will be 
dealt with firlllly. 

7. The Grievance Redressal Machin_ 
ery' and implementation Cell is being 
suitably strengthened. 

8. It has also been decided to re-
cognise the services of loyal workeI'll 
by grant of extensions, rewards, ad-

vance increments for outstanding ser_ 
vice and favourable consideration 
within administrative rules for ap-
pointment of children and depend-
ents of loyal workers. 

Propoul from LO.O. to In .... Jriee 
of Oookln, Gu 

5443. SHRI BIRENDER S~NGH 
HAO: Will the Minister of PETRO· 
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether the Indian Oil Corpo-
ration has recently proposed to Gov-
ernment to increase the price of cook-
Ing gas; 

(b) if so, what decision Government 
have taken thereon; and 

(e) the extent of increase in Price 
to be effected? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir. 

(b) and (c). Do not arise. 

Employment PoteDtJal 8IUl capaeltJ of 
Mathur. ReIDel)' 

5444. SHRI BIRENDER SINGH 
RAO: Will the Minister of PETRO-
LEUM· AND CHEMICALS be pleased 
to state: 

(a) the employment potential of 
the Mathura 011 Reftneryi and 

(b) what is the estimated capacity 
of tiie reftnery? . , 

r" • ( . • 

THE MINISTER OF STATE IN 'rHE 
MINISRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The desiln 
capacity of Mathura RefInery wlll be 
six million tonn.. per annum. The 
Refinery Complex when commission-
ed is expected to provide employment 
to 1,100 persons. 
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L.P.G. ApDeles a11Ot&ed to uemploy-e. GrId._ .................. .... 
Army .......... . 

5445. SHBI BlRENDER SINGH 
RAO: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) th~ numb,er of unemployed 
Graduates and !lDgineers who 'have 
so far been allotted L.P.G. agencies 
by the India Oil Corporation in each 
state; and 

(b) whether such agencies are also 
allotted to disabled army personnel 
and to the dependents of deceSled 
army personnel, If 110, the number of 
agencies allotted to such personnel in 
each State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Information is 
being collected and will be laid on 
the table of the HOUle. 

Take-ov.r of N ..... -Blaakra Project 
.... way 

5446. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a demand has been 
received by Govemment for the take-
over of the Nangal-Bhakra Project 
Railway; 

(b) If so, Whether any decision has 
been taken on thil demand and the 
nature thereof; and 

(c) if not, the likely date by which 
the decilion would be taken In thiI 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a). Yes. 

(b)" and (el). The -proposal "garding 
taJdll, ever· the private siding from 
N angal Dam to Bhakra (constructed 
by the Bhakra Project Authority) by 
the Northern Railway and alterna-
tively the possibility of working the 
siding by the Railway without taking 
it over are under examination in con-
sultation with Northern Railway Ad-
mini5tration. As the proposal involves 
detailed examination of a number of 
complex factors, it is not possible to 
indicate at this stage, the date by 
which a final decision would be taken 
in this regard. 

Inllre8le In P ..... rer Farel RD' 
....... ht rates 

5447. PROF. NARAIN CHAND 
PARASliAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of occasions in the 
last three years when the passenger 
fares for various Illasses and freight 
rates have been increased; 

(b) the exact increalel ill the vllTI-
ous categories On each occasion; and 

(c) the total increaSe In income on 
each one of these oecasionsT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS <SHRI 
MOHO. SHAFI QURESHI): (a) Pas-
senger fares were increased on four 
occasions and freight rate for goods 
On three occasions durin, the last 
three years. 

(b) A statement is laid on the Table 
of the House. [Placed in Lil>ra7'1l See. 
No. LT--$604 174]. 

(c) It is not possible to 818888 the 
extra revenue attributable to the re-
vision in pnsen,er fares and freight 
rates because the total eaminp in 
any particular year are influenced by 
a combination of varioU6 factors sueh 
as the quantum of traffic, its lead, re-
vision of rates. etc. 
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I'InlUlclal allecatioa. for IrrIpU .... II 
Power Projeetl for B.P ... ftftIl .... 
5448. PROF. NARAIN CHAND 

PARASHAR: Will the Minister 
of IRRIGATION AND POWER be 
pleased to state: 

(a) the total financial allocation for 
Himachal Pradesh for various irriga-
tion and Power Projects in the Fifth 
Five Year Plan; and 

(b) how far does it fall short of 
plan allocation demanded by Himachal 
Pradesh Government? 

THE m~PUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The State 
Govenunent have proposed an outlay 
Of Rs. 55.55 crores for irrigation and 
power projects in the State in the 
Fifth Plan. The Fifth Plan of Hima-
chal Pradesh is yet to be finalised. 

Financial AlI8istance for Rural E1ectrl-
Beati ... ia H.P. in Fifth PIaa 

5449. PROF. 
PARASHAR: 
IRRIGATION 
pleased to state: 

NARAIN CHAND 
WiJI the Minister of 
AND POWER be 

(a) the total amount of ftnancia~ 

aGsistance I\pproved by Govenunent 
for Rural Electrification in the Fifth 
Five Year Plan for the State ot 
Himachal Pradesh: and 

(b) the percentage of villages which 
are likely to be electrified in Himachal 
Pradesh during the Fifth Five Year 
Plan with this assistance? 

THE DEPUTY MINISTER IN 'l'HE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a). In the Draft Fifth 
Five Year Plan, it has been proposed 
to allocate Rs. 4.25 crores for rural 
electriftcation schemes of the State of 
Himachal Pradesh. This Money wul 

help in electrification of 930 vmaae. 
and enerlilBtion of 910 pumplets . 

(b) There a~~ 13,000 villages in the 
State. 4,930 villages are likely to be 
electrified by the end of the Fifth 
Plan. The percentage will then be 
37.8. 

Decisions taken by Qureshi commUtee 
Meetiq beld in Delhi in Juaal'7. 

197' 

5450. SHRI RAM AVATAR SHASTRI: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) Whether Qureshi Committee held 
its meeting in Delhi in January, 1974; 

(b) if so, the names of the persQns 
who attended this meeting; and 

(c) the problems discussed and de-
eilSions taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to 
(c). The Loco Running Staff Griev-
ances Committee under the Chairman-
ship of the Deputy Minister for'Rail-
ways met in Delhi 'from 17-1-74 to. 
20-1-74 and the meetings were attend-
ed by the official side representatives 
and the staff side representatives, as 
well as by the Chief Labour Commi.-
sioner representing the Ministry of 
Labour. 

The following business was transacted 
during this session 

(i) the staff side nominated th'eir 
representative on the sub-
committee announced by the 
Minister for Railways on 
28-12-73 gS weIlas advisers 
to assist this representative. 

(ii) the scope and functions of 
the sub-committee were for-
mulated; 

(iii) in reeard to the 3 pending 
issues before the Committee 
namely: "equa1 pay for equal 
work". "pay protect inn for 
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medically decategorlsed staff" 
and "rationalisation at run-
ing allowance rules", the oftl-
cia I side furnished notes to 
the &taft side on two (If these 
issues lind aereed to furnish 
a note on the third issue later. 

(iv) Progress made in introducing 
IO-hour workin~ on mail I 
express trains was intimated 
by the official side to the staff 
side. 

(v) It was decided that introduc-
tion of 10-hour workine on 
trains other than mail and 
express trains, should be 
commenced by Railways from 
15-2-74, wherever possible. 
It was further decided that, 
with the object of considering 
the feasibility 0: reducing 
the implementation period of 
3 years as announced by Govt., 
the committee would make 
a field study of a few Divi-
sions with different working 
conditions as also a study of 
the implementation plans 
drawn up by the Zonal Rail-
ways. 

AUaea"... 01 Poreih ED...... to 
M/~. _arat Air 

5451. SHRI C. CHITTIBABU: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether MIs. Bharat Air have 
applied for foreign exchange for the 
purchase of two second hand Bell 
4700 helicopters far charter to 11./_ 
011 India Ltd. for Pipe Line survey; 

(b) whether these types 1ft avail-
able in the country with 11.;' 
Maneekji, Mahindra and Mahindra, 
Sanghi Aviation, Khemka Aviation, 
Southern Aviation and Pushpaka 
Aviation tor hire to M/s Oil India for 
the required purpose; and 

(c) if so, Government's declslota I)D 
the requelt of 14/1. Bharat Air? 

THE MINISTER or STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). MIs. 
Bharat Air have applied for the 
release of foreign exchange and issue 
of a licence for the import of two 
helicopters tor charter to Oil India 
Limited. 3 organisations viz. Mahin-
dra and Mlihindra, Sanghi Aviation 
and Khemka Aviation had responded 
to and open tender by Oil India Limi-
ted. All the three quoted on the basis 
Of helicopters purchased with foreign 
exchange allocation which tied their 
USe exclusively to agriculture work. 
None of these firms has so far report-
ed to Oil India Limited that they have 
received approval for diversion of 
their helicopter to Oil India's work. 
No decision has so far been taken on 
the application of MIs. Bharat Air. 

5452. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(aY ",hehter "Anil Starch Product.", 
a monop01y howe has apPlied tor per-
mission to start a new undertaking 
for the production of starch; and 

(b) if so, the salient features there-
of and Government's decision thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
BEDABRATA BARUA): (a) Yes Sir. 

(b) The propolal envisages setting 
up of a new undertaking for manu-
facture of 12,000 M.T. per annum of 
Speciality Starch Products. The pro-
posal was referred to the Monopolies 
and Restrictive Trade Practices Com-
mission under section 22(3) (b) at 
the Monopolies and Restrictive Trade 
Practices Act for further inquiry and 
report. The report of the Commission 
has been received by the Government 
on 25th March, 1974. The Govern-
ment has not yet taken any decision 
on the proposal of the company. 
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Number eI Oflhlers aDd ·Jpp'a.au.a 01 
Pelts 

5453. SHRI RAM AVATAR 
'fRI: Will the Minister of 
WAYS be pleased to state: 

SHAS-
RAIL-

(a) whether there has been a large 
scale increase in the numbers of offi-
cers during last three years; 

(b) if so, the total number of the 
posts of Officcl'5 created, Division-wise 
of each Railway since 1971; 

(c) additional expenses to be incur-
red for this ir. crease in posts; and 

(d) the jusliflcation of such expen-
se-s in face of acute stringency of 
funds? 

THE DEl"UTY MINISTER IN THE 
MINISTRY OF RAILWA,YS (SHRI 
MOHO. SHAFI QURESHI): (a) to 
(d). The information is ,being collect-
ed and will be laid on the Table of 
the House, 

Payment of dues to Bailway employ-
ees involved in inCident in N.C. Ghosh 

Institute at Danapur 

5454. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether in March, 11173 incident 
in N.C. Ghosh Institute at Danapur 
(Khagual), a number of Railway em-
ployees were involved out of whieh 
some were proceeded with and othen 
were suspended or removed from 
service; 

(b) whether all of them have been 
put back on duty and paid their dUel, 
i~ not, the number of persons still to 
be put back on duty and paid their 
dues; and 

(c) the reasons fOr not putting back 
some of the persons on duty and pay-
ing them their dIlElS. if any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAlLWA,YS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes. 

(b) All of them have been put back 
on duty and paid their dues except 
one who has been removed from ser-
vice with effect from 23-8-73. 

(c) Does not arise. 

Number of Wacons in operation 011 
Indian RaUwaya 

5455. SHRl B. K. DAS CHOW-
DHURY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the number of wagons (in terms 
of four wheelers) now plying and in 
operation shOWing broad gauge, meLre 
gauge and narrow gauge, separately 
for the last three years; and 

(b) the totnl goods carried by Rail-
way wagons in 1970-71 and thereafter 
annually? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWA.YS (SHRI 
MOHO. SHAFI QURESHI) : (a) 
Averap number of waaons owned' (In 
terms of 4.wheelel'fl) are given be-
low:-

B.G. M.G. N.G. 

1970-71 . 34~,399 112,422 9,8S6 

1971-72 • 346,994 1I0,S71 9,809 

1972-73 • 349;689 1I0,6S4 9,722 

1973-74· . 3S8,5S4 
(upto Dec.) 

110,128 'J,677 

(b) Total Revenue earning originat-
ing loading (all .l(auges);-

(Ill thousand. tOMes) 

1970-'71 • 167,8so 

1971-72 • 170,079 

1972-73 , 17S,284 

197)-74 • 
(lipto Peb.) 

. 148,a60 
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Exileucliture Incurrect on Maintenance 
01 B.P.F. pel'llDDDel clurln, last three 

years 

5456. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the tolal number of Railway 
Protection FlI"lce personnel serving 
the Railway" during the last three 
years; 

(b) whethet with the increued ex-
penditure on Hailway Protection Force 
personnel, pilferages, complaints or 
claims from the commutel'5 have been 
minimiled by the efforts of the Rail-
way Protectkll Force; and 

(c) if not, the reasons therefor? 

THE DEPUTY· MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
total number of Railway Protection 
Force personnel serving the Railways 
during the last 3 years (As on 31st 
March) was as under: 

Year 

Totll 
Numberot 

RallwlY 
Proteedlb 
F_ 

penOllnel 

(b)' Yes. There has been a reduc-
tion in the receipt of claims for com-
pensation for goods stolen, pilfered or 
lost etc. during 1972-73 as compared 
to 1971-72. No compensation is paid 
by the Railways to commuters for the 
loss or pilferage of their personal lug-
gage which is not booked with the 
Railways. 

(c) Does not arise. 

CanoeUaUGa. of. IflIedIan of. Bead 
Tleke& 00IIeet0n, AUpucIur Dh .... on 

(Northeut Frontier RaUway) 

5457. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether selection of two Head 
Ticket Coller tors belongin8 to sche-
duled castes and tribes, which was 
upheld by recent jud8elnent of the 
Hon'ble Higll Court at Gauhati, has 
been cancelled by the Northeast 
Frontier Railway, Alipurduar Divi-
sion in contravention of the High 
Court's orders; 

(b) if so, the salient features there-
of; and 

(c) steps taken to punish the om-
cers responsible for this and if not, 
the reasons therefor?· 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No, 
the selection of two reserved com-
munity candidates one each from 
Scheduled Castes and Scheduled 
Tribes for the post of Head Ticket 
Collector on the AliplJrduar Division 
of Northeast Frontier Railway has not 
been cancelled. 

(b) and (c). Do not arise. 

ll~ of Alcohol Blenclln, fuef for Motor 
Vehicles 

5459. SHRI N. K. SANGHI: 
SHRI E. V. VIKHE PATIL: 

Will the Minister of PETROLEUM 
AND CHE1dICA~S. be Pleased to 
state: 

(a) whether the Inter-Mlnllterlal 
Committee haA already recommended 
immediate use - ot alcohol blendm. 
fuel for motor vehicles; and 

(b) if so, when a final decision to 
develop alcohol 8. substitute for: pet-
rol will be taken? 
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, 'J.!IIE MINISTER OF STATE IN 
THE MlNlSTRY OF PETBOLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) The Sub-
committee set up by the Steering 
Group of Secretaries on Fuel Efficiency 
and Saving in' Fuel Consumption 
recommended USe of alcohol for 
blending fuel for motol' vehicles. 

(b) The Steering Group of Secre-
taries who' considered the recommen-
dations of the Sub-committee felt that 
the sugKestion to use power alcohol 
for this purpOSe was not practicable 
as t:u're is already more demand for 
this product within the country than 
its availability. 

a ... ninc of Trains Cancelled due to 
Coal Shorta,e in Kerala 

5460. SHRI K. P. UNNIKRISHNAN: 
SHRI VAYALAR RAVI: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) the names of trains cancelled 
in Kerala due to coal shortage; and 

(b) the steps taken to restore nor-
mal running of those trains? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWA,YS (SHRI 
MOHD. SHAFI QURESHI): (a) A 
statement showing the names of trains 
cancelled fully or partially, due to 
shortage of coal from time to time in 
Kerala during December. 1973, Jan-
uary'74 and February'74 is laid on the 
Table of the House. lPlaced in 
LibTaTt/. See No. LT..;6605/74j. 

(b) The trains which still remain 
cancelled, wUl be restored, as and 
when the coal position on Railways 
improves. 

ProduGl_ of Hydel Power In 
Southerll RePOIl 

5461. SHRI p. R. SaENOY: Will 
'th~ 'Minister of IRRIGATION AND 
pbWER be pleased to state: 

(a) whether production of thermal 
feW_is costlier than the produc-
tion of hrdel power; . 

(b) whether itis cheaper to produce 
hydel power than thermal power in 
the Southern region of the 'cOuntry 
considering the factors like cost, avail-
ability of raw material and require-
ment of foreign exchange; and 

(c) what steps have been taken to 
explore all the resource. available 
for the production of hydel power? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDHESHWAR PRA-
SAD): (a) The relatiVe economies of 
power generation from thermal and 
hydroelectric resources depend upon 
a number of factors. However, gene-
rally speaking, the thermal power is 
costlier than the hyde) power. 

(b) Hydel power has generally 
proved more economical than thermal 
in the Southern region. 

(c) A systematic preliminary sur-
vey of the hydro-electric resources 
has been carried out. This is being 
followed up by a programme of field 
investigations ot di.lferent hyde) pro-
jects. 

,erea&i. of New Department for 
Attraetln, Pareel and Goocl,s Trallle 

5462. SHRI B. S. CHOWHAN: Will 
the Minist~r of RAILWAYS be plj!8s-
ed to state . wi\ether the Northern 
Railway Administration has created 
a. new Department tor attracting 
parcel and "oadl trafftc? • 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWA.YS (SHRI 
MOHD. SHAFI QURESHI): No new 
department has been created on the 
Northern Railway fOr attracting Par-
cel and Goods traftlc, besides the Mar-
keting ... Sales Organisation set up for 
this purpose, as tar back as in June 
1967. 
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Avallablllty 01 B.B.C. Teeh. lor 
Pesticides 

'5463. SHRI DALIP SINGH: Will 
the Minister 01 PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) the tGtal quantity of imports of 
B.H.C. Tech. during the last three 
years; 

(b) the total production of B.H.C. 
Tech. .in the country during this 
period; 

(c) whether Goverrrment are aware 
that the small scale formulators of 
pelticideG are facing closure due to 
non-availability of this chemical at 
fair price; and 

(d) if so, the action taken by Gov-
ernment in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): 
(I) Imports I97I-7Z Small quantity valuec 

at Rs. 4000. 
I97Z-73 Nil. 
1973-74 Nil. 

(b) l'ro lucriOll: 1'71 IJ,429 toQlleS. 
I97Z I7,33P, ~onnes. 
1973 ZO,3!O tonnes. 

(c) and (d). Some representations 
have been receiVed in relard to the 
diftlculties being experienced by cer-
tain units owing to the inadequate 
availability of BHC needed by them 
for formulation. Presently, this pes-
ticide is not subject to price or distri-
butioll controls, but producers of tech-
nical BHC haVe been asked to distri-
bute 50 per cent of the material pro-
duced by them '10 n&CI ..... ociate for-
mulators. 

Settln, up of a Th ...... 1 Power 
Station near JhaDIII 

5464. DR. GOVIND DAS RICHHA-
RIYA: Will the Minister 01 IRRIGA-
,.rION AND POWER be pleased to 
state: 

(a) whether Government have 
accorded sanction for the projJoled 

Thermal Power Station project at 
Parichha near Jhansi; 

(0) the time likely to be taken in 
the implementation of the said pro-
ject: and 

(c) whether the difficulty regarding 
availability of coal has been solved? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) to (c). The project proposals for 
the Parichha thermal power station 
near Jhansi, envisagine installation of 
400 MW capacity and the availability 
of coal for it are under examination. 
The time likely to be taken for 
implementation would normally be 
five years from the date of according 
the sanction. 

Pilot PlaDt set up by I.O.C. to produce 
Protein lrom Petroleum 

5465. DR. KARNI SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Indian Oil Corpo-
ration has set up a pilot plant to pro-
duce protein from petroleum; and 

(b) if so, the salient features there-
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Pilot 
plant to produce protein from petrole-
um is located in the premises of the 
Gujarat Reftnery of the Indian Oil 
Corporation. This plant belongs to the 
Indian Institute of Petroleum which 
is functioning under C.S.I.R. Ir 
order to facilitate reguiar supply of 
petroleum distillates to the plant. IOC 
has agreed to the location of the pllot 
plant in the refinery. IOC is assisting 
t he project by providing facilitiell for 
the plant and personnel. 

The pretein fermentation unit in 
the pilot plant hu a capacity of 50 
K.G. per day. This unit b supported 
by pilot wrlts for aeparatlon of nomlal 
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paraffins, solvent purification of yeast 
cells. spray dryer and quality control 
facilities. The protein from the pilot 
plant has been tested for experimen-
tal feeding animals. In due eourse 
the petro-proteins may be used for 
animal feeding on a large scale. 

Meetin, of Arab Oil Mlnisten at Cairo 

Mfil. DR. H. P. SHARMA: Will 
th; -Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Arab Oil Ministers 
met at Cairo on March la, 1974; and 

(b) if so, what decisions of interest 
to developing countries, e8pecially to 
India, were taken at the meeting? 

THE MINISTER OJ! STATB IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH-
NAWZ KHAN): (a) Yes, Sir. 

(b) No decisions of interest to India 
are reported to have been t.aken at 
meeting. 

GramoPhone CODlpaDy of India Ltd. 

54«, SHRI PRIYA RAN,TAN DAS 
MUNSI: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) the total percentage of Indian 
share in Gramophone Company of 
India (H.M.V.) at present; and 

(b) whether any allegation has 
been made against thia. COmPany for 
violation of foreign exchange regula-
tions by selling gramophone records 
abroad? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRs (SHRI BEDA· 
BRATA BARUA):' (a) As per the 
latest Annual return filed by the 
~ompany, made upto 9.12.11172, Indian 
shareholding in the Gramophone 
Company of India Ltd. work. out to 
ntoarly 40 per cent. 

(p) ~ccqrdin,,~!) . the information 
furnished by the Enforcement Direc_ 
torate, Department of Personnel, no 
proceedings have been inatituted aga· 
inst this Company under the provi-
sions of Foreign Exchange Regulation 
Act for selling gramophone records 
abroad. However, show cause lIotice 
dat~d 13th January, 1973 was iasued 
by the Enforcement Directorate to 
the Company and its Directors aa to 
why adjudication proceedings as con-
t~mplated under sec. 23D of the 
Foreign Exchange Regulation Act, 
1947 should not be taken against them 
for having contravened the Provisions 
of section 18A of the Foreign Ex· 
chang~ Regulation Act, 1947 for enter-
in~ into an agency agreemE'nt with 
Technicolol's Limited, U.K. for distri-
bution of Dyetranfer (Imbibition) Re· 
lease Prints in India .Rnd earning 
Agency Commission without permis-
sion. The said proceedin!!:. are in pro. 
cess: 

Foreign D1'1I( Firms allectin, worklD, 
of Indian Dral' Companies 

54~ SHRI PRIYA RANJAN DAS 
MUN~I: Will the Minister of PET-
ROLEUM' ARD CHEMICALS be 
pleased to state: 

(a) whether loreign companies are 
trying to eollapse the Indian drag 
eompanies by duplicating the orlldnal 
medicines of Indian companies at 
lower rates; and 

(b) if ;0, whether Government 
have taken any' .teps In this repr4? 

THE MINISTER 01' STATE IN 
THE IIINlSTaY 01' PBTROL2UM 
AND CHEMICALS (SHRI SHAH-
NA:W~ ~~~: (a) It tis p~es~ed 
that the !folWflrabl41 Member is refer· 
ring to prodUcts of original research 
evolved .\ly the Indian ,manufacturers. 
Government are not awaf, of an)' 
such cases of foreitn companies dupll-
cating the original medicines of 
Indian companies and tryin, to eol-
lapSe them. 

(b) Does not arise. 
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Selection of· Claim Truen OIl Wutern 
B.ailway 

5~. SHRI ONKAR LAL BERWA: 
SHRI PANNA LAL BARU-

PAL: 

Will the Minister of RAILWAYS 
oepleased to refer to the reply given 
to Unstarred Question No. 2154 on the 
28th November, 1972 regarding investi-
gation into the selection of Claim 
Tracers on Western Railway and state: 

(11) the particulars about the candi-
dates (i) who applied for the post (il) 
who were called for the test (iii) who 
were selected in the teat alongwith 
their date of appointment, date of 
promotion and date of confirmation in 
their own cadre; 

(b) what action has been taken by 
Government to regularise the irregu-
larities committed; 

(c) what action has been taken to 
regularise the promotion of those 
persons who were entitled to appear 
for selection but were deprived of the 
opportunity; and 

(d) whether Government will order 
a probe into the manner in which this 
issue was handled and delayed by the 
Western Railway Headquarterll office? 

THE DEPUTY MINISTER IN 'rHE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Ap-
plications from Commercial Clerks in 
grade Rs. 110-200 and above with 
minimum 5 years of service were cal-
led for the post of Claim Tracer in 
scale Rs. 150-240. 88 persons who 
were conftrmed as Commercial Clerks 
in scale Rs. 150-240 were also called 
in the test. 

(b) ThOBe who were conftrmed as 
Commercial Clerks were not eligible 
to be called in test. This action was 
subsequently regulariaed by the com-
petent authority after consultation 
with the recognised unions. 

(C) and (d). Those Itafl who would 
have been eligible for post of Claim 
'l'raeer, but for calling the confirmed 

Commercial Clerks in the test, can_ 
not be considered now fOr promotion 
BS this would involve deconfirmntion 
of a number of persons and complain-
ts from other staff. . However, eligble 
staff are being promoted against the 
existing vacancies on ad hoc basis 
pending suitability test. 

Vacant Posts of Claims TReen! 
A!I8istant Commercial IDspeeton 

(Western Railway) 

547'. SHRI CHANDRIKA PRASAD: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a large number of 
posts of Claims Tracer/Assistant Com-
mercial Inspectors are lying vacant in 
the Western Railway fOr years toge-
ther; and 

(b) if so, the reasons therefOr and 
the exact number of vacant posts 
alongwith the dates from which they 
are lying vacant? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No. 

(b) Does not arise. 

Over-croW'dine in Ahmedpur-Katwa 
Traina 

54.,... SHRIGAPADHAR SAHA: tTl 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the trains on the 
Ahmedpur-Katwa, Katwa-Ahmedpur 
Narrow Gauge line are over-crowded, 
if so, what arrangement is beinl made 
for providing adequate accommoda-
tion to third class passengerS tor safe 
and comfortable journey in the trains; 
and 

(b) whether Government propose 
to increase the nU'mber of crossing 
stations and to doub'e the line at lIOIIle 
stations with all existing facilities 
between Ahmedpur and Katwa on the 
Narrow Gauge line and to run addi-
tional trains itOI' reducina over-crowd-
ing of the pasaengel'll in the train and 
if not, the reasons therefor? 
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THE DEPUTY MINISTER IN TilE 
MINISTRY OF RAILWAYS (SlUt! 
MOHD. SHAFI QURESH): (a) and 
(b). Over-crowdin. on some 01 tbe 
trains running on Ahmedpur-KatWIl 
Section has been .noticed. Introduc-
tion of additional trains on this sec-
tion is however, not feasible at pre-
sent fOr want of requisite Narrow 
Gauge Rolling Stock. 

There is no proposal to double the 
Narrow Gauge line nor to increase 
the number of crossing stations on 
the section. 

Completion 01 Power GeneratioD 
Seb_es ia Fourth Plo 

5471 SHRI s. R. DAMANI: Will 
the Minister of mRIGATION AND 
POWER be pleased to state: 

(a) the expected shortfall of power 
generation in physical terms in the 
Fourth Plan targets; and 

Cbl the schemes which were sche-
duled to be completed at the end of 
Fourth Plan but are lagginl behind 
and the special action taken to accel-
erate their completion? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. c. PANT): 
(a) A shortfall of about 4.7 million 
KW is expected in the Fourth Plan 
targets. 

Cb) 28 schemes aggregating to 4.7 
million KW, which were scheduled 
to be completed by the end 01 the 
Fourth Plan are slipping over to the 
FUth Plan. These 38 schemes com· 
prise 22 hydro schemes aggregating to 
2.65 milliOn KW, 15 thermal schemes 
agere.atin. to 1.85 million KW lind 1 
nuclear scheme aggregating to 0.2 
million KW. 

The following steps are being 
ta~n to ensure that there are' no 
further delays in the completion of 
these schemes. 

(i) Frequent meetin, are held 
witb tbe indipnouB manu-
factures Of eqUIpment to en-
lure expedlUouI deUyery t,f 
equlpmeDt. 

(ii) AssistaDce ill bein, rendered 
to the various project autho-
rities in the procurement of 
essential materials like steel, 
cement and gases etc. 

(iii l It is proposed to set up a 
Central Monitoring Organi-
zatiOn to keep a close watch 
On the progress of these pro-
jecta, identify bottleneeb 
and take timely action. 

Bestorati .. ., Power cut iD U.P. 

54~ SHRI S. M. BANERJEE: 
Will' 'the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether power cut in U.P. has 
been resorted; and 

(h) if so, to what extent? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Uttar Pra-
desh has been imposing power cuts 
in varying degrees from time to time 
depending upon the power shortages 
in the system. The restrictions in 
force in the State arp, given in the 
attached statement. 

Statement 

The details of restrictions imposed by 
Uttar Pradelh State Electricity 

Bosl'tl are. as under:-

(i) Supply in district Headquarters 
and specitlecl towns haviur a r-opula· 
tion of 30000 or more is switched oft 
for 3 hours a day from 6.00 a.m. to 
9.00 a.m. 

Ui) Supply in areas other than 
dlatri.et Headquarters .and specifted 
towns for tubewells and induatries is 
given tor II hourI durin, night and 
5& hrs. durin, day by rotation. 

(Iii) (a) Non-continuous industriel 
In district l&allQlaariel'l and speci-
fied town. _e allowed supply for 
ODe Dift dUria, Dipt frtJl\ll IIAIO ,pm 
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to 6.00 am. for 5 days a week. Spin-
ning portion of wxtile mills and 

Dis,.... 01 Election Petitions 

powerlooms are allow~ to run one 5475. SHRI R. P. ULAGANAMBI: 
additional shift during day from 9.00 Will the Minister of LAW. JUSTICE 
am. to 6.00 p.m. All riee mills in the AND COMPANY AFFAIRS be pleas·· 
State are allowed to work in one" ed to state: 
shift only between 9.00 p.m to 
6.00 a.m. 

(b) All petrol pumps with service 
station having 3 phase motors have 
been allowed to work from 2.00 p.m. 
to 6.00 p.m. in addition to nilht sup-
ply from 9.00 p.m. to 6.00 a.m. next 
day. 

(iv) (a) continuous process indus-
tries are required to observe a block 
closure of 10 days in a month or to 
reduce the demand by 50 per cent 
Vanaspati manufacturing units are 
exempted. 

(b) Electric supply to Mis Kano-
ria Chemicals manufacturing caus-
tic soda and Ms Hindalco manu-
facturing aluminium, steel are fur-
naces and cement industries have 
been ordered to be cut off comple-
tely. 
(V) Cinema in district Head-

quarters and specified towns :Ire not 
permitted to rUn show between 3.30 
p.m. and 6.30 p.m. 

(vi) Sugar mills in the State have 
been allowed continuous supply due 
to crushing season. 

(vii) Lift pump canals having in_ 
dependent feeders are allowed to run 
10 days in a month. Remaining lift 
pump canals are allowed supply as in 
item (ii) above. 

(viii) New industrial connections 
are being given supply On a very 
limited basis. 

(ixi' Electricity su~ply to the deco-
rative and advertising neon signs and 
display boards are completely stopp-
ed all over the State. 

(X) In addition to above, there is 
40 per cent energy cut on the basis of 
actual average consumption during 
the period from July 1971 to June, 
1972. 

(a) the number of election petitions 
filed in connection with the Lok Sabha 
elections of 1971 still pending, together 
with the names of constituencies; 

(b) whether there are cases where 
even the main issues have not been 
framed so far; and 

(c) whether any directives have 
been issued by the High Courts/ 
Supreome Court to dispose of the peti-
tions within a period of six months? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): (a) 3 petitions in 
the High Courts and 9 apped; in the 
Supreme Court are pending. A state-
ment containing the requisite infor-
mation is being laid on the Table of 
the House. [Placed in Librarl/. See 
No. LT-6606/74]. 

(b) Government has no informa-
tion. 

(C) The Courts are obviously aware 
of the provision contained in sub-
"ection (7) of section 86 of the Repre-
sentation of the People Act, 1951 which 
provides that every election petition 
shall be tried as expeditiously as 
possible and endeavour shall be made 
to conclude the trial within six 
'oonths from the date on which the 
J!ledion petition is presented to the 
High Court for trial. The question 
of issuing any directions does not 
f.rise. 

Reports of AJlepd IDtlmlc1atlon of 
BariJaa V.ters by IIODie PolitlclaDl In 

11.P. 
5476. SHRI R. P. ULAGANAMBI: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas'!d 
to state: 

(a) whether the Election Commis-
sion has received reports of intimida-
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tion of Hari.jan voters by lOme JIOliti-
cians in several districts of Uttal' 
Pradesh; and 

(b) the steps taken by the Election 
Commission to enable the Harijan 
voters to exercise' their franchise in 
full freedom during the ensuing 
general elections in U.P.? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. Go.KHALE): (a) A joint com-
plaint has been received on 14t}-
January, 1974 from the Secretary 
C.P.I., Banda, the Secretary, District 
Socialist Party Banda and an M.L-A. 

(b) During the last general election 
in U.P., the Election commission had 
increased the number of polling 
stations for the convenience of Harijan 
votera and voters of the weaker sec-
tions of the community. It had also 
requested the State Government to 
maintain law and order during elec-
tion period and to take adequate 
precautions in this regard. 

Power OeDerated by PubUe Sector 
Power B_ 

5477. SHRI E. V. VIKHE PATIL: 
Will the Minister af IRRIGATION 
AND POWER be pleased to state: 

(a) the total electricity generated 
during the period July-December, 1973 
by various .public sector power houses 
in each power zone aa lllainst thp. 
power generated during the corres-
ponding period of 1972, power house-
wise; and 

(b) the progress made in creating 
additional power generation capacity 
during th~.;fear 1973? . 

THE DEPuTY )rfi.NISTER IN TIk 
MINISTRY OFTRllIGATlON AND 
POWER (SHRI SIDDHBSHWAR 
PRASAD): (a) A statement showing 
the total electricity generated during 
the period July-December, 1973 by 
various public utility undertakings in 
('ach region and the power generated 
during tt e corresponding period of 

1972, power-house wise, is laid on the 
Table of the House. [Placed in 
Library; See No. LT-6607174]. 

(b) An additional generating capa-
city of 612 MW was added during the 
year 1973. 

Scheme to Auament ProduetloD of 
Etlwaol 

5478. SHRI E. V. VIKHE PATIL: 
Will the Minister ot PETROLEUM 
AND CHEMICALS be' pleased to 
state: 

·(a) whether in view of the oil 
shortage in the country, Government 
have any schemes for considerably 
augmenting the production of ethanol 
with the available sugar mill and 
khandsari molasses Or other agriCUl-
tural and biological wastes, industrial 
emuents and sewages; an~ 

(b) if so, the broad oudines there-
ot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). With a view 
to obtaining optimum production of 
alcohol with the available lugar mill 
molasses, a provision. has been made 
in 1972 in the Molasses Control Order 
1961 for separate funding by the pro-
ducers of 33 per cent of the price 
fixed for molasses to be utilised for 
erection of adequate storage faeiUties. 

~ 

Government is examining the lellGl-
bility of augmenting the production of 
ethanol with Khandsarl molasses or 
other sources. 

Explorln.. poatblllties 01 Be-relaID. 
01 IDllultrlal "II EDlbae 011 wuteI 

5479. SHRI E. V. VIKHE PATIL: 
Wlll the Minister of PETROLEUM 
be pleased to state: 

(a> whether Government have 
conducted or plan to conduct explo-
ration ot possibilities of re-relning 
and re-cycling of industrial and 
engine oil wastes; and 
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(b) whether Government contem-
plate to conduct studies in the possi-
ble use of ethanol (power alcohol) to 
replace kerosene and petrol as an 
llluminant and to run internal com-
bustion engines and irrigation pump 
sets thereon? 

THE MINISTER Ol!' STATE IN 'l'HE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Several organizations 
such as Indian Institute of Petroleum, 
Dehradun, Regional Research Labo-
ratory, Jorhat and Defence Research 
Laboratory, Kanpur have worked out 
proce,sses for the re-refining and re-

. cycling of industrial and engine oil 
Wlll3tel. A number of plants based on 
these processes have been established. 
Steps are also being taken for the 
wider USe of such proce8lleS, especially 
by major consuming organizations 
~uch lit; the railways, road transport 
corporations, etc. 

(b) Because of the overall shortage 
of alcohol in the country, Government 
is finding it difficult even to meet the 
full demand of the indmtries, such as 
Organic Chemicals, Synthetic Rubber, 
Pharmaceuticals and Pesticides etc., 
requiring alcohol as the raw material. 
If any surplus quantity of alcohol 
becomes available at any time, this 
pOlllbility will be duly considered. 

Impact 01 Increase In prices of Cralle 
011 by 011 ProIlaein.. Comatrles 

5480. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(a) the impact of st~p enhance-
ment of the price. of crude oil by the 
Oil producing and ex.portillJ countries 
on India; 

(b) the quantity and value of crude 
imported during 1972-73 and 111'13-74; 

(c) eatJmated cost of- import of 
cruda during 1974-7'5 at -the 1973-74 
level of import; and 

-(d)tbe impac~ of last year', en. 
hancement of Central ExCise duty on 
petroleum products on the petroleum 
consumption in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) As a result of the steep 
increase in crude oil prices since the 
beginning of 1974, the foreign exhange 
requirements for the import of crude 
oil and deficit products have steeply 
increase. intensive efforts are, there-
fore. being made at all levels so a9 
to ensure that there are no undue 
strains on the economy of the country. 

(b) The information is as indicatel1 
below:-

Year Quantity Value ir 
III '000' R •• lcrl'l'es. 
tonne!. 

------ ----- --_. 
1972 

1973 . . 
(Provisional) 

(c) It is not possible at this stage 
to indicate the estimated cost of 
i'mport of crude during 1974-75 because 
of uncertainty of crude oil prices. 

(d) As a result of increaae in the 
excise dutv of Rs. 1/- per litre on 
Motor Spirit (petrol) in November, 
1973 the demand for the same recorded 
a shortfall to the extent of 19.2 per 
cent in November, 16.9 per cent in 
December, 1973, 23.8 per cent in 
January, 1974- and 19.5 per cent In 
February, 1974 as compared to the 
corresponding months of the previous 
year instead of growth rate of 5.3 per 
cent registered during January-
October, 1973. With the near equali-
sation of prices of HSD and kerosene 
through fiscal measures, the consump-
tion of HSD recorded a growth of 
18.2 per cent during November, 1973-
~bruary. 1974 over corresponding 
period of the previous year instead of 
'11.6 per cent growth recorded during 
period Jnnuary-October. 19'13, over 
the period January-October, 1972. 
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Crull Pnrname I. 011 uplor.tlOD 
to meet Shorts,e 

5481. SHRI DHAMAKAR: Will the 
Minister of PETROLEUM AND CHE-
MICALS.he pleased to state: 

(a) wheth~r in view of acute short-
age of oil and crude, Government have 
drawn up !lny crash programme for 
the exploration of oil not only on 
land but from one-shore and conti-
nental shelf-areas; 

(b) if so, whether any lIeismic sur-
vey ships are proposed to be acquired 
to undertake independent geological 
survey in the Shelf-area and at what 
cost; 

(c) when the seismic survey is 
likely to be completed and whether 
any foreign collaborators would also 
assist in the survey; and 

(d) whether Government would gO 
in for another custom-built drilling 
platform with a view to steppinll up 
drilling operations in shelf areas and 
what would be the basis of the design 
for the platform and with whom the 
orders would be placed and when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir. The crash 
programme envisage stepping up of 
production of crude oil fram the 
present level of approximately 7 
million tonnes per annum to 12 million 
tonnes per annum 'by 1978-79. 

(b) Yes, Sir. The ONGC have 
placed orders for a fully equipped 
seismic survey ship at a cost of U.S. 
$4.10 million approximately. 

(c) Survey is a continuous procelr.l 
and completion is likely to take a 
number of years. At present nelOtls-
tions are goin!! on with sOme forelan 
Companies being allowed to explore 
for oll In certain continental .shelf 
areas which have been thrown open 
for bidding. In case they' are permit-

ted to take up the work, they are 
likely to conduct seillmic survey. of 
their areas through their own Blen-
cies. The result of such surveys will 
be available to the ONGC. 

(d) No decision in this regard has 
yet been taken. 

Savinr .f Petroleum frOJll Coal-llalet! 
Fertiliser PlaDts 

5482. SHRI TRIDIB CHAUDHURI: 
Will the Minister of PETROLEUM 
be pleased to state: 

(a) the total number of coal-based 
fertiliser plants ftnally sanctioned. 
their location and estimated cost; 

(b) the saving in petroleum, both 
in terms of quantity and foreign ex-
change thus secured; and 

(c) the total petroleum require-
ments for naphtha-based fertiliser 
projects now in operation and in a\l 
fertiliser plants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) So far three coal-based 
fertilizer plants have been approved 
and are under implementation, one 
Poach at Talcher (Orissa). RamallU-
dam (A.P.) and Korba (M.P.). Accord-
ing to the present estimates, each of 
these projects is expected to cost abQut 
Rs. 118 crores. 

(b) These three plants, had they 
been based on petroleum feedstock, 
would have required about 887,000 
tonnes of petroleUm product. every 
year. At an import price of about 
$80 per tonne of petroleum product. 
the foreign exchange outftow would 
have been about $55 million l)(Or year 
fOr the combined capacity of the threE' 
projects. 

(c) About 4.1 million tonnes 0' 
naphtha were required for 'the manu-
facture of fertilisers during the Fourth 
Plan' the total consumption durIn. 
Fifth Plan is estimated at nbout 10.7 
m\llion tonnes. . 
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Punetuality Index 01 TraIDa 1'1IJIIdDr 
between Sealdah .ad L ...... Uld 
between Bowrah and Barbarw. 
5483. SHRI TRIDIB CHAUDHURI: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the punctuality index in the 
running of ordinary passenger trains, 
fast passenger trains and express 
trains on the Lalgola Section of the 
Sealdah Division between Sealdah and 
Lalgola and between Howrah and Bar-
harwa on the main line and B.A.K. 
Loop line in the Eastern Railway; and 

(b) whether there has Been any 
marked deterioration in the running 
of passenger trains on these two lines 
and if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b). No ExpreS1'3 train runs on Lalgola 
Section. The punctuality percentage 
of Passenger and Fast PallS'enger 
trains on Lalgola section of Sealdah 
Division has been varying from 84.5 
per cent to 20.0 per cent during the 
period August, 1973 to January, 1974. 
On Sahibganj Loop, the punctuality 
percentage of Mail/EXpress trains has 
varied from 63.0 per cent to 39.7 per 
cent and of Passenger and Faat Pas-
senger trains has varied from 54.5 per 
cent to 41.1 per cent during the aame 
period. On the B.A.K. Loop, the 
punctuality percentage durina the 
period August, 1973 to January, 1974 
fOr the trains has varied from 47.5 per 

, cent to 20.9 per cent. 
The unsatisfactory running of trains 

on these sections hllG been due to the 
general unsettled conditions on the 
Railways on account of varioll8 staff 
strikEI'! and agitations, power faUures 
and rampant alarm chain pullin,s. 

Absorption of EmPloyees 01 Parakk. 
Barra,e Works 

5484. SHRI PRIYA RANJAN DAS 
MUNSI: Win the Minister of IRRI-
GATION AND POWER be pleased to 
&tat .. : 

(a) whether any demands of the 
employees of Farakka Barrage Project 

146 L8-7. 

Works, including works charaed em-
ployees, have been pendiDa for the 
last three years; 

(b) whether Government have 
taken any decision about the absorp-
tion of the employees of Faraklta Bar-
rage works; and 

(c) the number of employees of the 
" uakka Barr.,. Project Works which 
&'. ~ within the service record 01 ten 
years and five years upto January, 
1974? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) The demands of the employees of 
the Farakka Barrage Project includ-
ing the workcharged staff are aIwayG 
considered sympathetically and met 
wherever possible, but there are some 
demandS' on which decisions have not 
yet been taken. . . 

(b) It has been decided to make all 
efforts to find alternative employment 
for th~ staff likely to be rendered IUJ'-
plus on the completion of the Farakka 
Barrage Project in the other works of 
Central/State Governments, Public 
Undertakinl3 etc. 

(c) 390 employees have served for 
ten years and 2,180 employees for ftve 
years. 

Impact of 011 C ...... 

5485. SHRI P. NARASIMHA 
REDDY: Wlll the Minister of PETRO-
LEUM AND CHEMICALS be "leased 
to state: 

(a) the extent to which availabUit:" 
of o.il ha, been affected by the deep-
enine oils crisis and the estl~ied 
consequent impact on the different 
sectors of consumption in the country; 

(b) the efforts made to soften the 
blow to developIng countries Uke 
ours; and 

(c) the steps proposed to secure 
rational and optimum utmsatlon of 
scarce On? 
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THE MINISTER OF STATE IN THE 
MIN1S1'ity OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). In view of the 
ste.ep increase in the. price of crude 
oil. the availability of oil may not be 
commensurate with needs. EffOJ"ts are, 
therefore. being made at all levels to 
ensure that there are no undue strains 
on the ecoaomy of the country. These 
iDelude: 

(i) Placing increasing reliance on 
alternative ,30urces of energy, parti-
cularly coal; 

(Ii) Curbing the non-essential con-
I!\tIDption of oil products; 

(iii) Maximisin, exports to meet 
the cost of oil imports for the essen-
tially needed requirements of the 
economy; 

(iv) IDten.Dying activity for maxi-
rru.a1ion of indigenous production of 
crude oil etc. 

With a view of softening the impact 
of the increase in crude oil prices. 
bilateral arrangements with a number 
of Gulf countries have ·been Or are 
\Jeing entered into. 

ADlar Dye-Chem. Ltd. 

M86. SHRI D. B. CHANRA 
GOWDA: Will the Minis~ of 
PETROLEUMANDCHEMlCALS be 
pleased to state: 

(a) whether one major unit manu-
facturing dY81tuffs downed its shutters 
and another i. on the verge' of closure 
for want of fuel oil in Bombay; 

. (b) if so, wbether there are some 
JIlore unija which are facing diftlcul-
ties; and 

(e) the steps Government propose to 
start functioning the Amar Dye-Chern. 
Limited, 

Certain States (C.A.) 
" . THE.Moo~TER OF STATE IN THE 
'MINIsTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (e). MIs. Amar Dye 
Chern. Ltd., are reported to have 
closed down their factory for want of 
furnace oil for a few days during 
December, 1973 and February, 1974. 

A Standing Committee under the 
Chairmanship of Secretary & Director 
General. Technical Development ha, 
bQen set up to regulate Furnace Oil 
supplies in a manner that will not 
unduly dcpress industrial production 
particularly for the essential indm-
tries. The committee decides on the 
scne-me of allocation every month 
taking into account the avalia bimy of 
furnace oil. For the present Oil 
Companies are meeting 90 per cent of 
the requirements of all industries 
based on their past off takes. It is 
expected that a 10 per cent savin, can 
be achieved by taking economy mea-
(lures in the UIJe of FurnaCe Oil and 
by improved efficiency without affect·· 
ing production. 

11.00 lars. 
CALLING ATTENTION TO MAT'I'E1t 
OF URGENT PUBLIC IMPORTANCE 

REPORTED ACUTE POWEll SHoRTAGE IN 
CERTAIN STATES 

SHRI S. M. BANER.JEE (Kanpur): 
call the attention ot the hon. 

Minister of Irrigation and Power tit 
the followln. matter ot urgent public 
importance and I request that he may 
make a statement thereon:-

"The reported acute power short-
age in Uttar Pradesh, Faridabad 
Tndustrial Complex of Haryana. 
Gujarat. West Bengal and llleveral 
other States." 

THE MINlSTBR OF IRRIGATION 
AND pOWER (SHRI K. C. PANT): 
La7ge partir of the COUDtry are current-
ly tBcirw a power shgrtap. The areas 
where the situation is difficult eover 
U.P .. Haryana and Punjab In the nor-
thern region, Andhra Pradesh, Kar-
nataka and Tamil Nadu In the southern 



193 Power Shortage itl APRIL 2, m4 Cert4in State. (C.A.) 194 
relion, the D. V. C. area and West 
Bengal in the eastern region, Lower 
Assam in the north-eallt and Goa in the 
West. Because of the power shortage. 
restrictions have been imposed on 
power supply in the different states by 
the concerned State Government. 

.Primarily, the current power short-
age is .due to pnerating capacity not 
kleepin, pace with the growth of 
demand. Over the Fourth Plan period 
the demand for power has increased 
by nearly oro per cent whUe the gene-
rating capacity has risen by only :10 
per cent. Against the target of 9.25 
million kw to be added to generating 
capacity (almost entirely In the 
States) In the Fourth Plan to take it 
to nearly 23.3 million kw at the end 
of the Plan. only 4.26 million kw of 
additional capacity could be com mls-
.sioned. This large shortfall of nearly 
54 per cent in adding generating capa-
city is the single. -largest factor res-
ponsible for the current situation. In 
absolute terms, the a"regate of energy 
Rhortages over the year in the different 
areas is of the order of 7.500 mUllon 
unit. during the year i.e., about 10 per 
cent of the requirement of about 
74,000 million Imits during 1973-74. 
But ev.en this average percentage of 
lIhonage does not truly reftect the 
situation In the different reJions and 
States where the extent of shortage 
experienced In specific areas tor limi-
ted periods may be vastly different. 

The House will recall that most parts 
at. the country p_ed tbrough an 
acute pO'lll"er Ihortete during tbe period 
October 1972 to JUDe 19'73. With the 
replenishment 01 molt of the biJdel 
reservoirs following the monlOOn rains 
of 1973 tile power supply position 
returned to normal alm08t tbroUIII-
out tbecountry. The notable excep-
tions were U. P., where the Rfhand 
reservoir tailed to receive any siplfl· 
cant replenishment by the 19'7S mon-
lOOn Il'alns and the D. V. C. area where 
frequel'lt outages of thermal units 
cootinued to occur. The power posi-
tion in U. P., therefore, continued to 

be difficult and has become critical in 
recent months. In the D. V. C. area 
too the power supply position con-
tinued to be difficult though ther(! 
wa~ tangible improvement during No-
vember 19'72 to January 19'73 and 
again recently due to the determined 
efforts made to improve the operation 
and maintenance of the thermal po,,-er 
stations. The shortage in Karnataka 
continued because of inadequate rains 
in the Shravati catchment area. 
Shortages began to: be felt in the 
Andhra Pradesh.ad Tamil Nadu 
power systems from October 19'73 and 
these shortages continue. In Haryana, 
where shortage began to be felt soon 
after the monsoon season, the position 
worsened with the progressive increase 
in agricultural loads and the worst 
sullerer has been the industry. In 
Punjab the shortage which started as 
a marginal one, got accentuated with 
the increase in agricu !tural load and 
the failure of the winter rains. 
Gujarat and West Bengal also face 
shortages at present. 

The Ministry has had detailed dis-
cussions with the State EJectrklty 
Board to assess the extent of the power 
shortilles in the different st~tes, their 
impact on the eConomy and the 
measures to be taken to relieve the 
situation to the extent possible. The 
nutlook for the period upto the onset 
of the next monsoon rains may brieflY 
be summed up thus: In Himachal 
Pradesh, Rajasthan, Jammu and Delhi 
in the northern region, In Madhya 
Pradesh and Maharsahtra In the 
Western region, In Kerala In .the 
South, in Oriaa and Bihar outside the 
D.V.C. areas, the power IUpply polltion 
"iII continUe to be generally sati .. 
factory, Haryana, Punjab, U.P. and 
the Kashmir Valley In the northern re-
lion. Andhra Pradelh, Kernataka and 
Tamil Nadu In the lOuthern region, 
Goa in the Weat and D. V. C., Welt 
Bengal and Lower Allam In the Bat 
will faee ahortaps both in terma of 
energy requirements and peaking 
r.apacity. The position In Gutarat 
which is currently facing a shortale of 
peaking capaCity, 1II"iII Improve after 
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the first unit of Ukai Hydro Electric SHRI S. M. BANERJEE: I am 
Project is commissioned later this surprised to read the statement which 
month. is jUlt like a tale told by a Minister, 

The Central and State Governments 
have been makm, concerted efforts to 
relieve this situation by measurel 
designed to maximise availability ot 
power from the existina power sta-
tions, speeding up the commissioning 
of new generating units and construc-
tion of transmission lines, transfer ot 
power from pocket's of surplus or re-
latively better availability to the de-
ftcit areas across State and reliona 1 
boundaries, rational use of the avail-
able power to meet the requirements 
of the essential services and t'he prio-
rity sectors of the economy in the 
best maniler possible, 8.ncI austerity 
in the consumption of power. 

An Installed generating capacity of 
about 2 million kw is expected to be 
added during 1974-76. The Pl'OIn!IIII 
of construction of the projects which 
will contribute to this addition II being 
watched closely to ensure that they do 
not fan behind schedule. The com-
missioning of theBe project. together 
with the measures earlier mentioned 
by me 1I\i11, I hope, go a long way in 
improving the power situation in 1974-
75, if we have a good monsoon in 1974. 
However in view of the uneven dfs-
tribution of the additions to capaCity 
and increases In the' anticipated de-
mands, we shall not be wholly free 
from power shortages in 'lOme States, 
The Iystems which have to be watched 
carefully In this reprd are U. P., Kar-
yana, Kamataka, Tamil Nadu, Madhya 
Pradesh, D. V. C. and West Benp!. 

I am having the projection. of the 
power situation with referenCe to de-
mand and avallabUlty over the next 
flve years, ten years and ftfteen years 
carefully studied to examine what 
further steps, If any have to be taken 
to make up the leeway as exPeditiously 
as possible and meet our requirements 
adequately In the coming years. 

full of allUrancel ,qnifyin, nothin,. 
Ultimat'ely, he has said: 

"The commiSSioning of these pro-
jects to,ether with the measures 
earlier mentioned by me will I 
hope ,0 a lon, way in improving 
the power situation In 1974-75, If 
we have a ,ood mon8OOll in 1974". 

So either it is God or nobody. 

The question Is this. In UP alone, 
there Is a heavy power cut and only 
25 per cent is being given. Before the 
general elections in UP, it was in-
creased from 30 per cent to 60 per 
cent. I do not know where from they 
got power then. AlI the textile and 
jute mills in UP started working 16 
hours, two shifts. After the announce-
ment of the results of the elections 
and the success of the ruling party It 
hal been redUCed to one 8 hour shift. 
All the textiles mills in Kanpur, Man-
nath Bhanjan and other places, are 
workin, only 8 hours a day. More 
than 13,000 substitute workers have 
been sacked and 54,000 workers are 
just on the streets earning not even 
one- third of their wages. Then aU the 
engineerin, units, whether large, 
medium or small, are facin, closure. 
The workers have refused wa,.· on 
the grouncts that this is neither a 
natural calamity nOr the fault of the 
employees. They were not liven 
any wages. yesterday, In Kanpur 
t'here _ 'a hU'e demoastration by all 
unions demanding full wages and the 
restoration Of the POll"er-CUt. 

Then the ordnance factories which 
are manufacturing the most IOphisti-
cated weapOnl for the army have been 
threatened with closure. I do not 
know bow the ordnance factories and 
the rayon factories are contlnuln, If 
this particular power-cut continues, 
and which il to the tune of 20 per cent. 
We were assured in this HoulII! that 
every step was being taken to have a 
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national grid and they would supply 
surplus power to thOle Statel, eiPeCial-
Iy Haryana, Uttar Pradeah, Tamil Nadu 
parts of Bihar and also Jammu and 
Kashmir. I do not know how they 
will be given power. 

In West Ben,al in Calcutta and 
Hoo,hly, load-shedding 1s extewl1ve, 
up to ei,ht to 10 hours per day. No-
body knows when it fa ,oin, to be 
powerless. Nobody knows, not even 
the Minister. There, complete anar-
chy il going on; there is no ration. 
All the industries are idle for 20 to 
30 hours per lI-.ek. The jute workers, 
I was told, were to ,et at le88t 50 per 
cent of the wales, but they are not 
getting even on~thlrd or the wales. 
All the engineering units practically 
are faCing closure and beCause of the 
non-avallability of both g88 and power. 
They say that the Electricity Supply 
Corporation Calcutta,-a British-own-
ed concem-recently was allowed to 
increase the cut from 20 to 30 per cent. 
There was a unanimous demand by alI 
the Opposition parties that' this should 
be taken over by the Government, and 
the Govemment assured them that 
they will be taken over. Instead, when 
there ia pow'er criSis ,ome on and the 
people in Calcutta and other parts in 
Bengal are not able to let electricity, 
this British-owned company has been 
allowed to increaSe it to 30 per cent. 

There is a breakdown In Dur,apur 
Bandel and the DVC power stations. 
I would like to know from the hon. 
Minister what has happened to the 
power station at Santaldl. This was 
commissioned with lreat fanfare by 
the Prime Minister, several months 
a,o. But uptill no\\, it has produced 
no po\\"Cr. I would like to know what 
has happened to this. 

I would al80 Ilke to know what 
has happened to the Thein dam in 
Punjab; three States were concemed 
with it. It was to be completed in 
1970, but still, the thing is han,ing 
fire and no action has been taken by 
the Central Govemment. Thou,h 
Punjab and Haryana and Himachal 

Pradesh have agreed to ~ up UUs 
project which has been given to them 
no decision has yet been taken. 

I want to know from the hon. 
Minister another thing. Recently at 
Bhuvaneswar,-yesterday-the Prime 
Mininster referred to the strike by 
raUwaymen, by sayin, that lOme of 
the rall\\-ay employees are holdin, the 
country to ransom. I would like to 
know, who is holding the country to 
ransom. When people want to produce, 
they are not allowed to produce. A 
slo,an was given earlier: "Produce or 
Perish." The pe~ have prodUCed 
but they are non perishing. I would 
like to know who is responeib1e for 
this. When the employees are arreated 
for stoppa,e of production under tile 
DIR, is it not high time that all toe 
chiefs of the Electricity Boards wen 
arrested under the DIR BOd put behlnG 
the bars? But no acllon has been taIleD, 
There is n01l' the power famine, whlch 
has continued from the last four Planl 
and I do not know what the ftfth Plan 
is ,oing to ,ive us. What is this plan-
ning? Did they not anticipate the 
growth of industrial units durin, thil 
Plan? Did they not know before-hand 
that there had to be some planning and 
there was enough industrial growth in 
the country? Now, he says that it bas 
increased from 20 per cent to 30 per 
cent. What a sad commentary on our 
country? I would like to know when 
this situation Is likely to improve, and 
whether the Government wW assure us 
that thOle w'Orkers who are bein, paid 
oft or laidoft or have been retrenched 
because of the power short.,e-
whether it is the Central Government 
or the State Govemment or the em-
ployers-wW be paid full wages. I had 
been to Farldabad yesterday and saw 
the situation in respect of practically 
ali the units. I do not know what is 
goin, to happen. The lame thin. il 
happenin, in Ben,al; in U.P. also. If 
they are unable to give wages to the 
workers it would create a law end 
order sit'uation. No use of speeches 
and sermons asking people to tighten 
their belts and threats of D.I.R. etc. 
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We have told this to the workers. If 
the position does not improve in a 
month they will go on strike and 
show the Government that they are 
united on this iss!!e. They have sold 
their utensils and they are starving. 
It is happening to the Textile WIlr-
kCI's of Kanpur. What positive steps 
have been taken to see thst the situa-
t!on improves immediately in these 
States wliere powe( supp:y is only 20 
per cent or 30 pel: cent? It is so in 
Haryana. U.P .. parts of Bihar. Tamil-
Nadu and Gujaral 

What has bappened to th~ national 
grid. Dr. Rao aBBured the House tbat 
it would come up. He has gone. I want 
a Aigh power commission headed by 
some eminent eXpeI'ts to go into thi~ 

matter and let Memb .. rs of Parliament 
be associated with it. The U.P. Chief 
Minister had been demanding two 
generators and they want import 
licence. They said: 1I\'e shall give from 
Bharat Electricals Hardwar. It never 
come. Our thennal power is working 50 
per cent. My friend Mr. K. C. Pant is 
an engineer; I am not; I understand 
that rain has something to do with 
hyde1 power, not with tbennal power 
or nuclear power. Let us not depend 
upon the mercy of God; let US not 
brins in God because he is not a 
member of this House. Let' us depend 
upon the efficiency or inefficiency of 
the Government. I hold this Govern-
ment solely responsible for creating 
this kind of a situation. It is they who 
are holding the country to ransom, 
not the workers. If things do not: im-
prove, they will go on an indefinite 
strike. They cannot get food; they 
cannot get clothes. I demand a hllh 
powered enquiry committee to go into 
the whole mat'ter and let responsibi-
lity be fixed on the persons concern-
ed 

SHRI K. C. PANT: Rainfall does 
affect power production. As a matter 
of 'fact we have seen that last yelU' 
because of shortage of rainfall in the 
catchment areas, in Rlhand and Shra-
vati. there has been shortfall in power 
production from hydro electric pro-
jects in theM two States. It certainly 

affected the overall power position In 
the two States. Usually that does not 
affect thermal plant_ but 111 the ca!le 
of Rih&Dd my frieDd knows that tbe 
taU race water ot Rihmd hydro elec-
tric project is WIIId tor cooling pur-
poses in Obra thermal project. To 
some extent tberefore, it also affects 
production in Obra. TORether, Obra 
and Riband constitute a very large 
segment Of power capacity in U.P. 
Tb_ are factors which are material 
and have to be taken into account. 

Then, Sir, so far as his sUlgestion 
that UP should be helped by neigh-
bouring States is concerned, I would 
like to assure him that the neighbour-
ing States have been very very helpful 
to U.I-'. 

SHRI S. M. BANERJEE: Even dur-
ing election, it was 60 per cent. Now, 
it has been reduced to 20 per ('ent. 
Wby don't you have anotber election? 

SHRI K. C. PANT: There is a reaEon 
for that, whicb be will understllnd 
tully, it be thinks about it seriously. 
The assistance given by the neighbour-
ing States began some time in October 
last year and the relief varied from 
2 million KWH to 2.8 million KWH 
per day. This relief came from Badar-
pur, Punjab, Haryana, Madhya Pradesh 
Rajasthan and Bihar. All the neigh-
bouring States helped to tbe extent 
tbey could. ~ I must say, there WIIS a 
spirit of cooperation and understand-
ing between the States \\-hich blOUlht 
this about. But. later on, wintftr rains 
failed in various parts of Northern 
India, as my friend knows very well 
and wheat crop began to get affected. 
Irrigation was needed by all tbese 
States and many of tbem are mDjor 
wheat growing states In the country. 
Therefore, they beun to need more 
power for their tube-wells and more 
power wu diverted for their tube-
wells and they bad less to spare for 
U.P. In the Shakra Rystem, the 
amount of rainfall In the catchment 
areas so far has been less tban It was 
last year, and there again, Bhakra Is 
producinl now slightly less than It 
could have, had there been more rain-
fall. 'nlese are factors which are 
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these power plants would be hastened 
or the construcUon would be completed 
on time. As the States are con3truct-
in& the power plants, it is very diffi-
cult for rne to ,Ive a ca.rical aB8ur-
ance, but we are tryin, to set Ull a 
monitoriDII system in Delhi which will 
keep a cloIe watch on the pewer pro-
jects whick are under construction 
witb a view to he1pln, the States 
wherever bottlenecks arise. If they 
have any dltJlculUes in relard to 
scarce materials etc., we will try to 
help them out as much as we can. This 
is the only way we can help the States 
in this matter. 

Faridabad normally _ts 3 certain 
supply from certain DESU plants. But 
wbere there has been a surplus in 
t~ power units. that bas pne to 
Haryana. From Badarpur, somethiDII 
has lone to Haryana. NBD8Bl fertiliser 
plant has been lood enoullh to a,reB 
to reduce its Intake of power for surne 
time, 50 that Punjab and Haryana can 
get some extra power durinll this 
period for irrilaUon. Alain, there has 
been a spirit of cooperation here to 
help Punjab and Haryana. But there 
are limitations in the overall power 
supply whlcb cannot be ;tot over 
quickly. 

He said, there should be immediate 
improvement. I can't hold out any 
such promise. It is not posJible to 
set up a new power plant quickly. It 
takes Ume. But we are tryill.!! to ex-
pedite the completion of the projects 
which bave spi1Jed over from the fourtb 
plan, That is a feasible proposition 
and I have meatloned it in my main 
statement also. 

He referred to the two generators 
wbiC;h were soulht to be imported lIy 
U.P. but which Bharat HeaVY Electri-
cab said they would supply. It i. true. 
He will appreciate tbat if Bbarat Heavy 
Electricals Bay they can supplY, they 
should be liven this opportunity and 
We cannot allow imports if they as-
sure supply in time. That is a matter 
of ,eneral policy. 

Finally. he said that workers would 
be asked to 10 on strike. MY only ,'e-
quest to him is, it he thinks that power 
supply will increase by their gOiDll on 
strike, tbey are welcome to do so. 
Otherwise I do not see how the Bitua-
tion will be helped by the strike. 

SHftl S. M. BANERJEE: asked 
whetber he is prepared to appoint a 
committee of experts to investilate 
into the matter as to why the situa-
tion ·has come to this pass. Then, why 
sbould thousands of workers lOBe their 
wages because of the power cut? 

SHRI K. C. PANT: No commission 
is necessary to go into the causes. 
What is more necessary is 10 take 
steps to see that the projects which are 
under construction are expedited. 
Rather than to /1,0 into the causel, 
wbat caused the delay in the past, we 
are trYiDII to see tbe positive part of 
the prolramme to see that these PUr 
jects are accepted and are commis-
sioned Quickly. I think tbat is the 
need of the bour. I cannot deal with 
the labour Question. 

SHRI N. K. BANGHI (Jalore): The 
hon. Minister bas made a very wide 
statement on the power crisis faciDII 
the country, particularlY the Northern 
States. He bas also tried to answer 
Sbri Banerjee in a very 10Dlii state-
ment, liviDII the various reasons. One 
factor is very elear from the statemeat, 
namely, that the power crisis in tbis 
country i8 beadini toward. a lerious 
situation: In 1972-73 it was related to 
the rains. But last year, even thoulh 
we have bad very lDOd rains, even 
then the situation has not improved. 

What be bas mentioned in tbis state-
ment' Is that in the Fourth Plan, as 
Blainlt the desired capacity of 9.25 
million kw, we bad been able to lener-
ate only 4.26 million kw. There is a 
splll~ver. He said that while tbey 
will do their best he cannot lIive any 
luarantee. What is the Fifth Plan 
tar,et? We want 18.5 million kw. of 
electrical eDerIY to be created in this 
country In the Fiftb Plan. With the 
small increase in power supply wbea 
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the Fourth Plan schemes are com-
pleted, we will have hardly 50 per cent 
of the tarlet achieved. Are we to 
understand that we are loinl to be in 
the same serious situation year after 
year, and Whatever we discuss here 
is not loi~ to have any effect, as far 
as the industrial and asricultural 
development of the country is con 
cerned? 

The enerlY crisis has got a shadow 
on our economy as a death warrant. 
The industry has come to a Irinding 
halt not only in Farldabad in Haryana 
but in many other States. Today it is 
a bil crisis and in this crisis the most 
sUrprisinl part is one does not know 
what will be the position next hour. 
The Faridabad industrialists have 
been sayinl that they know and ap-
preciate that there is shortalCe of 
energy but the shocki~ part is that 
they do not know by what time they 
are goinl to let enerlY, between what 
time and whether it will be in the 
nilht or day, or whether they are loing 
to let it after an interval of five Dr 
six days. It is a very serious matter 
and somebody has to be held responsi-
ble for this peculiar situation in the 
area. We can understand shortages 
in the country. One may have to eat 
a uttle less or put UP with a llttJe 
ditftculty. That one can understand. 
But unless you Rive them enerlY, even 
as a ration if necessary, how can they 
work? This is one of the pitiable 
conditions that has been created in the 
country. 

It is quite clear that the prosramme 
of the Fifth Plan for the development 
of enel'lY targets would not be able 
to see the li8ht of the day. It is a 
ditftcult matter. We find that most of 
the thermal plants are not workiDi 
due to mortase of coal Whenever we 
discuss the coal situation, the rail-
ways Say they lIave suffiCient capacity 
to carry the coal but they do not ,et 
the coal. On the other hand, the steel 
& Mines Ministry Says that it hal 
sul'llcient coal but the railways are 
not able to carry the coal This has 
created a funny Bituation. 

Then, is It a fact that the Planning 
CommissIon had advised the Punjab 

Government not to put up a thermal 
plant at Kupar and not to 10 ahead 
with the third phase of the Bhatlnda 
plant because of the coal shortage? 
If such a luideline has been liven by 
the Planni~ Commission to the vari-
ous State Governments. not to 10 
ahead with their thermal plants which 
are beinlC commissioned. I do not know 
what the situation is loina to be. 
With a backlog of our energy crisis, 
if we do not gO ahead with whatever 
plants are comi~ up, the situation is 
going to be very very serious, and 
some Iilht should be thrown by the 
hon. Minister as to what is happening. 

Then, we are told that in U.P. there 
are as many as 50 lCeneratina sets lying 
idle out of which are five are thermal 
sets with a calJacitv of 15,000 !tw. 
which are to be installed. What has 
happened to their inatallation? When 
there is power shortalle, why could 
they not be installed. 

I am reminded of a newspaper re-
port in which the Chief Minister of 
uttar Pradesh is reported to have told 
the Industrialists that hilh-power con-
sumption industries are tree to move 
out of U.P. to other States. It is a 
very funny statement to be Riven by 
the Chief Minister. It shows frustra-
tion, It shows only defeatism that the 
Government are not thlnklni In terms 
of increased power leneration In the 
comine year and that they have practi-
cally made up their minds that they 
do not want any more Industries whlch 
are conlurnini more power. This III a 
matter which has to be looked Into 
because we have different statements 
from different places, livlnl the feel-
in, that the Government is not 1C011lR 
to think on rl,llht lines to arranae that 
we have sul'l\cient enerlY. 

Then I would like to draw attention 
to the atomic power plant ot Kota. 
What has happened to that? Though 
its first stap was scheduled to produce 
200 mw, presently It Is livlna hardly 
50 mw. It Is afllicted by recurrl~ 
breakdown in the machinery. We had 
invested our precious monev to build 
a mighty power project and yet In the 
first stale ot Its workiDJ( we are hardly 
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(Shri N. K. Sanlhi) 
getting 25 per cent of the t'8ted capa· 
city. We do not ,know how much 
time it will take to complete the l'eCond 
stBle. I am sure if thi~ Dlant had 
been commissioned earlier, the power 
she:rtage, particularly in Har"anil, U.P. 
aDd Rajasthan, could have been well 
taken care of. 

There is a report that the water 
level in the Gobindsalar dam is fast 
depleting. This is the dam which 
supplies water to the Bhakra Dam. If 
the water in Gobindsalar is fast de-
pleting, what will be the sUPDLY posi-
tion in Bhakra? And Bhakra is the one 
project which is aivina reaular ~ .. pply 
to U.P. and Haryana and if tbere is 
any botUeneck in that supply, what is 
gOinl to happen to the power supP17 
to these States? Has anv assessment 
been made about the water level in 
the Gobindsalar, which is mentioned 
in the newspaper reDorls? 

Tben, I would like to know whether 
the Rajasthan Government have 
written to the Central Government 
regarding the setting up Of a thermal 
power plant in Kota in the Fifth Plan. 
Rajasthan is one of tbe very backward 
States and in the bacb:round of this 
eneriY crisis unless we 10 ahead with 
these projects I do not think we can 
go ahead witb speed in power genera-
tion. 

Finally, I would like to ask the 
Minister whether he will have a new 
outlook on the power sbortll$l4! all over 
the country and whether the whole 
matter will be re-examined. Are you 
thinking of setting UP a National 
Power CommisROD with an inteJrated 
outlook so . that it can consider what 
are the present dlftlculties that can bot 
solved by discussing these matter .. ? 

The hon. Minister said that recently 
he had a meeting with the Authori-
ties of the electricity boards of vario\ll 
States. What Is the result of the 
meeting? Is the Govemment 10101 to 
Increase power production in the vari-
ous States? What are the concbwons 
of that meetina? Has the Go"ernment 

though about better dls~rlbutlon bet-
ween tbe industrial belts and the IIJIri. 
eultural sector and if it will be strlcHy 
adhered til? I would like to have lome 
deftnlte Infol'mation from the hon 
Minister on the various pointcJ raJsed. 

SHR'I K. C. PANT: My hon., friend 
said that there were good rains in 
1973: This is lenerally true. There-
were good rains. Even in the ea.terfl 
region of UP the rains were ~enerally 
good. But it is a quirk of flOte that 
in the catchment area Of the Riband 
the rainfall w'as not 8ufflcient and. 
therefor, the range of water of Riband 
was low and that it iid ·lfI'ect the 
generation of power in Rih..1nd. Stmi-
larly, in Sheravati the level of tne 
water in the lake was low. These twe. 
factors are the specific ODed I have 
mentioned. while acknowleallina the 
fact that rainfall was generally better 
and, therefore, the power situation did 
improve after the critical period to 
which my hon. friend referred. 

So far as the Fifth Plan is concerned 
the target is 16.5 million and not 18.5 
million. 18.6 or 18.7 million is the 
present installed capacity, I agreed 
with him that this is a !,UIIC pro-
gramme. in relation to what we have 
been able to achieve by WRY or com-
missiOning of fresh generating plants, 
new plants, because it is Rlma-t 3*· 
times what haSl been achieved in the 
past: We &l'e tryi~ to hllve 'a) a 
good monitorinl system at the centre 
and close coordination with the Statel 
and (b) we are tryillJC to have a co-
ordinated. approach at theCea.tre so 
that the finance, sacarce· matBrinl8 etc. 
rould 10 to tbe project, wbich are 
under constructions. Tbeae are the-
practical ways In which we can helll 
the.e projects to come UP Q.liclcly. So, 
we have taken these mea~UI'C!I an:1 
we will continue to keep a clOle watch 
on the execution Of· the pro1ecls, With 
the cooperation of the St!lt% I no'DII 
ttwi will speed up tile pro1ects. 

On lI'aridabad, thOUlh I have all the 
details with me, I do not want to 1'0 
into the details. The unrestricted 
daily requirement Is about 1.4 mlilion 
kw hours, Of this 0.3 mJ1lion Is re-
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quired for agricultural purposes aDd 
0.1 million for domeAtic arid other 
loads. So, about 1 million kw hours 
are required for the industries. Out' 
of this 1 million kwh. 0.1 million is 
required for the tyre industry in 
which there is no couto In the remain-
ing industries there is a cut. Out of 1 
million kwh they would be J{ettlng 0.6 
million kw juEt now because of the cut. 
I have here the number of hours dnl"-
ing which pOwer supply W1S closed 
down in Faridabad. and I find that it 
is not entirely erratic a.; mv friend 
was pointing out, thoullh it is not as 
aSlured in terms of periods of the day 
as I would like to see. But this is 
conditioned bv various factors ovel" 
which even the liaryana Government 
does not have full control. I only 
hope that they inform the industry 
in time so that they can make arrange-
ments to do ".1mhout power SlUpply 
when the power supply IS to be closed 
down. For instance, I find that for 7 
to 15 hours the power supply was 
closed down on several days, bellln-
ning at 7 O'Clock. 

On the question of coal, I do not 
exactly know what he wanted to aSk 
me. He has said that there is some 
controversy between the Steel and 
Coal Ministries. There is no contro-
versy with the Power Ministry. We are 
a user Ministry and we want the Coal 
Ministry and the Railwa\' Ministry to 
cooperate with us as they are doing 
today, and with their cooperation we 
are keeping these plants lIoinll, some-
times even with one or two days' 
stock. The only tmDII that I have 
pointed out is that sometimes the 
quality is not Of the kind which iI 
required by the boiler end that dou 
affect the performance of the boUers. 
But we shall, perhaps. have to wait 
for some time because We can estab-
lish the linkage between the coal-
mines and the boilers and make it 
fool proof as we would like· it to be. 

He referred t() certain thermal plants 
and BIlked wb)- 18DCtl.on bal not b.-
given, why they are' being delayed. etc. 
Tbe main reuoo" that liDIIaaII'" 
soUlbt to be established between stra-
tegic coalmines and pOWer propects, 10 

that one knows the coal to be eQlCted 
and can deslp the boiler 8CCQ1'ciiqJ;J, 
and later OIl ODe can do tb8 bladIQI 
and so on and so forth, to get ove, 
some of the problems we h!lve en-
countered in the past. Until thlS link-
age is established, the sanction is be-
ing delayed. Otherwise, once the sanc-
tion goes, the power plants come up 
and later on we start looking around 
for coal. The creates difficulties. You 
cannot switch over from one coalm~ne 
to another at that stage. This is the 
main reason. 

The V.P. Government is looking in-
to the POSSibility of enerlising its 
diesel set though the total quantum ot 
power that would be available is not 
too mUCh; though it may be important 
for individUal CflIISumers, taking the 
totality of the shortalle in V.P. just 
now, it does not amount to too much. 

The Kota atomic power plant has 
had it's diffirulties. But it has already 
been producing at a certain level which 
is higher than 50 kw. which my friend 
mentioned. for periods of time. It has 
had its difficulties, and I do not want 
to go into the details at this stage. 

It is a fact that the water lowel in 
Bhakra is not what it had been in the 
year before last" and before there is 
rainfall in the catchment area ot 
Bhakra, we have to make sure that we 
do not take away so much water frl'm 
Bhakra that the irrigation for one or 
two seasons is affected. That has to 
be kept In mind, at aDy rate till the 
next rainfall, till the next mODloon. 
There may be some difficulty on that 
account. In fact. there will be some 
reduction in power productioD. But J 
am afraid there is no escape from 
that. 

He wanted a National Power Com-
mission to be set up. I do not want to 
go into the details just now. But we 
are considering reorganisation of the 
electric supply Industry and whether 
or not some kind of a Central orllani· 
sation is necessary In that context. J 
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(Shri K. C. Pant) 
would request him not to try to iet 
speie\.ftC· answers from me just nOW be-
cause I would like to discues I.his idea 
witb the States first. 

SHRI BHOGENDRA JHA (Jaillallar): 
'fne stat"ment made by the hon. Minis 
ter makes a dismal readlD&. Tht're is 
no hope for the immedlate {uture also 
because there also he is entirely de-
pendent on the weather, wbethec there 
will be rains or not. But in (espect of 
whatever slilht satisfactory results 
have been mentioned bere, 11 have 
certain misgivings and I have certain 
doubts also about tile fact. and tbt're-
lore I would request the bon. loIinister 
to be more objective and cbeck up the 
facts. Recently the Indaleo manaae· 
ment had informed the Minister of 
Steel and Mines to the effect that tbey 
have sbortaae of power and that is 
why they are ,oinI to cut down pro-
duction, reduce the shifts Or even re-
move some employees. He told his 
Joint Secretary to enquire and the 
Joint Secretary enquired trom the 
Electricity Board and now the position 
is that tbe Indalco manaaement had 
discbar,ed several employees aUd dis-
missed them. So many have been p-

rested. I want to know whether there 
had been any planned .abota~e ctc. to 
reduce production. He bas mentioned 
Bihar in the cateao~ of those States 
where there is no shortBie of power. 
I know that hundreds of tubell'ells are 
there which are lying idle for want of 
power. They could not be worked 
because of lack of power oonnection. 
The BEC has stopped grants and rural 
electrification is almost at a stop. 
Small-scale industries are to temail' 
idle because of this reason. So, I 
would like the hon. Minister to tell uS 
how be can say that there Is no short-
ale of power in Bihar. 

Sir, I am definitely puttina all these 
quesUons based on my own knowledae. 
I bave ,ot personal information about 
it. Hundreds of tube-wella are lyina 
Idle becaule of lack of power connec-
tion. 

The Mlnister hlmsalf says that t)ae 
DYC is in trouble. Tbe wbole 01 
South B1bar, Central Bihar etc. Is fed 
by the D.V.C. In such a situation, 
,.,Joen Dye cannot supply adequate 
Power bow can anybody say ijl,at Bihar 
will be in a saUsfal;tory pollUon. 
Sir, to me it ~pears this is a contra-
diction in the statement of the hon. 
Minilter ,iven to the House. 

I would like to know in tbia context 
whether it is also not a fact that the 
people are demandinl more and mora 
power, people have become power-
oriented, both in alrlculture and in 
industry. The present situaUon Is sucb 
tbat more and more demands, ::re there 
for power, in agriculture, in Industry 
and also in houle connections. 

In such a situation, I want to know 
whether it is a fact tbat tM Soviet 
offer of 500 MW of power plant has 
been rejected aDd that was rejected in 
the bope that we will be able to do It 
ourselves. Does it mean that we bave 
reached the .saturation point, that we 
don't require extra plants? I don't 
know why tbiI bas been rejected. No 
forei&n exchange Is required; that 
belonas to the rupee payment area. 

I would allo like to 3sk one tbinl. 
During the British days when I.ord 
Wavell was here, a survey was made 
with the help of UK, eXlJl!rts of U.K. 
U.S.A. etc. They went into this ques-
tion of having hydel project over the 
river Kosi and that one single project 
would have fed the whole of Bengal, 
Bihar. whole of U.P., besides Nepal, 
Sikkim, etc. 

The Government of India have left 
it over. When there is a shortfall in 
rains aDd when there is power suPply 
~vailable from the Himalayan nose, J 
w"Ould like to know whether the Gov-
ernment will consider or at least exa-
mla. such a proposal again, u-examin. 
It to elllUra that there II permanent 
supply of power SlId that there is np 
dearth of it at least in U.P.. Bihar 
Orilsa, Bel18al and other at"as. 
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The bon. Minister has liven us a.' 
surances that he is tryin, to enlurt' 
that power availabWty il 10iD8 to ~ 
maximised from the exiltin, power 
plants. I would iike to knOW' the 
break-up plantwise, to which exten' 
and durin, what period of time, is he 
,oing to increase the power availability 
from a particular plant? Also I want 
to know whether it is a fact that our 
thermal projects are using or have used 
the second-rate coal. Because of that, 
certain defects developed in theil" 
plants. I may give you the examplp 
of D. V.C. power project. That has re· 
jected the coal supplied by the N.C.D.C. 
as of inferior quality of coal. But, that 
L"Oal was later auctioned by thf! 
N.C.D.C., purchased by some privatI! 
contractor and the D.V.C. management 
accepted that coal from the contractor 
[f that is the situation, especially 
when the coal industry has been natio-
nalised and On behalf of the puhlir 

sectors wen the officers are lOanaging 
the thermal power projects will be 
probe into the affairs as to why is II 
that the NCDC accepted the coa} from 
the contractors or ex-colliel'y owners 
which was a second-rateceal and the 
lame was supplied to Barauni, D.V.C 
and other places for their power gene-
ratin, machines. Another Uun, that 
I would like to know is this. The 
minister has assured fue House that a 
new generating unit is lIoin, to be 
commissioned. I would like to know 
from the minister the exact break-up 
ligures for this unit. In such a situa-
tum, tbere IS a necessity of settin, up 
a commission to inquire into tlle whole 
atlairs-not only to go into tbe past 
history but also to inquire into such 
failures in future. When the ~econd 
rate .coal is beln, accepted by the 
N.C.D.C. and the same was being sup-
plied to other projects, their plants 
'ot damaled and, as a result. the pro-
duction of power also waR of affected. 
That Is why I Bay the whole affair is 
to be gone Into by a Commission as 
stated by my hon. Friend, Shrl Baner-
jee, so that in future, the avaDabllity 
of good quali~ of coal may be en-
sured to these power projects for 

generation of adequa'e power. What 
steps is tlle Minister ,oing to take in 
this re,ard? 4. 

SHRI K. C. PANT: I think the first 
question was with regard to the Hind-
alco Plant. As for as I have been able 
to see it, tlle power supply Hindalco 
plant has been stopped by tbe U.P. 
Government. That has been cut 011 
by them. This is one of the meaSUles 
taken. 

SHRI BHOGENDRA JHA: Whether 
this is the Information supplied by the 
ElectriCity Board or from the Hlndalco 
Plant authorities. 

SHRI K. C. PANT: We always ,et 
information from the State Govern-
ment and this applies to UP as well. 
The information we have with regard 
to Bihar is also obtained from thc 
Bihar 'Government as a result of our 
discusions we had wltll them hefore, 
In regard to the availability and re-
quirements of power. Acoord~n.ll to the 
ligures with me, they are no where 
near the kinds of probl~ms POsed by 
the hon. Member. 

If he has seen anytlling witll his own 
eyes, who am I to dispute It? The 
point fuat I am makin, is that 6.3 mil-
lion kwh is the requirement of )lOwer 
in Bihar per day, and the availability 
is 6.1 million kwh. per day. There-
fore, the availability Is hirly close to 
the reqUirement. Thele is a much 
more comfortable positiOn In most of 
the other States. 

He talklld of the DVC. I hl\ve al-
ready discussed that. 

He has also wanted to know the in-
crease in production plant-wise. With-
out goin, Into all the planh in thc 
country, I think the House hal' alreadY 
lot tired of the length Of this question. 
I would only like to point out that In 
the DVC where the production had 
tallen at one stage to almost some-
where around 350 MW, it ha~ come UP 
and as I had Indicated elsewhe~, It Is 
between 500 and 550MW. There has 
been a deftnlte Impr:lv~ment In the 
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eve generatio!l. That is one of thE' 
are&E which I can mention. 

I am not aware of any Soviet c,fIer 
of a 500 MW unit. I cannot, therefore, 
make any comment on this. "But we 
are thinking of doina ~hl! basic techno-
lOgical work on a 500 MW unit in the 
Sixth Plan. It cannoi come up now, 
as such a big unit will also r~quire 

preparation of transmi$l!iOn lint'S etc. 
for taking tho:! power fNll". that unit. 

He referred to some proiec't in the 
British days which Deemed to have 
caught his imagination. I am not very 
certain about that proje,~t. If he s'~nds 
the infonnat'ion to me. I shall certainly 
look into it, but I am not aware of it. 

On the supply of coal to thermal 
power proje~ts, I have rece.ived com-
plaints irorn some of the DVC units 
about the quality of coal supplied t'o 
them, U1d whenever I receive such 
complaints, I got in touch with the 
concerned Ministry and they do try 
to help. They have their own limita-
tions, and at' this moment when there 
are difficulties in the supply of coal 
to all consumers, I do not want to 
make an issue of the quality of elIal 
being supplied to power plants. 

8HRI BHOOENDBA JHA: It is 
bad quality. 

SHRI K. C. PANT: This is what I 
am talking about. 

About the new generating units, if 
he refers to the answer to starred 
question No. 536 answered today, he 
will get a complete list of the pro-
jects. . 

12.58 hn. 

PAPER LAW ON TH:t TABLE 

IMPOHT TRADE CONTROL POLICY 

MR. SPEAKER: Now, Papers to 
be Laid. Prof. Chattopadhyaya. 

SHm SEZHlYAN: May I make a 
8ubmisSiion? ..• " 

MR. SPEAKER; This js some other 
Uem. 

THE MINISTER OF COMMERCE 
(PBOF. D. P. CHATTOPADHYAYA): 
I beg to lay on the Table a copy of 
the Im,port Trade Control Policy for 
the year 1974-75-Vols. I • II. (Plac-
ed in LibraTt/. See No. LT-6511917"]. 

RE:PRESlDENT'S ORDER IN RE-
GARD TO AUTHORISATION OF EX-
PENDITURE OUT OF CONSOLIDA-

TED FUND OF PONDICHERRY 

SHRI SEZHIYAN (Kumbakonam): 
I have tabled an adjournment motion 
and that should have been taken up 
before any other business was taken 
up. 

MR. SPEAKER: Adjournment mo-
fion (In wbat? 

SHRI SEZHIYAN: On the un-
con&titutionality involved in passing 
t!1e Presidential order regarding with-
drawal from the Consolidated Fund 
of the Pondicherry Union Territory. 

MR. SPEAKER: If an objection is 
being raised on constitutional iaues, 
there is no necessity for an adjourn-
ment motion;! we can discuss it other-
wise also; of course, hon. Members 
can have an immediate discussion 
even on constitutional issues. An ad-
journment motion is necessary when 
something haa happened. and where 
the Speaker thinks that there is 
something on which a certain num-
ber of Members are required to rise 
and ask for a discussion. I do think 
that this could be discussed. If· you 
like an adjournment motion, I do not 
mind. Bllt I do l[Iot think " is nean-
sary. We can discuss it otherwise. 

13 IIIW. 
SHRI SHYAMNANDAN MISHRA 

(Bagnsarai): All right. 
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MR. SPEAKER: I see that" all your 
membl!l"s are not present. I do not 
want that you should lose the op-
portunity. 

SHRI SEZHIYAN : We went a full 
discussion. 

MR. SPEAKER: I am talking from 
your point of view and not from any 
other point of view. If it· is lost, it 
means the subject cannot be discussed. 
But the subject is so important that 
we must discuss it. That is why I do 
not det:ly you the opportunity to dis-
cuss it. One. of you may speak. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We have submis-
sions to be made because the matter 
has already ta'ken place and is caus-
ing concern in the minds of all of us· 
Let Shri Sezhiyan make his submis-
sion and then we can also make ours. 

MR. SPEAKER: Yes. They have 
.intimated to me-it is put on the 
agenda today-that instead of the 
Minister of State for Finance, Shri 
Ganesh, Shrimati Sushila Rohatgi is 
laying it on the Table. Before I allow 
it to be laid on the Table .... 

.n '"! fMf~ (~ ) : m>lm 

~, tit.rtmr f«T ~ fl.; ~ '" ~ 
~,~ I tit ~ ~ mi<: 
mij;~ ;ftfurron~ I 

wsw ~~ q'T'f ~ ~ 
~fir~ I m' q;r~ ffi t· ;:r(T I 

I was about to say that before I 
allowed it to be laid on the Table, I 
would like 1'0 hear you on the consti-
tutional aspects of it. This is what I 
am going to do. 

.SHRI JYOTIRMOY BOSU: You 
call aU Itt us. Let us make our sub-
missions. 

MR. SPEAKER: I have received 
notices. These are by Bhri Vajpayee, 
Shri Madhu Limaye, Shri Jyotinnoy 

Bosu, Shri Sezhiyan. If you like, 
one of you may TPise this question. 

BHRI MADHU LIMAYE: Not one. 
Shri Sezhiyan could begin. 

MR. SPEAKER: My difficulty is 
that you do not allow me 1'0 finish my 
sentence. Since this morning, you do 
not listen to me and let me reach the 
end of my sentence. 

SHRI S. A. SHAMIM (Srinagar): 
You are very poor in punctuation. 

MR. SPEAKER: If you like, we 
can hear one of you, then I will call 
the Minist'er and then the others can 
cover the other ground. 

SHRI JYOTIRMOY BOSU: All of 
us. 

SHRI INDRAJIT GUPTA (Ali-
pore) : Since you are not treating it 
as an adjournment motion and are 

. allowing a discussion on it, kindly 
permit one of us to make the main 
submission and then hear the others 
also. 

MR. SPEAKER: My observa1'ion 
was that instead of all of you speak-
ing together and the Minister being 
called at the end .... 

AN HON. MEMBER: Not all to-
gether, but one by one. 

MR. SPEAKER: Instead of the 
Minister being called at the end, he 
may be called in the middle and then 
others may alsl) speak. 

SHRI S. A. SHAMIM: I do not 
think the Mantri Saheb has anything 
to say. 

MR. SPEAKER: Who will speak 
first? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): Of course, I do 
not wish to anticipate t'he arguments 
to be made on the other side. I will 
certainly listen to those arguments 
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[Shri H. R. Gokbale) 
with great care and attention. There 
is no doubt that the issue which is 
being raised is of very great impor-
tance. I only wanted to submit that 
subject to the convenience of the 
House and your convenience, I may 
be allowed to make a full and elabo-
rate statement on this tomorrow. 

SOME HON. MEMBERS: No, no. 

SHRI SHYAMNANDAN MlSHRA: 
Then how was advice tendered to the 
President? Was it done without 
weighing all the implications of it? 

SHRI INDRAJIT GUPTA: Without 
a full and elaborate appreciation of 
the issues involved, he couid not have 
advised the President If he had, the 
President had been wrongly advised. 
Now he is bothering about a full and 
elaborate examination. 

/.""""" . -. , 
~- ..... -

SHRI SEZHIYAN: It shoWl the 
complacency with which Government 
is dealing with a very grave constitu-
tional i8811e. Without analysing all the 
implications, they have advised the 
President to issue orders which are 
illegal and unconstitutional. 

SHRI JYOTIRMOY BOSU: would 
you agree to withhold laying' it on the 
Table alii defer it till tomorrow? 

MR. SPEAKER: Could it be possi-
ble for you to come sometime today, 
say at the end of the day, and make 
a statement? 

SHRI JYOTIRMOY BOSU: No, 
Sir. 

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): Here and now. 

MR. SPEAKER: I am afraid; 
everything should not be done in 
haste. 

?if 111' .. 1-( f.~f~) i(f\Ii~o1,: ~ 

~,~1fi't~~>iIT~ 
~ I~'~ lj;(1f &.1' ~ t ~ 

'1') If/{ ""'_ : ~'I'Q~fl<l « ~ ij IIiror t~ol t ~ ~ ~({ a ? 

SHRI JYOTIRMOY BOSU: A 
contempt of the House has been com-
mitted on the advice of the Ministry. 
(lnteT1'uptions) 

SHRI S. M. BANERJEE (Kanpur): 
The President is unhappy. 

MR. SPEAKER: My view is that 
instead of a second mistake also being 
committed in haste, he should listen 
to your points-

SHRI MADHU 
resign. 

LIMAYE: .... and 

MR. SPEAKER: He should listen 
to your points, and consider them. 
We can give some time for him to con-
sider so that in haste he may not do 
something else. 

SHRI INDRAJIT GUPTA: First of 
all. there was unseemly haste in top-
pling the Ministry. Then, there was 
unseemly haste in lll-advisinl the 
President. And now, he says after 
hearing our arguments, he wants time 
for full and elaborate consideration of 
the whole matter. (lnte7'T1loption.). 

SHRI H. R. GOKHALE: First of 
all, the hon. Member's observation 
that the President has been wrongly 
advised i8 not correct. I do not con-
cede that anything illegal has hap-
pened. What I said was that it ill an 
important constitutional issue no 
doubt, and therefore, we cannot deal 
with it' cursorUy. and I waated to 
,lve It that much attention which It 
deserves. 

Secondly, my Demands for Grants 
are also coming up immediately after 
this. 
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SHRI SHY AMNANDAN MISHRA: 
That is quite different. (Interrup-
tion,) . 

SHRI JYOTIRMOY BOSU: He 
should not be allowed to lay it on the 
Table. 

MR. SPEAKER: While I think that 
he should. give a considered reply, 
not much In h~ste, I will listen to you, 
and then see If he is in a posit'ion to 
reply. 

SHRI SHYAMNANDAN MISHRA: 
May I make one submission about the 
mlltter? He does not have to find a 
national about what has already been 
done. About the future he may have 
to take sometime to "ive a considere3 
reply, but about this offence as we set' 
it, he does not made to have time 
except tor rationalising it. He has only 
to give the reasons which h", has 
tendered to the President. He has to 
give us the reasons. How did the 
advise the President to give assent to 
his act? That is what I Wanted to 
submit. 

MH. SPEAKER: After all, he re-
quires time to study this. 

SHRI A. K. GOPALAN (Palghat'): 
want to know why the hon. Minis-

ter wants some time for this. This 
issue has already been under discus-
sion and it has been found that what 
has been done is illegal. He is saying 
that he wants time. Why docs he 
want t'ime? No time is necessary. He 
must submit that it has not been done 
properly. (Interruptions). 

MR. SPEAKER: He will listen, so 
that later un, if he is in a position to 
reply, I welcome his reply. 

SHRI H. R. GOKHALE: am 
entirely in your· hands. If it is ins-
isted that I must reply today, I will re-
ply today. I only said that in fair-
ness I should get one day's time. 
But I am entirely in your hands. 

SHRI JYOTIRMOY BOSU: Let the 
laying of the paper be deferred t'ilI 
146 LS-8. 

such time as the Minister gets clear-
ance from the House. It is a very 
important matter. (Interruptions). 

MR. SPEAKER: Still, I personally 
feel that if in the course of your 
points of order, they are such that he 
should reply just nOw, he is very wel-
come to do so. But if he thinks that 
certain points are such that they need 
study, then I will give him that time; 
Time will have to be given; I will 
not deny him. 

SHRI INDRAJIT GUPTA: After 
all, the Law Minister is a distinguished 
and experienced lawyer. If he feels, 
in view of the arguments advanced 
from this side, that it is an important 
constitutional point, that means by 
implication he admits that' there is 
room for controversy. 

MR. SPEAKER: If he thinks that 
he needs time, personally I think he 
should be given time. 

SHRI INDRAJIT GUPTA: That 
means it is an open question. What 
happens to this order, which We main-
t'ain is an illegal order? 

SHRI SEZHIYAN (Kumbakonam): 
The order should be kept under sus-
pension. 

MR SPEAKER: If you were to 
be so rigid as not to give him some 
time that too will be bad. It after 
listening to you he thinks it needs II 

little re-consideration, he may do 80. 

SHRI H. R. GOKHALE: That' is 
exactly what I meant to say. It after 
hearing the hon. Members it is found 
that there is gomething irregular and 
something needs to be done, I can 
advi~e accordingly .... (Interruptions). 

SHRI SEZHIYAN: This at'titude of 
the Government was apprehended by 
some of us in the Opposition on Fri-
day the 29th itself. Myself, Prof. 
Mukerjee, Mr. Vajpayee and others 
raised the question on that day itself. 
Wf' pOinted out that· the Executive, 
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through the President, does not have 
the power to appropriate funds out 
of the Consolidated Funds in Pondi-
cherry without ah Appropriation Bill 
being passed in this House. The De;-
puty-Speaker who was in the Chair 
shared our misgivings at that time 
and wanted the Government to take 
note of the arguments put forward by 
us. It is not' as if the question is 
being raised only today. At that time 
the Government sat in mute silence 
and they did 1I0t come forw.ard till 
6 O'clock in the evening to clarify the 
position and allay our fears. Adding 
insult to injury and contempt to cal-
lousness to the House this order of the 
President had been issued. We read 
about the order the next day in the 
newspapers. 

This is the thin end of the wedge 
and once this type of inroad is al-
lowed it would take away the very 
basis 'Of parliamentary democracy in 
this country. No doubt it is Rs. 5 
crores today. It may happen tomor-
row that both Houses of Parliament 
might be put in hybemation and by 
presidential order they might pass the 
entire bUdget of Rs. 5400 crores. A 
basic principle is involved. Recourse 
is being taken to methods which are 
other than constitutional and unaccep-
table in a parliamentary democracy. 

Let me narrate the events as they 
happened. The Assembly was dis-
solved and a PrOclamation was issued 
on 28th. In the Proclamation they 
have cited section 51 and they say: 
'In exercise of the powers conferred 
by section 51 of ...... Two sections 
~il1 be quoted again and again by the 
Law Minister and the Treasury Ben-
ches. They are sections 51 and 56 
of the Government of the Union 
Territories Act, 1963. 

Sir, to make things amply clear, I 
want to quote both these Sections, 
Section 51 and Section 56. Section 51 
says: 

"If the President, on receipt a 
report from the Administrator of a 

Union Territory Or otherwise, is salis-
lied:-

(a) that a situation has arisen in 
which the administration of 
the Union territory cannot be 
carried in accordance with the 
provision of this Act or 

(b) that for the proper adminis-
tion of the Union territory it 
is necessary or expedient so 
to do, 

the President may, by order, sus-
pend the operation ofa II or any of 
the provisions of this Act for such 
period as he thinks fit and make 
such incidental and consequential 
provisions as may appear to him 
t'o be necessary or expedient for 
administering the Union territor:. 
ill accordance with the provision;. 
of Article 239." 

Under this the Proclamation ,,'as 
issued. Under Section 51, the Presi-
dent has got powers to suspend cer-
Lain provisions of the Act. Therefore. 
Sir, let us see whether he has sus· 
pended any of the vital provision, 
affecting the voting of the Grants, 
which is the main question. I do nof. 
want to go into other questions. On 
page 2 of the Proclamation, it has 
been said, that is, under Section 51 of 
of Lhe Act .... 

U(b) make the following inciden-
tal and consequential pro-
visions which appear to nw 
to be necl!6sary and expedient 
for administering the Union 
territory of Pondicherry in 
accordance with the provl-
sione of Article 239 of the 
Constitution during the afore-
said period, namely:-

• (1) the Legislative Assembly of 
the said Union t'erritory III 
hereby dissolved; 

(ii) in relation to the said 
Union territory, unless the 
con'text otherwise requires, 
any reference in sections 6, 
23, 27, 28, 30 and 49 of the 
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Act to the Administrator 
shall be construed as a 
reference to the President 
and any reference in sec-
tion~ 23, 27 to 31 (both in-
clusive), 48 and 49 to the 
Legislative Assembly of a 
Union territory by what'ever 
form or words shall, in SO 

far as it relates to the func-
tions and powers thereof, 
be construed as a re feren c(' 
to Parliament; 

(iii) in rdation to the said 
Union territory, the refer· 
ence to the Legislative 
Assembly of Union territory 
in section 26 shall be con-
strut'd as including a refer-
ence to Parliament." 

So, these Sedions, 23, l7 to 31, 48 and 
49, which refers to the powers of 
Legislat'lve Assembly have not been 
suspended. They are in force. Rat.r.er, 
the Proclamation affirms that these 
powers have been transferred to Par-
liament. Section 51 has not been u~ed 
to Suspend any of then provisions. 

What are the effective provisions in 
relat'lonto a Money Bill? In the Act, 
Section 27 deals with annual finan-
cial statemen~; Section 29 with Ap-
propriation of Bills; Section 30 with 
Supplementary additional or excess 
grants-that is not covered her_nd 
Section 31 with vote on Account. I 
will deal particularly with two sec· 
tions. Section 29 says: 

"subject to the other provisions 
of this Act, no money shall be with-
drawn from the Consolidated Fund 
of the Union territ'ory except under 
appropriation made by law paased 
in accordance with the provisions of 
this 8ectlon. 

That means, no amount can be with-
drawn from the Consolidated Fund, 
without a law being passed in ac-
cordance with the provisions of 
that Section. In accordance with the 
provisions of that section, the Legis-
lative Assembly of the Union t'erri-
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tory should ha\'e passed the law. On 
dissolution of the Legislative Assem-
bly of the Union ~erritory, Parlia-
ment has got the powers vested in 
and transferred to it'. This has not 
fallen into nuUity. If yoU take Sec-
tion 31, which deals with Votes on 
Account, it says: 

"Notwithstanding anything in the 
foregoing provisions of this Pari:. thc 
Legislative Assembly of a Union 
territory shall ha~ power to make 
any grant in advlIIlce in respect of 
the estimated expftditure for a pad 
of the financial year, pending th e 
completion of.. 

The words Useu are 'shall hllve 
power'. The Legislative Assembly of 
the Union territory shall have the 
power and now on transfer of the 
functions, the Parliament shall have 
the power. That has not been taken 
out of the purview of Parliament. 

Why I am laying great stress on 
this is t ecause the power to withdraw 
from the Consolidated Fund can only 
be exerCised by Parliament. What-
ever may be the Constitution worth 
the name and whatever may be the 
ture of Parliamentary democracy 
whether it is in Great Britain or in 
India or any ether country, it is the 
higflest and supreme prerogative-I 
can say the unique power-·of the Par 
liament or the legislatul'es concerned 
to grant or withhold supplies of sums 
needed by the executive. By no other 
device, it can be done. "No taxation 
without representation and no ex-
penditure without sanction" are the 
two cardinal principles ot parliamen-
tary democracy. In regard to faxa· 
tlon, you may issue an Ordinance and 
get ex post facto sanction. But, in 
regard to withdrawal nowhere it has 
been allowed, neither in May's Par-
liameutal'1/ Practice nor anywhere un-
less an Appropriation Bill is intro· 
duced and amount's .are expressely 
gral'\ted by Parliament. This power 
('annot be arrogated by the executive. 
On this power-on this power to con-
trol the purse of the Govemment-
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rests the entire structure of parlia-
mentary democracy. 

Over this issue in Great Britain, 
bloodiest battles were fought over the 
centuries, from the 13th to the 18th 
century, to acquire this power. Paul 
Einzig has said in The Control of the 
Purse at page 17: 

'"The HouSe of Commons achieved 
ascendancy over the heredit-
ary Upper Chamber and even-
tUally gained a virtually com-
plete control over the State, 
largely through their autho-
rity to grant Ot withhold 
funds required by the Exe-
rutive, and through control-
ling the expenditure of those 
funds." 

So, this was the major point tha' 
gave rise to the supremacy of lower 
House of Parliament, i.e. the House 
ot Commons corresponding to our 
House of the People. Article 114 of 
our Constitution gives a power which 
can never be usurped or eroded by 
anybody else. There are only a few 
persons in English History like Char-
Ie! I who claimed divine right and we 
know what a fate attending them. 
I do not want the same fate to attend 
the people here, but they are driving 
at the same roufe and erode into the 
powers of Parliament. 

In 1784, the House of Commons 
made it explicitly clear by a resolu-
tion adopted by it that public officers 
responsible for paying out public 
money without the authorit'y of an 
Appropriation Act woulcl be guilty of 
"high crime and misdemeanour, a 
daring breach of public trust, dero,a-
tory to the fundamental privileges of 
Parliament and subversive to the 
Constitution. It is worthwhile not-
ing that this resolution was initiated 
by the Opposition in the HOUle 01 
Commons and adopted by the entire 
House. 

There can be no two opinions that 
there is no authority other than 
Parliament which can exercise this 

power. This question came up before 
the Costituent Assembly when draft 
articles 92 and 93-now 113 and 114-
came up for discussion. As you are 
aware, Sir, under the 19311 Act the 
Governor General had the power to 
amend any grants passed by the 
House. Therefore, a certificate was 
issued by the Governor General. 
Thou,h the initial draft article of 
Constitution confemplated giving a 
similar power of certification to our 
President, when the actual discussion 
took place in the Constituent Assemb-
ly, it was asked, "Why allow the 
President to certify things-",-bich have 
been sanctioned by Parliament? Why 
not give a statutory recognition to the 
amounts granted here?" As a result 
of this, the proviSion about Appro-
priation Bill was included. Dr. 
Ambedkar, the architect of our Cons-
titution. initiating the discussion, said: 

"In the matter of Finance, Par-
liament is supreme, because no ex-
penditure can be incurred unless it 
has been sanctioned by Parliament 
under the provisions of article 93. 
lt Parliamenf has sanctioned any 
particular expenditure on any parti-
cular head, then the proper autho-
rity to certify what it has done with 
regard to expenditure on any parti-
cular head is the Parliament: and 
not the President." 

To make the position very clear thaI 
the President does not have any 
power to touch anything that comes 
within the purview of Parliament, 
after explaining the position which 
obtained in the British days when the 
Governor General had the power to 
curtail the expenditure sanctioned by 
Parliament, Dr. Ambedkar further 
said: 

"Under our new Constit"ution, the 
President has no functions at all 
either in his discretion or in his 
individual judgment. 

"He has therefore, no part to play 
in the assignment of sums for ex-
penditure for certain 'lervices. That 
being so, the ,certification procedure 
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is entirely -·out 01 place uuder the 
new COIJIitltUtion. 1 milbt also say 
that tbe appropriation procedure is 
a procedure whicb is employed in 
all parliamentary Government-in 
Canada, .AUltralia, South Africa arJd 
GrE'at Britain." 

Therefore, even when the founding 
fathers were contemplatinl on tbis, 
they were fully aware that, so far as 
withdrawal from the Consolidated 
Fund was concerned, if it was Centre, 
Parliament had the sole authority and 
if it was State it was the State Legis-
lature. and if it was Unbn Territory, 
it was the concerned Lelislature. That 
has been made amply clear in the seve-
ral sections of the Constituti':>l1 and 
also in the Union Territories Act 
which I quoted. 

I will recall one instance. In me 
year 1961, the Orissa Assembly was 
dissolved, and the Governor had ea~

lier ISSUed an Ordinance for with-
drawal of certain sums for oon<iuctinl 
the affairs of the State. Then imme-
diately the question was raised bere 
by an adjournment motion by Mr. S. 
M. Banerjee and Mr. Chintamani Pani-
grahi. Prof. Mukherjee also partici-
pated in that. At that time, WIO had 
the fortune to bave as the Prime Minis-
ter. Pandit Jawaharlal Nehru, who was 
a very respectable statesman who had 
respect for the Constitution and the 
parliamentary democracy appreciated 
and accepted the po&ition of the un-
constitutionality of the ordinance. Shrl 
LII1 Bahadur Shastri who was In charlie 
of the Ministry 01 Home Affairs then, 
mllde a statement here: 

"When the- Ordinance was promul-
gated by the Governor, there y; as 
conSUltation amongest our omcers as 
well as with the Law Ministry. The 
'~overnor took this action in consul-
tation with the Chief Secretory and 
the Law Department 01 the State 
Govemment. H felt that 1Iome ac-
tIOn was necessary in order tv ir.cure 
some expenditure on the adminis-
tration. But, as I said, when the 
Ordinance wa. passed and It ('am~ 
to our notice the Home secretary 
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immadiately consulted the Prime 
Minister aUd later on the matter was 
referred to the Law Ministry. The 
Law Ministry's opinion is that the 
Ordinance promuliated by the 
Governor is not valid under the 
Constitution. We immedlllteJ.y In-
formed the Governor about this. 
Therefore, no action is bE'ine taken 
'ince then under the Orrlinanre." 

They did not accept the validity of 
the Ordinance and did not act under 
it. That exactly what is mv friend, 
Shri Indrajit Gupta, was sayinll: do 
flot take any action under thE' illegal 
order. 

One of the reasons put forth for this 
Presidential order is that both the 
Houses are not in Session. Aft.,rwards 
1 shall exa.nine the Presidential Order 
10 detail so both the Houses of Parlia-
ment were not in session it is agreed 
that there was the question of expedi-
ency and the powers were takell. In 
1961 the Rajya Sabha was not In 
session. Then it was summoned im-
mediately, within 24 hours. Please 
refer to page 536 of Practice and Pro-
cedure of Parliament by Kaul and 
Shakdher. It reads: 

"For the appropriation uf money 
for a State the administration of 
which has been taken over by the 
President under a Proclamation is-
sued by him. the budeet for that 
State, aceordinll to ex.iating practice, 
is not certified by Ordinan('~, the 
underlyinl principle being that no 
money can be spent out of the Con-
solldated Fund without the sanction 
of Parliament. Hence if a eontln-
eeney arises for passinl an Appro-
priation Bill regardlnll Buch a State 
and Rajya Sabba is npt in Sc!SSIOIl, 
that House is specially Bummoned 
for this purpose." 

In 1961 it was done. The Law Ministry 
gave the opinion. and he <:ame and 
apologised for havinl lssued tile Ordi-
nance and taken powers out of Parlia-
ment. The Prime Minister cllme to 
the House and explained the position. 
Now a Constitutional dereliction hal 
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been dose, usurpation has beea made; 
dangerous and dubious precedents are 
bein, set up. And ttu the '"DC of the 
day nothin, comes from the other 
side, not even 1\ clariftcatiOll. And in 
complete contempt of tbe arlUmentB 
made by us-the Chair also 9hared our 
mlsgiving8-they do not care and ,0 
On issulnr an Ordinanee which is ille-
gal unconstitutio~, anti-Parliament-
and anti-demoeratlc. 

SHRI S. A. SHAMIM: .... anel a"U-
people, In general. 

SHRI SIlZHIYAN: Now, I come to 
the President's Order by whiCb they 
are trying to take as mucb as as. 5.48 
crores for defraylnl the charges. The 
reasons mentioned are: 

WHEREAS the LelisIative ASBem-
bly of the Union Territory of Pondi-
cherry has been dissolved by Order 
dated the 28tb March 1974, made 
under Section 51 of the 1,1avernment 
of Union Territories Act, 1963 (20 of 
1963) 

AND WHEREAS under the 88id 
Order the powers of the saM Lelia-
lative Assembly are now exercIsable 
by Parliament .... 

They have not forgotten Parliament. 
It is good, Parliament is stm l'f'mem-
bered. 

"AND WHEREAS hotb Houses 01 
Parliament are not In session and 
there Is difficulty In enactln, an 
Appropriation Act before the 1st of 
April, 1974 ..... " 

Appropriation Is a power of Parlia-
ment. Who are you to s~ that It is 
difficult or not? We should say It. 
You should have come before the 
House and explained tbe position and 
found out a solution. Why not lum-
mon the otber House also? Nobody 
can que!llion If the HOUle by It.Ielf 
wants to meet. Within three hours' 
nptlce we have met. We hpve met at 
ten O'clock In the nilbt. We met and 
n.oJ?ody ean (!ueatlon Rnd ~ to the 

court that the House shoul4 not bave 
met, if there are certaID .auJea. have 
them auspeneled. Nowhere· in &be 
Constitution ta tbere a requirement of 
a minimum period 1M Ilvilll DoUte to 
summon either HoUle of Parliament. 
It is tor the House to tAU It up. 
Therefore, this is • firmly re8lODS. 

As I have referred to earlier, in 1981 
within 24 bours' notice the Law M1D1II-
try came forward and lummonN the 
other HoUle. 

Further on, the Order Sa,yl: 

"NOW. THEREFORE in exercise 
of the powers conferred by Sections 
51 and 56 of the said Act and all 
other powers hereunto enabling and 
In continuation of the Order atore-
said, I, V. V. 'Girl, President 01 
India, hereby authorise that, pend 
in' ....•. " 

Now, according to Section 51 It can 
be only incidential or consequential. 
WithdraWal of amounts Is not incident· 
al or consequential. If yOU 10 to an;p 
court, they will simply lau.h at you 
if you 881 that the amount is required 
for incidental and consequential pur-
poses. 

There is Section 56 wbich is a nEW 
factor they have introduced. There 
it is said that, If any difficulty arises 
In relation to a tranSition from the 
provisions of any of the laws l'f'pealed 
by this Act or in ,ivln, efteet to tlie 
provisions of this Act and in particular, 
In relation to the conltltution of the 
le,islative a.sembly for any Union 
Territory, the President may, by (.rder, 
do anything not inconsistent with the 
provlslOll8 of this Act, wbichappear 
to him necessary or expedlent for the 
purposes of removin, the diffteulty." 

Here, three situations are contem,plat-
ad 10 that the PresIdent may, b,y order 
do anything. The three situations 
are.: (1) wherever there ta any cWBculty 
in transition from tbe provisions ot 
any of the laws repealed by the Act. 
Tbat doe. not arise here. (:.I) 01' in 
,i villi elfec;t to the provtaions of thI. 
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Act. That I will consider lattoor. 1 he 
third one also does not arise-in rela· 
tion to the constitution of the le,isla' 
live auembly of the Union 'ferrltory. 
Only in living effect to the ~l'ovisioIlH 
of this Act, he can do something. Then, 
there Is a rider. It says, 'may, by 
order, do anything Dot inconsistent 
with the provisions of this Act'. Here, 
other provisions I read-27 appropria-
tion, 29 and 31. 

The provisions are therefore, very 
clear and recourse cannot be had to 
Sectioll 51 or 56. I feel that the Presi-
dential order that has been issued on 
29th March is illegal, does nllt have a 
constitutional base and goes agai.lst 
the grain of the parliamentary (lemo-
c oacy its~lf. 

One thillg more and I will L;.a dOlle. 
What could have been done? That .. 1so 
they will raise. They could have come 
10 the House to the earlier. Soo molo 
they should have come. Even atter we 
raised our apprehe.lsions and warnings 
they kept quiet. They might have 
come here for a grant tor assent to 
the grants be a Vote on Account doeH 
not take time. It is always ~'ummarUy 
disposed ot by this House. We could 
have appreciated the difficulties and 
summarily we could have ,iven the 
sanction, but they are making inroads 
into our powers, the powers of the 
Parliament. That is the only power 
that is left to the Parliament-this one, 
not our lengt~ speechell, not the very 
many arlluments that we make are 
going to convince them. The only 
power that the Parliament still holds 
over the' executive Is this one. 'I'hat 
is why Gladstone, the famo~s Brit'.h 
Prime Minister and parliamentarian 
once laid: 

'If the House of Commons, by a'lY 
possibility lose the power of the 
control of the grants of public money, 
depend upon it, your very liber.ty 
will be worth very little tn eompart 
soo. That powerful levarde h .. " 
been what is commonly known as 
the power of the purse-the cO:ltrol 
of the House of Commons over pub-
Ii(' expenditure.'· 
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That is the only power left for the 
Parliament to control the Execut! ve. 
B1' a dubious and inlidious order they 
are tryinll to divert such amounts. 
This time it is Rs. 5 crores fOl P(,ndt-
cherry; next time they can put both the 
Houses in bybemation and say, Parlia-
ment is not in session, therefore, we 
are taking Rs. 5,000 crores for the 
Central Budllet. Nothing can prevent 
this being done once you concede a 
wrong approach by the same logic they 
can do anything they like. 

Mr. Speaker, yOU as the custodian 
and defender 01 the privilege.. and 
powers of the House should be rightly 
exercised over it and you chlluld ,Ive 
a rulinll that this is an order which 
is illegal and unconstitutional and It 
should not be laid on the Table of the 
House. It will contaminate the \'erY 
system of Parliamentary democracy If 
it is allowed to be laid. It should not 
be laid on the Table. 

0.1 this question, since a further exa-
mination is required, I want th3t the 
Attorney General should clJme and 
p:esent his point of view. He should 
assist the Parliament. As p~r the 
Constitution he can be dh'ected to assist 
the Parliament. I appeal to you and 10 
the whole House. What is beioll cione 
in the House today is not going to ~et 
democratic traditions. 

Secondly, I wish to submit that this 
is an encroachment of Government over 
certain rights of ihe Parliamp.nt 10 res-
peCt of financial control. You as the 
Speaker, and the whole House should 
be exerci,ed over It. It is not tbe job 
of the opposition alone; the entire 
House is a/fected. I W'oulc:l rather be a 
do, and bay the moon than be a Mem-
ber of Parliament sittin, here, when 
the HOUSe Is shorn of the power which 
is inberent, for the exerciSe 01 which 
power It hal been created. 

-ttW!\ll'~"'~ (~) 
It aft ~~)qrfm~ i f<1i 
• ~ !ltlf lIiT 'I'J1I'rorr ~ ,,~ 
fiIrIrr t ~ M m ~ .,., ~ 



23S Re, Pondi~herTII Budget APRIL 2, 19'14 Re, PondicherTII Bv.dlJet 236 

[~ H'l'f fqttt u~lf] 
iii ~ lR'i!~ ~1fT ~ I ~ lf1f f.NIf 
~ t ~ ;;rtf mTfifi!; ~ it m~
'rl ~~~~~~ ~t 
~ JI1f1if Q\' ~,it ~~, ~ ~ 
infi~~iIi~~~ 
~ ~ I ~ ~ f.PT~ Q\' If~ 1ft' 
~ ;r;ff ~ I m-U QT flff. Q\' 
iii m ~'mr ~ tm t ~ fua-
~ 1ft' ~ ~ ~ I W~ptdT ~ ;rtf 
~ft'!r~f.t;~w~~~~ 
~ oft' I 29~. 't'"Y ~ ;;fttft it 
~ 5I'1If ~ 'IT I ~ ~ f1;.;r 
¢ ~ I ~ ~ l' ~ "'" qIfIf ~Gol' 
if; ~ qy ~ m't lf1fIf ..rr ~~ 
p ~i!iU~€f~ I ~~~ 

~~ I m-itm~mlf1flff.t;l:rr 
~~~mtt ~.-u~ 
1fRT ;;rr ~ I ~ WT ;;m:r 
f.I;ln tm ~ q'~ t, ~h:
~~, ~ ~ q'~ ~ W'IT 
t ~ qy;;r ~ ~ mt' ~..rr 
('fAi ~ ~ ~ t I ;;rtf m"lirtl' 
!fiT mrr-r ~ 'II'tT ~ ~ tti ~ ~ <r.T 
R ~ iii ~ ;;it 1ft' 1A;ft qyi{-

~~"'" ...,-lIft m~ ~ ~t, 
~ ~ ~~~1ft' &'ifmf(f-
mtR ~ f.Am; ~ ~ ~ 1!Ai'1' I 
~ fironft' ~ 'IT if.!' ~ qR m 
it ~ ~ i f.t; Wa- 1i<ft ~ 
IIrIR: ~ iii ~{ 240 lfiT ~ 
~ ~ ~ "ijblf"l'" m lift ~ 
~ lfiT ~ rn ~ q ~mrr-r iii 
~ "f11J 1Itt rn I ~ 240 iii 
.~~-

The President may make regula-
tions fOr the peace, Progress lind good 
government of tbe UDiaD Territory," 

ire ~~ t fill ~.~ ~ 
fit;Irr tm t, ~ ~ -.Ii m: 'fl!; 
~ qfiJ1m iIr ~ ;wff aRrI' t. I 

f!rl1;r Q\' ~ lIiT ~ 111" Ifr.AT 
~1lT fill ~ ~ ~ ~ t I 
~ lift ~ 1ft' Ifr.AT ~ ~ ~ 
~ ~m ;r{f t I ~ lIiT 
1Irf!Ai11: t fi!i ~ " mq'~ ~ mf.:tr, 
Jr'I'm ~1lf'iS ~ iii f";rrT ~~ ~ 
~ff ~ -~ ~ ~ ~f « I 
~~1ft'mit~~ ~ 
~.fI'1fRT itT ~ t I ~it~ 
~ t, 1frof IIit ~fll'ffl r.n!:T ~ &'if 
~ ;;rr ~ t ~ ~ ..rr fiIRT 
f;mm it f~ ~ ~ <r.TIf f.t;I:rr tm 
~ I 

it7T R4~ ~ f.t; fiffa- ~ ~ 
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SHRI A. K. GOPALAN (P .. l&hat): 
As far as the constitutional points are 
coucerned it has been very dllborately 
explained here, and 1 entirely IIiree 
with those points. There is contempt 
of Parliament. This is not the first 
time that it has been shown. This 
time it ia very serious. It was pointed 
out on the 29th by some hon. Members 
of the OppoB1tion that this was a very 
lerious iSlue. But, the thou,bt came 
to the Minister only to-day tbat some-
thing certainly could have been done. 
There was enou,h time to put that Le-
rMe Parliament. 

Thil is not the first time that there 
Is an utter contempt 01 Palliament 
being shown. Parliament is (.'omidered 
only as an ornament. This is the 
parliamentary democracy that we have 
in this country. 

The other day it was alJo pointed 
out that wben there w.. II . drastic 
reveraal of certain policies of ·~ov.rn
ment, there mu.t be some discussion in 

Budget 

Parliament as far as the wheat trade 
take over, as also the take-over ot 
foodgrains trade by Government, is 
concerned, We also represented to 
the Prime Minister not to do it. The 
Members of the Opposition enquired 
as to Why there was no discusioll on 
this. This is not like thal. This is 
an unconstitutional and ille,,,l thing 
When it was pointed out a:so, there 
was no consicieration liven to the de-
mand that there must be a disc:us.ion 
or even to the fact that there WIiS some 
lacuna in it and the matter haC: to be 
placed before Parliament. 

It this is the way in which }';ulia' 
ment is loine to function, because they 
have a majority it is bettel' to dissolve 
the Parliament and have President's 
rule and have ordinances .md lither 
things so that there is no waste of 
money, and so many crores of rupees 
couW. be saved. There should 1I0t be 
a mere cover of parliamentary demo-
cracy sayin, that there is an Opposl· 
tion and there is a discu.isill;'l h£re. 
Why should that farce be there? Let 
them do away with this farce and this 
expenditure of 80 many Cl'llres of 
rupees. It is better to dissolve the 
Parliament and say that President's 
rule wi1l be there. If there is Parlia-
ment, there are certain procedures to 
be followed and those procedures that 
are very serious should not be violated. 
But now they have lone to the extent 
If doing illegal and unconstituticnal 
tbinls. It is an utter contempt not 
only ot the Opposition but also of the 
whole Parliament and also of the pro-
cedures ot Parliament, and, therefore, 
we very stron,ly condemn It. 

SHRl INDRAJIT GUPTA (Alipore): 
There Is only one point which I would 
like to emphaaile. The case has been 
areued very ably and co,ently by Mr. 
Sezhlyan. I find from the proceedings 
that on the 29th of last month, almost 
all the arluments which he has sub-
mitted just now were adduced; they 
were adducec\ perhaps not 80 exten-
B1vel,. because of mortaee of time, but 
anywlllY it runs into nit a dozen 
pages 01 Ole proceed I..... All the arlu-
menta were adduced by him by Mr 
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[Shri lndrajit Gupta] 
Limaye and others. Instead uf paying 
any heed to them, on that very day, 
this Government and the Law Ministry 
busied themselves, I presume, with the 
drafting of this order which as pro-
mulgated the same day. 

What I would like to say is that 
actually the cat is out of the bag land 
the game is given away by the third 
reason which is adduced in the order. 
The first one only says that the Lelis-
lative Assembly of Pondicherry has 
been dissolved. The second CIne says 
that the powers of the State Legirla-
tive Assembly are now exercisable by 
Parliament. That is also all right. 
But the third and crowning argument 
of all this is: 

"Whereas both Houses of Parlia-
ment are not in session and there is 
difficulty in enacting an apPrOpria-
tion Act before the 1st day of April, 
1974, nolY, therefore I, V. V. GirL ... 

-poor man who has been ill-advised 
by thUi Govern:1lent and the Law 
Minister. The crux of the argument 
is that both Houses of Parliament are 
not in session, because the Rajya Sabha 
had adjourned three days earlier and 
there is difficulty in enacting an appro-
priation Act before the 1st day of April. 
This is not a constitutional argelment. 
It j.a not a legal argument by any stand-
!Ird whatsoever. It is just a question 
of expediency. We are now being told 
or rather reminded about the precedent 
which took place in 1961 when the 
situation was much more difficult in 
the sense that while On this occasion 
the Rajya Babha has adjourned only 
two or three days earlier, on that occa-
sion it had adjourned some time pre-
viously, if I remember aright. Even in 
that case, when the matter was raised, 
the then Prime Minister and the Gov-
ernment had the good grace to come 
forward and admit their mistake snd 
say that steps would be taken to re-
dress it and Parliament would be cal-
led Into a session again. Bllt, here 
there was no difficulty whatsoever. 

EveD assuming for the sake of argu-
ment, although Such an assumption is 
unwarranted that the OppositiOn wl)uld 
have opposed any appropriation Bill 
for a vote on account, becaUSe it is 
never done and It is never opposed 
like that, even if we wanted to Of , pose 
it, Government has got a huge nlsjo-
rity, and, therefore there is no danger 
and no risk and the approprlaticm Bill 
could have been carried within half 
an hour or one ·bour· and the matter 
would haVe been over. So I do I'ot 
understand how thill argume"t holds 
water. This is nothing but a ~heer 
determination and cussedness on their 
part that they would by pass Parlia-
ment' and appropriate to them5elves 
p:Jwers which they were not l!ntit1ed to 
do under any clause Or any J:Tcdsion. 

I do not know if he is going to rely, 
as Shri Vajpayee apprehended, on art. 
240. I think we need not an ticipat!" 
him. But if It Is so, in any Clise, there 
should have been some menticu here 
that in accordance with the provision~ 
of art. 240 they have done thl~. The 
article says that in case the Legislature 
of Pondicherry is dissolved, the Presi-
dent has the power under art. 240, ... 

SHRl ATAL BIHARl VAJPAYEE: 
To make regulations. 

SHRI INDRAJIT GUPTA: It sa)'8 
that during the period of such dissolu-
tion or suspension, the President may 
make regulations for the peace, pro-
gress and good government of the 
Union Territory. I do not know if has 
wants to rely on this. I think it will 
be stretching the elastic a bit too far. 
In any case tI!Iere should have been a 
specific mention of it. The President 
has issued the order. Now by an after 
thought, this cannot be inserted. No 
such thing has been done. 

I do not wish to take more time. 
The whole thin, is palpably a fraud on 
the Constitution, an attempt to by pass 
and undermine the powers of Parlia-
ment. Therefore, some way must be 
found to retrieve this wrong whleh il 
attempted to be done here. Normally, 
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1 would have said that the operatlllll 
of the order could be kept in abeya, .Ct: 
until this matter is decided and :yoU 
give your ruling. But there is this 
practical difficulty pointed out thal 
already it is the second of AprIl. H 
might mean that certain innocent peJ-
pIe there would be deprived of their 
,ularies and so on. I do not know what 
is going to happen. 

In any case. I also support the de-
mand that the Attorney General should 
be summoned to the House tu udvise 
us. In no case should 'Government be 
allowed to get away by making a state-
ment in reply. unless, of course. yOU 
choose to support them and gIve your 
ruling accordingly. 

SHRI SHAYAMNANDAN MJSHRA 
(Begusarai): We grant that a ~ltuath)ll 
had arisen in which certain steps bad 
to be taken in order to keep the Gov-
ernment functioning and to prevent 
the business of government from com-
ing to a standstill. But what were the 
cGUrses open to Government in the 
circumstances? Was this the course 
Govern:nent had adopted. the only 
course or was there a dilYerent course 
indicated by the Constituthn? That 
is the important JY.>int for us to cc.nsi-
der. 

To my mind. the step Government 
has taken ab initia illegal. That is 
why I say that it is again'st the Consti-
tution. The Constitution has indicat-
ed a certain procedure to be adopted 
for authorisation 'Out of the Consoli-
dated Fund. 'nuIt procedure has not 
been followed in this particular case. 

The Order says that the Appropria-
tion Bill could not be passed hi the 
given circumstances. Probarly what 
they had in mind was that since the 
Rajya Sabha was not in ression. it 
would not have tieen possible for get-
ting it passed. But may I submit that 
the mention of the Appropriation Act 
in the particular circumstances is not 
quite apt, because when the lOCal As-
sembly was dissolved. It waa ccnsid~r
ing the Vote on Account. What 

~"dge' 

should have been considered there fline 
was the vote on account and what the 
Ol'der should have mentroned was 
the vote on account and not the Ap-
p.·opriation Act. For the 'Vote on 
Account' too the other HOUSe 11\'85 
necessary-for the Act to be passed. 
But in the first instance. assent had 
to be given by the House of the Peo-
ple. If the House of the People had 
accorded assent to it, the Government 
could even have come 10l'ward with 
an OrdinanCe which would have the 
force of legislation. 

Now a!1ything could be done only 
through a legislation. If the House of 
the People had given initial assent to 
the vote on account Government wc.uld 
have been in order if it issued an 
Ordinance for keeping the business of 
government in Pondicherry going. But 
the Government has not taken that 
step. 

I think. therefore, that this particular 
step of the Government shows that 
there is a ki.1d of creeping authorita-
rianism and Government is callously 
ignoring the rights of this HOd.e parti 
cularly. It does not pertain so much 
to the rights of the other Hous<.' as it 
does to the rights of this HOUSI!. There-
fore. we are very clear in OUr mind 
that the Government has committed 
a crime against the Constitution in 
respect of this matter. It is also a 
contempt o,f the Ho1pC. as has been 
rightly emphasised by some hon. Mem-
bers. 

Now I come to the next step that 
may be neceSllary In the give:! cir-
cumstances. I tlnd myself completely 
at sea in face. of an Irre,war act which 
is required to be legalised now. 
This Illeltlil act has been committed 
against the Constitution; how is it go-
ing to be retrospectively l<!galised? 
Is it possible for it to be done? That 
is a point which is very much In our 
mind. But before I come to that-
which is indeed a very dltllcult and 
complex thin'g-I would like to strelJll 
that the AttorneY-General's attendance 
In this matter is necessary. Here. I 
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LShri Shyamnandan Mishra] 
would particularly appeal to you to 
consider that whenever we make any 
demand for the attendance of the At-
torney-General. that is not heine eran-
ted by the other side of the House. 
Should it be left to the sweet will of 
the Government or the other side of 
the Hous'! to secure the attendance of 
the Attomey-General? I ask this be-
('ause the Attomey-General as Mr. 
Setalvad has always maintained is an 
independent. constitutional adviser 
who should be able to give advice both 
to the Government and to Par-
liament. Therefore. at one time when 
the merger of the office of the 
Attorney-General with the office of th 
Law Minister was mooted; it was not 
granted. That was a serious suggestion 
made which was very seriously mooted 
when Pandit Jawaharlal Nehru was 
the Prime Minister of OUr country. 

We find that we are not able to se-
cure the advice of the Attorney-General 
in many matters. Therefore, we de-
mand that the Attorney-General's 
presence must be secured in: this 
matter. 

So far as the further step to be consi-
dered is concerned, I should think that 
the Rajy'a Sabha should be immediate-
ly summoned-there is no eScape from 
it. The Rajya Sabha has to go into 
it in order t'o complete the procedure 
that would enable the Government to 
authoriSe the particular amount to be 
paid out of the Consolidated Fund. 

lifT "'l fm (1rilIil' ) : ~ 
1IlR1l', -.;f.ii\' ~j flli ;:fiIi iRf ~ 
~ IfIM' ~ 'lflii' ~ t ~ " .. ')fiilt"'" 
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llim ~ ~ 11ft' fIfO' ~ ~4IT IfiT 
~ ~ 3 ~ '3'1' it ~ wr;ii if ~ 
'l'!l't ~ flfi' : 

"When a session is called at short 
notice or emergently, the announce-

ment ot the date and time of the 
session may be made in the presl 
and Members informed by telegram 
or otherwise." 
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q~1f1U if; m it .rt '!f1WR" ~ II'~ f1f~;;;r 
~~ ~: 

"If at any time except wben botb 
Houses of Parliament are in ses-
sion ... .... It 

~~ ~~ * ~~it ~ iiflTJI' "'~ 
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ft en ~ Ifl# ~ '4l'<'fm ~ ~6T 
~ I ~ ~~;;ffi{ ~ ~ ~ it 
lf~ ~~ ~ fif;lif fifo ltlfr 240 if; <'riB 
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~ ~ ~ t "Ii\f", 240 "') q-[q' .. "": 
"The President may during the 

period of such dissolution or sus-
pension make regulation for tbe 
peace progress and good Government 
of the Union Territory." 

qrq (2) ifl1r & : 
"Any regulation so made may re-

peal or amend any Act made by 
Parliament Or any other law v, bicb 
is for the time being applicable to 
the Union Territory." 
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SHRI S. A. SHAMIM (Srinagar): 
Mr. Speaker, Sir, you have heard the 
related arguments showing clearly 
that there has been a violation of the 
Constitution. I was surprised to see 
my friends surprised at what has 
happened. In a country, where a 
private individual can draw Rs. 60 
lakhs from the State Bank without 
any auihority, without any cheque, 
anything can happen in this country. 
The ony suddening feature of . the 
situation is, the President has been 
made to do what Nagarwala did 
some years ago. This is the only 
saddening feature of the situation. I 
am not drawing a parallel. 

MR. sPEAKER: This is a serlouF 
matter. Do not go beyond that. 

SHRI S. A. BHAMIM: Various pro-
visions, relating' in the withdrawal 
of funds from the Consolidated. Fund 
of India have been referred to. 
They have referred to . article 2te) 
of the Constitution and other rele-
vant provisions of the Union Terri-
tories Act. To my mind, the only pro-
villon which can warrant this and this 
is what tbe Law Minister has used, is 
Section 420 of the Indian Penal Code. 
Jt is" elear fraud on the people of 

India, on the Parliament and on the 
parliamentary democracy. Therefore, 
I think, he can take refu,e o:J)y under 
SectiOn 420 of the Indian Penal Code. 
Mr. Limaye has mentioned ruther 
briefly about tbe role of the President. 
It is presumed that on either the ad\lice 
of the Ministry of Law, Or for that 
matter, any other Department, the 
Prelident applies bis mind. The pre-
sumption is he applies his mind. In 
this case, either President has not ap-
plied his mind or he has applied his 
mind and then contrave.1ed the Consti-
tution. I do not feel hesitant to say 
that this is a fit case if the logic is 
taken to its ultimate conclusion, where, 
we must seriOUSly' consider the que!;-
tion of impeachment of the )'residen!. 
If the President had been a party 10 
this, why should the President be 
spared? Tbe President is tbe luardian 
of the Constitution. If the President 
has violated the Constitution willingly, 
then it is a fit case for C'onaid£ring the 
impeachment of tbe President. On ~e 
we allow this practice, as my friend 
Mr. Sezhiyan has clearly stated once 
we accept his position, then there is 
no end to it. I would Suggest tbat the 
role of the Prl.'sident should seriously 
be discussed, whether he has applied 
his mind. If he bad, - then, he Is a 
party to this. 

SHRI SOMNATH CHATTERJEE 
(Burciwan): I am thankfUl to yOU for 
giving me an opportunity. I sball 
conftnemyself only to the provisions 
of Sections 51 and 56, to whlcb refe-
rence hu been made In !be order of 
28th March. Section 51 says: 

'If the President, on receipt of a 
report, from the Administrator at. a 
Union territory or otherwbe, is 
satisfted-

(a) that a situation bas arisen 
In whiCh the admlnlstratl.on 
of the UnfDn territory can-
not be carried on in accord-
ance with· the provl.lol'l9 of 
thl. Act or 

. (b) that for ·the .proper adminis-
tration of tbe Union territory 
It Is . ne('essary or expedient 
so to do, 
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then, what he can do. He may, by 
order. suspend the operation of all or 
aDy of the provisions of this Act. Now, 
Sir, the President has not suspended 
the relevant provisions dealing with the 
flnancial matters. Only .uch incIden-
tal and CODsequential prOVllt10nS call 
be made by the PresideDt which arises 
out of the suspension. No incidental 
and consequential provisions can be 
made which is not related to the ~u ... 
pension of any of the provisions of 
this Act. That is bow, Government 
have construed this Section while is-
suin, the order of 28th March. Sir, if 
you have that Order you will kindly 
see that the President, in sub-claus(~ 
(a), suspended some of the provisions 
of the Union Territories Act, 1983, but, 
not those Sections-at least Sections 27 
to 31, which relate to financial mat-
ters. By sub-clause (a), what 
had happened? Some of the 
provisions have been suspended 
and the consequential prOVISions 
are contained in sub-clause (b). 
Sir, this is very important. After sus-
pension of some of the provision.> of 
the Union Territories Act in sub-clause 
(b), the President makes certain inci-
dental and consequential prOVlSlons 
which appear to be necess,uy and ex-
pedient for the administration of the 
Union territory of Pondicherry'. What 
is the nature of the incidental and 
consequential provisiOlls? It is that 
the Le,lslative Assembly of Pondlcher-
ry is dissolVed and Parliament is now 
bein, treated al the Legtslative As-
sembly of the Territory. This is the 
consequential power which Is exercised 
UDder section 51 because of theauspen-
sian of certain proviSions of the Act. 

The 29th order purports to l>roceed 
to lay down certain incldentlll and 
consequential provlBlons. It does not 
follow IUIY suspension of any other 
provisions of the 1963 Act. Those in-
cidental and conKlquential powers 
cannot be exercised which are not 
connected with the suspension of any 
particular provlll.ons of the Act. 
Therefore, kindly consider whether, In 
exercise of an Incidental and conse-
quentlal power whiCh I~ unconnected 

Bud".t 
with the suspension of any particular 
provision of the Act, this order is 
constitutional at all. Because of the 
28th order, the Legislative Assembly 
of the State is very much alive in the 
sense that Parliament will exercise all 
those powers which the Le,i~lature 
could have exercised. This Parlia-
ment has been expressly autho-
rised by the Presidential Order 
to exercise each and all the 
powers ot the Legislative As-
sembly of Pondicherry including the 
powers contained in sectio'!s 27 to 31 
which have not be~n suspended. Those 
provisions not having been suspe.lded 
and Parliament being very much in 
cxjRtence In the garb of incidental 
and consequential powers, this sort 'Of 
power cannot be exercised. which Is 
contrary to sections 2'1' to 31. There-
fore without ,oin, into any olher 
question, I submit this on the face of 
it cannot be an incidental or conse-
quential power because It does not 
follow the suspension of any particular 
provision. 

SHRI SHYAMNANDAN MISHRA: 
Article 357 (c) of the Constitution says: 

"Where by a Proclamation Issued 
under clause (l) of article 356, it 
has been declared that the powers of 
the Legislature of the state shall 
be elCE'rC'illable by or under the 
authority of Parliament, it shall be 
competent-

(e) for the President to authorise 
when the House of the Peo-
ple is not In sessiOll expen-
diture from the Consolidated 
Fund' of the state ponellng 
the I8netion of suCh expen-
diture by Parliament." 

Here specifiC mention is made of the 
House ot the People, not of Parliament 
as a whole. Therefore, by way of elu-
cidation of what I submitted earlier, 
I would further submit that the alll8llt 
of the House of the People is extre-
mely neceasary. If thiB aBsent were 
r.p,l'lIroo. E'vf!n an orriinlln"f! that would 
haVe been passed later would have 
h(-E'n quite In order. 
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MR. sPEAKER: Has the minister of Ministers. Please do ';ot &0 to the 
anything to say? extreme. 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): I would like to reply 
tomorrow. 

SHRI H. N. MUKERJEE (Calcutta-
North.JEast): Sir, it is a matter of 
propriety and grace. We are discus-
sing this matter and the Law Minis-
ter is not ready with his reply. The 
Prime Minister, who is the channel 
of communication, is not here. 
Should the House continue to be treat-
ed with this kind of contempt and 
indUferrjlce? The Treasury Benches 
are empty. Nobody cares. Is this 
the way in which We propose to carry 
on parliamentary democracy? 

MR. SPEAKER: I have heard all 
your points with great respect and 
care, and also the precedents quotcd 
by Shri Sezhiyan about the 1961 case 
when Mr. Banerjee and Mr. Panigrahi 
raised this question here and Prof. 
Mukherjee participated, ,md I1gain in 
1961 when Rajya Sabha was cal!ed 
immediately into session. 

I would advise the Government al-
ways to think twice before suspending 
or dissolvin, any Legislature near-
about 1st April. It is a very risky 
matter. They should have done it 
earlier or should have waited tor some 
time Therefore, for future guidance, 
the 'Government should start thin~dng 
about it a week earlier, before 1st 
April. as to what is to be done. Per-
sonally I am not allowin, this item 
to be laid on the Table for the "resent. 
until I hear the Law MInister. And J 
should tell the Law Minister that these 
people are prepared to ,0 in for im-
peachment 'Of President, then they 
will not leave the Speaker also. So, 
I wiJl alS/) Ilpply my mind very se-
riously tp it .... 

SHRI JYOTIRMOY BOSU: The dis· 
pleasure of the House should be com-
municated to the President. 

MR. Sl"EAKER: The President is ad-
vised in this matter by the Council 

The Law Minister may conBider the 
precedents and also the JIOintl raised 
by the hon. members that the Lok 
Sabha could have been seized of it im-
mediately after the (government waf 
duly warned about it in the morning. 
of 29th March. But the situation grew 
worse because Saturday, Sunday and 
Monday happened to be hOlidays .,. 

SHRI ATAL BIHARI VAJPAYEE: 
We could have met on Saturday. 

SHRI SHYAMNANDAN MISHRA: 
Instead of coming with an order like 
this, they could have come with some-
thing else. 

MR. SPEAKER: That is why I ha\'e 
advised them that, in future, the.v 
should not take any steps like suspend-
ing the Constitutional provisIons. dis-
solving Assemblies, etc. with out 10-
ing into each and every detail. 

SHRI SHYAMNANDAN MISHRA: 
What about calling the Attorney-
General? 

MR. SPEAKER: We shall first hear 
the Law Minister. 

SHRI ATAL BIHARI VAJPAYEE: 
After hearing the Law Minister. if 
necessary, the Attorney-GenP.l'ai should 
be called. 

MR. SPEAKE!R: After we have heaM 
the Law Minister, we can consider It. 
But I would advise the Government 
not to stand 0:1 prestige on this rr.att~r. 
If something wrong has been dofte, it 
can be rectilled, and leave it to parlia-
ment to rectify it. 

PROF. MADHU DANDAVATE (Raja-
pore): I have given notice ot a '"ery 
important Issue .... 

MR. SPEAKER: I have not had 
the time to ,study other motioDs. 

PROF. MAPHU DANDAVATE: It 
will take just ODe minute .... 
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MR. SPEAKER: I must be tn the full DEMAND No. 6S-MDmI1'RY OF LAw, 
know of it. Kindly keep walUu,. JUSTICE AND COMPANY AI'I'AIRS 

SHRI S. M. BANERJEE: Sir. the 
draft agreement of 14th March which 
was given to the doct.ors is not beln, 
accepted now by the Government. I 
want the Mimster te, make a state-
ment. 

SHRI JYOTIRMOY BOSU (Diamo.1i 
Harbour): The Minister should make 
a statement on that roin!. 

MR. SPEAKER: h&ve receiveli 
,Your notices. If there is anything I 
will see. 

Shri Raghu Ramaiah. 

14.21 hrs. 

BUSINESS ADVISORY COMMITTEE 
FORTIETH R'EPORT 

THE MINISTER OF PARLIAMEN-
TARy AFFAIRS (SHRI K. RAGHU 
RAMAIAH) : I move: 

"That this House do agree with 
the Fortieth Report of the Bu~iness 
Advisory Committee presented te 
the House on the 29th Mdcch, 1974." 

MR. SPEAKER: The question u: 
"That this House do a~ree with 

the Fortieth Report of the Business 
Advisory Committee presented te 
'the House on the 29th March, 1:974." 

The motion was adopted. 

14.22 hu. 
Contd. 

DEMAND POR GRANTS. 1974·75-
MINISTRY 'OF LAW, JUS:UCJ: AND 

COMpANY AFFAIRS 

MR. SPEAKER: Now. w· will take 
up the discussion and voting on thl!' 
Demands for Grants under the con-
trol of the Ministry of Law. Justice 

lIIR. SPEAKER: Motion moved: 

"That a sum not exceedinll Rs. 
Rs. 6.04,32.000 on Revenue Account 
be granted to the President to comp-
lete the sum necessary to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March. 1975 in res-
pect of 'Ministry of Law. Justice 
and Company Affairs·." 

DEMAND No. 69-ADMINISTRATION OF 
Iusne}: 

MR. SPEAKER: Motion moved: 

"That a sum :1ot exceeding 
Rs. 19.04.000 on Revenue A~count 
be granted to the President. to com-
plete the sum necessary to defray 
the charges which will come in 
course of payment durin/! the year 
ending the 31st day of March, 
1975, 1n' respect of Administration 
of Justice· ... 

Han. Members who are present and 
want to move their cut motions, may 
please do so. 

BHRI R. V. BADE (Khargone): I 
beg to move: 

"That the demand under the head 
Ministry of Law. Justice and Com-
pany Affairs be reduced bv as. 10 .... 

[Failure to chan,e the e1ectioD 
system (12)]. 

"That the demand under the head 
Ministry of Law, Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Delay In ftxin, the franchise 
age at 18 years (13)]. 

"That the demand under the head 
Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

and Company Affairs. The Demands fUndue delay in m~ avall-
Nos. are 68 and 69 and the time al- able Hindi translation oC several 
lotted is ftve hours. laws(14)]. 
"'--TMoved with the recommendation of the President. 
146 05-9 
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"That the demand under the head 
l\4inistry of Law, Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Delay in encourallinJ( the UN 
of Hindi in courts (15)]. 
"That the demand under the Head 

J(ini.stry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Failure to simplify election 
procedure (16)]. 
"That the demand under the Head 

Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Failure to provide justice to 
the poor peope free of cost (17) 1. 

"That the demand under the Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced 1'>y Rs. 100." 

[Failure to imnrove the situa-
tion arising out of 'justice de:'ayed 
justice denied' due to the tendency 
of not disposing the increasing 
number of court cases expediti-
ously. (18)]. 

"That the demand under the Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Failure to convert the depart-
mental labour courts into full 
fledged courts (19)]. 

"That the demand under the Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Difficulty in gettina justice due 
to court fees and increasing stamp 
duty (20)]. 

"That the demand under thc Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Failure in making available 
authorised copy of the Constitu-
tion of India in Hindi (21)]. 

"That the demand under the Head 
Ministry of Law •• Tustice Rnd Com-
pany Affairs be reduced by Rs. 100." 

[Failure to take any action so 
far on the Jomt committee report 
on Amendments to Election Laws 

(22)]. 

t,.,,.. ~ 

"That tile demlllld under the Head 
Ministry 01 Law, Ju.tice and Com-
pany Affairs be reduced by Rs. 100." 

[Failure to reconsider the ISSUe" 
of reducing the voting age (23)]. 

SHRI D. K. PANDA (Bhanjana"ar): 
I beg to move: . 

"That the demand under the H~'ad 
Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Need to democratise the Indian 
Law Institute and make it free 
from C.I.A. influence. (24)]. 

"That the demand under the Head 
Ministry of Law. Ju..tice and Com-
pany Affairs be reduced by Rs. 100." 

[Need to create a forum for 
mutual exchan,ge of views and 
experience with socialist countries 
like U.S.S.R. and G.D.R. in the 
matter of their system of law 
and justice. (25)]. 
"That the demand under the H~·ad 

Ministry of Law. Justice anci Com-
pany Affairs be reduced by Rs. 100." 

[Need to make comprehensive 
legislation for elimination of baSic 
sources of economic offences by 
the larger houses, hoarders and 
black marketeers. (26)]. 
"That the demand under the Head 

Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. J()O:' 

[Need to reduce the voting age 
from 21 years to 18 years. (27)]. 

"That the demand under the Head 
Ministry of Law. JustJce and Com-
pany Affairs be reduced by Rs. IDO." 

[Need to translate the Central 
Acts and Rules in rel/ional langu-
ages including OriYa lal)gualle by· 
the end of 1974 and Dopularise· 
them among the common man. 
(28)]. 
"That the demand under the Head 

Ministry Of Law. Justice and Com-
pany Affairs be reduced by Rs. 100 ... · 

[Need for radical re-orientation· 
of administration ot justice i~ 
the country to ensure cheap and 
speedy justice to the commoll! 
man. (29)T. 
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"That tile demand under the Head 
Ministry of Law. Justice Fond Com-
pany Affain be reduced by RI. 100." 

[Need to immediatelv introduce 
socialistic judicial reforms. (30)]. 

"That the demand under the Head 
Ministry of Law. .Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Failure to implement compre-
hensive legislative scheme for 
legal aid to the poor. (31)]. 

"That the demand under the Head 
Ministry of Law .• rustice and Com-
pany Affairs be reduced by RI. 100." 

[Urgent need to provide legal 
aid to the Scheduled Castes and 
Scheduled Tribes in all respects 
specially in their efforts to recover 
their lands w hieh are illegally 

taken by landlords. (32)]. 

"'That the demand under the H'o'ad 
Ministry of Law, Justke and Com-
pany Affairs be reduced by Rs. 100." 

[Urgent need to provide free 
legal services in cases nrisinl{ out 
of implementation of Land Re-
forms Acts. (33)]. 

"That the demand under the H<'ad 
Ministry of Law, Justice .nd Com-
pany Affairs be reduced by Rs. 100." 

[Need to provide free kgaI ser-
vices to landless who have en-
croached upon Government fallow 
land to defend their light o\'er 
such bnd allainst eviction orders. 
(34)]. 

"That the demand under the H"ad 
Ministry of Law, .Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Need to hold Supreme Court 
in circuit at Cuttack in Orilsa. 
(35)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany AlYairs be reduced by RI. 100." 

[Need to fix specific criterion 
ft)r appointment of Hi.ch ('ourt 
Judges. (36)]. 

A:tJaiTI 
"That the demand under the ·Had 

Ministry of Law. Justice and Com-
pany Affairs be reduced by RI. 100." 

[Need to improve the t'xisting 
law for appointment of Judges of 
the High Courts. (37)]. 

"That the demand under the Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Need to ensure that no person 
of a State is appoInted as Jud,. 
of the High Court of the same 
State. (38)]. 

"That the demand under the Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced l,y Rs. 100." 

[Failulle to give correct legal 
guidance for nationalisation of 
sugar Industry. (39)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced by Rs. 100." 

[Need to take follow UP action 
after enactment of the Constitution 
(Twenty-fifth Amendment) Act. 
in framin~ different laws to reduce 
concentration of wealth in the 
hands of few monopolists. (41)]. 

"That the demand under the Head 
Ministry of Law, Ju,tke and Com-
pany Affairs be reduced by Rs. 100." 

[Need to make effective legisla-
tion for nationalisatiol'l of mono-
poly industrial houses. (41)]. 

SHRI SHIVNATH SINGH (Jhun-
jhunu): I beg to move: 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced Ly Rs. 100." 

[Need to have a HiJlh Court 
Bench at Jaipur in Rajasthan 

(42)]. 

"That the demand under the Head 
Ministry of Law. Judice and Com-
pany Affairs be reduced by RI. 100." 

[Failure in providing a system 
of admini.tration of justice free 
from corruption and within the 
reach of a poor man. (43)]. 
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SHRI RAMAVATAR SHASTRI 
(Patna): I bel to move: 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. 1." 

[Failure to reduce the voting 
age from 21 years' to 18 years. 
(44) ]. 

"That the demand under the Head 
Ministry of Law, ,Justice and Com-
pany Affairs be reduced to Re. 1." 

[Failure to make improvements 
in the election law. (45)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reducej to Re. 1." 

[Failure in giving free lellial aid 
to poor people. (46)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. 1." 

[Failure in tlxin&, IIniform lega~ 
fees for the Advocates in the 

country. (47)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. I." 

[Need to ban communal, disrup-
tive, caste-based and separatist 
propaganda durinJli the elections. 
(48) ]. 

"That the demand under the Head 
Ministry of Law. Justice and Com-
pany Affairs be reduced to Re. I." 

[Failure to introduce the system 
of proportional representation in 
all elections. (49)]. 

"That the demand under the Head 
Ministry of Law Justice and Com-
pany Affairs be' reduced to Re. I." 

[Failure to provide protection 
to the Harljans and thoBe belong-
illl to other backward classes at 
the tI me of c •• t11l11 their votes. 
(511)10 
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"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Be I." 

[Failure to check the forcible 
occupation of polling stations and 
running away with ballot bexes. 
(51) ]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. I." 

[Forcible occupation of dozens 
of booths by the rulini party in 
the Madhubani by-election and 
use of other corrupt practices. 
(52)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. 1." 

[Need to set up separate booths 
for Harijans and for women at 
every place. (53)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. 1." 

[Increase of corruotion in 
courts. (54)]. 

"That the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. 1." 

[Excessive costs o~ litigation. 
(55)]. 

"That the demand under the Head 
Ministry of Law Justice and Com-
pany Affairs be' reduced to Re. I." 

[Detention of oeople in jails for 
years without trial. (56)]. 

"That the demand under the Head 
Ministry of Law Justice and Com-
pany Affairs be' reduced to Re. 1." 

[Unnecessary delays in provid-
ing justice. ,(57)]. 

"That the demand under the Head 
Ministry ot Law, ,Justice and Com.: 
pany Affairs be redu~'t!d to Re. 1. 

[Failure to keep a check OD 
monopoly companillS. (58)], 
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"That the demand under the Head 
MInistry 01 Law, Justice and Com-
pany Affairs be reduced to Re. 1," 

[Allowina monopolists to explol\ 
the people freely. (59)]. 

"That the demand under the HI:IIO 
Ministry of Law, Justlc~ and Com-
pany Affairs be reduced to Re. I." 

[Open violation of M.R.T.P. Act 
by the monopolists and ineffective-
ness of the Government. (60)]. 

"'lhat the demand under the Head 
Ministry of Law, Justice and Com-
pany Affairs be reduced to Re. I." 

[Need to brinll to an end the 
policy of registerine bOlUS com-
panies. (61)]_ 

MR. SPEAKER: The cut motion~ are 
also before the House. Shri Somr: .. th 
Chatterjee to initiate the discussion. 

SHRI SOMNATH CHATTERJEE 
(Burdwan): I rise to OPDose the 
Demands for Grants of this Ministry. 

The way the President vf Ir.dla has 
functioninll has been eXDosed fully 
to-day duriDll the discussion we just 
now had. 

The way tho President of il.dia has 
been advised to side-track the con-
stitutional provisions of this country 
and thereby inllict a blow to the very 
system of parliamentary democracy in 
this country diows that this Ministry 
is not able to justify the powers that 
have been ,Iven to It. 

lUf bn. 

MR. DEPUTY SPEAKER in the Chair. 

I was 10iDi throullh the annual 
report for 1973-74 of this Ministry and 
I found it In be al drab and dull a 
reading al has been the functloninl 
of this Mini8try durlnl the year. 

The perfonnanee of this Mlnl.try 
has been si~r1Y unmerltorioul dur-
iDe the put ,ear. It bas .ubstantla1l7 
lIIuen the pubUc conftdence in the 
judle1al I)'Item In tbJI country and 

in the administration of. justice by 
Beveral aDllointments to the Bench 
whose bona fide. are questioned, by 
it. failure to bring about the mucb-
needed lellal reforms in the country 
and to stop the mal-functionin.c in 
the judicial system. to .reduce the 
number of arrears of litillation and 
to brinll down the cost of litigation in 
this country. bv its failure and Its 
apathetiC attitude towards pro\ idinll 
lesal aid to the poor and for itE inept 
handling of the Depart.ment of .iuFtice 
and the Department of I.egal At!airs. 
an\l to crown it all. I charge tbis lie-
partment is now presillin;! over the 
disintegration of thp system of parlia-
mentary democracy in the countrv by 
subverting the very electoral proceESes 
and the elertoral system in this coun-
trv which have now hecome corrupt. 
I 'charlle that under this Ministry 
which is in the overall control and is 
looking aftE'r the election laws Of the 
countrv. and in the absence 01 ade-
quate . laws. the oftlce of the Chief 
Election Commissioner hal becom~ the 
oftlre of the Chief Supervisor for RIIl-
ging Elections. This is what is happen-
ing. The recent elE'ction. ir. up, 
Oris~a and Bihar have followed the 
same pattern that was followed In 
West Bengal in 1972 when under the 
Government ausDicel the Election 
Commissioner had conduded the elec-
tions and I say it was a Darty to the 
way the election was conducted there 
as was wished by the intenrled t.ene-
tlciaries. 

The attitude of the Election Com-
mission is: speak no o!vil, heRr no evil 
or see no evil. By takln, up tllia 
particular POle. the Election Comml ... 
~ion is conniving at the billllest evil 
which is overtaklnll this country. 
namely. pollutinll the very Iystem ot 
electoral processes in this country. The 
ruling party is achievinll its objective 
by corrupting the electoral procelse. 
in thl. country with the help ot • 
pliant head of tbl. Election Comml ... 
slon. A very Importllnt Question. I: 
feel. arl8es a. to wblt .bould tile 
EJection Comml •• lon do when re.pon.l-
hie penon. mue .rlou. char ... 
about the way the elections are held, 
We are led IQI with the ltereotyped 
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answers IIlv_ by tile Election Com-
mill8ion thai they cannot do anything 
in the matter. Whenever ('omplants 
are made, they suY, 110 to the Court. 
We cannot do anythlnll. I submit, 
that is not the proper attitude for the 
Election Conunission to take. It has 
its duties to perform. . We have some 
knowledge of the Election Law In this 
country. How time consumin, the 
process Is, Sir! In view of the nature 
of the alleptions and complaints. 
what will be the wide ambit of the 
enquiry? Wbat will be the practical 
difficulties, one has to overcome. be-
fore the election petition can be heard 
and disposed of? 

We know, for years and Yl'ars the 
elections petitions are pending. Apart 

. from the Courts of Law, the Election 
Commission has its duty to perform. 
It has to superinted and Ioupervi sc 
holding of elections. 11 has to submit 
Its report to Parliament. When com-
plaints are made to the Election Com-
mission. what they do is a ritual only, 
they give thf' same reply, you go to a 
court. I would like 10 mention of one 
incident which happenl'd in 1972. In 
1972 in West Bengal. before results 
were declared. I made a complain! 
to the ElectiOn Commission or rath",!' 
to the Chief Election Commissioner, 
nbout the conduct of the Distric~ 

Magistrate of Burdwan with refe!'· 
ence to the holdin!! of the election. 
and how the irregularity wa. done. Do 
you know what was done? The same 
request or mine was sent to the Dis-
trkt Magistrate, the same person 
against whom I made the ('omplaint. 
to make enQ.uiry and report. That Is 
to say, the person agaimt whom I had 
made charl:ps was constituted to mr,k(' 
an enquiry and decide whether he 
was guilty or not. ('em you imaginl' 
8 nore illogical and ridiculous thing'! 
This is the way .:le Election Co:];mis-
sion fundlon.. I wrot<' back to the 
Election Commission, saying, if you 
are Impotent, then tell US ;;0. If you 
have no machinery to hold lin enquiry 
l8y so. What is the use of sending 
it to the District Muiltrate, allaln,t 
whom I lIave made charlles? You are 
to supervise the work of electionl. 
Therefore what we feel II thls, I 

demand this of this Govemmeat. It Is 
very necessary that very wid.raDlIDl 
electoral reform baa to be made, both 
in letter and In spirit. Electoral laws 
have to be enforced. One very impor-
tant issue now arilles. The Constitu-
tion says that the Election Commission 
should be a multi-member body, 
Please see Article 324 Of the Constitu-
tion. It says: 

The Election Commission shall 
cClIlsist of the Chief Election' Com-
missioner and such number of other 
Election Commissioners if any as 
the President may from time to time 
fix and the appointment of the Chief 
Election Commissioner and other 
Election Commissioners shall. sub-
ject to the provisions of any la w 
made in that behalf by Parliament, 
be made by the President. 

Since the promul&ation of the Consti-
tution we have had only single-member 
body. Sir, you may recall that Parlia-
ment had appointed a Joint Committee 
to go into the amendments to the Elec-
tion Law. Mr. Jagannath Rao was the 
Chairman and the hon. Law Minister 
was a Member of that Committee. That 
Committee recommended that Ellec-
tion Commission should be a multi-
mcmb<'r body. They said: 

"The elections have therefore be-
come a continuini process entailing 
enormous work on the Election Com-
ml.sicn, The immensity Of the task 
of the Election Commission and 
the complexities of the duties It 
IS called upon to discharge are 
lao (,bvious and do not requirE' 
nny elaboration. It is too great a 
hurden for a single person to exer-
cise supervision. direction and con-
Irol O\'er <,Iections effectively and 
consequently he is likelY to be ex-
posed and vainer able to charies of 
arbitrariness and partiality. The 
Committee therefore recommend 
that the Election Commission sbould 
be a multi-member body as envisag-
ed in Art. 3U(2) of the Constitution: 
While the decision about the exact 
number of Election Comml8lloners 
necessary to uaillt tbe CbieL BIIe-
tion Comm1uioner In tbe perfona-
anCe of hill duties may be 111ft to 
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·Government to determine, the Com-
mittee considered tbat lID. enlarpd 
Commission will be able to dlacbarp 
more effectively the responsibilities 
relatinl to elections and in eer 
clse of its Quasi-judicial functions. 
a broad bued Commission is likely 
to reach llienera1!y acceptable deci-
sions and command relpect." 

I would like to know from the bon. 
.Minister one thine. Altboueh he was 
.8 willing party to this recommend a-
.tion-unanlmous recommendation- of 
this Committee in which all parties 
were represented-and althoueh the 
report was submitted in 1972. til! now, 
no attempt bas been made to change 
the law to constitute the Election Com-
missiOn as a multi-member body. Why 
has the Government chanled this atti-
tude and why has the Law Minister. 
as a party to this recommendation. 
changed his mind with regard to the 
recommendation that ha~ been mad£' 
unanimously by the Committee? or 
course, we have OUr suspicion and 
that suspicion is that the Chief Elec-
tion Commissioner beinll a single 
Member of the Election Commission is 
much more readily amendable to Influ-
ence and desire of thc rulin!: pnrt~·. 

Another thing that is corroding the 
vitals of this country is the system 
of appointments made not only of the 
retired judges In this country but al.o 
of the retired Chief Election Com 
missioners. The Chief Election Com-
missioner who haa such important 
duties to perform in this country is 
being liven appointments after retire-
ment. These persons know that the.v 
will have to keep the government 
happy and pleased, 00 that they will 
be provided with the appointment. 
even after the alEe of sixty-five. This 
is a pernicious sYStem that is beln, 
followed. Why should a retired man 
be appointed to such posts? Why 
should a retired Jud£e be appointed 
to tbe Law Commission of India? It 
il not a question of PMlOnallt,.-I 
bave no per80Dai grudp qainllt the 
pntleman conoemec:l. I am only eon-
e.rn.d. w1t1l tbe QueltiOR of prlndple 
IDvolftcL on. ~ .... tM Auditor 
CiJenIAl of I..ua, IKlCOrdfD' to our 

Affair. 
Constitution, are ~barred for ru.p-
pointment. And appolDtmeDt of a 
retired judie to the Law COmmilliOD 
is also one sucb tbllll- He sbould be 
above suspicion and above allurement. 
I bave been tryill,l to raise the QUes-
lion about the re-appointment of 
jud&es. The han. Law Minister knows 
thnt this did not find favour with 
Go\·ernment. This is one of the posh 
which should be beyond this sort of 
ullurement. The same has been liven 
to the Incumbent. I therefore submit 
that these nre vital aspects. Electoral 
law Teforms are necessary. There 
must be laws Introduced reduclnlli the 
voting al!<'. The same has been un-
animously recommended by the Joint 
Committee of the Government. They 
also I't'commended that there must be 
stringent laws from Dreventlnl the 
misuse ot GO\'ernmpnt mnchlnery aur-
Ing elections. Initiation and execution 
of puhlic wclfare Drojec18 whlcb we 
see in the neoilhbourinl states In thlR 
country till recently IIlso .bould be 
prevented durina elections. These are 
matters to be looked into and decided 
upon immediately. r lIllY that tbl. 
mini.try has failed to brinl about the 
necessary law reforms In the Election 
Law in the country. 

This is the very b .. 1.,: o( a proper 
(unctioninl of our democr.ltic .yatem. 

I now come to the Mimstry cf La __ 
Department of Company Affairl. This 
Department hus been entrulted with 
the work of two very Important .ta-
tutes. namely the Companies Act. 11156 
and the M.R.T.P. Act. B~' its Inaction 
and failures. th~ Ministry hal failed 
to stop the glaring Instance. of mil-
mnnagement. One Instance I can live 
you. Thai is "boul tha Metro Cinema. 
I raised thl. que.llon while dlllCu..tnl 
th ... Demands for grants for the Infor-
mation and Broadcasting Mlnl.try. I 
am not lEoln, Into It a,aln. But, 80 
far al Metro Cinemailleoneerned.lt 
II an America!! cGncem run In tbl9 
country. It had been said 111ft the lloar 
of the HoolN! thet It. .!larea bad bMII 
controlled cland_melY In' a lbady 
manner contrary to tile ftrIout IawI .,.tIn, III tIIII eoullfr7. It ...... 
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admitted by the Minister fOr Informa-
tion and Broadcasting On the floor of 
the House that this was a shady deal. 
And while replying to the debate he 
said that this required to be looked 
into. An Indian has brought that under 
bis control wbich was a foreien com-
pany once and the Minister of State 
for inance, Shri K. R. Ganesh also 
said that the maUer had been refer-
red to the Company Law Board. 

would like to know what has the 
Company Law Board done from 1972 
onwards they came to know 01 these 
serious violations of important provi-
sions of the law in this country. Noth-
ing has been done. On the other hand, 
the Government of India was made a 
party to the litigation that was filed in 
the Calcutta High Court by the em-
ployees of the Metro Cinema. The 
Government lawyer appeared before 
the Court and said that he would not 
participate in this litigation. Although 
the court asked him 'What is the att-
tude of '(;overnment because it has 
come out in the papers that 'Govern-
ment want to take it over, and the 
Finance Minister had himself said in 
Parliament that there were violations 
of the law~ of ths country?'. the Gov-
ernment lawyer solemny told the 
court that 'We are not going to parti-
cipale in this; we have wrongly bep.1l 
made a party'. I would like to know 
from the hon. Minister what advice 
was given by his M1nistry in the caRe 
of Mf'tro Cinema in regard to which 
the other Departments of Government 
were 10() keen that this type of ille·· 
gality !'lIould not be ·perpetrated. I 
would like to know why the Law 
Ministry and the Company Law Board 
and the Department of Company Affairs 
were sleeping over the matter al-
though they were made fully aware 
of it and why they kept themselves 
aloof from these legal proceediDlrs. I 
say that this attitude of alootnt118 
was nothing but conniving at the ille-
gal activiUes of these international 
smuigler.. They have been diseribed 
as tro1cll on the floor of the House by 
the GoVf rnment them.elvea. na-

international smulillers were helped. 
and connived at when this Ministry 
failed to attend to this case, and ap-
pear in that case and support the 
case of the workers. 

Under the Companies Act asel! 
there are various provisions to lind out 
information even with regard to foreign 
companies. I would like to know whe-
ther Government got the rele V lint 
particulars from the Metro Theatre 
whiCh is a foreign company, by apply-
ing the provisions of Pa.rt XI of the 
Companies Act. Did they do so? If 
so, what did they find? If they hDd 
found a:lything wrong. what steps had 
they taken from the point of view of 
the Company Law Board or the Com-
panies Act? I W()uW request the hOD. 
Minister to deal with this maUer and 
not to .idetrack it as is often the ca~e. 

So far as this Department is ron· 
cerned, there are two main demands 
which we have been making. namely 
that law should be promulgated to allow 
participation of workers in the manage-
ment of the corporate bodies, and se-
condly that workers' participation 
should be there in the form of owner-
ship of equity shares. In both these 
aspects there has been singular failure 
on the part of Ministry to formulate 
legislation so that the workers could 
get some say in the management .ta-
tutorily and also have participation in 
the ownership ot equity shares. In 
both these respects. 'Government have 
totally failed. 

The Company Affairs Department 
and the Company Law Department 
have very important powers and vert 
Important tunctlons also to discharge 
There is a power that they ought to 
see that there is no concentration of 
wealth or the growth ot economic 
power in monopoly concerns and 
foreign companies. But the Depart-
ment bas singularly failed in this ob-
jective also. So tar a8 FireatoD.I, 
India Tobaccos HJndustan Lever, 
Union Carbides, ICI. Pftzers and Col-
,ate are concerned. we have had en.. 
cUillon. In the House, aDd the)' ~ 
vide ,larin, exempl_ of how with the 
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help of the Companies Act and the 
Company Law Board and the inactivity 
on the part of this Ministry they are 
going on enlarginl their resources, 
power and domain. 

Section 408 enables the Government 
to appoint directorl On companies 
which are beinl mismanaled. During 
197:l-74, only in the case of nine com-
panies this power was exercised. But 
the Important thillg is that selection 
has been made of persons to represent 
the Government in the Board in such 
a way that the entire object of ap-
pointing Government directors on the 
board is being frustrated. I know of 
a concern in Calcutta, which I have 
already brought to the notice of the 
han. Minister, where I am told that 
two directors were appointed who 
were not on speaking terms and who 
were not cooperating with each other. 
Such selections only display a bureau-
cratic attitude and no real objective 
is being achieved thereby. The whole 
purpose of appointing Government 
directors is a very salutary one, in the 
Companies Act, namely to prevent mis-
management. But that has become a 
dead letter. I am told that although 
it has been exercised in a very few 
cases, in many of those rases one or 
other of the 'Government directors is 
siding with the management which is 
already disrredited. 

This is the way this department iJ 
functioning. Under s. 410, there is a 
provision to appoint an advisory com-
mittee to advise Government and the 
Company Law Board as to the tunc· 
toning ot the Companies Act. I find 
from the report that the committee wa, 
appointed on 1st May 1972, but liP till 
31st March Or up to the time of the 
preparation of the report, it has sat 
only once. A committee appomted on 
1st May 1972 to give advice on the 
Companies Act has met only once In 
the last two years. Tbis Is the way 
they are advi.lnl Government. 'l'hi. 
I. an iJnportant prov1l1on, because thiI 
advisory committee can advise ~v' 
ernment. I do not know itl COnftltu-
tIon. But It il almost mOribUDd; it II 
not func:t1onlna. 

Affairs 
Then the Company Law Board has 

laid down certain auidellnes lor ,anc-
tioning remuneration IDr manllilina. 
directors and wholetlme directors. 

MR. DEPUTY-SPEAKER· Instead or 
l:l nun utes due, you a,;,e about to 
take 2:l. 

611Rl SOMNATH CHATTERJEE: AIl-
'Jlher three or lour-live minutes. Untie. 
th" Companies Act the Company La.., 
Board has framed certain guidebnet 
(or sanctiolllDg remuneration to miJn811' 
IDII dll ectors ana wholetime cilrf'rtc.rs. 
In P. 56 of the 17th annual rep(ltt of 
the working and administratioll or the 
'':ompanles Act, the gUidelines havtl 
been laid down. Would you beJ:eve 
that this is the genera, guidelale1 
Salary not to exceed Rs. 60,000 per 
annum, that is Rs. 5000 per month. 
Perquisites: Rs. l,aOO apart froll. the 
company's contribution towards the 
provident fund, towards pension srhcme 
elt. Medical benefits gratuity, leave-
ai] these concessions are there aud over 
and above these, Rs. 12.000 is belDl! 
given to them. This Govel'Dmcnt has 
laid dOwn this guideline from fbe s~

cialistic point of view-to allOW 
Rs. 5000 salary a month and all 111e&. 
perquisites In respect of manngerial 
remuneration for the manaling 1irec-
tor and whole time directors. This I. 
the sort of salary and theSe are the 
types of perquisites Indicated in tbe 
guideline. Is this OUr object, fhrt In 
the higher echelons we shall be alloW" 
ing such type of salaries and IUl'b type 
of perquisites? 

There are many othel matter. te be 
dealt with. I will touch only on a few 
of them due to shortneSl of t~me. 

There Is an Important proVlliol' 01 
special audit. Only In four CII.... ft 
has been utilised In thP lalt yeat. 
There II the proviSion for COlt liudlf., • 
very Important power, to lind out 
whetller there hu been proper utili ... 
lien of raw malerlall anrl re",'uC'lao 
Only in 37 case.. It hal been uWI .... 
lbla iii how tbiI dapartmlDt I,) ru~ 
Uoninl. 
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Tbere ill a provision {o,' scr..ltif:1Sing 

sole seWng agencie.. J.hi~ is one cf 
the methods by which company manBie-
ments divert prOfit. In 1972-73, only 
in 14 cases was sCfLltiny initiated and 
of these only iI, 3 .. ,II.. 1t t! lmplete;1. 
In 11 cases, it IS stil! p·~i:.Jmg. III c:.e 
year they cann'_'" cOJll~,I"te b~r'lllI.y of 
mo~e than 3 ca'le~ of s'lle s~lling agency 
agreements! 

As for the public trustee I want tn 
'bring to the notice of the hon. Minisler 
that there have been serious complaint! 
about his functioning. 

Now I want to advert to one aspect 
of the functioning of the Department 
of Justice. 

MR. DEPUTY-SPEAKER: YOII 
started with that. 

SHRI SOMNATH CHATTERJEE: 
That was about the Law Ministry-the 
Electioll Commission and so on. 

MR. DEPUTY-SPEAKER: No, nO. 

SHRI SOMNATH CHATTERJEE: 
This is very important. Nowadays we 
lind that so far as appointments are 
concerned, there have been sertou;; 
criticisms. I am not going into indi-
vidual appointments. But I would like 
to know what the criteria for appOint-
ment of judges. Is it being done in 
Shastri Bhavan alone or are the Chief 
;Justices taken into consultation aDd 
their views taken as to how the vacan-
cies are to be filled? For the last s;x 
months a vacancy in the Supreme 
Court has not been filled. Why? 

So far as retired judges are co:')-
eerned, I have said-this is a very 
serious thing-that no retired judges 
Jlhould be given appointments. 

So far as the salary conditions of 
"'Judges are concerned, there have been 
serious complal'nts and grievances in 
View of the price rise. I do not know 
the hon. :Illnister's views in thts matter. 

There is one particular matter to 
which I wish to draw the attention of 
the hon. Minister. A memorandum 
has been submitted by Dlwan Chaman 
Lal and other lawyers regarding the 
functioning of the Delhi High Court to 
the President of India, I find from 
the copies 01 their representation that 
the Preside:')t Ilas asaured a favourable 
consideration but no decision has been 
taken for months. That matter should 
be taken note of. 

So far as law reforms are concern-
!:u .... 

MR. DEPUTY-SPEAKER' The hon. 
Member's time is up. . 

SHRI SOMNATH CHATTERJEE: 
do not know how many speaker are 
waiting. 

MR. DEPUTY-SPEAKER: There are 
many. 

SHRI SOMNATH CHATTERJEE: AS 
you are ringing the bell-you are '0 
impatient .... 

MR. DEPUTY -SPEAKER: I am no~ 
impatient. I have given yOU ten 
minutes more. 

SHRI SOMNATH CHATTERJEE: 
There is the question of legal aid. 
These are matters which should receive 
the immediate attention of the Gov-
ernment, that is, providing legal aid 
(0 the poor. In the new Criminal Pro-
cedure Code, some sort of pittance of 
a provision has been made so far as 
criminal cases are concerned. In the 
case of habeas corpus, in the case of 
dismissal from service, in the case of 
industrial disputes, there is no provi-
sion tor legal a1d at all. The Govern-
ment has been promising to bring for-
ward suitable legislation, but nothing 
Is being done. With the recent price 
rise in every-thing. kindly think of an 
eaming employee who has lost his job 
or the employees who has to agttate 
matters before a tribunal before a 
court of law. The cale Is taken to the 
Supreme Court' by the Government 
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even If ttw1 win in the lower court. 
What provision is therefore these em-
ployees and the poor people to ,et their 
,rievances redressed? Therefore. 1 
submit that the Government must im-
mediately take a decision on the ques-
tion of providing legal aid to the poor 
people. 

SHRI JAGANNATH RAO (Chatra-
pur): Sir, while I support the De-
mands of this Ministry. I wish to make 
·8 few observations. This is a very 
important Ministry in the 'Government 
of India. Thouah it does not wield 
economic power. still. it discharlles 
very important functions. It advises 
the Government in its functioning and 
also it deals with the important matter 
of appointment of judges to the high 
courts and the Supreme Court. apart 
from ether incidental duties. It is 

also in charge at the administraton of 
the company law and also the adminis-
tration at the MRTP Act. 

While speaking on this Ministry, I 
wish to say that it should be brought 
to the notice of the Government-and 
1 am .sure the Government is already 
aware of ii-that the cost of litillation 
is gOing up from day to day. The Stale 
Governments have been increasing Ihe 
court-fees rates from year to year and 
they are treating this court-fees as a 
source of income. wlt'h the result that 
it has become very difficult for the 
litigant public to go to court. This is 
a matter which the Government of 
India should seriously take up with 
the State Governments and see that 
the court-fees should not be used as n 
taxablc item to add to their revenues 

Then there is the question of delay 
in the disposal of cases. There are 
seriOUS delays not only in the Supreme 
Court and the high courts but at diffe-
rent levels with the result that the 
poor litigant is not able to pursue his 
claims in a court. Additional judges 
are ,b"i I1g appointed but still the ar-
rears also continue. The numbl'r d 
judgt's is going up but the arrears al-
so are going up. Therefore, some mea .. 
sures have to be devised by the Gov-

ernment to see that the delays are dis-
pensed with. 

About legal a:d to the poor, to which 
Mr. Somath Chatterjee bas leferred, 
I would allo ~ that the report of Mr. 
Justice Kri.hna Alyar'. Committe baS 
not been processed so far. To think of 
legal aid to' the poor on a voluntary 
basis can never be a succes.. In the 
United Kingdom, the Govel'lJDleDt have 
constituted a fund out of which fees 
are paid to the lawyers in deserving 
cases, and thes~ case. are scruUnlsld 
by a Committee, and when the law-
yer wins a particular case, the costs 
are recovered from the opponent and 
the amount spent is reimbursed. That 
Is how the fund is being maintained. 
80 per cent of the cost Incurred b7 the 
Government is reimbursed by lhe op-
posite party. That Is how this scheme 
can be made to succeed. Let the Uo\"" 
ernment to have a nucleus of a fund. 
with and also adviSe the state Gov-
emments to have a nucleus of a fund. 
Than alone this can ~ucceed. otheI--
wise, this scheme will only remain OD 
paper just a8 a scheme and the poor 
llt~ants will Dever ,et any ,UlUce. 

About the appointment of judges to 
the High Court and the Supreme Courl. 
there should be no further controversy, 
because the Government have said that 
they have accepted the recommenda-
tions of the Law Commission whereIn 
norms have been laid down. Accord-
ing to those norms appointments UI'" 

be1ng made. Therefore, any suspicion 
or doubt whiCh existed at one time In 
the minds of some people should no 
longer exisL 

There is one aspect which worries 
me and that is the reappointment 01 
judges to various bodies, commissions. 
etc, which would impair the Imparti-
ality of the judges. At least you should 
not create suspicion In the minds of 
the general public that the judi" after 
retirement are hankering after jObM. 
This should be avoided to -the extent 
possible. The Law Commission and 
the OIDclal Language Commission have 
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become old age homes. In countries 
like Swedan old peopde are taken care 
of by the Government at State ex-
pense in old age homes. They live 
there; they have become unproductive 
and are not serviceable io the society 
and. therefore, the Government takes 
care of them. It is a welfare scheme. 
Similarly this institution has become 
a home for the old. All the retired 
pe'Jple are there. I have nothing per-· 
sonal against them. Most of them are 
known to me personally. If a person 
is considered to be ftt at the age of 
75 or 80 Why should not the '~overn
ment enhance the age of retirement of 
the Supreme Court judges to 75 and 
that of the High Court judges to 70? 
To give them appointments after re-
tirement in this Commission or that 
Commission would not speak well of 
the Independence and impartiality of 
the judicial system. Some of them 
have retired not once or twice, but 
even thrice. They will never retire till 
the end. Therefor. whatever we do 
should appear to be just and equitable 
and it should appeal to the masses of 
the people. What is the Law Comm~s
sion doing? The purpose of the Law 
Commission is to examine the laws in 
the country and see whether they are 
in conformity with the Directive Prin-
ciples of the Constitution and to 
suggest necessary amendments. The 
work is slow perhaps because they are 
old people. 

The Official Language Commission Is 
presided over by a retired Chief Justice. 
The Official Language Commission is 
to see that Hindi which is the official 
language in our country according to 
the 1963 Act progresses. But what is 
happeninll? Nothing is being done. 
There should be Hindi enthusiasts, not 
retired :Judicial llftIcers, in this Com-
mission. All the Central laws should 
be tranuated into Hindi and also in 
the regional languages. Unless that Is 
done the lelia! Maxin "the ignorance of 
law is no excuse" has DO validity. A 
man should know what the law sayl. 
Thie work should be expedited. 

I now come to the E1eetiOD Commis-
sion. Mq friend Mr. Somnath Chat-
terjee has referred to the conduct of 
elections. The general cry of the op-
positiOn parties after the election is 
that the elections are rieged. They 
cannot succeed in the elections. The 
Congress gets"majority, Conlress Gov-
ernments are formed in various States 
and also here. In the 1971 elections 
to the Lok Sabha, the general com-
plaint was that some invisible ink was 
imported from Soviet Russia and used 
here in the elections. There is one 
party system in Russia and everybody 
will vote for that party. Why should 
Russia invent the invisible ink? For 
the benefit of which country? Now 
they say that the elections are rigged 
in Orissa and U.P. People have faith 
in the Congress poliCies and pro-
grammes and they have faith in the 
leadership of our Prime Minister. That 
is why people vote for the Congress. 
To say that the Elections are rigged 
is, therefore unfair. I do not agree 
with such criticism, whichever quar-
ter it comes from. 

I am not going to deal with the 
various provisions referred to by my 
friend in the Company Law, because 
an amendment Bill is before the House 
and we can discuss the various provi~ 
sions when the Bill comes up for dis-
cussion. There is also a Bill for 
amending the Representation of the 
People's Act. We can go i·nto thos~ 
details at that time. The Company 
Law is a regulatory enactment which 
regulates the functions of the com-
pany. There are 36000 companies in 
the country out of which about 28000 
are private limited companies and 
about 7000 are public limited com-
panies. The report states a8 follows: 

"Basically, the inspections are in-
tended to ensure that the affairs Ilt 
the companies are being carried on 
sound business. principles and the 
companies are compiyinll with the-
reeulatory provisions of the Com-
panies Act ~oth in letter and spirit. 
It has also been the endeavour at 
this Department to ftnd out durin&' 
the course of the iDspec:tlons whe-
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ther the management are induli\ng 
in practices which are harmful to 
the interests of the companies con-
-eerned or of the public in general." 

"The Inspection Reports have re-
vealed several defaults of omissions 
made by companies in complying 
and commissions made by compa· 
nies m complying with the various 
provisions of the Act. They have 
also l'eceiled some malpractices and 
acts of mismanagement." 

During lbe period April to December 
1973, 263 inspections were carried out 
as compared to 227 in the previous year. 
The report gloats over the lJerform-
ance of the Inspection Directorate of 
the Company Law Department. I do 
not know whether I should be proud 
of the performance of the Inspection 
Di~ectorate. A Cadre should be built 
in the Inspection Directorate to ins-
pect the companies, both public limi-
ted companies and private limited 
companies, and lhe report should be 
made public so that people may know 
how the companies are functioning, 
whelher they are operating on sound 
businesE principles and whether they 
are complying with the regula lory 
provlslOns of the Companies 'I.ct. 
These Rre very important functions 
which the Department of Company 
Atl'airs and it has to discharge and 
th'!s has not been done so far. The 
smal! number of inspections which 
have been carried out, are not suffici-
ent to justify Its very existence. 

Then, Sir, another important thing 
which the Company Law Department 
has to do, is to scrutinise carefully the 
inter-corporate investments. This is a 
clever device used by these laree 
houses to invest in other companies 
and thus gain control over those com-
panies. They have to be very careful 
and cautious in scrutinising and giVing 
sanction. 

Then. Sir, there Is also another as-
pect. This Department should sa(@-
lI'uard the interests of the minority 
shareholders also. 

This 
Cled,ed 

Department should be a full-
department and they mould 
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appoint aa many officers as are re-
quired, so that they are able to func-
tion effectively and see that companies 
work on sound business prinCiples. 

Then, Sir, I would like to refer to 
the MRTP Act which was passed in 
1969 and which came into effect on lit 
April 1970 to check the growth of 
monopolies. Has this become an effec-
tive instrument in checking the ,rowth 
of monopolies? Actually, monopolies 
are bein, regulated. When an applica-
tion is made under Section 21, for ex-
pansiOn of tbe exlstin, capacity, or 
under Section 22 for starting a new in' 
dustry or a new business, the Central 
·llovernment may, if it thinks neces-
sary. refer the application to the com·· 
mission. The opinion of the Commis-
Sion is only advisory and It is not 
mandatory. Sir, in dischargin, all 
these functions, the Commission Is 
guided by the principles laid down in 
SectiOn 28. 'If these principles are to 
be followed nothing can come out of 
the Commission. With your permis-
Sion, I would like to quote Section 28; 

"In exercising its powers under 
Part A or Part B of this Chapter, th~ 
Central Government or, as the case 
may be, the CommissiOn shall take 
into account aU matters which ap-
pear in the particular circumstances 
to be relevant and, among other 
things, regard shall be had to the 
need consistently with the general 
economic position of the country-

(a) to achieve the production, 
supply and distribution by 
most efficient and economical 
makes of goods ..... . 

Then, there are two other condition. 
whiCh have been laid down. 

(e) to encourage new enterpril8S 
as a counter-vailing force to 
the concentration of econo-
mic power to the common 
detriment; 

(f) to regulate the control of 
tbe material resources of the 
community to Bubserve the 
common ,oad. 
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TheBe are not ,iven importance. But 
it is tile production, supply and distri-
bUtiOl. which is being given bnport-
ance. Fermission is being given, either 
in respect of expansion. or cxistlnlii 
capacity or in respect of starting a 
new undertaking. Sir. the Commission 
should be used as an effective instru-
ment to check the growth and not regu-
late the growth of these companies. 

Then. I would like to refer to Sec-
tion 31. which deals with Monopolistic 
Trade Practices. Here also. Govern-
ment may refer any case to the Com-
mission, It says: 

"Where it appears to the Central 
Government that one or more mono-
pOlistic undertakings are indulging 
in any monopolistic practice ..... that 
Government may refer the matter to 
the commission for an inquiry." 

15 brs. 

So. ·Government has the power to rcler 
or not any caSe to the commissior... It 
is not cognizable by the Commission. 
Unless Government refers it. the Com-
mission cannot go into it. Section 10 
dealing with the jurisdiction of the 
Commission says that the Commi.sion 
may inquire into any restrictive t~ade 
practice upon its own knowledge or in-
formation but in the case of a mono-
polistic trade practice. only upon a 
reference made to it by the Central 
Government and not upon its own 
knowledge or information. So. gection 
10 has to be amended so as to give 
the Commission the same jurisdiction 
to act on receipt of information. The 
strength of the commission sh()uld be 
increa~ed so that they can function 
effectively. I have seen some recent 
cases where out of the three members. 
2 are of one view and the third is of 
another view. Only in one case. the 
Government accepted the mil'1orlty 
view. If you want to use this Act as 
an efl'ective instrument to check mono-
polies. section 10 should be amended 

Section 37 deals with restrictive trade 
practice.. It is rather unfortunate that 

the Commillion baa Dot been able 10-'A into restrictive tracl.e ~nts 
and come to a decisicm. Tbe Com-
mission exists for checkinl these rea-
trictive trade practices. Cases are not 
beiDA( referred to them by the Govern-
ment and they are oot doing anything. 
About the criteria for 'Government to 
refer any case to the Commission. 
nothing is laid down under the Act. If 
the Government likes. it may refer a 
case to the Commission for enquiry; 
otherwise not. Section 37 should be· 
used more rigorously and all these 
ngre~ments should be scrutinised. 

Section 27 also can be used to check 
the growth of monopolies. It is (men 
to the Central Government to call upOn 
any monopolistic house to sbed its 
shareholdings in certain companies. 
This has not been done SO far. Either 
you should prefer a medium entre-
preneur coming in far the first time 
so that in course of time there can 
be a cDullter-vailing force against lar-
ger houses or if you think th~t only 
the large houses can eD!'ure produc-
tion. you must see that they shed their 
shareholding and throw it open to the 
general pUblic. Sect10n 27 has to be 
lIsed elTertively a~ also section 37 SO 
that this Act becomes an effecth'e ins-
trument to ('heck the growth of mono-
polists. Only then the Compa"" Law 
Departme:1t can justify its exi~t('nce. 

SHRI D. K. PANDA (Bhanjanal1ar): 
Sir, with regard to the administration 
of the MRTP Act of 1969. at page 72 
some fact~ have been given with rel1"rd· 
to some of the cases which were 
brought and disposed of. But there Is 
ab~olutely no review of the activities 
of this Commission and to what extent 
they have really checked the growth of 
monopoly and other nefarious trade 
practices. As tar as this ministry i. 
concerned, there Is a total fanurt' on 
Its part to make any review. They 
have not the courage abo to come· 
with a factulll report a8 TO whether 
they have actually gone to ~ome extent 
in checking the growth of monoroly. 
On the other hand. under the very Act. 
the Hlndustan Lever wall Ira~ted • 
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licence for the manufacture of wbat Iii 
known as S.T.P. wbiCb Is uaed to 
manufacture synthetic detergent. The 
approval for tbis bas been given. It 
is based upon the judgment of two 
members, with one otber member of 
the Commission dilSenting. The dis-
senting opinion is already laid on the 
Table of the House, and I need not 
enumerate all those things. What I 
find to my surprise is that all those 
pOints that have been raised by the 
dissenting member have not been met, 
nor any attention has been paid to those 
very vital aspects of the matter. 

As far as the past record of this 
particular company, the Hinclustan 
Lever Ltd., is concerned we know 
that there was stockpiling of dalda by 
this company; then all of a sudden 
when the Government raised the price 
of ghee. they released to the market 
all their goods Similarly, with regare! 
to baby fOOd and other goods, the 
same type of stockpiling went on. 
This was brought to the notice of 
the Government, but nO actiOn has 
been taken. As far as Rex. Sunlight 
Lifebuoy and other soaps are con-
cerned. they are not available and 
if at all they are available the prices 
have gone up. As J saM, they hoard 
and stockpile all the con~umer goods 
and when the pricf>s rise, they release 
the goods. This affects the consumer; 
specially those with fixed-salaries 
are very badly affected. 

They are today increasing the dis-
tribution charge by 20 paise Der dozen 
of soaps and from tomorrow It will 
rome into effect. Originally there 
was absolutely no distribution charge. 
After !\Ome time there was a charge 
of 25 paise, and now another 20 paise 
are being added to it. When it ac-
tually reaches the consumer, he has 
to pay nearly one rupee. 

I w~nt to knOW wby tbis company. 
a foreign company, which Is a subsi-
diary of a multi-national etant known 
as Unilever, has been etven all tlleae 
favours, what is the reason. When in-
dipDous lndustrlaUst. ... wall-
able both in the public sector and in 

A.a.ir, 
the private sector .... 110 are well-versed_ 
in 1he production .,..tern at the lOme 
detergent, where was the necessity to· 
give licence to this particular foretan 
company which has been "looting tbe 
country? 

I will point out one more aspect 
also. The Hindustan Lever are al-
ready having a dominant position; 
they are controlling 60 per cent in 
Indian detergent industries. Now, by 
this licence, the control will 110 UP to 
80 per cent. The other industries. 
small industries, bave made a re-
presentation to the Commission that 
their production will be greatly 
affected and even though they have 
apPlied' for licence, they may refrain 
from goinll for further production or 
further expansion because of fierce 
competition. Under the such circum-
stances, J demand that this Ministry 
should take immediate steps to revoke 
the approval already granted to the-
Hindustan Lever Ltd. 

The only argument that the hon. 
Minister may advance is that there 
will be equity dilution; from 85 per 
cent of the shares, it will go down to 
70 per cent. But by that the concenta-
tion of economic power in the hands 
of the Hindustan Lever Ltd. is not 
going to be checked or reduced. 
Therefore, it is a monopolistic position 
and by that they are dominatil"l1 over 
every aspect and there is absolutely 
no check on the growth of monopoly 
power. Not only a great harm Is done 
by these exlstln~ monopolies but they 
cannot also be brought even under 
effective control. This Is a core sector. 
The public undertakln,s should not 
be affected by such grantin!! of 
licences. 

Now, I will just &lve some facts. 
The total dividends are expected to In-
crease from Rs. 231 lakbs In 1972 to 
Rs. 403 llikhs In 1978 and the dividend 
to Unilever wblch was RI. 146 la.khl 
In 1972 has Increased to RI. 152 lakhs 
in 1973. But the Un!1ever's actual 
calb contribution to tbe creation of 
aaets in the BiDdustan Lever II oolT 
Rs. 272 lakhs. It bas further obtained 
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<bonus shares of the value of Rs. 1012 
lakhs and the total dividend remitted 
.abroad upto 1972 after deduction of 
-taxes by this firm is Rs. 1488 lakhs. 
These are the remittan-ces and these 
are the dividends. And what is their 
actual contribution? It was only 
Rs. 231 lakhs. So. from this point of 
view it is against the policy of the 
·Government. Section 28 categorically 
says that when such cases come up. 
1his section is meant to curb such 
growth of monopolies. But that 
.section 28 of the MRTP Act is violated 
in this particulHr "ns" Thf'refor<'. r 
demand that it should be revoked. 

Now. with regard to the MRTP Act. 
wha~ r want to suggest is that several 
times several things have been 
brought to the notice of the Govern-
ment and specially. the Law Minister 
.has a special duty to make cert.ain 
amendments to this very Act. We 
have been demandini complete 
nationalisation of the monopoly 
·houses and especially, foreiin monO-
polies. But. at the same time. within 
-the frame-work and the existing 
frame-work certain amendments can 
be brought about. but. the hon. Minis-
1er has been showinll a callous atti-
tude to this problem. Several times 
·this was brought in this House for 
discussion. 

Now. a word with regard to the 
amendment of the MRTP Act making 
·the share in the equitv in the ratio of 
"'75: 25 and not 74: 26. The existing 
ratin is 74: 26. It must be made 
"'75: 25. Then those foreign share-
'holders companies who are having a 
small share cannot have a dominant 
hold and control of the companies 
concerned. Therefore. this amend-
ment has to be made immediately. 
'Take for Instance the ESSO take-over. 
'lITow. in the matier of expansion of 
-capital structure. sale of ass'!ts be-
'yond Rs. 50 lakhs. Investments of this 
company In any other field and equity 
participation. with regard all these 
'four asPects, the major share-holder 

has absolutely no MY. It is the 
miniority share-holders who are the 
foreigners or the vested interests or 
the big and large business-houses 
which have got the vote power and 
on these matters the majority view 
cannot prevail because it can be 
voted down. Thereforll. to that ex-
tent an amendment is warranted im-
mediately. 

The other aspect is that the Punjab 
Private Company which is prospering 
with government money is a monopoly 
~oncern and is taking big loans from 
Government and financial institutions 
and is fiourshini with Government 
money. It should be immediately 
checked. Now this Hindustan Level 
never wanted to come in for the ferti-
liser plant which was to take place in 
the joint sector with the Government 
of Punjab because that would not 
yield more profits. Therefore. imme-
diately they switched on to this parti-
CUlar manufacture of sulphate. Their 
motive is profit. nothing but profit. To 
check it it is our demand that there 
should be strict provision and amend-
ment of the Election Law. 

43 cases were referred to the MRTP 
Commission. A few cases have been 
withdraWn by the CLD. Company Law 
Department, after the Commission had 
spent a lot on investigation. From the 
report it is seen as to how many 
cases were referred. how many cases 
were withdrawn, etc. I do not know 
why they should be allowed by the 
Government, by the Company Law 
Department. to withdraw the applica-
tions. The Commission had already 
started investigation. They have 
spent lot of money for that. It is a 
great loss to the country, to the Gov-
ernment and to the people at lilrge. 
It is my submission that Government 
should not intervene and withdraw 
such cases. It shows that they are In 
league with vested interests and big 
monopoly houses. 

There are a number of cases which 
to be referred to the Commission 
under Sections 21, 22 and 23 of this 
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Chapter nr of the Act. but they have 
been decided by the Government. 
without any reference to the Com-
mission. Now, this has come out in 
the Statesman dated 10-3-74. A 
spokesman on behalf Of this Commis-
sion had issued a statement in a 
press conference. He had co~e out 
dearly that the Government of its 
own accord, had taken declafon without 
even referring certain matters to the 
Election Commission. Therefore, I 
demand, this practice should he com-
pletely stopped and such cases have 
to be referred to the Election Com-
mission. 

Now, there are no particular guide-
lines tor reference the cases to the 
Comm.iSslon. I say that such guld~ 
lines should be adopted. It is inlme-
di·ately necessary that we should adopt 
such guidelines. If the Government 
does not refer certain cases. then j hey 
are not seized of the matters and they 
cannot make enquiry. This should be 
changed. Some guidelines should be 
there. They must have fu\i powe~ to 
go into and decide matters themselve •. 
Where it is found that the law stipu-
lated under the Industrial P"licy 
Resolution is being thwarted. then, on 
such occasions, the Ministry should 
interfere and _ that tltere is a 
check. 

With regard to Law and JUltice, J 
have to make some points. We have 
been demanding legal aid to be provi-
ded to poor. They simply say: 'The 
recon',mendations of the expert Com-
mittee. dated May, 1973, are under 
examination'. How long will it take? 
I haw' absolutely no time. I have 
catalogued various assurances J[iven 
in th" public meetings, in this House, 
outside also. In Nagpur the han. 
Minister h1mself is~ued several stllte-
menh. The datES are 19-11-73, 
9-5-72, 11-3-73. Then on 15-11-73 so 
many promises were made. After 
our Twentyft.fth Amendment, if at 
a 11 it is meant for weaker sections 
of the society. If at all it is meant to 
be a check on the growth of ITIClftO-
poly, If at all it is to check conoea1ra-
tion of !'Conoml(' power in tht' hands 
146 LS-l0 
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of a few, then, subsequent action 
should have followed. Lenl aid Is a 
Part ot such an aid to the weaker 
sections ot the l!Ociety. 

There may be a law. But, if that 
law is not implemented and if the 
poor cannot see that that is imple-
mented in their favour, we cllnnot 
say that it is going to help the 
weaker sections of the society. 

In 1958. a bill was introduced by 
Government of Maharashtra; and in 
Kerala also, the same bill was illtro-
duced. There the bill is still in vogue. 
What is there fOr further examination 
of the same? With reaard to Orissa 
also, there are about 4 lakhs acres of 
surplus lands III'ld about 34 laklts of 
Government lands which are loinl! to 
bto distributed to the landless poor. 
But., the landlords resist that movl' 
and they are evicting their !tanants. 
And Cr. P.C. is being used aaainst the 
poor ten lints. 

When they are going to enart the 
Land Reforms BllI, however, ,.rolfl'es-
sive the measures that may be. the 
('eiling on land is only upto 10 stan-
rlard acres of land. Beyond that, the 
surplus lands are 1I0ing to be distri-
buted to the landless. There are dis-
putes already. And the matter is be-
ing taken to the Civil Court; the 
matter is also being taken to the cri-
minal courts. The police is interfer-
ing. And 145 Cr.P.C. is used against 
them. That has brou/tht in the ppople 
in the nature of disputes for I ... ing in 
possession of such lands. As a result 
of this, persons are deprived of the 
lands. Under the system of lel(al old 
to poor. thousands and thousands and 
pven lakhs and lakhs of poor trnants 
have to be defended for belnR: in 
possession of such lands. This Is very 
important. I think the Government 
should not shut its eyes a. far 118 this 
issue is concerned. There i. en-
croadlment of 'Government lands by 
tbeae very tenants amouDtlftIr to 
more than 2 luhs. They are dp.fenri-
inll the cases in the ('Ourt. As far as 
thplr rases are roneemed. they teel 
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that they are helpless . because they 
cannot take up the matter in appeal 
to the District Collector. 

So, even to-day, the legal aid 10 
poor only remains on' paper. There 
should be a change in the attitude of 
Government as far as legal aid to 
these poor people is concerned. I am 
going to submit one thing. r have 
already submitted four or five b:11s 
but they are not allowed to be in-
troduced. What difficulty is there in 
drafting surh a hill for giving airl to 
the poor? This position must 1e made 
very clear by Government. If you 
feel that this will result in a lot of 
money being investerl for the purpose. 
this only means that the same is going 
to help the poor agriculturists to pro-
duce more and more. The poor culti-
vating peasants should be encouraged 
to make their contribution as far as 
food production is concerned. 

MR. DEPUTY-SPEAKER: Mr. Panda, 
you have taken more than double thr 
time allowed. 

SHRi D. K. PANDA: I am finishing 
it. My rlemand is this. As regards 
judicial authority, a memorundul11 
has already been adrlressed to the 
President and a COpy sent to the hon. 
Law Minister. That is dated 6th 
October, 1972 by 44 advocates support· 
ing the demond for socialistic judiciol 
reforms. I shall read thnt out so that 
I can finish in a minute. r shall Irke 
a minute only. This relates to a 
social worker Shri H. P. Vaid. What 
Is stated by the order is: I have al-
ready referred to the memorandum. 1 
simply want to draw his attention bOW 
this very judge has again reviserl his 
own erring judgement by another 
order. I quote: 

"By this order, undoubtedly, the 
allegations contained in the memo-
randum dated the 6th Octoher, 1972 
stand admitted and proved and noW 
only the question lif fixation and 
apportionment Of responsibility 
remains to be probed Into. Even 
though the restoration of the pro-

perty back to Mr. Vaid, its rightful 
owner, has been ordered, but never-
theless, the same is virtually lost to 
him as it has been fraudulently sold 
twice in the meantime and its re-
covery from the transferees requires 
protracted and indefinite litigation." 

My point is: whether there is abuse 
of authority. There. must be a check 
Therefore. I demand that there should 
be a highpowered Committee consist-
ing not only of Members of Parlia-
ment who are well equipped in law 
but also some of the eminent jllrists 
should be taken in that Committee to 
have a cheCk and safe.lluard against 
the misuse of power. 

SHRI DINESH CHANlJiRA GO-
SWAMI (Gauhati): I rise to support 
the Demands for Grants of the Law 
Ministry. The Demands of this Minis-
try were guillotined last time without 
a trial, and therefore, we SJ'e all 
happy that this time we have got an 
opportunity to discuss it. We find, If 
we ilo back to the lasb two or three 
years, that some of the most contro-
versia] decisions which had rocked 
this country were initiated by this 
Ministry. 

For example, we can refer back to 
the constitutional amendment re-Iating 
to the power of the sovereign Parlia-
ment to amend the Fundamental 
Rights or the constitutional amend-
ment regarding article 31 or to the 
recent controversial decision regarding 
supersession of judges. It we look at 
this controversy we find also that the 
controversy has arisen because of the 
legal education and the lellal system 
that we have tollowed where we have 
been guided by the traditional concept 
of the rule of law, namely that the 
law must treat everyone equally and 
the Inner aim of law Is to protect tife, 
liberty and property. It la because of 
this traditional concept that in many 
cases the controversy has tRken a 
misguided direction. 

I, therefore, feel that the Law 
Ministry has today the dulv to tor-
mulate a reV!ew of the entIre te,al 
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system of this country and to bring a 
new approach to the legal system. 
After all, we should not forget the 
Aristotlean concept of justice that 
there is injustice when equals are 
treated unequally and there i~ also 
injustice when unequals are treated 
equally. The controversy took place 
on thE: constitutional amendmentR 
which we had passed during the last 
two or three years which were in a 
sense intended to do away with the 
equal treatment of the unequal.. But 
it is not really by the constitutional 
amendments only that we "an create 
an atmosphere in which this unequal 
treatment of the equals ('an he done 
away with. There is much to be clone 
in various other spheres, and I feel 
that the Law Ministry should thmk of 
a comprehensive approach to the en-
tire aspect. 

Coming to the reform Of law, I want. 
to project a few points belore the 
House for consideration. If we look 
around the country today we find that 
many of the progressive projects 
which we had taken up durinl'! the 
last few years haVe not been imple-
mented fully because the official 
machinery is not there to in1plement 
it. We have all been talking about it. 
'but unfortunately we find that al-
though there have been many major 
constitutional changes and amend-
ments, there has been no effort on the 
part of Government to brln!! about 
changes In the different laws and also 
in the Constitl,ltion with a view to 
making a complete restructurlnl: of 
the administrative sYstem. I feel that 
the time has come when Government 
should seriously think of ,Imendlng 
artlde 311 of the Constitution. I do 
not think that tn any other democratIc 
country, a civil servant enjoys so much 
of protection as we have given to him 
In this country. Even if a ~ivJl ser-
vant commits mistakes he is really In 
the most advantal!:eous position 
because of the constitutional prn-
tection" given to him. Even if he 
does Dot achieve any remlll, he Is fully 
proteeted by the Constitution. I feel 
that If we want to Implement the pro-
gresssive polleles of this eountry, we 
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must make the civil servant result-
oriented, and we CaD do so onJ..y by 
amending article 311 and othel' rele-
vant provisions of the different enact-
ments. I do appeal to the Law Minis-
ter to take it up very seriously about 
how to achieve this. We know that a 
very highpowered Cabinet Committee 
had also been formed, and as the press 
report goes they have Suhmitteed an 
interim report also. I do not know 
what type of interim report thpy have 
given. I hope that the hon. Minlst..,. 
\\"i11 give US some Indication of how 
he is viewing the entire problem. 

The time has come when we should 
have a ~omplete and comprchens;ve 
changc of the penal provisions of the 
different laws. Today, the unfortu-
nate situation is that the penal pro-
visions in the different law ar" being 
dealt with by different Ministries. For 
example, it strikes me as rath~r olrl 
that the IPC Or the Cr.P.C. are 8till 
the subject-matters of the Home Mini-
stry, and the Home Ministry bring~ 
forward the Cr.P.C. Bills before the 
House. After all. the JPC al'd the 
Cr.P.C. touch every individual very 
gravely In this country and I fl'l'l th~1. 
an expert like the Law Minister 
should handle these laws. But I find 
that they are being dealt with h.y the 
Home Minister. I have nothing agAinst 
the Hom. Minister. but I fpel that nn 
expert persons like the Law Minlslc!' 
and the La,,· Ministry should hanrllp It. 
Similarly, the Prevention of Food 
Adulteration Act romes undpr thl' 
Health Ministry. Equally, I find th1t 
the company law and other dlffprpnt 
laws containing penal ~rnvislons Are 
under different Ministries. Tf you look 
at the penal provisions of all these laws 
yOU wtll find that there Is absolute I r-
rationality In them. For example. 
under the !PC when a man commits a 
murder. the punishment Is a ('apltal 
nn'e and in mitigating circumstances 
life Imprisonment. But an Individual 
who wlDfngly and knowingly poisons 
another by food adulteration resulting 
In the death of that Indlviduai receives 
under the Prevl'lltlon of Food AJllltt'-
ration Ad a maximum punlshmt'nt nf 
only 3 years. There II absolute irra-
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tionality in this. Wben a perlOn com-
mits a crtme qatnlt the eatire IOciety 
by hoUdini feodstuils, "the puDi8meot 
is very Vfl!ry NIlS. Teday tile enue 
economy is jeopardised by tile exi.&-
tence of black money. But thel'e III 
no adequate punishment t& thOse wbo 
are caught indulgiRfl in tDese tran-
sactions. 

1 feel the time has come for the Law 
Ministry to take into account the en-
tire gamut oi the penal provisions of 
all the Acts and have a rational ap-
proach and have an approach whi~h is 
completely difterent from what It IS 
now. If the punishment for killinll a 
man is the deatb penalty or in rolliga!-
Inll circumstances life imprisonment. 
how could a simUar crime of killing 
a man by food adulteration or paralys-
ing him, be dealt with except by capI-
tal punishment or life imprisonment? 
I do DOt llee &By justification for the 
three year imprisonment now in force· 
yet this is whd we find in the Preven-
tion of Food Adulteration Act. 1 
would request the MiniStry to exa-
mine all these provisions and ratlona-
Jlse them and r~commend to the res-
pective Ministries how difterent offen-
ces should be met by the appropriate 
penal "rovisions. 

Now to the question of law's delay 
which has been dealt with by many 
friends. If we look round the country, 
at least those who are in the le,al pro', 
fession, we carry a feeline that justice 
today is justice for the rich and not 
for the poor. Recently we read a 
statement my the Lord Chief Justice 
of UX that it takes only two months 
for a criminal case to be dispesed ot 
In UK from the committal Ita,e to the 
appellate stage. But In this countrY 
It takes twelve years or more. Today 
civil litigation takes 14-15 years. HoW 
call we expect 811 ordinary human 
belnc to believe that he can bave pro-
tection of b.ls lite, liberty or property 
If litigation takes 10 long? Obviously, 
the time hall come for the Law Minis-
try to live senow; thouallt to this. 

One canDot do away with delay com-
pletely, but it is possible to minimise 
it. For that, the provisions of law 
shOUld, to a lI'eat extent, be simpUfted. 
We find that in the Civil PrOcedure 
Code, Cr. P. C. and SO on a lot of time 
is taken in revisions, appeals and so 
on and so forth giving good scope for 
greedy iawyers to make money at the 
e~pense of poor litigants. As a lawyer, 
I would be happy in such a situation, 
but as a parliamentarian, I feel that 
the entire legal system slaould be simp-
lified and if possible, unnecessary re-
viSions, appeals and other things sllould 
be cut out. 

This brings us to the other qUHtion. 
the question of the conditions of seT' 
"ice of the judicial officers. I think 
this is another aspect to whi::h the 
Law Ministry should give very serious 
attention. I am in complete allre",· 
ment with previous speakers who de-
precated the practice of appointing 
retired judges to different commissions. 
I feel it refleetB upon the independenc" 
of the judiCiary. This has been cr.ti· 
cised all round the country and tacEe-
fOl'e Government shol.l'ld do away with 
the practice of taking retired jutlgel to 
different commi&lions. Aft'?!' all. if we 
feel that a persoD at a certain age is 
not lit to be a High Court judge, bow 
can he be fit to head a ('ommission? 
There are YOun, peo"le all round the 
country able to shOulder thJ.. respoos-
ibility. 

The emoluments and other ~'Ondilions 
of service of High Court judges .hould 
be improved. The hon. Minister 
knows about this very well. Today, 
for example, in the smaller High 
Courts, not the important high Courts, 
nobody is comln, forward to be a 
judge. This is the tragedy of the situa-
tion and unless you have a person 01 
the highest calibre in the seat of jus-
tice, how can we expect that the ad-
ministration of justice will be carried 
out In the best possible manner'? I 
feel. therefore, that there should be an 
improvement In the conditfmls of tile 
terms at appointment of the hi", court 
judges. and this practice ot appoint-



293 D.G. Min. Law, CHAITRA 12. 1896 (oSAKA) Justice ancl l:o. ~ 

ment of retired high court juliles or 
the Supreme Court Judges to dW'ferent 
commissions and all that should be 
done away with. 

These are some of the suggestIons 
which I wanted to place before the 
House for consideration and I hope the 
Law Minister will really think about 
them and take appropriate rlerisions. 
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SHRI VIKRAM MAHAJAN: (Kan-
gra): Mr. Chairman, Sir I think. It is 
for the first time that in this Parlia-
ment, we are discussing the Demand~ 
for Grants in respeet of the Ministry 
of Law. There should be some con~· 
ventioll that once in two or threl! 
years every ministry should be dil-
cussed. I remember, during the last 
Lok· Sabha, the .demandafor grants ill 
respect of this Ministry were hardly 
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discussed. Therefore some convention' 
should be established so that every 
Ministry's demands are discussed at 
le)st once, dur'ing the courl\e of b 
yenrs, if not twice. 

Many hon. Members have marie n 
point about legal aid being given to 
the weaker sections of the society. ) 
must say that the Law Ministl'r de-
~erves credit. He is encouraginr vol-
untary associations to give legal aid 
and I think he is trying to support 
some of them, I think he will pursuf! 
this and will bepome the first Law 
Minister to gi ve official recognition to 
this particular aspect. Many speakers 
have spoken on this subject and I do 
not want to repeat whatever they have 
said. But, it is wry essential that 
justiCe should be cheap to the weaker 
sections of the society. 

I would like to make some suggestion 
in regard to company la\,\' and the 
general law. In regard to company 
Inw, I wiSh to point out that there nre 
some cumbersome procedures which 
are being adopted these days. Some 
reform is needed in this direction. I 
wish the number Of forms which have 
to be submitted to the Ministry by the 
companies for various purposes is reo 
duced and they are kept to the bare 
minimum so that the paper work in the 
Ministry as well as in the companies, 
is reduced to the minimum. 

But. apart from that, the time has 
come, so far as the companies are con-
cerned when the law should be modi-
fied and some changes should bl.' 
brought in, In the company law sO that 
employees and the labour are assoda-
ted ,dth the mannagement of the. 
companies. Not only in the BOcialiat 
countries, but also in Western count-
rias, the law has been changed to such 
an extent that labourers have been 
taken as directors in the manage,y-,ent. 
Especially, in Germany the per~ 

centage has gone up. The directors 
. are elected' from the employees of those 
~ companies and they sit on the Board 

of .Directors or Board DI. Management. 
The time has come when we also mould 
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change the company Illw Su as to give 
a share to labour In the management 
by beine made directors. This will 
bring a new outlook ~d a senSe of 
responsibility in the labour' and act as 
ache. 'k on the managemellt. It will 
also create a harmonious rdatiODship 
between management and labour; As 
an experiment, you can choose an 
industry and you can provide that 1/lere 
will be one director from the labour 
or employees on the manaaement. lJ 
it succeeds-I am sure it will-it call 
be extended to other companies. In 
any event, the experiment should shal 
right now \\>hen we are wedded til the 
philosophy of socialism. 

theoretir'al view. If this inc<!ntl\" 
scheme has worked in the ind Jstl''' it 
can work In the judiciary ~iso. 
personally think-and this is m:, 
observation-that an increase in thc' 
number of judges has no! helped iI, 
the reduction of cases in any cou,t; J 
would not name any court but I hav(, 
seen that in most of the courts Where 
the number has gone up in the last I j 
years by SO Ii 40 per cent, the nun:ber 
uf arrE'ars also has gone up by the 
same proportion, Therefore, I SUUI11,l 

that tMs principle of incentive should 
be adopted in this sect9r also as it. is 
adopted in the industrial sector, and 
I am sure that it will help in this 
'ecto!' also. 

Apart from that, the conditi(Jns of 
the judges should be improved. This 
p(Jint has ben made by some hon. 
members. Because of the inflationary 
conditions in the country the rise i~ 
prices, the salaries are not enough \1.' 

attract the more brilliant section 01 
lawyers or students the persons tor 
lower judiciary are selected directly 
from colIr'ges, The top-grade student! 
and top-grade lawyers are not attract, 
ed. There should be some sort of in-
centiVe or attraction; improvement in 
their conditions should be made so that 
the top~lass, from tbe students as weli 
as from the lawyers, is attracted fN 
lower judiciary and higher judiCiary 
because in many states, especially in 
many High Courts like Calcutta, 
Bombay and Madras. the top lawyer5 
are not coming for\\"8rd to become the 
judges of the High Court. The Law 
Minister, I think, will bear me cu t. 
Similarly, First Class students are not 
opting for lower judiciary; they opt, 
for Foreign Service Or some other 
service 'but not for judiciary. This 
shows that their conditions have to 
be improved if you want to attract 
top-class students or lawyers. 

Coming to arrears of cases, there 
is a faIrulus saving: "Justice delayed 
is justice denied", I know cases 
which have taken 20 years or more to 
be concluded, Many remedies have 
been suggested like increasin& the 
number of judges etc, I persol,ally 
feel that this has not been very sut'ces· 
,.rul. I feel an incentive system should 
De introduced for the judges, The 
number of units to be decided by each 
judge every month has been laid down, 
If he decides more units and if ultl· 
mately his decision is up bold by lhe 
final court, he should be iiven an in, 
centive in the form of more promo, 
tion chances. That is for promotion 
the emphasis sMuld on seniority' cum 
merit. The other suggestion I want to 
giVe may sound novel, but it can be 
tried. In_ead of havini more judges 
why don't you ask the same nun,ber 
of judges to decide more cases and 
pay them extra for each unit? For 
example, if the monthly quota is 20 
units, if he does 30 units pay him 
extra for those 10 units at the rate of 
Rs. 50 or 100 per case, provided his 
decisions are upheld by the final court, I 
This will reduce the number of 
arrears. It will be in the Interests of 
the judie to decide more cases in the I 
shortest possible time. They say that ~ 
judge Is another from of God and so 1 I may mention a llttle about the 
forth, but I think the time haa come Monopolies Act al80. This Act does 
when we should take a more practical need revialon as my lion. friends haw 
view ot 1he problem rather than a._ pointed out. Without going Into the 
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details, I would put it this way that, 
as the country is facln& shortages, all 
tile Acts should be Production-orient· 
ed; U a particular Statute imposes 
restrictions as present in increasing 
production, to that extent it needs 
modification. Of course, it may have 
the effect of monopoly houses, as they 
are commcmly known getting the 
benefit, but there are other ways of 
mopping up the surplus in the farm 
uf, for example, wealth tax or estate 
duty or higher income-tax. But any 
S_tute which at this stage hinders 
production need-revision because the 
entire country is facing shortages in 
etlsential commodities. Therefore, 
from that point of view, I would 
submit that this Act or any other 
Act which does hinder production 
needs to be revised. 

Another point that 1 wish to make is 
about Advocates the new class which 
is cornine up and which is known aG 
'freshers'. The entire system here 
should be chan,ed. What is happening 
now is that directly from colleges the 
young boys are coming into the court·; 
and they start handling cases. It not 
only harms the interests of he clients 
but at times it harms them also. What. 
I submit is that -there should be SOlll!' 
training period for them. That is that 
they should be attached to sam£! 
lawyers and they should 10 through 
their probmon period with a .enior 
lawyer before they are allowed to 
handle the cases on their own .... 

SRBI M. C. DAGA (Pali); So that 
they can serve them literally freely. 

SHRI VIKRAM MAHAJAN; Apart 
from that. if necessary, if thu are 
poor. some sort of stipends or scholar-
ships may be given to them. 

18 ~ 

AN HON. MEMBER: Who will pay':' 
SHRI VIKRAM MAHAJAN; It does 

not pay if the probatlOll ~riod Is !!ane 
away wi6h. Tbe probation period 
Mould be there. It may be one ,..r. 
NGt ollly tllat, It also happens .... 
....... beIIIem dInctly .a.rt practfIIDc 

in the Hi~ Courts and the Supreme 
Court as I have put it, it does II ereat 
deal of harm to the interests of the 
litillants. Therefore, as was the system 
before, tbat is, no fresher can go to 
the Hieh Court before he hss done 
three years' practise a t the trial cOllrt 
or no lawyer can go to the Supreme 
Court before he has done seven yeart" 
practice at thc high Court that sy.~tem 
should be re-introduced because it was 
a healthy system and J think this 
aspect does need reconsideration aDd 
the Law Minister who was himself a 
Judge, J am sure, knows how much 
hlirDl it has done to the cause of 
jttstice. 

SHRI R. P. ULAGANAMBI (Vellore)· 
It is injustice to the juniors., 

SHRI VIKRAM MAHAJAN: InjUl-
tic to the junior can be mitigated 1n 
some form, say be scholarships or 
stipends. Between the injustice to the 
freshers Qnd the injustice to the lltl-
gants. I think, I would prefer the 
injustice to the former because there 
should be nO injustice to the litigants 
bt!cause it is their interest whioh I. 
more importand them the interest! of 
the persons who are pleading their 
case. 

Finally, J think you for havlntl given 
me this opportunity and I should re-
emphasise that the time has come 
when Labour-Directors should be on 
the Board of the Directors of com-
panies. 

SHRJ R. P. ULAGANAMBI; While 
we are discussing the DemandJ for 
GFlints of the Ministry of Law, Justice 
and Company Mairs, I would like to 
raise a very important comtitutional 
issue before our hon. Law Minister. 

The DMK Government in TamU 
Nadu have taken revolutionary steps 
for social reconstruction, fOr social 
justice, for economic justice and also 
for political justice. The DMK Govern .. 
ment is introducing many social 
reforms through legislation. Here, I 
would Uke to mention one thine. 
There is one type of marriages 
called Self-Respect Marriages. It 
was Dot veHd before 11187. that 
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is before the DMK came into power. 
In Self-Respect M'Brriages the priest 
is not invited and Mancfirams have no 
place. So, such a marriage was re-
cognised by the State Government 
after DMK came to power. 

Another social reform measure the 
DMK Government has introduced i< 
to encoul'llge inter-caste marriages ... 
(InteTruptions) To do away with the 
caste system we are encouraging the 
inter-caste marriages by effering ~old 
medals to the couples .... 

SHRI A. K. M. ISHAQUE (Basirhat): 
This is revolutionary but the other onc 
is more destructive than revolutionary. 

SHRI R. P. ULAGANAMBI: It is 
not destructive. There, we haVE: donr 
away with the age-old practice of ir.-
viting the priest and chanting mant-
TIIms which are not understood. Te' 
make the people understand what they 
are doing and why they are getting 
married, We have introduced self-res-
pect marriages. It is not destroying the 
society. It is a constructive measure 
alld a social reform and a measure 
towards taking the society to social 
justice. 

Regarding the second one I mention-
ed, about gold medals offered to the 
comples who contract inter-caste 
marriages, it was initiated by our 
date lamented leader, Arignar Anna. 
Another revolutionery measure has 
been taken by the present hon. Chief 
Minister of 'lIamil Nadu Dr. 
Kalaignar Karunanidhi, who happens 
to be the only Chief Minister in the 
country. in implementing meaningful 
social reforms. We have trustees for 
maintaining the Temples. We are the 
only State in the whole of India to 
formulate and implement the rule that 
one of the Trustees must be a per-
son, belonging to the Scheduled ClISte 
or Scheduled Tribe. It has been 
adopted and we are now implement-
ing it. There is another soial reform 
measure in vogue in Tamil Nadu. 
The Government brought out an 
amendment to the Act calIed the 
~indu ' Re1i~oUl and Gharltable 

Endowments Act 1959. This legisla-
tion was enacted in 1959. The 
Government brought out many 
Amendments. This was done in 1961 
1965, 1967 and 1968 also. In 1970 th~ 
Government of Tamil Nadu brought 
all amendment to the Hindu Religion 
and Charitable Endowments Act o~ 
19~O for abolition of the hereditary 
prIesthood. The Act was passed unani-
mously in the Tamiinadu Assembly. 
Why does the Government of Tamil 
Nadu want to abolish the system of 
h~reditary priesthood? The reason' is 
thIS. The principal Act of 1959 was 
~mend~d in certain respects by the 
amendmg Act of 1970 which came into 
force on January 8, 1971. The amend-
ment was made to Sections 55, 56 'Bnd 
116 of the principal Act. Some con-
sC'quential provisions were made in 
view of those amendments. This was 
a step towards social reform. In the 
statement of Objects and Reasons of 
the amending Bill, it is stated that 
the basis for the amendment is the 
Elayaperumal Committee's Report on 
social reform. I quote: 

"In the year 1969 the Committee 
on Untouchability. Economic and 
Educational Development of the 
Scheduled Castes has suggested in 
its report that the hereditary 
priesthood in the Hindu society 
should be abolished, that the system 
can be replaced by an ecclesiastical 
organisation of men possessin, the 
requisite educational quallftcation 
who may be trained in recognised 
institutions in priesthOOd and that 
the line should be open to all candi-
dates irrespective of caste, creed or 
race." 

This is the recommendation made 
by the Elayaperumal Committee set 
up by the Government of India, but 
the recommendation are not beinl 
implemented by the Central Govern-
ment. But the Government of Tamil 
Nadu brought in amendment to the 
Hindu Relig!OU8 and Charitable' Endo-
ments 'Act for implementiD. tblI 
recommendallon;, Thla ft* challelll-
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ed by 12 petitions w-hich came before 
the Supreme Court. It was stated b7 
the Supreme Court that though ttus 
was not contradictory to the rules yet 
it was in contravention of Articl~s ~5 
and 26 of the Constitution which say 
that Government should not interfere 
in matters of religion. This is regarding 
securing freedom of conscience, t'O 
professing, practising and propagation 
of religion, freedom of management of 
religious atfairs, etc. The Supreme 
Court of India has categorilcally 
mention this in the recent judgment. 

'Sir, the members of this community 
cannot become archakas in a temple. 
The Government also cannot interfere 
in religious mattt:rs and introduce !'e-
forms like the abolition of castes or 
somE1hing of that sort. 

In this respect I would QUote what 
Dr. Ambedkar once said on the judg-
ment of Supreme Court on the issue of 
'Q communal G.O. I quote:-

"I am bound by the decision but I 
am not bound to respect the same" 

Here my submission is this. We have 
already brought out many amendments 
to the Constitution of India. For 
social justice, we brought out as many 
as thirty-two amendments to our 
Constitution. Such as doing away 
with the Privy Purses to our ex-
rulers and so on and so forth. 
My request is this. You en-
courage a harijan to become an 
LA.S. Officer. But he is not allowed 
or rather he is unqualified to become 
a simple priest. The Supreme Court 
comes and says that under Art. 25 
and 26, the State shall not Interfere 
in the religious matters. The amend-
me'nt was to Sec. 55 of the Hindu 
Rl!ligious Charitable Trusts Act. Un-
der this act, vacancies wheher perma-
nent or temporary, among the. office-
bearers or service of religious Institu-
tions shall be filled by tire' trustees. 
'In cases where the office or service.is 
not herlditary'-thls is the or~al 
act-we need an ainendment' reading: 
'In aU cases omitting the 'net of it. A 
perlOn be1OD1in. to .scheduled calde or 
schedule tribe, beComes an I.A.S. Offi-
cer, judae of a High Court or Sup. 

Affail's 
reme Court he becomes a minister and 
he also bElcomes, a Chief Minister or 
Prime Minister and even President of 
India, but, he is forbidden in the 
name of the Constitution to become 
an al'chaka or a priest in a temple. 
Is this not a shameful-thing? So, I 
would like to ask our hon. Miuister 
one thing. We had brought fOl'ward 
many amendments to do social 
justice to economically backward 
people. I would like the Government 
of India to come forward with an 
amendment to Art. 26 of the Consti-
tution so that there should be no 
iller in the law that a scheduled caste 
or a scheduled tribe person shall not 
become an archaka or a priest. I 
shall quote ,,"hat is stated In a maga-
zine called 'The Modern RationaIts' 
published in Madras. 

It has been stated therein that a 
member of the scheduled caste is 
listed in a schedule which gives him 
more rights and privileges than othl'rs. 
What is the social status given to him 
in this country? The reply given is: 
'A harijan is a child of God.' Do you 
mean to say that he 15 a holy perlOn? 
If that is so, why then he Is not al-
lowed to become a priest in a temple? 
The name 'bari.lan' was I/Iven by 
Mahatma Gandhi. He said that he 
was the son of God. But he Is not 
allowed to worship or perform the puja 
before Him. I am not preachina tny-
thing in the name of God. Under the 
Constitution we are talklnll so much 
about the welfare of ached uled castps 
and scheduled tribes. We have given 
the name 'harijan' to this community. 
But we are not even allowln.r, them 
to become priests. Tbis Is a very very 
shameful thll16. It Is hl.rh time th!lt 
Government should think over and 
bring forward an amendment to ani-
cle 26 of the Constitution so as to 
enable harijans also to become 
priests and there is no bar a.rainsl any 
person becominll a priest. 

In conclullion, I would like to quof.e 
what Dr. Ambl!(!kar said on the 211th 
January, 1950. He said: 

"We' are 1101116 to enter into a Ufe 
of contradictions. In polities ,.'e 
will have Inequality" 
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How lona shall we continue to live 
this llfe of contradictions? I am put-
ting this question to the hon. Minister. 

'1'1" ~.", .... 'Oi;" •• 'fl ('lTi'ft) : 
"Iqf<f >lfr, it ~ ~it 26-27 
~ it. irT~ ~ 'if~~l ~ f'fi ~rr;;r 
~ ~;;rc qrn Itil: ~ m('I' 1fil:T! 
lfiT ~ ~ if lIT lfi'i[~fu.if 
if ~ ~ ~ W ~ 1tlIT? 1j~ 
~ ~. ;u~it. ~'~ 'Tlf ~ <f) 

~1I"T~i'im~~1 ~ 
iI1\iI'I': if ~ t:J:'fi 'if'R! f1f<'!(fT ~ <'I"T 
;:~ '1ft ~ irT>m: if flr:rFIT t I 

~ CAire) 'fiT .-rn:~. ~T tlm ~T. 
~ if ~ if'<§ ~ ~ .n. J;tij";;rT 
~-f<:N ;;r;;r ~~ ~ qh:;;rT 
CAire ~ ~ ~ m1fif J;ti"lT 'fi1" 
~f"l1~ 'fi)e ~. ~~ 'lTd~'f lliT 
~<'rT ~ f1I; ~ T'~ f~ q~ 
1fil:(f ~ I ~~T 1I"Jqr if ~ '-f<;r;f ~ 
f.ImII;) ~ lI)qf~ i'ft ~ ~lfi f 
~I ~ <'1") ~ ~<f~ f1I; ~ 
~~<'I"~T .-~~~ 
'f'l"irT'f il:T ~Of<'rT ~ ~ ~ m 
~T if lflIT tl~ ~'r ~ I 
'i~ ~ ~ ~ flfi 26 m..- it. 
~ '1ft mq- <l:fT'If ~OfT ~ ff ~ 
~ ifif I I!," ~ it. I'fT1{ ~ 
~~ flfi ~If!: ~.~ ~ 
.Rri t iIw.f Sf ~ ~m ~ (t 
ftm" t ;qTQ"1 .) !!~ iR • 
~ ~Rfi tm ftnt ~ ~ 
~ ~T~~().n 
~ I ~ IIi\t ~ ~ IIi1f it 
;;rAt ~ ~ ~ ~I 
WR" P IIi\t ~ ~ iii) ~ 
tr) ~~ ~ ~~ ~ 
1fT ~ IIi\t if ~ ~ 
m ~ ftortl,'Ift mlli~ ~ I 
..-r",' ~,.,.;;: i\ i:i i " T\I!: If i'fT 
f~: ftl ... ·ltl· ofi f.,q'it n.ri ~' ~~ 

f~ ~eJit r;rN4l ~';-!r.t ~ ~~T 
iii) mq- q.m ~:f ~ I qTlff; 'frfll;d 
'fiT tJ;'fi eT1f ~rrT ~f ~ ~IR ~«il; 
~ 11"1" omn 'I'1'AT m'f ~~ '!f~.;ft 
lfi')~ ~I mf~ ~~.t 
~a- iJq'f ~? ~ WRPa if ~ 
~ ~111' ~ 'PT tfIIT m IIT'f.I' 
~ ~-a~ mr I ~ "f'itrr 
lIfT: 

"The names Of the lawyers enlla.ed 
by the Central Government to de-
fend Government in the Supreme 
Court and various Hieh Courh in 
cases challelljlilljl the Banking Com-
panies and Constitution ~mendment 
Act seeking abolition of privy pursel 
etc .... 

mq- w"R Ai'i!~ ~ ~ 
1fhJ.~ ~. ~~ 1f~~ t. ~ 
~1!I't~~t ~ 'R M;1: 
mq- if1I'T ifm ~ ~ t I mq- o..iT ;ffirr 
i !fiT 79 ~ ~ ~ ~ I l!;!fi ~ 
qif 2 om! 11 ~ ~ ~t ~ , ntr 
if~~~ ~1I~f"'e«~, ~ 
~~ t. ~ IfiTh' if ~ ~ 
~~~lfi'I1I' tforo.tl 
mllT ~ "1'T ~i!IiT 2~ 
11 {-1m: mr, ~o lI;~O ~ iii) 

;JF) ~~t 2 \IR licm 
mr, "ft ito lfI'o rq ~ 111'1" 

~~·~tl~n{ 
~ ~ ~O ~8 ~ t r.t'o1Il 
mq- ... r.r ljq"q'f ~ ~~ (' I Jj ~T'I"I'T 

~~i~;JF) q"ii!' 't"fli~~ 
~. 11' ~~ lf~ ~' ? nr tf~" " ... ~ 
~i ;r~r ~? .q'Tq" 'fof~ ~If 
Iffl ~~'iI" Ifflf~ I 11''; ~cf;~rl!l" 
"1'1 '!fIIf~ t IfIlT 1;lf W ~~ ttfi ~m ? 
qrq" m li"IIT~;r it ~~« I lIT 
-«i II'~ ~ fif; ~ ~ ~~'I'q 
1(il:1fr i iiIr f'f:fi'IfJ: ~e "tT. ~ 
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~1Ii ~it ~~ ~;fi ~ f>il'« it 
otTrr ~ if;!" lITT>(VT 1fi1: ..... 6" t, 
~IIIT ~~ I ~~ ~ ,...r~ 
if{ ~ ilr, h;~i" ~ 'fiTt lRf 

~r ~ I 

~r.rel if ;;r;ij-~, 1I'rnQ; qn: 
~f\Jr$:~, ~'" it ~ ~ IliTt if 
Q;lIi ;rt mr ~ ~ lIi{r ~ ~ 
t!;'fi RIT'f if; ~ llitf\lr-r ~~~ 
l!l{rf ~ I ~If 1I'eti" ~ lIi~iT flli 
~ ~c ~.~ ~,~ ~ ~i" 
~ flli ~ lIi'rt it ~ 'U1f ~ (t 
~ lIT f'ri.h if; ~ lIiT 
lIilfTl!T;f ~ ~'~rflI;r ~ ~ I 
100, 100liO~ (lm Q;"'~'" ~ 
lIlT I lIi)if if; ~ ~ h~ a cM"oc!li if; m ~!tiT ~,~ 
1fi1:t'IT q'\"( 'lin, " R'f (fI!i ItiUn 
~ m ~ IIil 400, 500 ~o f1I<:r 
;Jfflf I ;;r,q IR\" m I fI1 
wrt if>)t it; iII"fi lIi~ ri r.; ~ 
~ ~ ~ ~~ ... ~ ;J!l1f~ I 

!flIT ~a" ~? q-fu "'~iW 'filii" 
!flIT a? ;;rT ~ ~ t ;jffmr 
1f;T fif; ~ i I§ rlfnf i lf~ iU ~T lIT 

~ ~~? it IIIT'f 'fiT ~lIi n~1Jj 
,,~ ~ ~.;r 'fT~dT ~ I 

"De!all in Justice: Speedy dia-
pensation of justice is not directly 
concerned with th£i concept of na-
tural justice. But since it Is tbe 
quality of all justice to give expedi-
tiou, relief t"O the party aggrieved. 
it may be associated with the rule 
for hearing. Procrastination of 
hearing may sometimes result in 
injustice. because in an unduly 
prolonged process. much of the 
material. evidence may perieb. as 
when witnesses die or situations are 
altered. 

"It WU ODe of tbe declarations In 
the fml_ Mapa Carta tllat rIJIlt 
and iUltice shan not be aoJd. deDIed 
or delayed. To Gladstone, justice 

delayed was identical with justice 
denied. The Hindu view blatantb' 
advocated for promptness in justice, 
so much so that a delay in hearing 
a complaint might bring evil con-
sequences to the .Iver of justice 
himself. In the Epic period, King 
Nriga had to Incur a curse from two 
Brahmins who came to seek justice 
but were only detained for some 
time at the Rate of the royal palace. 
King Nimi, an ancestor of tbe 
famous Janak, bad to incur a CUl"IIe 
from sa. Vaablshta who, In bls 
own urgency, bad run to the King 
wben tbe latter was sleeping. The 
personages above named m~ht even 
be myths, but that is no point for 
any controversy. It is the moral 
that matters molt. 

"In the modem complexities of 
administration, a party Is .enerally 
reduced to material bankruptcy and 
mental brokeness by thtl time his 
case Is over". 
~qm;rf~fllimr~ 

~ fW"i ~ t ilift it; ~ I "" 
.... ""'"t ~ m m W"( t ;m' 
w iIW t I ~'I" 'ftR i;mr qlwm 
t,~ft~~;mn-tllJl"Tq" 
~(ff~ ~ m'f ~ ~qnr ~~, 
fiIIw ~ " '-'" RaT ? qpr " !!iT 
"""" mrr!T ~ j q-fu it 
IJI"Tq" ""'~ t flIr ~ ~ ~ " 
if, ~ ~ 1ft' ri t fill ~ t" 
.".IIt~_flli 
• !!iT ,f'r ~ ~ fill It 
1ft' 81f W ... ;, ~~(Ijf "" 'it ~ 
~Id .. ,~~ 
1Ift"1I'f'fil~~mlJl"Tq"1A'r 

,,"!It I ~.fr.;~~"" 
IJI"Tq" ~ ~ ~~ iii( iiT I m 
~ Jilin: I!iI" i1I) ~ " ~ t 
IJIft Wit iIIR" ~ t I """" it; 
~~ ~ ~ m V\'11I"~, ~ 
~t~1IM~1Ift" ~ill'At'IT 
¢. WTIII" ..r .n (If ~ CIT "1" f ? 
lf1I" !~Cf, 1I'f1m , mq if I ~ 
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~'" qifill 1!;'fO;rri'f ~~if f;;r~!fil 
'JI'ffif ~ om 't.r "lfiT ifi[T f¥:rrr, ~m'-"~ 
~ q'~\lr ~T ~ ~"T "'~(fl ~ '3"~ ifr(f 'foT I 
'~pr~lni( q: ~r~ ",)i ifil' lTi ~ , -il'T 
,,~ ~) 'fi~ 'foif f'f; llit 'foTi ~ ~'f; ~'" 
;;r!f'f~ ~. ~T , ~'1/fiT it f,-,,~ or~rt gf ~l 
~flroif '1fT ~?iT ~T 'It", /f'~ if f.,·lj'<r 
fnr 'fT ffi <b f)i;;r.p:it <it1lT f,lf 

!iT! ;JTolf': f ~iI1T, if'R'~ 1f .,''!",: it 1.:~~1 I 
/fif f",lj'q- i!:T ~~l ~ I ~f'f.il' ;;~~r ~)f 
'1"':1li!: 'ii!:"t I I!;'f; ~ ~f ~)i ~f;T ,,~f 
'fo'lf ~ T I lfif ~'f it om: i't tqt~?: 1fT \;?iT ~ii 

~ f'f;~ f~ ? 'i~ f~ 'Ilf'fo' ""~ orT'fo'''' 
If'~q') 1fT '3":1' { ~ ",T ,lIT rn it f<i'1!; , 

"''''<'IT '1~iIf1il' 'I'{I ~, ''If'f;';· "'''' ""Tlfl' ~f 
,\lIT mit f<11!; ~ 'IT; llmr , 

lfiff it it 'f;l!:ifr "fll!:ifT ~ f'f; f~r 
q: ~t~(lr!IT" 1fT ~m ~ ;;~ it m'1 1f,~;r 
<'I'm: I lfN;r <[lift ~'m'IT, JfIlI1'f lfrR 
if vtf;n! "T;;r ,Ii: ~, f~i'fifT ,,~t 

!fi1Jf ~T<'IT ~'illT ? ~ ~r ... ~ <m:<! 
~Tff ~ I 'i~ if <rgi'f ::;liT~ ~;f i!:Trrr ~ , 
.'i~IfiT 'lfr qrlfiJif 'fo'lf 'f,1.:ifr 'if' ~i:r I 

SHRI SHY AMNANDAN MISHRA 
(Begusarai): Mr. Chainnan. there are 
certain factors which seem to be 
adversely affecting the dijplity, objec-
tivity and impartiality of the highest 
judiciary of the land. One such factor 
had been pointed out bv some hon. 
Members who have preceded me, 
namely, the appointment of judges to 
certain lucrative Dosts and assign-
ments after their retirement. I whole-
heartedly agree with the view that a 
convention should be built up by 
which the High Court and the Supreme 
Court judges should not look forward 
to any patronage at the hands of the 
Government after their retirement. I 
really do not know what comes In 
the way of the Government bulldlq up 
such a convention. 

The second factor, to my minei, 
which seems to be militating against 
the dignity and objectivity of the jnd-
,es is the interpretation of article J 24 
of the Constitution in the matter of 

Affair, 
appointment of jud,es and the Cbi"r 
Justice of the Supreme Court. With-
out goin, Into the merits of the inter-
pretation that had been broWlht to 
hear uJ)On article 124 of the Consti-
tution by the Law Ministry. I should 
only like to point out that the hon. 
Prime Minister has a different inter-
pretation to give this article. Shc 
ha, told Parliament and I had men-
tioned it earlier, tha't in the matter of 
the appointment of the Chief Justice 
proper and appropriate consultations 
are being held. But, now, the Minis-
try of Law seems to be taking a 
different position. The country would 
like to knoVl' which interpretation is 
the correction and whether the prac-
tice prevails. as the Prime Minister 
had been pleased to ten the Parlia-
ment rome time back, that proper 
and appropriate consultations are held 
in the matter of appointment of Chief 
Justice of the Supreme Court. 

Then, the third factor, to my minel, 
is the scant regard the Government 
seems to be paying to the observations 
of the High Courts hl certain matters. 
A glaring Instance, a case in point is 
the disregard which this Government 
showed to the remarks of the High 
Court of Orissa on the conduct of th .. 
Governor of Orissa, Mr. B. D. Jatt!. 
One would like to know what is their 
interpretation. how did the Law 
Ministry interpret the observations 
of the hon. High Court of Orissa, ~o 
far as the conduct of the Governor 
'Of Orissa was concerned, in not 
calling upon the Leader of the 
Opposition. who to their mind, 
did command the majority in the 
Assembly there? If the Law Ministr~' 
did think that these remarks wpre 
not justilled. then. did the Law Minis-
try take steDs to get theBe remarkr 
vacated by the higher Court. If the 
Law Ministry or the Government 
concerned have not taken any steps to 
get these adverse remarks of the 
High Court of OrisA vacated by a 
higher Court, then, It would stand to 
reason to think that these remarks 
are such as could not be vacatE'd hy 
any Court. If this happens. Mr. 
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Chairman, that the Government of 
India does not pay any regard to the 
reJIIilrks of High Courts, you can 
very well understand how the dignity 
of the Courts of justice can be main .. 
tamed. There are the three factors 
which I wanted to mention in this 
connection. But I do sometimes feel 
that when we make s\:Ich points, the 
hon. Minister concerned irnores 
some of them. But these are not 
going to be ignored by the people, 
who seem to be in a state of up-
surge now everywhere. It is because 
of such shabby behaviour and conduct 
of the Government that the people 
seem to be in a state of unrest every-
where. The feelings of the people can-
not be ignored thoug;h. Some of the 
points that We make. may be ignored 
by the Government. So far as the 
people are concerned, they are no 
Jonger in a mood to reconcile them 
rules to these things. 

Mr. Chairman, in this very context. 
I would like to sUl(lCest another thlng. 
I would have pointed this out in the 
context of the Election Commission, 
but, I think, it would be apt to refer 
to it at this stare. When I loay illfot 
no High Court or Supreme Court 
Judge should look forward to any 
patronage at the hands of the (~uv
ernment after retirement. I also 
want to refer to the office of the 
Election Commissioner in that con-
text, and would like to ~tr"3.; that 
the Election Commissioner of India 
too should not be appointed to any 
post after his retirement. Frankly 
we dirt not like it, when the former 
Ele~tion Commissioner of India wa" 
~ppoil>ted as a Member of the L~w 
Co,llmission. We want to go on rc·-
wrd in this matter. It may b., 
that the Law Minister would al(ain try 
to trot out some plausible plek~ t.hat 
this was not ,oing to aft'e<-t the 01.>-
:rctivity of thi.. office. But if you 
make an incumbent (}f this high 
officio look forward to some kind of 
advantage at your hands. then we 
should be executed if we do not have 
full faith in the integrity of such an 
Elpriion r.ommis.ion~r. 

Mr. Chairman, I would also like \0 
makt: yet another suggestiOIl. Pro-
b"bly, this suggestion has been made 
eadier too, but, this has b~ell ig-
nor£d all the time. The Chief Jus-
tices of High Courts should be 
appointed from outsidr th" Stllte. 
concerned. The stage of 0evelop-
ment at which we find ourselves. 
lhere are many evils which have 
crept in and many kinds of closed 
circles and vested interests have come 
to be created. I would not like 10 
spell them out very clearly for obvious 
reasons. But there is no doubt that 
certain evils which have crept In Dnd 
I would sugge&( that the Government 
should think about appointment of 
Chief Justice of Hig;h Courts, from 
outside the respected States. 

THE MINISTER 0F LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
H. R. GOKHALE): What is your vie'v 
about judges? 

SHRI SHYAMNANDAN MISHRA' 
Let us make a beginning SOITl'?where 
I have applied my mind to this and 
it s('ems to be a feasible propllRition. 

SHRI H, R. GOKHALE: I am res-
ponsive to this sllllp.estion But. I 
would also like to know )lour view, 
whether we should aoooint outilider! 
.. s Judges. 

SHRI SHYAMNANDAN MISHRA: 
You can do that. but I wanted to make 
a proposal of smalIer dimension in 
order to appear to be more practi-
cable. T have not gone into all the 
practical aspect. of it-so far as the 
vast number of judges is concerned. 
BII( thi. appears to me to uc quite 
a feasible proposition. 

I have also a very serIous g:ievance 
against this ministry that it i~ not of 
much help to Parliament in sorting 
out many of the complex leial and 
constitutional issues. Parliament does 
require some assistance In understan<.1-
ing and clarlfylnj! certain complex 
legal issues. May I Quote here what 
Mr. Wilson. the present Prime Minister 
of U.K. had to say in the Hou5e of 
Commons only a few clays back. 
That must hold goon sn far ns gpne· 
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ral '1IIIIiItaDce to .t"IIlJiameDt il eCIII-
eeiDed." One aan Infer from this how 
mueb all1s1aDe. the HO\IIIt cof Com-

, mOM would be pttin, In Ie.al and 
ClOnstitutional maUer, fNm the- 00\--
emmeIlt of the day. I quote: 

"He had appointed an adviaer to 
the Government on consttt.Jtional 
questions, coneentratlDi particularly 
on the Kilbranden report 'The ser-
vices of the consti~utional advieer 
would be available to the leadnl of 
individual political parties in th~ 

House." 
How very solicitoul they are In the 
matter of according assistance to 
Members of Parliament in under-
standing the legal and constitutional 
issues, we can very well unerstand 
from this single observation of the 
Prime Minister of the U.K. But here 
the Law Ministry seems to be COlD-
pletely obvious of Its dt.ty so far " 
Parliament is concerned. Every time 
when a request is made that the 
Attorney General should come and 
help us in understanding and clarifYing 
many bsues Government makes it a 
motter of prestige and does not JAII'-
mit the Attorney General to come 
and R'lIist us in this House. In foct, 
lIr. Setalvad, had taken a clear sUlld 
and he has said in his autobiography 
that the status of the Attorney 
G(neral is that of an indepelldl.nt 
constitutional advisor. He ~ay.: 

"Departing from the British prat:-
tice and the practice of other Con .. 
titution8 based on the British model, 
our Constitution seems deliberately 
to haVe constituted the Attorney 
General, an Independent law adviaer 
who ('an when required advlae the 
Government or Parliament in a de-
ta('hed manner." 

But the Attorney General aeemB to 
bave prec:ioua little to do with the 
Parliament of India. It IICftDS that 
tills HOUR of the People will have 
aerved i. full tenD without bavin, 
., ,oad luck of hearing the AttGme7 
.GeDeraI of India on 8DY subject. 

I 'tI-ould tberefare Itke to bow 
_IWKher'tba boD. MbllSter ~1'01IO!ICtI to 1. LS-:-il 

Alalr, 
tate Itep8 ill reprd 10 UIIItDt Par-
Wime.Dt in leraJ ancl _UtutluD&' 
mattva. 

, 1 WOuld like to point out a parUcuIN 
IDltance wlalcll occurred rt!CeDti7. 
We really do not know where we stand 
80 far Be the Constitution (Twen~ 
fourth) Amendment Act is coacemecL 
It went. throup the PI'OCl!ll of judl-
:Ial revIew and very complicated 
Judgments haj been delJvered UPOD 
It. Was not incumbent on the 
L;.w Minister to comt: before the 
House and tell U8, "nil is hO'tl. _ 
stand with recard to the ConstltuUoa 
(Twenty-fourth) Amendment A't now." 
There ha., been a great deal of 
difference ot opinion about the final 
picture that bas emer,ed after 1M 
judit'ial review, and it is necessal'7 
to know whethn any follow-up 
action wa.~ required in the light of 
judicial review. That is a very clear 
instance which would make it clear 
to the hon. members of this HOUM 
that the Law Ministry is not doln, 
its duty to parliament. In' tact 
Parliaml'.nt ought to know what h,u 
happeM'd to the laws it hB8 p&III)Cd. 
and this i. a very important law 
about which there had been 10 mIlS 
controver.y and active dlacu-' 
t.hrcIu8bout the t'QUIlla7. 

Mr. Chairman. ODe thin, wlalcb II 
uppermost in the minds of not onl, 
the hon. members of this House but 
also ot our COUDtrymen is the deve-
lopment that took plaee In Gularat 
very recently. The people of Guje-
rat have dismllftd the State Gowm-
ment there: they have dismissed the 
State Legislature theft. In fact thf., 
toupt a battle not only agaln.t tha 
Chlmanbhal Mlnllter, but la_ 
alBO a«alnd the OeDtral aov--
ment Itself and they did win in tile 
bal run, The point that I WaDt to 
raise here la whether Government hu 
given 811y ..n.m. thoupt to the lmp~ 
eatlonl of th1a development. And dIM 
has happened tor the ~'time: 
earlier It had happened In Kera1a 
where alia the people ~ dlImllr.lll 
the aoftnunellt a '"' ,"~i 1IiIeIr. 
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4Sbri. Shy~andaA MlsIlra,l 
SbDuld not there be a Constitutional 
method for giving expression to thf' 
will of the people, 80 that it does 
DOt take the form of an upsurge to 
recaLl a legislature lIiUch, the peo-
ple think has l08t its· conftden("e? If 
you do problems like this, you are not 
PI'Obably taking care of demo~racy as 
you ought to. 

Only two days back we read in the 
newspapers that the General S:!cretary 
of the ruling party, who also happens 
to be a member of this House, Mr. 
Chandrajeet Yadav expressed an opi-
nion about the Company Donations 
Act. As you know, now dona-
tions by companies have been ban-
ed; but he has expressed an opinion 
!hut steps should be taken to restore 
status quo ante,. that, is, the tiona-
tions by companies should be permis-
sible. We would like to know what 
is the opinion of the Government ill 
this matter and whether the Gene-
ral Secretary of the rulinl! party is 
reflecting the opinion of the Gov-
ernment "Or of the Party whitt. has 
formed this Government. 

would like to come to two 
Constitutiona]. issues. One is this. 
This is my ftrm opinion that the 
Gcvernment should lay down certain 
eonventions 80 far.as suspension of 
a legislature Is concerned. Now tbe 
~vernment is takin, to this device 
.lDuch too frequently. To my mind, 
~ic;le 356 was not mt'ant as a clinic 
clause of the Constitution, it was net 
meaDt for the rehabilitation of t.he 
party in power, so that after the 
party has recovered from certain 

"sickness, it should be broullht back 
apln to power. But that is precisely 
what the pretlent Government IS 
dolnll. So. there must be c<:rtain 
~t\yentions laid down for the SUH-

l*\ilGft of a Stale Lecillature and 
tml'Olltton M Presidents rule. 

Then I would like to ~a7 a few words 
51b_: .he Elect~ Commilaion-the 
'8)' i~wbich It c:onduetsthe eleetlons. 
I baYe a feeijDc tb~ the eonduet of 
eleetl.ons 1paves much seope for im-

provement. Olle particular Uainl I 
would like to pqint out about "" Nch 
1 have carried acertaiD .~O\IDt of 
correspoodencf: with the ElecUuu. 
CommissiotL My suggestion is· that 
there sboulcl. be only one ballot box 
for ever)' pollinll booth and, ii n'P.C8S-
sary only as a stand-by arrangelDent 
there could be a ol"ovision for 
another ballot box. You knoll' for 
every pollirg uoolh ther" are onl.J 
about 800-1000 voters. Now. should 
it not be po.sible to have ":lnly one 
ballot box which could contain all the 
one thousand ballot papers or on an 
average only 800 baUot papers? This 
problem has assumed Ii greater qui-
ticanee now; 1 carried corresponden-
ce with the Election Commission say-
ing that the provision of multiple 
boxes this leaves scope for doubt, as 
We have found in certain cases that 
while the first ballot box C'ontained 
only 200 ballot papers I am ghing 
only an illustration-thl' sec~'lId Ollt! 

contained 400 ballot papers" It sta"d 
to reason that the second ballot box 
should not be placed before the ftrst 
is full. In reply the Election Com-
mission has stated that they have not 
come across any such instancf~ 

Whether really the Electio., COID-
mIssIon has got anything to do 
with the countinz and whether they 
can concern themselves with th"s pro-
blem, we dont know. But Sir, we 
do concern ourselves with this prob-
lem and we are present at the Hme 
of counting and tbis has happened 
in our experience. But thc main 
reason that they have givl'n is tb .. t 
it would cost a great deal or expen-
diture to the Exchequer if the 
Ilresent" ballot boxes are scraPl'''!d. May 
I ask here wheth'?l" this sbould be a 
sul'ftcient reason for rejecting a 111111-
lI'estion ar this kind? Many a tfme .. 
hay'! telt that the~ ballot boxes are 
stuffed wltb ballot papen before they 
were brought to the paning both and If 
you want to cHspel this impression YGtI 
should make proviaidn for only one 
hallot box. The realIGn liven b1' the 
'Elec:tlnn COIDft\!pliDrl ja, totally unac:o-
t"f'J)t~1t ."OUId eost a ereat deal· til. 
money to the pubUe nc:!lequer... 
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~ 1 wOl.lld Uke to refer to tbe 
~ctiOD~ of the M~opolles loom· 
.JDissiOD. It ~ to me UW the Com-
.missiOD i.s COD11niDC itaeU mor and 
.more to the field of retltrkti ve trade 
.practices and less aDd less to the 
c:urbing of the coneentration of eco-
1I0miC power to ibe public detriment. 
This development seems to me olIl un-
fortunate one. The Monopolies Com-
mission ha.~ to concern itself as much 

'with the curbin, of the e<l'loentration 
of economic power to the public 
detrimen t as to tbe field of rest ric-
;live practices. The price point 
which, bowever I would like \0 

-detriment as to the field of restric-
th;s: that the Company Law Deport-

-ment bold initiated some time back a 
'legislation to break up the industr:al 
and 'business conglomerates and to de-
.link particular productive lnteQ)rises 
from big business houses through an 
.amendment of Section 77 of the Monc-
jIolies and Restrictive Trade Practices 
.Art. The mov~ had reac bed and ad-
van~ stage of the formulation of a 
·Bill. We would like to know where 
docs this move stand Il\1W, wt.Lther 
·the Govt-:rnment do propose to IImend 
Section 27 of the Act in ordl'r tl) 
'break up the;;c industrial !lnd hw.i-
DeSS conglomerates an·'\ to dt'lmk 

'PIU'IiNlar productive ~terpri_ from 
'\be big business bou8el. 
Tb~e aft' few points I have hied 

to make in the short time tNat WA~ 
available to me. 

Mr. CHAIR'MAN: Before I call upon 
·the next speaker. I want to Inform lJl~ 
Hou.oe that the Minister for Health 
and Family Planning ",ill make a 
'1I\atement on the junior do~rs' strike 
'before thp House adjoums for the day. 

SHRI A. K. M. ISHAQUE (Baslrhat): 
1IIr. Chlilrman. Sir, I rise to support 
1he Demands for Grants of tbls Mini ... 
.try. Y bave some words of praise for 
'1Jlls Ministry. This ,JIIlnlatry Is r_ 
lIOnsible fer concelvt6. and piloting 
in this aucust HoUse some revolutlon-
.,. laws which as a matter of fact 
~uPt about tremeI1dOWl _ of joy 
·&tnouIhout the ecluntry. like, tile Privy 
'Pur-I BIll. the ~nty-foluth and the 
'Twenty.:atth Amendment of the Con-

Jwttce CI~ Co" A4~f'$. ~~ 

stltutiOl1 B4Da etc:~. Tbe ~try W8I 
really electri8ed by such enacitments. 
I am tbQkfW to· the'LaW IiIUDiItr1 
for'iKlotiDI thia type of rewlutlolrar1 
meuures ill this Howe. I would 1liiie 
to thank them for a future BW wb1ch 
I am juft DOW J)I'OJIOaillC-

Sir, our CoDSUtutiOtl providel 1M 
certain rights. These rights e&Ulble UI 
to lead a civilised life In thIS count!')' 
To name some of them, we have pt 
rigbt to equality before the law. We 
bave the riltht to freedom of speech 
and exprealoa. We bave lOt tbe riPt 
to assemble peaceably. We heve lOt 
the right to form assoclatiuru and 

labour unions. We have got ... right 
to move freely tbroU41hout the territory 
of India. We have lIot the d,cbt to ac-
quire. hold and dispose of properi7. 
We have got the right to pracUee any 
profession or carry on IUl¥ occupatiOll 
trade or bual_. Tbe&e rlllbb eaabIIIt 
us to lead a civiUI8d JUe In tbls coun-
try. But. the ri.cht which" mMIiDIr 
very much Ia the riPt to work. Our 
Con8tI tutiOD has DOt llUaranteed to Ita 
CitiJleM the rt.cht to work. In ttWI 
COWltry we have 8IIt ~ . ....--. 
who are able to work. tboIe wile aN 
ready to do anJ' tne of work In thi8 
country. Tbey do not have aII¥ opper-
tuDity to work. Tberefore, Bl.r. I wW 
expraa IllY tbanldulDeu to tbIa Kia1&-
try If the)' oooeeIve and pIJot WI t:YPe 
of amendment to our ColIstUutto~ in 
this august House. 

8Ir. I am In the public life for quttAt 
a lone time. I was eleetec:l to the Welt 
~81 LectslaUw Aalembly for tbNe 
terms. Now r am Member of tbls 
House. WhIle I was a Member of that 
A_bly. in thebe~lWne. u teD 
people came to see me a da,y, Dine of 
them dlseussed lOcial probleml. TboY 
eame for deftlopment of society, for 
Aoetal works. 'Some of them wanted 
to Bet up schools. hostpltals and 10 011. 
Some of them wanted to construct 
brid,ea and roads. Tbote were the 
types of demands that tbey ul8d to 
make then. Some of tbeion uI8d to 
sa", some tu~1ls Ibould be IWlIr 
In thetr 1.oealIty. TheM were the tJ'PII 
of clemandl _ wwre faeln« tbem. How 
Sir It _ 110 back tG Our eonstttueney. 
out of tea people .wIIo eo_ to lee III. 
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[Sbri A. K. 11. labaq.ae) 
__ AN for empIoymeDt. 'nail la tbe 
tnie 'of ebaDae wblc:h we haft UIlCIer· 
... lhroUlboul W. rCIod .. Tbil la 
tile IOJ1 of aeute UDelDPlo7meDt pn>. 
IIlem that we ue !aelnJr, iD this eaUR' 
Ir7 n_. Tberefore. In my hUll),b~ 

Op1nlOD. a time bas eame for ua 10 
eonceiye of such a BID. Arid we should 
pilot &hia Bill tbroU2b this august 
Noulle 10 that able-bodied persons who 
al'tl now lufterln,c from frustration 
may gel some hop2 that he haa a right 
in this eouritry. and that is the rigbt 
to work. 
18.57 .... 
(SIJJ!I NAWAL KIIIHORZ SINHA in th4! 

CMI,.] 
1 know there Ii flnanc:lal involve. 

ment in all these schemes. I mow 
thal 

But ways and meane have lOt to he 
found out In order to carry out those 
measures. Onhr the other .dav Gov· 
ernment Implemented the Pay Com· 
__ on's recommendations. The Gov· 
erDIMDt bad to Wl!!make a financial 
lIwlIeaof IlL 3411 crares a vear imp1e-
_t the NCOmmeDdation. 

W. !lie happy that Government has 
andertaken upon ltaelf the financial 
lr,.-len. If ~mment enacts such 11 
Jr 11 alld amellds the COlIstltUtitlll In 
that relllrd, I am sure, the financial 
eDmmltml!llt is not goln. to be of that 
JIl8gnitude. Unless aDd untU a person 
ill JIII'OVided with a Job, he must be 
liwn a subsl~ allowance. I d(\ 
not think that Government will have 
.. 1IQ' to the extent ot RII. 3(5 craretl 
.. haw- been J(iven to the servin. 
-.nplGye8 of tile Government. If 
money eoulcl be found tor those who 
are already tin tile job, I cannot 
understand the 10Kie of providilll for 
some 1:\1 bslstance aDDwance for thOle 
Juavinl no jobs at all. I submit that 
the aoeiety ·has 'also an o\)U.ation to 
previde joba to the jobleea when it 
eould .undertake to lneroalle the salary 
of tbe pertOU who are Already In ller-
W-. TIle ~ebr· has aD etlual obli-
..uon. or an lDteDIlve obl\lration to 
JIIoR JIIInIOnl wbo are no. In the pay-
roD .r the _try. Tberefttre I 

would be very Mild thankful to tile 
'llnistry It they would brln. forward' 
an amendtnent to the CoMtitutlon lit'&-
viding for tile provisitln of the right 
to work as a fundamental r1"ht 10 that 
everybody bom in India i8 asaured ul 
his Ufe or at ~a8t be Is assured of 
subllistence In tbls eountry. 

Sir, our Law Minister was In lhe· 
profession ot law. He was also hold~ 
inl the pOst of a judlEe. He has got· 
the experience both as a judlEe and ae 
a laWYer. I hope you will ~ree wi~ 
me that there are some laws willett 
have eost a tremendous burden to the-
society. There is a provision in the 
~ndlan Registration Act in sect.ion 41. 
Section 47 at the Act permits various 
types of corruptions beins: perpetratell 
in the country. I shall only read the-
relevant provisions of the lnw. SeetlOIi' 
47 reads as fo11ows:-

"A rel(istered document shall' 
operate trom the time from whi-=t. 
it would have commenced to opera_ 
if registration has been made." 

17.M hrs. 
Tbe effect of this section is that 

one document mllEht have beI!II exeeu-
terl and registered in respect of certain' 
properties. Another documeut eon-
cernlng the 5ame property mil[ht bave 
been executed and reJristered In the-
Registrar's Oftlee. Both the partletJ 
will go the court to det'ermlne their' 
rights. This later type of documents 
are popularly known as back dated 
documents. A vicious eircle operalelo 
to patronise this. type at nasty deals 
in the reaistration omces. Tbe deed' 
writers clerks in the relllstration 0!Bce-
the vendors and the eUents, themllelves 
torm a vicious circle. I can quote lIS 
an Instance one case. SuPpose there-
are two brothers. One of them aeDa: 
out a certain property to another per-
son. The person "'''1) was Interested' 
in that proper,ty eomes to him--lle-
comes to the very person-who has 
\IOld out that properly and ten. him 10· 
lieU that property to him Blain. H_ 
can you dQ thi •. aeeord1~ to law'!' Ia' 
a COII\IltUtiOD to between reli~ 
doeunI.en~, the document wlil,ch .. 
execUted earUer Iril1 iD~_ 
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with present law pr(:j'/'l.il. ACt:ordin~ 
to registration law, .1 -'ocUl'le'lt exP.-
-euted to-day can be 1"C,istc)'eJ on any 
__ within four mo.lUis. Thel'e is a 
further grace perio..: of four months 
..turing which it can be reg~tered by 
paying some extra m,,!',ey by way of 
specifted registraUon tee. A deed of 
"title, therefore can be got reg~stered 
within eight months from the date 
of execution. The H:sult iq lI'at 
II dl'ed of title or a c(mvey-

;IIDC deed ~an be execut!'d and 
'registered on. way, the 24th 
January, and on 26th !:lII\lory, 
another similar document can be regls-
'tered, but It would be seen in tbat 
-document that that document was 
-executed prior to 24th. How Is this 
possible? Thla Is possible beclluse 
·they 10 to the stamp vendor and pur-
chase the stamps back-datinlJ them. 
·though they had actually purchaseq It 
·em the 26th, It would be lhawn In' the 
stamps that they wer!! rurchased on 
20th or 18th or 12th. The stamD vendor 
is also therefore In the vicious circle. 
"ThIs plan Is generally master-minded 
by the deed-writer. 

MIl CHAIRMAN: How can that be 
s&oPped by law? 

SHRI A. K. M. ISHAQUE: It can be 
'stopped only If this section i, amended 
1IC that thi, vicious circle can be done 
"1lway with, and thiB nuisance on the 
lIOCiety can be done away witb. The 
Law Minister Is very much In the 
know of matters. I am lure he haa 
come across thousancD of ca_ like 
this, Just as all of ua have also come 
across. Therefore, I am pleading with 
blm to apply his mind to this and 
-amend this section, 80 that thereby he 
can do a tremendous service to the 
1IOclety. Aa a matter of fact, tbl. pro-
visIon 1. creatiDJ( Quarrels between 
friends and creating enmities bet,,'een 
brothers, apart from Its other social 
lUs. Therefore, I would Jllead again 
tbat he should amend sect!on 4'1 and 

;do away with theae back dabd /locu-
menh. 
. AI ftlcudl IlJlal aid ta tbe poor, 

.maost everybody haa J)leaded for IL 
.JIo far .. the tblnlrl~ of the ~venI
_, Ja eDIICeI-s. ~ !lave 

Alail'. 
KClPt.ed tile 1_ 01 naderiDJ( le,l1 !lid 
to the poor and that was why a eOm-
mlttee hid beeD cODltltuted aa earl,:r 
II In 19'12 under the cbairmlldhlp of 
Shri V. R. Krishnl Iyer and that c0m-
mittee has Ilread,. ,ubm1tted Its ~ 
POrt In May, 1''13. The report lui. nol 
been released till bOW, but tIleD lOme 
of the recommendatlonl are kDowII, 
and It can be lately preIWIIed that II 
theee recommendaUoDi are accep .... 
and codified II a .. tute, It mlY 1(0 I 
long WIlY In rendering llIi.lance to the 
JiOor. 

Every bon. Member who has spokeD 
baa said that the poor DeOPIe, even 
tho~b they are .. lUred of equality 
under the Constitution are IctUall,:r 
denied of Justice tor realIGn. of pover-
ty. They 1(0 to court for seeldne ju. 
lice, but because of their poverty tb.q 
may bOt and do not aet Justice all the 
time. The difference thlt pre¥alll lD 
the legal proteaslon In renrd to 111. 
yers' fees Is perhapa the hi chest In 
India as compared to any other coun-
try. Here. :you will ,et a, la.,er who 
will cbarre RI, 1'100 per .11IJ(Ie cue or 
even more, and you will also ~t I 
lawyer wbo will cbarae RI. 4 onb'. 'ihla 
I. the type of difference that we have 
got In this country. TIle ricb ~D 
18 In a very advantaaeoul DO.ltlon aa 
compared to a poor penon IIJId he ca. 
get the leeal advice of the mOlt com-
petent person wherea. the poor people 
cannot do so. There are poor people 
who do not get any leIal lII\stance at 
all. Tbe procedural laws like the Cr. 
P.C. and the C.P.C. were enacted by 
the BriUahers only to help the feudal 
system In India and the feudal people 
took full advantage of these lows. I 
tnow of thouaands of caMS where the 
landlords had Instituted false au Ita 
.. a1nst tenllJlts and ejected them, and 
the tenants could not atrord to contest 
tbose IUIts as t~e expeDaes of the lItt-
aatlon was prohibitive. The pl'Otedure 
was 80 lona-drawn that It was not 
poulble for a poor lltilliant to resl!lt 
the money power of the landlord. To 
DQ' mind, these procedural tllW' were 
enacted by our previOUs mastel'll. tbe 
Brltlahers, Dnly to helD the fpullal 
IJ'8fem III the COUDtrso. These ae~ 
their ~ ¥el'7 Ill.. 'tile .Itus-
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lion hal ebance<l We &:reo DOW tree. 
I do not UDderstand why tbf'!le lII.ws 
which IeTYed oilly the feuda. in the 
country aDd wbleh prewoted the poor 
lIeCt100 !rom lettinl jUltioe in eoIUtI 
of law &.boWel be permitted to remain 
in the Statute Book. I suggest' im-
mediate steps be taken to amend these 
laws and to make the proc:e1ures 
aimple. 

Our Law M1Distei' is ve'rV mu~h 
aware that in civil suits the real 
trouble beains wben one wins the case. 
One may let a deeree after protracted 
delay of three or four years. Then 
the Question at uuttill,l( it into execu-
tion comes in. It entails a delay of 
10, 12, 15 and in some eases 40 years. 
ThIs is simply inconceivable. One can-
not simply mentally adjust to it. There 
must be a limit to everythill,l(. There-
fore, I suggest tbat tbese types 01 law 
wbieb served tbe imperial purposes 
must not be allowed to remain on tbe 
.statute book after independence. 

The Law Commission has submitted 
Its 57th report regarding banami tran· 
sactions. The Law Minister will alree 
with me that this is another source 
of !'Orruption in society. He will also 
sgree tbat the banaml plea is 31most a 
common plea In all the civil ;;uits. In 
all civil suits, two common pleas are 
taken. The suit is barred by limita· 
tlon. Whether it Is ~o or not, e,ery-
one is certain to take this ))lea. An-
ot\;ler plea everyone is sure to take Is 
that the suit Is barred by the principle 
of res-ludicata. There two defences 
are universally taken. Another defence 
very often taken. not universally tnken 
Is that the 'transaction Is banaml; I 
am the ostensible owner. Through 
this defence, they try to save their 
property from beini attached or sold 
in execution of decrees or their losing 
It in a suit straillhtway. 

Not only in civil suits, these banami 
tran.actiona have helped the tax 
evaders very much. Once these banaml 
transa~lon8 are done away with-nnd 
thl. Is th<, recommendation of the! Law 

"Commlss'on---tax evasion. which Is the 
"OTder of the dAY, eM be aYOided to 

some extent. Therefol'e, I wlU J)Iea.d 
with the Ministry that the Ministry 
put thoee reeolDDleDdatioD8 Into action. 
at ODOe and eoditJI aDd pilot a BIR. 
dolug away with tlleee transactlons as 
soon as poes1ble. 

Sir, I wW make a submissioo for .. 
minute reRardinR the Food Adultera" 
tion Act. As the law stands today,. 
this Act gives an incentiVe to adulter-
ate food. The penal measure, that 
have been prescribed in tbe Food 
Adulteration Act is so ludicrous that. 
it simply eocouralles the people 10-
indulge in adulteration. Therelore, 1 
would suggest two things. Yon may 
make the law more strtnRent, but If' 
you only make the law stringent. I c1o-
not think the purpose is £oin~ to be-
served. The very onus of .. roof has 
to be shifted. As the law stands in, 
the country today, It Is upon the p'ose-
cutlon to prove the ~j1t of the ac-
cused. The onus of proof is upon the· 
prosecution f'l !'TOVe the KUIlt of tbf,. 
accusro. My submiSSIOn is that in 
cases of this nature, the onus of proof' 
should be shifted from the DrnsecutiOD 
to the accu~d persons in all ~"ses of 
adulteration. If a person is ch"rged 
with adulterating foodstuff. he ,'louId 
be called upon to prove his innocence' 
and the prosecution must not be called 
upon to prove his j(U1lt. It would make-
a l'Ot of dilferenc(1 h thesl.! adultera-
tion matters if the IdW is ('henge1 that 
way. 

The law prescribes a maximum' 
punishment. If YOU prescribed the 
maximum punishment, it is left to the-
option of the judge to impose a punish-
ment within that maximum. If you 
prescribe 10 years Imprisonment and' 
make that as the maximum punish-
ment the judge or the m8l!IsIII'Bte CaD 
inf\I~, what usually hapDens. th~ 
months imprisonment. Or one .. 
sentenced to a ri/(orous imprisonment 
for a period of thrt!i! years or Just 
three days. Thel"!!fore. In cases of 
luch a severe nature, those who do DOt 
mind playlll,l( ",Ith the lives of tINt 
common peop\e, in my view, are c0m-
mitting a more heinous crimp than 
even murderers. It Ibould not beo 
treated ICI Uchtl:r--l 60 IWS ... • 
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stroDaer expNIIIiOD-but thoee reoPle 
should be inftict.ed with a deterrent 
pUDishment. Therefore, a minimum 
sentence should be preeeribed. !f one 
il found IIuUty of' adulteratlnl!' food· 
stuffs, he should be penali&ed with .m 
imprisonment for a minimum term 
which may be two or three years or 
10 years; but a minimum term should 
beprescribeci. 

Therefore, I plead with the Minister 
that if they want to seriously ta~ltle 
the food adulteration J)robIMl. the 
onus of proof should be chal1j!"ed from 
the proseeution to the aceuset"\, and a 
minimum punishment should be pres-
cribed, sO that the accused cannot run 
away from being imprisoned. 

Thirdly. it is only the pelt., ~hop
keepers who are prosecuted and be-
come the victims in almost all cases of 
adulteration. If they do not do the 
business they gO out of employment: 
if they do business they run the risk 
of being prosecutet"\ bv the poli<'t!. 
Therefore. when food is suspected to 
be adulterated. it shall be the duty of 
the prosecution to run to the source· 
point, so that the ~rson who is the 
big boss, who master-minds all this 
adulterati<"l process and who ll"eates 
all these froubles, is hauled lip. He 
should be t'le main accused and t~ 
poor shopkeeper should be prosecuted 
merely as an abettor and not as a 
main accused. Therefore, I mak" this 
1'lpa with the hon. Minister to con-
sider these points and to emend the 
Food Adulteration Act accordingly. 

With these words, I support the De-
mands for Grants. 
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SHRI TARUN GOGOI (Jorhat): Mr. 
Chairman, S1r, while IUPPGrtiDIC the 
Demandl, I would like to take this 
opportunity to conKl'atulate the Law 
Minilltry for takiDIC. revolutionary 
step, a bold step and a pro.rl!Sllve 
step, In the matter of amendment of 
tbe Constitution, the 24th and 25th 
Amendments. whereby the obstac:les 
"blc:h stood In the way of ac:hlevlng 
the soc:lal and economic: objec:tives 
have been remeved ad which have 
established the supremac:y of Parlia-
ment In the matter of makl~ laws. 

Besides, tbe Law Ministry hu be-
-come more aDd more Important, partl-
c:ularI,., In a demol:ratlc: country like 
India. It Is unfortunate that _ have 
not realised Its Importanc:e, as c:an be 
_n from the tact, that _ are d!.-
.cussing the Demands In relDeCt of tb1s 
MiD\ak,y for the Int tIm& In a 
democ:ratlc: country, ch8JIICeB have to 
be brought about tbroqh c:baIIIIe of 
IaWI. 1lte Law 1fi4l8by bas not 
GDI7 to .. m .. Jaw. but...... tile 

Aia.tn 
wishes aDd aaplratiou of tile people. 
!t mUit feel the· PUJ. of the people. 
In the CoDititution also, there mUll 
be changes keeping III tune .·Ith the 
c:hanging times 80 that it bec:orues a 
cl.JDamlc: one, reftec:Un.I! the wIshe8 of 
the people. L!lws are meant for the 
people, not people tor the IaWl. 'J'be 
Constitution is the vehicle for tbe 
people's life and it is the C80Ple wbo 
have to run W, veblc:le. 

I scree ~ are serious WI'OIlICI i. 
the present judiCial system. We ~ 
still following the same colonial JwlI-
c:ial IYstem we Inherited. It Is not 
meant tor the poorer and _&ker It'Co 
tions. Constitution provides remed:e, 
t.or violation of tbe fundamental rIJlbt.~ 
but these remedies are available only 
In the Hiih Courts and Supreme Court 
not In the lower courts. In the c:aae 
of poor people like drivers and Cl ... 
IV people who anf 'WI'Olll(iY dlamlssed 
tbough there II violation of the c:on-
stltutlonal provialon, they cannot 
afford to 110 to the Higb Court or 
Supreme Court seeking the remedy. 
I would plead with the Mlnlstrv of 
Law that under arUc:le 32, the k'wer 
courts also should be empowered to 
give tbese remedies 80 tiiat tbe poor 
people can take rec:ourse to them. 

Mr. Chatterjee started h7 question-
Ing the bona fiae, reg~rding the ~P
pointment of Judlles. It II the pre-
ro,atlve of the Government to appoint 
jud,es. Government will onI,. ap-
point these who c:an dlsc:harlCe their 
duties properly, and who will not 
stand in the way of Roc:io-ec:onomle 
fUltic:e beln, done to the people and 
who will try their best to ~ the 
objec:tlves enumerated In the Preamble 
ot the Constitution. Mr. Mllbra laid 
tbat artlc:le 124 haa been violated by 
the appointment of the ChIef Justlre. 
As I understand It with my Uttle 
knowledge at the Constitution. I tblnk 
the appointment of the ChIef Justic:e 
II quite In ac:cordanae with tbe eo ..... 
ltitutlonal provill.ona. 

AlIegMIons about rIafq :0' elec-
tloes ba". ~ made. It _, aid 
that thcI Blec:tIon c.:.mm~~ I, pall,LI-
.......... WbOJe IIP-' ...... &ha ~rulIIlg 
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who has been a briWet la..,. BDd a 
sober jud,e BDd wbo has adomed the 
BeDeh aDd the Bar alike. His MiDi.y 
is entrusted with a tbree-fold task, 
namely, to eDI\Il'e fair aDd impartial 
justice throuRhout the country, to 
maintain lID Impartial System of elee-
tiona, and to administer the eompany 
law aftairs in such a manner as to 
break up the system of monopoly IIDd 
decentralise the economic power aJDOIII 
the people. Now I would like to take 
up these three asoects in seriatim. 

So far as administration of Justice 
is concerned, it bas been criticised 
from various points of. view. One 
point has Peen that the jUd.l!es after 
their retirement, are l1iven jobs by the 
Government; therlOby, the C'OnfidellCe 
in the judiciary is eroded; they are 
influenced by the prospect of future 
appointment. I am entirely in aaree-
ment with this line of reason ill&". and 
my suggestion is that the judlles should 
not be appointed to any remunerative 
post after their retirement. In other 
countries like UK and USA, the Judges 
are made Judl1es for nfe, but I would 
not have that system also because 
here, if an undesirable Jud.l!e bas 
somehow or the other crept into the 
judiciary, then it would be a perpetua-
tion of an undesirable tyne of man. 
Therefore, the age limit which has 
been fixed for retirement sbould be 
retained. Now, bow to PIllIure tbe 
future prospects of a retirillR Judge? 
I would submit that the remuneration 
of the Judzes should be enhanced. 
Their pensions should be enhanced. I 
would apneal to every section of the 
House not to be very much influenced 
by the SCH:alled socialistic ideas in 
matters of salaries and emoluments of 
.Judses. Let us Irant it because the 
beneftt that win accrue by providing 
such .ood conditions for the .J\JdaIeS 
would be tor the beneftt of society. 
The hon. Minister of Law himself bad 
been a Judre 'and If I remember arllbt 
be resianed hIs judaeship on grounds 
cine of wllich _ that the mnol~ts 
were iJuIMa...... If tbe.F were lucie-
quate at a tim. when prlees were -' 
so lIky-hillh, it i~ all the more neoea-
DI7 and ill the f1 ... ot thinas ttI.t 
~ ularlel abouId _ nlsed, .. 

A#Clin 
pensions sboWd be ral. and tbeir 
coDdU1ons of IlYlDt and wortlal_ 
BboulcI be made ~ attractive as til· 
induae talentI from the member. of. 
the Bar to .oeeup)' the chair in U. 
Judiclar,.. 

There is one more pOint. In this-
VeTY conneetJon, I would like to SUI-· 
lest that the Cbief Justices Ihould be 
appointed not from amODi the Judies. 
of the same Hi8h Court or from amoDi 
the members of the Bar of the same· 
lUgh Court because it is a' matter of 
daily occurrence and experience that 
th,· Judges who are appointed Chief 
Justices have developed a sort (If 
clique and groupism and, therefore 
their functioning ,·itiated by intri-
gues. The; elGre, Judzes from outside 
cadre should be appointed as Chief 
Justices. At least 50 per cent of the 
High Court JudiCiary should be man-
ned by persons belonging to anotb~r 
Higb Court. Of course, there ma;v be 
the difficulty of languag? At le:lst It 
should be made like this that in the 
Hindi-speaking area a Rajasthan m9n 
should be appointed in UP and a UP 
man should be appointed in Blhu. 
Similarly, in the southern zone tbere 
should ~ similar arranlements. 

Anotber point whi .'h I want t.~ 
place for your consideration is tbat at 
least nine year records ot a person wbo· 
is loing to be appointed a Higb Courl 
Judge should be taken into considera-
tion BDd in that connection, the oplnlon 
of at least tbree places where the 

Judges has functioned durin, the last 
nine years should be obtained. The 
opin.lon should be obtained from the 
President and Secretary of such three 
Bar A.aociatlons as the Bar is m.-

mo.t elrec:t.lve source trom which valu-
able op6D1on about the eoDduc:t and 
eallbre of such penon. can be obtained. 
Therefore, while maklna an appotnt. 

ment the opinion of three Bu Asso-
ciations where be hu held oIIce as a 
Judie Ibould be taken. 

Now, aI ~ the eJec:tkla .,stem. 
of _, the hoD. Kembel'll who have 
the prtvn.e of ~ the ~ 
slUon .... eMs and wbel bay? not Ibe· 
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(Shri B. R. Shukla] 
.Ioad 10rtuDe of CQIDlDf over to this 

.tcle alwll7ll maka a lrieftnce. I woW.! 
Dot 187 that the elec:tloD 878tem ba~ 
functiOll8d to the latillactl.on of all 
but I would say that certainly. by and 
larle, the election inachlnery bas acted 

. fairly, e\!ectively and imDartially. 
After all, everything is fair in Iovl!' 
aDd war. Election battle is also a 
battle and wben there is a battle 
there are of course contending p8Iti2S 

· and somebody sometimes goes astray; 
even opposition Members, if they hall-
pen to be friendly with the clBcer. 
also exploit the situation. So on that 

;account. the high offtce of the' Election 
,Commission shoulci not be subjet1ed to 
· unjustified criticism in this HOUle. I.et 
us promote the growth of healthy con-
vention for proper and eifective func-
tioning of democra~y. How the oppo-
sition parties have contributed? They 
bnve misbehaved in the State Legisla-
ture of UP by throwing a paper ball 
'at the head of the State. Is it condll-
·cive to demo~racy? They have gh:--
raoed the Governor. Is It conducive 
to demo~racy? My 8Ubml.~on is this. 
The Members of the opposition parties 
.as well as the membel'll of the trea-
'sury benches should make a coopera-
tive eifort for promotin, this lnstitu-
ti'On of democracy which has been 
firmly planted In this soil of India. 
It is no use blaming at each other or 
mud-slinging at each other. 

It has been said about th(: Attor-
· ney General that he has lot a fobulous 
· fee. My friend Mr. Dllla has quoted 
'from certain booklet. I would reply 
to h'm by saying tbat out of the fe~ 

, whl' h Is to be paid to him, almost 97.5 
per cent would be loing by way of 

· taXl'S, In the lelal profession In !!p·te 
of the lminformed and unenUptened 
crltlci5ms that we hear, We have 8 
doven of eminent person'! MotU a! 
Nc~ru. C. R. Das. Chakravarthi R~ja
·g'lP'lhr'!nri. Sir Ferozshah Mehta. 
wcre d.,yens of the profession but 

· th~y 'Ill !lc~p.p·ed fabulous fees. They 
1I'1!1'I! ""t In nnT wey lel1l patriotIc and 
the'r "'''l'It.lbl1tlon to 'he reUBe of 

frcooom of tbe eountry Is tn no way 
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illfertor to. 8I1¥body elle. Benet-liheep 
II18T be there in eVIl): profelllion., But 
a person .... ho comes to the top does 
oat come ~ to the top unless be 
makes ~ mark by sedulous etrGrta 
and he rises up slowly and steadlY. 
Look at the fee Mr. Pa~wala bas 

got. Mr. Nlren DeT would bave got 
:nore money than that of Attorn~ 

General if he had got brief on behalf 
of private parties. So, we should nol 

condemn the fees which they are sett-
ing. As for breaking up of Ule mono-
poly. I would say. I would agree that 
we should break monopoly, but if 
the breaking up comes in the way 
of production. I for one would lend 
my support for production rather than 
for breaking up. The primary and 
fore.nost consideration Is j)roduction. 
Today the paramount need of the 
lrour is that there should be greater 
and greater production. We should 
not be lost in mere slogans and catch 
words. Ours is a task of waging war 
on poverty. For that we cannot 
ignore the talents of the private en-
terprise. ., i' ~ 

Let us all therefore combine and 
make tremendoua efforts to boost UP 
production and also try to put down 
tile monopo1J' system but the monopo-

list should not be scared away In order 
to please a few misguid~d enthusiasts 
who have lot their borrowed ideology 
tram other countries 'IIIi1ich bave nca 
relevance to the conliext 'Of things as 
they are today in our country. 

SHRI SHANKERRAO SAVANT 
(Eolaba) : Mr. Chairman Sir, I sup-
port the demands for grants relating 
to the MinIstry of Law and Justice. 

As a matter of filet, thla miDlatry 
Is a very important minlstr7 because 
it controls the judiciary which alIect. 
everyday Hfe of mlIlona of people. 
But, somehoW or otbel'. tbfs Is the 
leqt crltlclsed ~lnlstrJ'. "1'ba main 
_-on to mY mind II thll. There II a 
wrong belief that It Is ImpoUte to crI-
tlj!11e tba fudlelal7. A8 •• aUer of fact 
" ~ . , •. f· • ,. "",,~ T 
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n.q lIeUef baa CI'I." aome wrOIII 
~lIIpre"'" GIl tIIa judpa tIIat like tile 
kinI .. the judpa em do JlD wroog. 
For tlsll propoldUoil I caD dte an 
instance from \be Supreme Court's 
judlment in tile Golak :Math'. cue. 
Tbey dted therein lOJDe UDkDown 
American precedents wbich were non-
existing, 11iz., "This prospective over 
ruJlne' and On thbe Itrenrtb 01 thil 
prlndple lave a wroftl Judllnent 
which is not publicly criticised. Take 
even the latest judemant on the 
Fundamental Rights case 'II"here thir-
teen jud,es gave almost al many 
judrmenta. Nobody know the raUo 
decidenda of the judgmenta. Queer 
judgments are given not only by the 
Supreme Court Judges but also by the 
Lower Court Judges. They arc not 
popular with the people. There is a 
belle! that in the ("ourts justice is rare-
ly done. Somehow or other there ls 

divergence between the fact as they 
are known to the people and the facts 
as tbt'y appear durin!: the course of 
trial or as they emerl'e trom the 
courts. The people know who is a 

murderer or an adulterator but, some-
how or other when the matt~r eomes 

up before the court. he roes _t·free. 
That is because a wrong interpreta-
tion is put b3I' unscrupulous ju~ on 
a salutary maxim and as a resuH, the 
guilty persons escape. The maxim is 
that let nine guilty persons escape 
but let not one innocent person be 
punished. It is a IIood maxim. It Is 
wrongly intefl'reted. The result is that 
in criminal eourt, the IUilty people 
are rarely found to be guilty. 

So, it we want to He that tile judl-
dary becomes popular, we IhaU bave 
to overhaul some of our judkial ..,.. 
terns and some of the mulms also. 
Secondly, I would like to point out 
one tbinl. So far as the latest rulin~ 
of the Supreme Court roes on the 
Fundamental Ri8hta ease, It was aDe-
pel that. the Cblef Justice and even 
Shri Palkhivala tried to .persuade the 
Judlel-It baa beeb said openly and it 
baa never been dealed-to -'y. a "'" 
lJCu1ar judtnaelat. AI. I118tter 01 faet 
the Cbief Ju.tiee IIbouJd have ~en 

impeached tor thla disgraceful beha-

Al/Gif'a 
viour. We limply did not take aDY 
eopJl8Ilce ca tbne ~. beeaute at 
a belief that it 1. not proper to crIti-
cise tbe jucflH, Thll" a wroftl ~ 
lief. 

Mucb hal bten said about oyer-
crowdi~ vf work ia the bilb elluria 
and the supreme court. That is a fad 
I would lilre to make aile suglllUon. 

The Law Minlater may IdIId1I' consider 
It. What happens is this. There Ia a 
concurrent Jurisdiction in the HiP 
Court. and Supreme Court in the 
matter of Jaws passed bv Parliament. 
It is not necelUry to Ji". the ~n
current Jurisdiction at all. 'J'be hlgb 
eourts' jurisdicUon should be limited 
to the laws passed by the State Gov-
ernments. If there is a challenge to 
the vaUdity of aD)' law passed by 
Parliament, then that challenge should 
be taken only in Supreme Court. It 
we can dO this thing. we con rciluro 

considerable litigation; writ pietitlons 
too could be redu('ed to more than n 
halt. 

As regards emoluments of Judretlo 
everybody haa .ald that their emolu-
ments should be increased. I wlllll. 
only POint out one th:n, that the jlld-
g(>~ ('annat act like the trade uni:lDS 
We lind that even the I.A.S. OIIIcera 
have got their 8Sl'Oclatlon. The judlJe. 
have not done It They .hould not Ijo 
it as it wiD lower the dimity of tb@ 
courts. ThE'refore, it is for the state 
GovernmrXlt to see that proper emolu-
ments are paid to them. As a matter 
at fad, the COils of living have ,one 
up. It is nat nece.ary to brtn. th:lt 
up by somehody. It ~hould have been 
done automatically 1011&' Ume allO. 

Now. I would Uke to point out cer-
tain thin,. In re,ard to company 
dain. I do not know whether the 
Department of Company M'ln _si-
ders that their dUb is amp'y to 'II,tcb 
the f'0IIIJNID7 '&lImn and the ~ 
of ~ companlt!i only. I can cite the 
example of Morarku. Thev have 
mana lied 110 many _cerns, and ev~ry 
eancern has come to rr1f. Tho!! Com-
pany Main Department ha. nev·r I '-
terfl!NCl u'Jtil the .com~y 1'O"~l'~ed 
.... actuan,. - to rrIef· They haft 
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not paid even IDc:ome-tax \0 the tWle 
or erores of rupees and 7et they are 
allowed to manqe lOme Of tb.eae arms 
and they are already mismanaginl the 
employees' provident funds with the 
rsult that the empio7ee1 .are acarec:l 

.that in cue the 1I.OIDP8D;y comes to 
,rief they ma;y not Iret all)'thiD« by 
way of ,ratiutt;y or provideDt fund, So, 
I would su,rrest that t1ae J)epIu1ment 
sbould take preventive steps ill time 

.after seeIn, what these company ma-
. n8lemtonts an doing. 

With these W'OrQ,j, I support till' 
,Demands of the Ml.N,svy. 

.1'U7 bI'II. 

STATEMENT HE; Jl.,1'llCR DOC-
TORS' STRIKE 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH) : I am glad to inlorm thE' 
.Houae that tbe Junior Doctors of tbe 
Post-Graduate Institute of M.t.tilcd 
Sciences in Cbandigarb, and tboe Jawa-
hada: Institute of Post-Gr~duate Me:ii-

..cal Studies and Researcb in Pondicher-
ry bave called oft' their strik., and 
reswned duties. Tbls follows the d :ci-
sions on tbls probl.em reached by 

Government after careful and thorough 
consideration. In order to sa"e t~ 
time of the Mt!Inb<!r& I am plDdng I< 

'.copy of the decisions on the Table of 
the House. and wi.ll only high-Ilght a 
few salient points. 

These dedmons mark a fur her ad· 
,-ance over the announcement by Gov-
ernment on lath January, 1974, willch 
had in turn improved upon the ramm-
mendatlnns . of the Karter Singh Com-

mittee. AccordJn, to the new cleeill()l'\$ 
an Intern will eet &' sUpend of B.s. 
350'/- per montb w-:th efte~ tTOm 15t 
January this year al apinllt Rs. 200i-
on the 1st JanuarY, 1m (an increase 
of 75 per cent). SimUarly as .,ainlt 
a ftlred stip8nd of Rs. n5! - the .. Irsi' 
Year Jllnior ResideDt 'ID Delhi wID • .ow . .. . 
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&ei as. 545 (lID iDc:reBSe' of 88.2 per 
oeo~), aDd as IIIaiDst 1iad IUpeadI of 
Ba. 300 per IDOJltb the 8eODIIIl ... 
TIl1rd Year JUDlur BllideDts will now 
let Rs 589.50 BDd Rs. 854 I/O (aD 
increase of 100 per cent BDd 118 pel' 
ceut retlpecti\'eQ'). What is more, the 
emoluments of the JUnior Re8.identB 
have now been made sensitive to rise 
in the cost of living. and they will be 
allowed furtber increases in Deanlell 
Allowance at the same rate as admis-
sible to Central Government e~'V(.~s 
0: the same group . 

Another import3llt point io that 
Go'Vemment, consistent with its PCllIcy 
of fairness and a genuine desire to 
avoid victimization of the strikers has 
made S'l!v'iI'al concessions with regard 
to the treatment of the strike period. 
Whereas th" period wlU be treated on 
the principle of 'no work, no PlY" all 
punitiVe action ..... ill he wlthdravln and 
GoVern.'llent ..... 1Il consider condoning 
tbe break in service for other PUfpOSfS 
at the expiry of the tenure subject to 

satisfactory perlo:-mance of duties. In 
the event ot condonat:on ther'! will he 
DI) mention of strike in the final cer-
tificatE- and reco~ds of Junior Doctors. 
U the Junior Doctors are required to 
extend their terms by the COOl'lln'led 

academic authorities. they will be 
liven tacllltles to do 80 and will iiJsG 
be paid for the extended period. 

In the face of such a generous offer, 
it is most surprising that the Delhi 
Junior Doctors have not called off their 
strike. Although 1 have not ~ receiv-
ed ony fonnal communication trom 
them, today's press reports are not .n-
couraglng. Hon'b1e Members will apo-
preciptP. that this whole matt~T cannot 
be allowed to drag on indefiniteb'. 
While the JunlOf' Doctors are obsessed 
'tI'Ith their own demands tbey seem 
to be totally impervioul of the contl-

mung suffering that they are inftictlng 
UPlln Mae aect10ns of the ·p;lmmunlty. 
It· I" not my habit to U8e stl'On8 18n-
IWlte, nor do I wish to depart from 
'the atittude of SJmpeth)' and eaast-
dlefttion thet I haVe adCIIIted th!cup-
Out tbiI prolonted period. H~'eI', 
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the time baa DOW cOllIe wbezI tt bas to 
be made perfectly clear that decisions 
..of Govenunent 011 thIa matter are 

::ba1, &Del .. further, tbat the)' CIID.DOt be 
beId open in4eftn1tel7 in view of our 
overrid1n, reaponslbllity to enSllre that 
the hespl tal8 function DOl'mally, 

Despite all that has happeJU.ld. I re-
lain my basic faith in the good Bense 
and ,oodwiU of the Junior Doctors 
;~nd I sincerely hope that tbey will not 
pusb matters to the point of DO return. 
It 18 our information that even in 
Delhi a ('(IDslderable number <>! Junior 
Doctors do wish to return to work. I 
also understand. that Ii number 01 
junior doctors have left Delhi and have 

gone back to their homes pending a 
settlement of the strike. In "nler 
-.therefore. to ,i ve some more tune for 
bette1' sense to prevail and for doctors 
.from outside to return here. I ba ve 

-decided to!tee: Govemment's olfer 
open until the end of this week. There-
after Government will take neoassary 
steps to ensure alternative arrange-
ments as the situation may demand. 

'I must add that any attempt at illtimi-
-dation or physically disrupting the 
out patent departments Or aD)' etber 
aspect of hOSpital functiOlll1IlC will have 
'to be put dOwn with a flrm hand. 

Statement Re: Government' .• Det"iRi<tns 

lUO lin. 

In the event of immediate withdra-
wal of tbe strike. the followin, can 
be agreed to:-

'1. ;JuniOl' ResideDts will be on con-
'tract service. From 1st January, 1974 
:tbey will be paid, as fonows: 

lFirst Yl'a~. 500/- Plus Dear-
_ AUowan7e at 3 per cent 
crI tile pay w-:tb efff'et fran, 
1st January. 1974. Further In-
'creases In D.A. wW be allowed 
with elleet from the 8iIM 
dates aDd at the IBI'M rates as 
admlsstble to Clllatra: OnY-
(lmmeDt eIftIIIo7ee. of the 

!lame pay poup. CHr (91n-

peDllltGr7 ~ will .. 
be P814 ... a4mlllllble .CP, CIID~ 
tnl ~ empbQ __ 

Second Yev-Rs. 5110/- pili.:> 111-
lowBDcel ... bon. 

TIW-d Y .. r-Re, toOl. plus ..-
lowan.ees BIll above. 

The cootract service will involve a ... 
lectiOD at the time of Brit acImtaIIGa 
and alao after completion o~ tbot am 
;year. 

2. Stipend of Interns will be Ra. 
350/- per month with eI!ect from IJt 
January, 1974. 

8. The request of the Junior Doctoft 
for NPA of RI. 150/- per IDOnth .. 
Senior as weD as Junior Reslients, aDd· 
bigber sta~ pBy for Setlior a.r-. 
dents will be placed before Cabinet 

'for final decision . 

4. Minimum quaJUkaUon for selec-
tion as SeruOl' Re:;ident' in any spe-
dality will be a post-~ 

Diploma or Degree in the CODI/emed 
speciallty. If such canctid.ates are 
not available in any partic:War Ipe-
ciality, those without poat-~&e 
qualification may be considered tor 
selection. Senior Residents po5Ikos-
sing po5t-graduate q\UlllficaUons will 
continue to glt post-graduate allnw-
IUlre as recommended by the Kanot.r 
Singh ComnUtkt·. The present Re-
gistrars, who are 1\Ot P<IBIII!88lnc poat-
graduate Qualification, wlU be per-
mitted to complete tbeir normal 
tenure. 

5. Nonnal and avoH.able breaks bet-
ween JuDlor aDd SeDJor ~. ead 
between Resident aerviee IIDd .ubBe-
quent reerultment to recular U<weIII-
m~t service. will be CODdaIIed up to 8 

total period of one year ftlr eakulatloD 
of qualltylnjr service for peNior ad 
retlremea t beneftts. 

8. In ,..ard to &be ~ ..... 
ed BIll a retJUlt vi Reslckalq aervtee .. 
tbe PUf1lClle of II'lIDt Of lacreriCe_ 
&be atteDtiGD of tile U.P.s.C wiD be 
clr1lWD to tile I\lIeI uadar wIWiI .. 



347 J ...... ~a 
Strike (BI.) 

CBAI'IllA 11, 1 ... (SAKA) J""ior .Dodor'. J4I' 

. tDr. KaND ..... l 

.ft Power to ma. reeo8IIDtDdatiODI 
tor · ..... t of adviDee ilnement.l an4 
tIIe7 wW' be requested to live due 

w.lPtap to luell lII'V1ee ami eXJI8" 
rieace. . 

7. (I) TU period of strike will be 
tleated 011 the prtDeiPle of 'DO work, 
DO p~'. However, as a 1(I,ure 01 
JOIdwlll, Goyemment agrees to wltb· 

tlraw B1l punitive action I ~t1ated 
against the junior doctors l'lclud1n& 
suspension, tennlDation, eviction 
orders and withdraWal of notices for 
",("Overy of scholarship amounts. 

(ii) Government will ~onlider the 
question 01 condonlD, the I:rer.k in 
llervlce at the expiry of tenure In all 

C8H'S, 5Ubject to satisfactory perform-
ance ot duties. In the even' of concio-
Dation, there wID be DO mentioD Dr the 
strike in the final certificate/records of 
iWlior doctors. 

(W) 'Ibe Question of condt.ni141 the 
break :In academic tenD is a matter 

St1'i1ce (St.) 

whlc:ll C8DIIot be deeide,.s b,- (,wen.-
ment untlaterally, al it involve 
various academic authoriUa lncl'ldJ.aC. 
the Medical CouDcil of India. nil 
mltter will be forv."8rded to the'" JIDr 
sympathetic conaideratiOl1. In tile 
event of th_ authorities requirln, sa 
extension or any of the periods foI 
variOUll cate,lmes of junior docters 
they wW be provided faei1itlea te 
complete this period 8114 wlU be pal4 

for tbis period. 

8. Th8lle decisions will be applicable 
to the Central institutions at Chandi-
garh and Pondle-berry also. 

IIoIR. CHAIRMAN: The HoUle DOW 
stan:ls adjourned to meet a.aw at 1l 
A.M. tomorrow 

18.13 11ft. 

The Loll: SaCha then adjourned tilt 
Elet'en of the C'I.oek Oft Wednesclall. 
April 3. 19i4/Chil4:TQ 13, 1896 (SGktU_ 
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